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LOK SABHA DEBATES

LOK SABHA

Thursday, July 30, 1970/
Sravana 8, 1892 (Saka)

The Lok Sabha met at Eleven
of the Clock

[MR. SPEAKER {n the Chairl
ORAL ANSWERS TO QUESTIONS

Under-Assessment of Food Production and
Evolution of a method to ensure more
accurate assessment

+
SHRI G. C. NAIK:
SHRIMATI SHARDA
MUKERIJEE :
SHRI JHARKHANDE RALI:
SHRI CHANDRA SHEKHAR
SINGH:
SHRI H. AJMAL KHAN:

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

91,

(a) wazther it is a fast that the Agrizal-
tural Prices Commission has expressed the
view that food production has been under
estimated;

(b) whether Government have checked
the accuracy of the food production assess-
ments as given by the States ;

(¢) if so, Governmenl's asscssment
of the food production for the current year;
and

(d) whether any method is proposed
to be evolved by the Government to ensure
a more accurate assessment by the States 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (d). A Statement is laid
on the Table of the Sabha.

Statement

(a) In some of its Reports, Agricultural
Prieccs Commission has referred to the

2

discrepancies betwcen the estimates of focd-
grains production compiled by the State
Governments and those released by the Minis-
try of Food and Agriculture. The latter
estimates, in such cases, are higher than the
State estimates.

(b) The estimates furnished by the State
Governments are scrutinised in the Ministry
and realistic estimates of foodgrains produc-
tion are formulated at the all-India level,

(c) As the Agriculiural Year 1970-7] has
commenced only recently, it is too carly to
indicale the prospects of foodgrains produc-
tion for this year. The Final Estimates of
production for 1969-70 have not been fina-
lised; but the producttion is estimated
around 100 million tonnes.

(d) Efforis are being made by the Cen-
tral and State Govenrments to improve the
accuracy and timeliness of estimtates of crop
production.

SHRI G. C. NAIK: Corresponding to
the production, may 1 know what is the
requirement of foodgrains in the country
and the consequent gap beiween production
and requirement?

SHRI ANNASAHIB SHINDE: It is
very difficult to give precise figures of re-
quirements. Roughly, if we base the estimate
on the present requirements, possibly, the
gap between production and requirements
would be wvery marginal to the tune of
about 3-4 million tonnes.

SHRIG. C. NAIK: 1 would like to
know the total quantity of foodgrains impor-
ted under PL 480 and from other sources
during the last threc years and the total
amount paid or to be paid and also whether
there are efforts to stop this import and, if
so, when we are hoping to achieve self-suffi-
ciency in food.

MR. SPEAKER: This relates to agricul-
tural production and not to the import
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of foodgrains. He may address the question
to the Ministry concerned.

SHRI. R. K, AMIN: TItis well-know
that our estimate of agricultural production
is not accurate. 'What I suspect is this. We
are importing goods worth Rs. 600 crores by
way of smuggling and that amount is to
be paid by way of our export of goods and
I suspect that this is mainly done by way
of export of foodgrains which is done not
in the proper channel but in the improper,
illegal channel. Has the Minister ever made
an estimate of the foodgrains exported to
Nepal or Pakistan territory in that way?

SHRI ANNASAHIB SHINDEL: Again
1 seek your protection, sir, as to whether
I should go into the import-export aspect
of it. This relates to the assessment of
agricultural production.

MR. SPEAKER: Let him address it to
the Ministry concerned.

oft fagfo faer : oreumt wgiag, =
nadiz N o¥ed N AIEE FeAT AR
®Y A &, Hefly gIHIT 9E 9T H9A
fgara & ad § qar fgwa sy & ag
I & AT AP gNE w@ g1 A
ATAAT AIEAT § #AT ®=AT GIHIT qOAY
1§ T T wrAw A gAY § A
F7-9% g, W qg AEE WA FI E
fr fradr gart agt damare gt §, feady
gh aety @ o fogar gw AT ¥
wrarg ! gqn aq w1§ @Y oY FAq
FAFat § arw @ § 7 asaw wIRw
eza® W @ TiA ¥ T wT A9 FAiNT
s B E...

SHRI ANNASAHIB SHINDE: Efforts
are being made to improve the system con-
tinpously and now a centrally sponsored
scheme has been formulated so that estima-
tes of production of crops and yields will be
to the extent possible accurate. This scheme
has been made applicable during the last 2
years 10 Maharashira, U, P., Mysore and Bi-
har and during the Fourth Plan this scheme
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will be extended to the whole country and
effective steps in addition to this will be
taken to work out co-ordination between the
machinery at the State level and the adminis-
trative sct up at the Centre, We have a
standing committee in the Ministry to look
after this problem, 1 appreciate the concern
of the members that to the extent possible
we should have accurate estimates so that
for formulating policies for imports and
food requirements they provide the neces-
sary data, Efforts are being made in that
direction.

SHRI E.K. NAYANAR : The Minister
replies that the final estimates of production
for 1969-70 have not been finalised; but the
production is estimated around 100 million
tonnes. But in spite of production increase
during the last three years Mr Douglas
Ensminger of the Ford Foundation
who has been optimistic so far about India
sticking to the target has given expression
to his doubts. Those who are in authority
of agricultural production doubt about the
possibility of India achieving self-sufficiency
in food production in 1971. Indian agricul-
tural scientists pointed out that India is not
Japan where a ‘green revolution’ could take
cars of itself.

It was reported in the press that Andhra
Pradesh, 2 surplus State, is not willing to
raise extra crop production. The reason is
that they fear the price of rice would crash,
This is No. 1. The other thing is that the
Ford Foundation experts say that we are
not going to reach our target in 1971. Govern-
ment declare that we are not going to im-
port PL 480 grains after 1971,

MR. SPEAKER : That is beyond the
scope of the present guestion,

SHRI E. K. NAYANAR : The Minister
stated that the final estimates of production
for 1969-70 have not been finalised; but the
production is estimated around 100 million
tonnes. Expert opinion is that our produc-
tion is not going to reach the targets set.
May 1| know whether Government will
know all these facts and what sieps Govern-
ment is going to take to increase production
and stop PL 480 imports ?
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MR SPEAKER : This question was
about Government's assessment of the food
production for the current year and whether
Government have checked the accuracy of
the food production assessments as given by
the States.

SHRI E. K. NAYANAR : This is ex-
perts' opinion. What is the reaction of the
Government to experts‘ opinion ?

SHRI ANNASAHIB SHINDE : As the
hon. House and thes Members are aware
many experts have expressed views from
time to time but it is a well-known fact
that our production is going up. As far as
food production is concerned, for instance,
in the years 1965-66, 1966-67 the level was
72 million tonnes. Now we have almost
reached the level of 100 million tonnes last
year and year before last year it was 94
million tonnes. The production is going up.
I do not think we should take a discoura-
ging view of things. Of course, there can be
suggestions and scope for improvement.

SHRI1 SRADHAKAR SUPAKAR: Since
statistical methods are more or less an
accurate science, how is it that there is
large percentage of variation between the
assessment of foodgrain production by some
of the States and that of the Centre ?

SHRI ANNASAHIB SHINDE : One of
the main reasons why there are some dis-
cies in the esti is this, Origi-
nally the estimates were drawn on the basis
of particular crops. Now, during the last 3
or 4 years new and important developments
have taken place in agriculture. The high-
yielding varieties programme has come in
and secondly the multiple cropping system
has been introduced. Now, in the States, this
is not getting properly reflected at the State
level and we are trying to reconcile all
these things.

The former Food and Agriculture Minis-
ter Shri Jagjiwan Ram had written latters
to the Chief Ministers of the State Govern-
ments and then discussion were held with
the Development Commssioners by the
Agriculture Secretary and we arc trying to ar-
rive at some sort of consensus, For the infor-
mation of the hon. Member, may [ say that
even in States sometimes the figures given
by different departments themselves do not
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tally ?  The Food department in the Siate$
and the Agriculture Department in the States
give certain figures and thoy do not tally, But
the basic point raised by the hon. Member
is right that there should be efforts sa that
the estimates made by the State Governments
and the Centre are more or loss approximate,

st ®o Ao fant : wwd A g wgr
nar § s g¥ Qe W srw o
fear aar oY ag fa\é few afaq g
7§ § alx fead Y mew qamd § 7

[ h ag waar wigar g feowe
qr® &1 9 NwawT g ag feaar g ?
wt wgr war g f& st fafegy zm
Nexaa gar § Bfww 1970-71 w1 A
gz gror ag feay fefega zmer
§rar ? dfs tw @ wrag wifes § o
Tga agl & fad ar @ g fs afew
ST Y gaT oA 6T T d A TN
T ¥ dleema w1 o eqr gr ?

SHRI ANNASAHIB SHINDE : As far
as current year's destmates are concerned, that
is 1970-71, it would be too early to say be-
cause the sowing operations have just started.
Rabi crop is not still in sight. I don't think
it is possible 1o make any approximate esti-
mate at this stage., As far as the discrepan-
cies are concerned they were not major dis-
cropancics, These discrepancies have beoen
therefrom 1966-67 onwards. This year the dis-
crepancy is to the tune of million tonnes. Now
efforts are being made to find out the posi-
tion and various cxperts are also going into
the matter. The present conclusion that we
have arrived at is that there is a need to
improve the entire system of estimating.

Reducing of Hospital Facilities to Workers
under E.S.I.C.

_+.
*92, SHRI YISWANATHA MENON :
SHRI K. RAMANI :
SHRI UMANATH :
SHRI K. M. ABRAHAM :
Will the Ministre of LABOUR AND
REHABILITATION be pleased to state:

(a) whether the Employees State I[nsu-
rance Corporation has decided to roduec the
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scale of Hospital facilities available to the
workers;

(b) if so, what is the present position
and what is the proposed scale of facilities ;
and

(¢) the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHR1 BISHWA-
NATH ROY): (a) to (c). The Employees® State
Insurance Corporation decided in December,
1968 to revise the yard-stick for hospital
beds from 11 to 4 per 1000 employees family
units on the recommendation of a sub-Co-
mmittee set up by the Corporation which
found that even after the rate of contribu-
tion from employers was raised to the maxi-
mum, it would not be possible to support
more than 4 beds per 1000 employees family
units,

SHRI VISWANATHA MENON : The
ESl Corporation is considered to be doing
good work for the workers. But the present
recommendation has really put the workers
in difficulties. I want to know as to what is
the amount which the Government has got
as arrears from the employers. Is it because
of lack of action on the part of the Govern-
ment that these arrears are being accumu-
lated ? I want to know that.

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMLOY-
MENT AND REHABILITATION (SHRI
BHAWAT JAH AZAD): Will he plcase
repeat the question ?

SHRI VISWANATHA MENON : How
much amount you have to collect as arrcars
from the employers, that is, yearly contri-
bution from the employers and why was it
not collected.

SHRI BHAGWAT JHA AZAD : That
is a separate question,

MR. SPEAKER : That
question about the arrears.

is a specific

SHRI VISWANATHA MENON : It is
directly connected with this question,
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SHRI BHAGWAT JHA AZAD: 1
cannot give figure just now; but figure can
be obtained and can be made avilable, we
can work out the figure of the amount
realiscd from the employers. At present I
am not in a position to give the figure. But
I would like to add that that has no connec-
tion with this proposal to have four beds
per thousand family units. For, even if the
contribution is raised to the maximum,
namely 4.7 percent, the revenues of the
corporation can never allow more than
this.

SHRI VISWANATHA MENON : In
that case, may I ask the hon, Minister to
state the real reason for reducing the
benefils to the workers 7

SHRI BHAGWAT JHA AZAD : As I
said earlier, at the early stages of the corpo-
ration, we decided that it may be possible
for the corporation to provide 11 beds per
thousand family units. Now, we find that
even if we raise the maximum contribution
namely 4.7 percent from the employers,
because labour is already paying the maxi-
mum, namely 2.3 percent, it is not possi-
ble for the corporation to support 11 beds
per thousand family units. Therefore, we
were forced on the recommendation of a
committee to reduce this figure. It was
mainly due to financial difficulties and
limitations.

SHRI K. RAMANI : The hon. Minister
had earlier said that paucity of funds had
nothing to do with the reduction of beds in
the hospital for the employees covered
under the ESI scheme. But that is not
correct. The arrangement is 11 beds per thou-
sand family units, but Government arc now
giong to reduce it to four beds per thousand
units, The demand from the workers under
the ESI scheme is to have more beds and
more hospitals; especially, the TB patients
are not getting hospital facilities at all. In
such a situation, we find that Government
are mnot able to collect the arrears from
more than 900 emyloyers in this country,
which are to the tune of Rs. 4} crores or
50, and how they are secking to reduce the
hospital facilities for the poor workers. Is
it right on the part of the Government to
say on the one hand that they want to
improve the conditions of the workers, to
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provide medical facilities to them etc. and
at the same time not fulfil the obligation
which they have got......

MR. SPEAKER : The hon. Member
should come to the question now.

SHRI K. RAMANI : It is a qucstion
which is relevant to the main question. It
is obligatory on the part of Government to
fulfil this statutory obligation to the insured
workers in this country, When that is the
position, how could they reduce the number
of beds instead of increasing it? May L
know whether Government are going (o
take any action to increase the contribution
from the employers and thereby increase the
funds of the corporation so that more
facilities could be provided to the workers ?
Otherwise, as the Tamil Madu State Labour
Minister has warned, the Government of
India may have to face labour trouble on
this account.

SHRI BHAGWAT JHA AZAD : I want
te make it clear that it is not the Govern-
ment which can either increase or decrease
the number of beds. It is the corporation
whose funds are made up of 2.3 per cent
contribution from labour and 4 per cent
contributions from the employers, which
consists of the represcntatives of all the
three parties and which receives contribu-
tions from the State Governments also, which
decides these matters. Therefore, whatever
decision is taken to increase or decrease the
facilitios is a decision taken by the corpora-
tion in the light of its own revenues. We
do not come in the picture at all. The
corporation had taken this decision in
December, 1968 afier reviewing their finan-
cial position, that they do not have funds
to have more than 4 beds per thousand fami-
ly units, Of course, the idea or the inten-
tion can be to have more than 11 beds also;
after all, why 11 only ? But it all deponds on
the funds that are avail:ble. The corporation
oonsists of representatives of labour,
employers and the State Governments, and
this decision has been taken by them in
the light of their funds.

SHRI S. KUNDU : I have two ques-
tions to ask. It is a shocking thing that
2 Minister who heads the labour department
comes here and defends the report of the
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committee which cuts down the minimum
amenity given to the workers because there
are no funds. Government act as manager
of the ESI without owning any responsibility
Do Government consider it a retrograde
step so far as the minimum amenities to the
workers are concerned ? If so, are they
prepared to fill up the gap in finance by giv-
ing an additional grant for this purpose
80 that 11 beds per thousand could be
maintained ?

SHRI BHAGWAT JHA AZAD : As I
made it clear, the Corporation is an autono-
mous body. It has got three sources of
finance. One is the employer from whom
the contribution now is 4 per cent as against
the maximum of 4.7 per cent. Then there is
2.3 per cent from labour. Then 1/8th of
the cost of medical aid comes from the State
Government.

SHRI S. M. JOSHI :
Centre,

What about the

SHRI BHAGWAT JHA AZAD ; The
Centre does not contribute anything. It
cannot contribuje to all the corporations in
the country. The existing position is that a
committee has gone into the finances of the
Corporation and concluded that it is not
possible to support more than 4 beds per
thousand. But I would like to make one
thing ciear. There has been no curtailment
in the minimum facilities provided to the
insured employces even before the 11 beds
per thousand facility was introduced.  This
was increased secing the family unit.

SHRI SHEO NARAIN : What is the

minimum ?

SHRI INDRAJIT GUPTA : Could the
hon. Minister clarify something which is not
at all intolligible to us ?  'When the scheme
was introduced and as gradually progressed
from the number of workers arc going to be
covered in the industries brought under the
scheme of the Act they know the figure of
the workers going to be covered, namely the
insured persons. So that they could calcu-
late the amount of contribution which could
be realised from the workers. They could
also contributc and assess the contribution
due from the employers. So on what basis
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did they at one stage caleulate that 11 beds
per thousand were supportable by funds
available to the Corporation and how is it
that now they discover that it has to be re-
duced by about 65 percent? 1 am not
strong in mental arithmatic, but I think the
reduction is by about 65 per cent—not a
small reduction. How is it that they mis-
calculated their income when they knew very
well the number of workers who would be
covered by the scheme and the amount which
could be realised from the employers ?

Also, how many ESI hospitals have been
constructed, that is, the buildings are ready
and standing but the hospitals are not ready
for use because the necessary equipments and
supplies are not yet available ?

SHRI BHAGWAT JHA AZAD : 1 can-
not make it more clear than what I have
said. 1t is an autonomous Corporation
drawing its resources from three sources.
1 do not know what was the basis in 1960.
But the fact remains that the basis on which
11 beds were provided does not stand in the
present circumstances. The Corporation
themselves who are autonomous have now
come to this conclusion.

So far as the buildings are concerned, those
which have been constructed and which are
within the limit of 4 beds per thousand shall
be brought into operation - they are gtadu-
ally being brought in operation. I cannot
say how many buildings are there all over
the country.

o gEElT® weE : qEAE WEad,
X T & A o) ag 11 weEaIre o
nd § oY ag feT f&T g § @ a7 §
et a7 fF agd & g &1 ¢y fear
nar § R @ sEqmwl ¥ feq fenan
wuar @« fegrrar g ?

oft WA WT WTWIE : AeqE A,
g W aga ¥ wgdA A &
gx qgd & A A faar @war &
qg A A § XY qg HEATH A¥ A8
gl ¥ oY § st @ wgd ¥ N
¥ g dY qraf, wHFQ, HHIWIG
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s mw wfs agg ¥ @Y ¥ g
artare § dfea ser A sy ograw
g & Aw & £ qar @war g

SHRI S. KANDAPPAN : The Govern-
ment of India calls itselfl progressive and
soclalistic, but the Labour Minister of the
Government at least feel ashamed to give
the sort of reply that he is giving to this
question.

SHRI BHAGWAT JHA AZAD: This is
not fair. (Interruptions)

SHRI 5. KANDAPPAN : You bear
with me, you hear the question. Don't flare
up like this, (Interruptions)

SHRI S. KUNDU: You are defending
the report produced by your Secrataries.
(Interruptions)

ot wAvw A 9w & gig F aiwa
ol a7 @ ag ¥ alwer wR AW A
§AT FT 1 HAT HAY oY 3w A § &Y ;7
# fasar 4 afge

St RITER W WA : gw mE gy
% fog gl 43 § war 23 & faw 93 8

SHRI S. KANDAPPAN: It is most
unbecoming of our Minister of State Shri
Azad who claims to stand for the rights of
trade unionnism and who claims to be an
ultra leftist I did not expect this sort of
of an outburst from him. Actually, 1 expec-
ted some sympathy and consideration.

MR. SPEAKER: You used intemperate
language in the very beginning.

SHRI S. KANDAPPAN: That is the
only moderate language that 1 can apply for
the sort of reply that we get here.

I would like to know very categorically
from the Goverment whether the ESI Corpo-
ration is completely beyond the control
of the Government of India. If it is so, what
is the role that the Central Government is
playing with regard to the welfare and the
amenities of the workers in this country ?
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If they do not have anything to add to the
emenities that are already given to the
workers by the States and by the contribu-
tion of the workers themselves and by the
employers, what is the purpose of having
a labour portfolio at the Central Govern-
ment level ? And by the measures that they
have adopted recently what are they going
to do with regared to these particular
arcas where certain amenities were already
created and where the State Governments are
finding it difficult to keep it up, leave alone
increasing those facilities and extending them
to other localities in the arca?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SRNJIV-
AYYA): The Corporation is an outonomous
body and a tripartite body. The resources
of the body, as stated by my colleague, are
fitstly the conmtribution of the workes at
the rate of 2.3 percent, secondly the enhanced
contribution by the employers at the rate
4 percent, and thirdly the contribution by
State Government. The Central Government
dose not contribute. The Estimates Com-
mittee has recently made certain recommen-
dations in this direction. They are under the
consideration of the Government. An autono-
mous Corpotation, taking into considera
tion its own financial position, takes certain
decisions, What is it that we can do ? We
oan only advice. Even our advice will not
be of any avail unless the Central Govern-
ment comes forward with some contribution
towards the scheme. Therefore, all these
matters are under considaration. The general
body of the Corporation meets oncea
year. The next meeting of the general body
is going to be in Septmber. The Labour
Minister is the Ex-officio Chairman. I will
use what little ingenuity I have at my dis-
posal to see that the whole scheme is revised.

SHRI S. KANDAPPAN : I asked two
questions—whether the Government of India
are incapable of making any contribution
whatsoever. They should try to see that
this Corporation is made a little more viable
financially and that the amenities already
promised are kept up, if not increased. I
asked another question about the diffculties
arising out of the new decision, particularly
in Tamil Nadu...(Inferruptions.) I will
create a law and order problem there. The
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Government arc not only interested in our
voles; 1 presume they are interested in other
things also and things are done only ona
reciprocal basis. The Minister of Labour
in my States made a catcgorical demand
during the Labour Ministers’ conference
that it has got to be increased; that demand
was supported by the workers in that area,
Unles s it is increased it will be difficult for
them to carry on. What is the Government
going to do ? Will they give some concos-
sions or some kind of assistance ? Has the
Labour Minister taken up the issue with the
Government here and will he see that some
contribution is made from the Government
of India funds to the Corporation ?

SHRI D, SANJIVAYYA : This curtail-
ment is only for one year. It will be in
force till 31-3-1971. Thereafter it will be
reviewed. But why not the State Govern-
ments also consider the question of increas-
ing their contribution ? At one time they
were paying one-fourth; now they are paying
only one-cighth,

&Y gwR W wgEa: flaA aigy
¥ g1 fr faam & qiw dar adf § 1w
#ifay f& XY afefeafs ar st fe 37
¥ q zaral & feg dar T @), wrwedd
9T @9 ®T¥ & &7 4a1 7 §), daw qqAr
fafeer ziazdi sitc wdaifal ®f areng
W F fod ¢a1 ), A T @ wA ¥
foq dar 7 &, @Y ¥ feafr & ag #ar
31 7 &7 AN AT IHT FH S FY
FlaW FEWE WY & qwgd @
qiax w4 feawg adl & 37w 1307 die
¥ 7§l faady, o=g &Y 70 & g o
AT E; A A0 B AT A @ A
¥ 1 me A ag frarat 5 gF g
anzfaal & g e 9@ g & agy
Tk I3AA &7 ara, vamr g s agt

10 gTT q9gd & 1Y ¥aw 8 qm §
A N FG A F aq fear qrad qur A

g &, T g 3q F At v WA
o TR A wAAr wEa g e ¥t
qfcfeafa & g waqr w37 wigd § 7
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St WITRE W WAR: Q6T ara @
e qut o fad zaral & foq qar ad)l
b o aEr wis g s am Sifgo gant
g 100 5o § | A9 FIHFA AT FW &1
g @ AfewT T Y WA §, ¥9
tefafredea & o Wt fofamm wfga
ax Y%z & gmfaw €@ wfaqq §
f&s #a dfafer St =ifed « Qefafa-
w97 wrEgT & Faww 10
ar 11 gfama /% ar & a1 qan
IR O1| ¥war § ag 85 e § fag
@ ¥feF® g &+ &7 g5d § 1 wAdlg
gIE A AsA YR & T H wgr fw IS
gNT ot & S 8 ¥w £ & qmen
wign § fe wsw w3w { gw 381 Jww
wifgd 1225 axm agt a7 WA §, 215
@ IR T A F AT 59 Wygw
TN Y qHF EIIY | ITRY FILT HIAT
g

TY WAAtD @Y @F P |

ey wprew: g OF TR A AN A
geeal ¥ #9 aver fzgm i ? gar aiq
qpffffamagdss wi &
o & Twar @ f6 ®a ow @ma gar
qrEic A NI ? vy @ ¥
&A39T HATAT FT 477 Fia€r § 7

SHRI §. M. JOSHI rose—

SHRI J. M, BISWAS ;: What is the pur-
pose inmy giving notice of a question?
Every day my name is occurring but every
day 1 am losing my chance because either
my name is on the fifth or sixth place.
Today also I think my question is on the fifth
position, and I do not think I will have a
chance. This is a bad practice. There is no
good trying to take'uip 30 questions a day. It
is better to take just two questions only.

MR, SPEAKER : If you give me a pro-
mise that you will not get up too frequently

for every question, I shall give youa
chance.

SHRI J. M. BISWAS: It is good, but
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you have never given me a chance; not a
single chance.

MR, SPEAKER : This time I will see
that your name is reached.

&t go TWo WY : gt aTT AT P
a1 <@ § e sndiang M@ § 1 ag Aoy
¥ 00T T § 1 7N "z ¥ wasmEr
fe ag wdudiz oF = & o & et x@
ot famiT g @r & 1w faeR s @ §,
ag A0 guw F aff e wgr &) W AN
HRIZT qg WrsATET A9 & fay fa g o
ofeeded w30 A N famfw AN 3o &
qaifas gg #Zodz fad oF QI8 & fuld
§ ol wid ag A} W ? §z@ aadie
wt A% ¥ I A7T &0 A1 wdmHe A
HI |

SHRI D. SANJIVAYYA : We cannot
commit anything now. All the recommen-
dations of the Estimates Committee are
under consideration.

MR. SPEAKER : Next question.
o 9@ ¥ fad giw =] & i 3 §,
giw ®)T g AT A z@ P AR | K
w7

SHRIL J. M. BISWAS : Please do not
allow those Members whose names are not
there. 1t is very trouble some to put ques-
tions, Some Members who do not table

any question take the benefit of asking ques-
tions here.

Fall in number of Barasingha (Stag) and
sieps to Prevent its Extinction

+
*93. SHRI HUKAM CHAND KACHWAL:
SHRI G. C. DIXIT:
SHRI SHASHI BHUSHAN :
SHRI YASHWANT SINGH
KUSHWAH:
SHRI A. S, SAIGAL:

Will the Minister of FOOD AND
AGRICULTURE be pleased to State:

(a) whether it is a fact that Barasingha
(stag) in Central India is confined to 1Le
KANHA National Park in Madhya Pradeh
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only and that its number has gone down
steadily from 3,000 in 1938 to 70 at present;
if so, the reasons therefor ;

(b) the positive measures taken by the
Union Government to save this species from
extinotion; and

(c) the recommendations of International
Union for Conservation of Nature Confe-
rence on this subject and the action taken
or proposed to be taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB SHINDE):
(a) to (c). The required information is being
collected and will be laid on the Table of
Sabha in due course.

oY g 99 wEAE: ASTH TG, 6
gw w a7 § fr @ 5w @) waw faw
qgd War a0 § AT o it gwmT N
ach ¥ ®wr I AE) AT § g R
g frdY Sta w1 eraar wigdy & oy
wg 2 § fs A erd gwgdl A v @
AT ARF AT AT S W™
& wdar | g WHIT ¥ &Y gw ) gme
wr e qr g Adf v g A g K A
qard wg ¥30 @ wgeAqw @@
weg sRw & fod | qregfagr ¥aw wsy
e ¥ qmr Tar §, & wF Ag
frwrar | 7@ fod T AmY * 4 & 72
TITAEE A IAME | GIFITFTI ET &
forg yaer w7 Tfgd fs s 1 e
sltwg ) Hamawgar g eE®
fog fge are &7 7 o fawrfa o
¥ g 9T faiT FTF T FVHIT ¥ 9
MMMt FAFegaae g ?

MR. SPEAKER : Can you give an
answer. They were suggestions.

SHRI ANNASAHIB SHINDE: We attach
great importance to the conservation of wild
life all over the country, and particularly in
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the Kanha National Park in Madhya Pradesh.
Even international experts have been con-
sulted by us and some steps are being taken
not only to preserve but also to see how we
can increase the number. It is true, as the
hon. Member has pointed out, that the num-
ber has gone down, but the reasons are being
ascertained. We are trying to have a
separate enclosure, and experts are being
posted 1o see that the number increases in
future.

oft g o« wera: ¥ araar wrgen g
e sraiedly swpfa adizeawr avvaT ] of
fawifear ®Y of #a1 GIFIT X IF 9T w0
s N AT aw ? afr A A A
I° & 50 1T § A IW 9T AT wA
wiiarg st ? @ra @ Fqr weg wdW
TR ITA @ HG § qzaT v
% foq 1§ srafeq sgram T § 7

SHRI ANNASAHIB SHINDE: It isa
State subject. The States are supposed to
look after it, but whatever assistance is re-
quired, we shall be glad to give it. The Ma-
dhya Pradesh Government is taking all the
necessary steps, and even international
agencies which are interested in wild life are
taking interest in this, and some substantial
assistance is likely to be made avaivable for
this park for the preservation of wild life
there.

SHRI K. P. SINGH DEO : Just now,
the Minister said that conservation of wild
life is a State subject. There is a refernce
in the question to the recommendations of
the International Union for Conservation
of nature and Natural Resources. I want to
know whether the recommendations made
by the IUCNNR. are binding on the states
Governments and what steps the Governmeat
of India will take to see that those recom-
mendations are carried out?

SHRI ANNASAHIB SHINDE: Those
recommendations are not specifically with
refernce to a particular farrn The recom-
edations are from the point of view of pre-
serving and protacting wild life and natural
life. They are not binding on us, but they
are helpul in tackling this problem. Both the
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State Governments and the Centre are atten-
ding to those recommendations,

SHRI HEM BARUA : May I know
whether the family planning programme
has reached the Barasinhs ? what is the
reason for the decrease in their number ?

weaw wERa: % @ cerfan s
Y ad §, arxg fagr #3 a7

Ground-based T.V. Net-work in Preference
to Satellite-based T.V.

+

SHRI BENI SHANKER SHA-
RMA:

SHRI DHANDAPANI:

SHRI MAYAVAN:

SHRI N. R. LASKAR:

SHRI SAMINATHAN:

Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be pleascd to State :

(a) whether a study undertaken by his
Ministry has revealed that more than 80 per
cent of the country’s population can be cove-
red by a net-work of ground-based television
in 10 yems from now at a cost of Rs. 112
crores; and

(b} whether the study has also shown
that if a net-work of the same magnitude is
to ke based on a satellite it would cost
about Rs 800 crores and whereas the ground
based system can be accomplished with indi-
genous effort and know-how a  satellite
communication system will have to depend
on foerign collaboration and will also be
vulnerable during hostilities which can be
avoided in a ground-based system ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
1. K. GUJRAL) : (a) Yes, Sir.

(b) Cost estimates of a satellite
based TV net-work were not included in
this study. Ground based system can be
set up largely with indigenous effort. *‘Sate-
lite” is not dealt with by this Ministry.
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ot JoilsieT @nl: it 5 AdEy A
Farar § f& Gioree &1 faeg g% Ha1-
w0 ¥ geaia A oAt g AfFT ow
s%T geqr 538 F gaAv # wew @wr A
29 G3aq, 1968 41 aewEA  SAFHAA
'y mEwifean & fafqezt off %o ¥o
WIE A T 97 :

“The Indian National Committee of
space Resecarch under the acgis of the
Department of Atomic Energy was also
examining the proposal for cuntry-wise
telivision through satellites™

o7 g ¥ A aar g 5 Ha wgay
TAwga ooz fang w2 fo &
A Agl aar g |

¥ sraar wgar g % €fega dmaw
A 16 A fead 7 qar woAr A

fak fAgmafia g zfk fHa
IaA dFengEl & g @Vfagwa s

aregr F @ F wodfY faE & ag71 wqw
4

SHRI 1. K. GUJRAL: Sometime back
A committee was set up to look into the
various aspects of TV expansion. Two
working groups looked at it from the
terrestrial expansion point of view and from,
the point of view of expansion vig satellite.
The reports are still with the Committee,
The working group which was working within
the Ministry of Information and Boradcast-
ing suggested that expansion vig the terres-
trial system was feasible and possible.
The Government has not yet formulated any
policy in this regard.

&t qoit WwT WL Jgt aw wLT g
%1 9ar® §, agt aga @ wed  gfeq
g Hanwarg f& w0 w@ag a0
gHard ¥ wewa @i fs rovedi ¥
oA famm O 3T & feur
smar g9avi wfaa a€f g awar wigr
aga & wrod wefeqd §f 1 wgt gF &
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wrw e @) gt ¥ far amwen dder-
@i & gra EHfaaT garTo sqeqr
Ty ITAVY wifad g @wdt §o war
# wEleg g7 a7 & ggaa & o ww
Fwq wngay ¥ wgi Nt A% gw
w031 A K QW AT A X an §
wgt §3orge farzn §  Zelifaw & wid-
A} & g@ir oF fAdg qoms g R
argfaas o & fad gar agh st M€
wg Agl @ wfgd ? afg gi oY s
N T A facen § o fam e ge
112 0% ®1 @af §, 38t 7 anft wrw
aET ) sgATqr FIq ?

SHRI I. K. GUJRAL: I would like to
clarify one thing for the benefit of my hon.
friend. When we are thinking of expanding
the TV system, we are not thinking of
expanding it for entertainment purposes ;
we are thinking, it as a limb of development
as an easier means for development of educa-
tion, agriculture and of family planning,
Therefore, Kindly keep it in mind that it is
not a question of entertainment but develop-
mental activity. On the question whether we
should do it yjz. earth station for viasatellite
the comparative merits are under exami-
nation. It is not a question of this or that
but getting the maximum benefit out of both
the sysiems,

Rise in Price of Rice in West Bengal
+

*95, SHRI J. M. BISWAS:
DR. RANEN SEN:
SHRI H. N. MUKERIJEE:
SHR1I K. HALDER:
SHRI B. K. MODAK:

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to State :

(a) whether rice prices in West Bengal,
especially in the couniry side, have recorded
a steady rise in recent months;

(b) if so, the reasons therefore ; and

(c) what steps have been taken to curb
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the rise in rice prices ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB SHIN-
DE) : (a) There has been a rise in the prices
of rice in West Bengal during April-June
1970. However, in July the prices have either
declined or remained steady.

(b) The increase in price is mainly due
to the shortfall in the production of Aman
crop owing to a long spell of drought and
lesser market arrivals,

(c) Arrangements have been made to
increas the supply of foodgrains for distri-
bution in the State. Imports of wheat and
coarse grains on trade account, into the non-
rationed areas are being encouraged by the
State Government.

SHRI J. M. BISWAS : What the hon.
Minister has stated is correct. Due to the
shortfall in production the price of rice
has gone high and my area is the worst
victim of this drought. When Prime
Minister visited Purulea district, people
came for food but they were lathi charged
by the CRP and, so far as our information
goes, about 100 people have died because
of starvation in Purulea and Bankura dis-
tricts. The requirement of that district
is 4 lakhs maunds of rice per annum,

MR. SPEAKER : Let him come to his

question, It is the making of speeches
that deprives other members of their
questions,

SHRI J. M. BISWAS : 1 am coming
to the question. For the information of
the hon. Members of this House, it is
pecessary to submit that already 100 people
have died because of starvation. Our
requirement is 4 lakhs maunds of rice and
every year there is shortage of rice. The
hon. Minister has rightly stated that it is
due to shortfall in production that the price
of rice is going up. So, 1 would like te know
whether there was any demand from the
State Government to the Centre for rice
and, if so, how much supply has been made
to the State Government ?

SHRI ANNASAHIB SHINDE: Before
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I go into the details may I assure the hon.
House that the food situation in West
Bengal is well under control ? We have
assured the West Bengal authorities that all
reasonable supplies of rice, wheat and other
foodgrains would be made. ln the case of
wheat we have told them that we are pre-
pared to supply as much as they want,
Because of some rise in the prices during the
last few months the State Government is at-

tending to the various aspects of this problem.

Calcutta, Asansol and some other arcas
are under rationing and there is no problem
so far as those areas are concerned. In
other areas there are fair price shops about
15,000, The hon. Member wanted to know
the precise figure of the requirment indicated
by the State Government. These figures
have been indicated from time to time,
At the last Chief Ministers’ Conference, the
representative of West Bengal-—at that time
it was the Chief Minister himself —indicated
a figure of 22 lakhs tonnes of rice and wheat
put together. As far as the reasonble requir-
ments are concerned, there should not be
any fear in this House. We shall be able
to supply all the reasonable requirements
of West Bengal.

SHRIJ. M. BISWAS : Just now I
spoke about some drought-affected areas,
particularly, purulia and Bankura Districts.
I want to know from the hon, Minister
whether the Central Government is conside-
ring to remedy the worse situation in these
two districts of West Bengal. Are they
going to take some special measures, parti-
cularly after the visit of the Prime Minister
to these arcas ?

SHRI ANNASAHIB SHINDE : Already
the matter is being atiended to by the State
administration. As far an supplies and the
local stock position are concerned, they
are quite satisfactory. As to relief measures
for a particular district, it is for the State

administration to take the necessary steps

but if there are any specific suggestions that
the hon. Member has to give, I am pre-
pared to welcome and look into them.

SHRI K. HALDER : We saw during
the administration of the United Front
Government that when the prices of food-
grains were rising higher and higher, the
then Goverament supplied food to rural
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areas and wsu ook gratuitous relief mea-
sures. But after the present rule came, all
those facilities have stopped. May I ask
the Government whether the present
Government will give those facilities which
were given at the time of the United Fornt
Ministry ?

SHRI ANNASAHIB SHINDE: 1
would like to find out the position from the
State Government,

SHRI B. K. MODAK : The hon.
Minister has admitted that there has been
a rise in the price of rice in the rural areas
of Bengal. [ Want the Minister to state
the actual increase in the quota of ration
to the rural areas of Bengal during the
period April to July 1970.

SHRI ANNASAHIB SHINDE : I have
got the figures of the statutory rationing
areas. As far as the quantum of distri-
bution being followed in rural areas is con-
cerned, I will require notice.

SHRI S. M. BANERIJEE : Apart from
the rising prices in West Bengal, a news
item came from the Finance Ministry saying
that there had been a rise in foodgrain
prices throughout the country in the last six
months and that the rise was of 8 points.
1 want to know from the hon. Minister,
apart from supply of rice to West Bengal,
what positive steps have been taken
to see that prices do not rise and that
blackmarketing in rice and essential com-
modities stopped.

SHRI ANNASAHIB SHINDE : It is
true that there was a general price rise
during the months of January, April and
May but the hon. Member would be happy
to know that recently the trend of prices is
very satisfactory and in the month of July
the price level of foodgrains is lower than
in last July. 1f I may mecntion the precise
figure, the All India index number of whole-
sale prices of foodgrains on 18th July last
year was 207.6 while this year it is 205.7; so,
it is lower than last year.

SHRI SAMAR GUHA : May I know
whether it is a fact that the shortfall in pro-
dution of rice was also due to the fact that
last year there had becn a lot of law and
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order problem in West Bengal and that the
quantum of the share of the Bargadars
was usurped by political parties for enrich-
ing their political coffers ? Has the Govern-
ment agreed to give the necessary supply
to West Bengal as regards rice and wheat 7
As an immediate measure are they going
to epen modified rationing shops in all the
rural areas where there is a short fall ?
Secondly, I would like to know whether the
Government is going to help the West
Bengal Government to implement ils plan
for attaining self-sufficiency in rice produc-
tion by 1971, that is, the plan that was pre-
pared at the time of the first Presidential
rule,

SHRI ANNASAHIB SHINDE : The
West Bengal Government has specifically
reported to us with reference to the general
problem of law and order that it did affect
the administration of Food laws to some
extent. Because of law and order postion
not being satisfactory, the enforcement of
Food laws and the administration was
adversely affected. That has been the report
of the West Bengal Government.

As far as the opening of additional fair
price shops is concerned, the West Bengal
Government can take a decision and if any
assistance from us is required, we shall be
glad to extend it.

MR. SPEAKER : Next Question, Shri
Deven Sen.

SHRI SAMAR GUHA : What about
implementing the plan to attain self-
sufficiency by 1971 7 That depends on the
Central aid.

MR. SPEAKER : [ have gone to the
next Question, Shri Deven Sen.

Application of Scheme of Gratulty to
Coal Mine Workers

*96. SHRI DEVEN SEN : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether Government have taken
any decision as to the date from which the
scheme of gratuity recommended by the
Coal Wage Board and accepted by Govern-
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ment will be made applicable to the mine
workers of India;

(b) whether it is a fact that the
Employers have been lerminating the
services of the workers in various places
without paying ' them any retrenchment
benefits as the workmen are not technmically
retrenched; and

(¢) whether it is a fact that as a
result, the number of coal mine workers
is registering a fall ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BISHWANATH ROY) : (a) No, Sir. The
matter is still being processed in consultation
with the Ministries/Departments concer-
ned.

(b) and (¢). The infcrmation is being
collected and will be laid on the Table of
the Sabha.

ot 7 I : qqrag ¥ § fe wia
¥ ¥ A 1967 ¥ wdawafa ¥ Gz}
TN 17 A 9 AT g A A IF
#1 s fafage weqr &7 fear @1
¥ gg araar wigar § 5 w7y ey 8 e
feftaad & arr W 3@ & w87
Tl fear mar §—x8 s & fawey
&7 %41 %10 § |

s, VT A grata swrew & wsw
wAY (st ATTwA W) : g et &
1967 & ¥ DT 7 18 ¥ e 1
W ATFAT, 1969 F quzfezga wH ¥
quere A sg A fegraa: afere s fon
gridaTfEmr R gy ¢ A DEF
wgr § s ®'® & ¥edw 9T d@ W1 HT
fzedt & Y, wta ag  ImiveaTal )
Y qEiy 1 e® fal @I tE AT 9
fratc w7 7@ § s A aZedt aownoa:
usqaTaw # &4 qifgd, war owiEal
Nagdader § WA & fog wagr
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fsar @Y | A KA wAEA ¥ fawr-
fafgfegfagz g2 & ¥ 718
qIdz & Tg7 % 10 @z w7 fzar iy o
grE A o faare we g § f& wan
g wfisz ST % @ N agr w3 dge
g a1 ITNETHf I FTFTCEF | W
faag ¥ grafrar fafwsa fawr} Y s
gt af &1

ot Raw A, waqr DA W A7 ¥ W
aia 1 fadia fear nar g e mifadz we
& 7 agr T A A 9d ? few A
Ty w@ &1 fadw feavaar g7
afgrmfadz o8 & THN |AE
weara ) sraffrag saf agl fear aam
s gt A w wige § fEogw
dvw ¥ mifssl ¥ aga snafadi « faar
fedY sroor st faar fedadiz &1 =
feir feafag &1 famr §, 7gi as fF #1s-
;i"lﬂ_:ﬂ' # gagl A1 awig 9gy & 5T af

?

sft At s s w3 mfade
%% & 1 W 79 &1 faw Agl fwar
pafirny¥ggdguds & §1 I W
iged) faeelt wifgy, “R a3 &9 sm
w1 faw a1 wfade v agr &< fay
g DA anzdfews o fawit &7 g
§ sl e wize, WAQ, AET O
Yzew anfz ay a¥ Iouyear fowr &
famic s §1 gl a5 [Fz w
e, M mm frar g e ga =Y =g
A N gAY &1 WA T w1
oA IR & A% g ATEEA U¥ HIew
amr g faari ¥ qg @ § . sar 3+
N e oaaf d 5 faar
fody dfafez & frgadiz fasar war &
afg grAdly ageg gg @ & F§ w9-
w0 &, aY gw 3w o famo TN
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Setting up of Industrial Relations Commis-
sions, '

+

*97. SHRI SITARAM KESRI :
SHRI HIMATSINGKA :

Will th  Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether the National Commission
on Labour has recommended the setting up
of Industrial Relations Commissions at the
Central and state levels; and

(b) if so, the steps taken to implement
the recommendations ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJIVAY-
YA): (a) Yes, Sir.

(b) The Commission's recommenda-
tions in this regard were placed before the
tripartite  Standing Labour Committee,
which met on July 23-24, 1970, The Com-
mittee accepted them with certain modifica-
tions. Further action will be taken in the
light of the Committee's conclusions.

qaiw ¥ argaifow fawiw wowt W
WRTA ®TAT

*98, off WINT ama WwwET: ¥
e war wfy S ag qqA £ F oSG
fF :

(%) %ar qg 9w § fs gor@  GIE
& ampufas fase @ gara w7 o
g; 9t

(=) awre fodr w2 wgar fed ar
W1 @ ITH Sl F graew § ;g
avere & gfafrar wr g ?

wra, gfa, smafas faerm am
qEEIT wwtew W Iq WAT (st ®o wo
wHT) ; (%) o, 7@€

(=) s Y Iz
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Landless Labour

99 SHRI LOBO PRABHU : Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to refer to the
reply given to Unstarred Question No. 9715
on the 14th May, 1970 and state :

(a) to whom the subject of landless
labour and self-employed workers is as-
signed and what is the strength of the staff
employed and what percentage it is of the
total staff;

(b) what measures the Ministry have
taken in 1969 in favour of landless labour
and self-employed workers when the last
Sample Survey was made of their conditions
of employment; and

(c) what is the experience so far gained
of the Pilot Employment Guarantee Scheme
in Maharashtra and when this experience
will be considered sufficient to generalise
the scheme of Standing offer of Employment,
mentioned in the Draft Fourth Five Year
Plan ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA) : (a) and (b). Subjects “welfare
of labour—-industrial commercial and agri-
culture conditions in labour etc.” have been
assigned to the Depariment of Labour and
Employment; Schemes received from States
and Union Territories for the settlement
of landless agricultural labourers have been
assigned to the Depariment of Agriculture,

In the Department of Labour and
Employment, there is an Assistant Director
exclusively incharge of the subject relating
to agricultural labour,

The Labour Bureau, Simla, has conduct-
ed intensive type studies on rural labour
during 1967-68 and 1968-69 in three villages
in each of the 20 regions in the country as
a whole. Final reporis in respect of six
regions are expected shortly.

(¢) The Pilot Scheme of the Maharash-
tra Government has becen sanctioned only
recently and evaluation has not been under-
taken so far. The cxiension of such a
scheme can be considered only after an
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experience is gained on the bass of resuls
to of such pilot experiment over a wide areat

Workers™ Participation in share-holding and
Management of Public undertakings

*100. SHRI DEVINDAR SINGH
GARCHA :
SHRI MADHU LIMAYE :
SHRI RAM GOPAL SHAL-
WALE :
SHRI ONKAR LAL BERWA:
SHRI OM PRAKASH TYAGI:

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether there is a scheme under
consideration of Government for workers
share-holding in appropriate Public Sector
Undertakings, apart from aseociating them
with the management;

(b)

(¢) by what time it is likely to be
introduced;

(d) the names of Undertaking in which
this scheme will be introduced;

if so, the details thereof;

(¢) whether employees representatives
will be nominated on the Board of Directors
of these Public Sector companies;

(f) whether it will be extended to
Private Sector also as has been done in
West Germany; and

(8) if not, the reasons therefor ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA): (a) Yes.

(b) to (g). The details of the Scheme
are being worked out.

Alleged Political Considerations in
Distribution of Advertisements to
Newspapers

SHRI YOGENDRA SHARMA :

SHRI BRIJ BHUSHAN LAL :

SHRI JAGANNATH RAO
JOSHI :

SHRI SHARDA NAND :

SHRI DHIRESWAR KALITA :

«101.

Will the Minister of INFORMATION
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AND BROADCASTING AND COM-
MUNICATIONS be pleased to state :

(8) whether it has been alleged recently
that Governments of Uttar Pradesh and
Haryana and the Delhi Municipal Corpora-
tion have stopped giving advertisements to
certain news papers on political grounds;

(b) if so, whether the allegations are
true; and

(c) whether the Centre has issued any
guidelines to the States and local bodies
for proper distributions of advertisements
to newspapers ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND DEPARTMENT
OF COMMUNICATIONS (SHRI 1.K.
GUJRAL) : (a) and (b). State Governments
and Union Territory Administration are
free to decide their own policy in regard
to release of advertisements to mnewspapers.

(¢) The criteria recommended by the
Enquiry Committee on Small Newspapers
for selection of advertisement media were
commended to all State Governments and
Union Territory  Administrations in
November, 1966, Attention in this connec-
tion is invited to the statement laid on the
Table of the Lok Sabha, on 26th June 1967,
in reply to Starred Question No. 726, on
the action taken by the Ministry of Informa-

tion and Broadcasting infer alia in
respect of Rece dation No. 126 of the
Committee.

Unsatisfactory Progress in Land Reforms

*102. SHRI JAGESHWAR YADAV :
SHRI D. AMAT :
SHRI1 HEM BARUA :
SHRI VASUDEVAN NAIR :
SHRI RAMAVATAR SHASTRI:

Will the Minister of FOOD AND AG-
RICULTURE be pleased to state :

(a) whether it is a fact that no
satisfactory progress has been made in
regard to the implementation of land
Reforms in the country ;

(®) if so, the reasons thereof ; and
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(c) the steps being taken to speed up
the implementat ion of land reforms ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) and (b). Considerable progress
has been made in regard to the implementa-
tion of land reforms. There have, however,
been defects in legislation and shortcomings
in implementation in a number of States,

The progress of land reforms has been
reviewed from time to time. In November,
1969, a Conference of the Chief Ministers
was convened to review the progress of the
Land reforms and impress upon them the
urgenzy of implementation of land reforms.
Recommendations of the Chief Ministers
Conference were laid on the Table of the
House.

(¢) It has been decided to reconstitute
the Central Committee for land reforms
under the Chairmanship of the Prime
Minister to keep a constant watch on the
progress of land reforms in each State and
to assist them in formulating proposals,
enacting suitable legislation and expeditious-
ly implementing land reforms. Similar high
powered committees haxe been recommen-
ded to be set up at State level.

Wider Coverage by A.LR. of P.M.’s
Meeting at Chandni Chowk,
Delhi in June, 1970

+103. SHRI KANWAR LAL GUPTA:
SHRI BANSH NARAIN SINGH :
SHRI HARDAYAL DEVGUN :
SHRI J. B. SINGH :
SHRI ONKAR SINGH :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased to state :

(a) whether it is a fact that All India
Radio covered the public meeting of the
Prime Minister held in Chandni Chowk,
Delhi in June, 1970 much more widely in
its news bulletins than the much largely
attended Public meeting addressed by Shri
A. B. Vajpayee at Ram Lila Ground, Delhi
and Shri Morarji Desai and others at
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Gandhi Ground, Delhi in the same month ;
(b) if so, the reasons therefor ;

() whether Government would lay on
the Table of the House copies of texts of
news bulletins in which all these throe
meetings or any of the three meetings weére
covered by A.LR. ;

(d) whether it is also a fact that
speech of the Prime Minister was being
rececived  simultaneously by the Radio
station and this arrangement was not made
in the cases of other two meetings ; and

(e) whether it is a fact that some senior
officials and Ministers had asked the
editorial stafl to cover the P. M's meeting
extensively ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING ; AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) AIR gave a
gist of Prime Minister's speech in Chandni
Chowk in its news bulletins.

(b) The coverage was based om its
news value.

(¢) Copies of the parts of the main
news bulletins in Hindi and English pertain-
ing to these three meetings will be placed
in the Parliament library.

(d) Reports of the speech were being
received by the radio station, but these
were not being relayed simultaneoualy.

(¢) No, Sir.

Reports on Achlevement of Agricaltural
Targets by States Under Fourth Plan

*104. SHRI NARAYANAN :
SHRI KOLAI BIRUA :
SHRI P. P. ESTHOSE :
SHRI E. K. NAYANAR :
SHRI NAMBIAR :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that teams of
eflicers of Union Agricultural Ministry have
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been visiting the States to secure firm plans
of operations to achieve the agricultural
targets of the Fourth Plan ;

(b) if so, whether they have submitted
any reporis after their visits ;

(c) whether the reports were placed
before the Chief Ministers and Agricultural
Minister’s Conference held in first week of
July ; and

(d) whether his Ministry has coordina-
ted the reports of the several export panels
and seminars into working paper for the
consideration of the Conference ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir. The main pur-
pose of the visits of the Teams is to help
draw up, jointly with the State Govt,
officers, detailed programme of action for
the implementation of the Agricultural
Development Programmes during the year.

(b} Yes Sir.

() These State-wise reports as such
are not to be discussed at the Agriculture
Minister's Conference, However, as usual,
reports which had been finalised have been
sent to the State Governments concerned for
necessary action.

(d) While preparing working papers
for the Conference, the recommendations
made in the reports of expert panels,
seminars etc. available in the Ministry were
taken into consideration in so far as these
relate 1o the items of agenda for the
Conference,

Retrenchment in Farakka Barrage Project

SHRI GANESH GHOSH :

SHRI MOHAMMAD ISMAIL :

SHRI SATYA NARAIN
SINGH :

*105.

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that thousands
of workers are being threatened with re-
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trenchment in the Farakka Barrage Project
in the name of surplus;

(b) if so, the details thercof;

(c) if so, what action has been taken
by the Government to provide alternative
jobs immediately;

(d) whether Government had talks
with the workers' Union leaders with regard
to this; and

(e) if so, the details thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJIVAY-
YA) : (a) There is no likelihood of any
reduction in the present strength of employe-
es of the Farakka Barrage Project for some
time. Thereafter such of the employees as
are not required for the maintenance stage
would be rendered surplus in a phased
manner. The total number of such employe-
es will ultimately be about 2,300,

(b) and (c). All possible efforts conti-
nue to be made to explore evenues, of emp-
loyment for the employees of the Farakka
Project who will be rendered surplus on the
completion of the Project. An officer on
special Duty has been appointed with head-
quarters at Calcutta, He is incharge of the
Special Cell under the Directorate General
of Employment and Training to deal with
the employment of personnel who will be
rendered surplus.

(d) and (¢). A meeting in which repre-
sentatives of employees also participated, was
held at Calcutta on 29-5-1970. The steps
being taken for findiny alternative employ-
ment for the staff to be rendered surplus were
explained in detail at the meeting. As de-
cided at the meeting, a Review Commitiee
comprising inter alia two representatives of
the employees of the Project has been set up
to review from time to time the steps taken
10 find alternative employment for the
employces of the Project who will be ren-
dered surplus.

wut—ggr—fzeelt & @A FEw
weAT ¥ guie % fg wang

*106. St gTW WA : ¥AT FEAT AT
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Non-availability of Monitored Reports
of Broadcasts of Radio Peace and
Progress, Moscow to M.Ps. and

Journalists

RAGHUVIR
SHASTRI :

*107. SHRI

SHRI PARKASH VIR SHASTRI:
SHRI SHIV KUMAR SHASTRI :

SHRI SHRI GOPAL SABOO :
SHRI BAL RAJ MADHOK :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-

SINGH CATIONS be pleased to state :

(a) whether it is a fact that orders
have been issued recently to the A.LR. not



39 Written Answers

to make available monitored reports of
broadcasts of Moscow's Peace and Progress
Radio to MPs. and journalists ;

(b) if so, the reasons therefor ;

(c) whether it is also a fact that the
contents of these broadcasts are to all
intent and purposes an interference in the
internal affairs of the country ;

(d) if so, whether Government have
taken up the issue with Russia ; and

(e) if so, the reaction of Soviet auth-
orities thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCATING ; AND IN THE DEPAR-
TMENT OF COMMUNICATIONS (SHRI
1. K. GUJRAL): (a) Copies of these
reports were not being supplied to MPs as
such Supply of copies to some non-officials,
and journalists has been discontinued.

(b) The reports are meant for official
usc only.

() (d) and (¢). No, Sir ; Many foreign
broadcasting organisations comment
on internal affairs of this country and we
have no means of stopping them. All India
Radio tries to counter the effect of their
broadcasts through its home and external
services,

Fallure of Land Distribution Policy

*108. SHBI C. K. CHAKRAPANI :
SHRI SARJOO PANDEY :
SHRI RAM CHARAN :
SHRI BHOGENDRA JHA :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether itis a fact that Govern-
ments’ land distribntion policy has failed;

(b) whether it is also a fact that Minis-
try’s recent study has revealed all those

points;
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(c) if so, the gist of the study made;
and

(d) tho reaction of Government there-
to ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) No Sir. During the three
Plan Periods 10.7 million acres of land are
reported to have been distributed by the State
Governments to landless agriculturists. In
addition, on imposttion of ceiling on land
holdings 2.36 million acres have been decla-
red surplus, out of which 1.58 million acres
have been taken possession of by the State
and 1.14 million acres have been distributed
to landless agriculturists.

(b) and (¢). The programme Evalua-
tion Organisation of the Planning Commis-
tion had conducted case studies of select:d
settlement colonies for re-settlement of land-
less agricultural labourers, The studies have
been published by P. E, O. as Publication
No. 61. Certain suggestions have been
made in the Report for improvement of
colonization schemes which are summarised
below :

(i) A minimum Jimit should be pres-
cribed in respect of the number of
settlers as well as the area for
settlement to be covered as a colo-
nisation scheme.

(ii) Appropriate measures should be
devised to ensure selection of
genuine allottees who really seitle
on land and cultivate it personal-
ly.

(iii)) Where colonisation means new

habitation, it is necessary to pro-

vide mini basic ities to
all such settlers.

(iv) One single agency should be made
responsible for coordination of the
various aspects of the Scttlement
Programme.

(v) The Agency responsible for the
execution of the scheme, should be
located near the settiement.
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(vi) There should be proper planning and
programming at the initial stage.

(d) The finding and suggestions of the
Report of case studies of sclected colonics
have been forwarded to State Governments
for consideration and necessary action.

Exemption of certain Films from
Entertainment Tax

*109. DR. RAM SUBHAG SINGH :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state:

(a) whether it is a fact that Central
Government have given any understanding
or instructions to the State Governments
and Union Territories Administration for
exempting certain films from entertainment
tax, if the films contain attemept on national
unity communal amity or family planning;
and

(b) if so, which of the States and
Union Territory Administrations have given
exemption from entertainment tax and to
how many films ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING; AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL): (a) Central
Government, from time to time, recommend,
on merit, suitable films on subject of Nation-
al Integration to the State Governments and
the Union Territories, for grant of exemp-
tion from entertainment tax.

(b) The information is being collected from
various State Governments/Union Territories
and will be laid on the Table of the House

in due course.

Scheme for Development of A Fishing
Harbour at Mattancherry, Cochin

SHRL C. JANARDHANAN :
SHRI P. C. ADICHAN :

*110.

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether the Kerala Government
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have submitted a scheme for doveloping a
fishing harbour at Mattancherry, Cochin;

(b) if so, the main details thereof;

(c) the estimated cost of the scheme;
and

(d) whether the Central Government
have approved the scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPEROTION (SHRI ANNASAHIB
SHINDE) : (a) and (b). A Project report
prepared by the Cochin Port Trust was
received in the Ministry in January, 1970,
The Project envisages provision of a wharf
wall, jetty, slipway, workshop and auction
hall to meet the requirements of about sixty
medium and large fishing vessels, together
with loading and unloading, maintenance
and other related shore facilities.

(c) The Project is estimated to cost
about Rs, 300 lakhs,

(d) The Project report is under exami-
nation. Clarification of certain points has
been obtained from the State Government,
Technical aspects of the designs and estj-
mates are being examined in consultation
with the Ministry of Transport and Shipping,
Discussions have also been held recently
with the authorities of Cochin Port Trust
and the State Government. The question
of sanctioning the Project will be considerod
in consultation with the Ministry of Financo
as soon as the examination of details of the
Project is completed.

Policy aollowed in regard to Contract
Staff of AIR

*111. SHRI PREM CHAND VERMA :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) the total strength of Contract Staff
in all the Stations of Al India Radio, includ-
ing the Artisics and other categories who
work on casual and iemporary basis;

(b) the number of each category of
contract staflf who have been working conti-
nuously for the last ten years are still tempo-
rary and work on contract basis;
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(¢) whether Government have taken
any action on the assurance given by him in
the Lok Sabha last year that the question of
appointing such staff on regular basis was
being examined; if so, the number of them
made regular and the details thereof; if not,
the reasons therefor;

(d) the number of times such staff
staged agitations and went on strikes during
the past one year and the reasons for such an
eccasion; and

(e) the policy in the matter after taking
ioto consideration all the aspects of the
problem 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING ; AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) Except for
staff artistes, no other category of staff is
engaged in A. 1. R. on contract basis. The
total strength of staff artistes in A. I. R,
(excluding artistes engaged on casual basis
for participation in programmes) was 2,554
on 10.1,1970, Information relating to casual
artistes engaged for short duration is being
collected and will be laid on Table of the
House.

(b) Staff artistes arc generally given
contracts upto the age of 55 years. They
are not, therefor, permanent or temporary
like other Government servants. There is
no artiste who is working on casual basis
santinuously for the last ten years.

(¢) The matter was considered and it
was decided not to end the contract system
in A, L. R, for the present.

(d) Some of the A.I. R. employees
staged demonstrations and held meetings
during the months of February-April, 1970,
The agitation was withdrawn with effect from
1.5.1970. The reasons were to secure higher
scales of pay , better prospects for promotion
and improvements in other service condi-
tions.

() Government always consider de-
mands of its employees sympathetically and
on merits.
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* Enquiry into Malpractice in Distribution of
Fertiliser in Andhra Pradesh

*112. SHRLI RABI RAY : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it is a fact that Govern-
ment have taken the aid of C.B.I. to investi-
gate into the serious mismanagement and
shady deals in the fertiliser distribution of
Andhra Pradesh in view of the findings of
the Public Accounts Committes of Andhra
Pradesh Assembly:

(b) if so, when it was referred to C.B.L.
and the progress made in the inquiry thereof:
and

(c) when it will be concluded ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir. The C.B.I. have
been asked to make a thorough investigation
into the claims for re-imbursement of
transport charges preferred by the State
Govt. consigness during the period 1965-1969.

(b) A complaint was formally filed
with the C.B.I. on 23.6.70. The C.B.I. have
reported that relevant records have been
seized and investigation is in progress.

(c) It would not be possible to indicate,
at present, the likely date of conclusion of
the enquiry.

Youth Raido Station for Goa

*113. SHRI MANIBHAI J, PATEL :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether Government propose to set
up a Youth Radio Station in Goa;

(b) if so, the details thereof; and

(c) by what time it will be established ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND

BROADCASTING; AND IN THE
DEPARTMENT OF COMMUNICATIONS
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(SHRI I K.GUJRAL) : (a) to (c) Yuva
Vani service is proposed ta be introduced
from Panaji station of All India Radio.

Revival of Akashvani at Mysore

»114. SHRI K. LAKKAPPA : Wil
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether Government have received
any representation either from individuals,
institutions or from Government of Mysore
to revive the Akashvani at Mysore;

(b) whether it is also a fact that the
present All India Radio Broacasting station
at Bangalore is not audible at Mysore and
nearby places; and

(c) if so, whether Government have any
plans to revive the Mysore Akashvani in
the near furture ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING; AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUIRAL): (a) Yes, Sir.

(b) and (c). No, Sir. However, a scheme
for setting up auxiliary studios at Mysore
to be connected to the Bangalore Station is
under implementation.

T.V. Station for Educational purposes

SHRI D. N, PATODIA : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

*115.

(8 whether it is a fact that two
Technological Institutes in the country had
applied to Govt. for permission for setting
up T.V. Stations for educational purposes;

(b) if so, whether the request has been
considered; and

(c) the decision taken in this regard ?

THE MINISTER OF INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS (SHRI SATYA NARAYAN

SINHA) : () Yes.
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(b) and (c). The applications arc under
Government's consideration,

Con version of Indian Council of Agricultural
Research into a National Institute.

*116 SHRI SHIVA CHANDRA JHA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that Govern-
ment are planning to convert the Indian
Council of Agricultural Research into a
national institute; and

(b) if so, the reasons therefor and the
further details therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTRE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir, It is proposed
to introduce shortly a Bill in Parliament for
declaring the Indian Council of Agricultural
Research as an institution of national impor-
tance,

(b) The Council is at present a non-
statutory organisation, being only a Society,
registered under the Societies Registration
Act, 1860. The grant of statutory status to
the Council is a necessary steps in the
re-organisation of the Council, which has
been decided upon. The proposed legislation
will provide also for transfer of the employees
of the erstwhile Government Rescarch Insti-
tutes and others to this statutory body and
for taking such incidental or ancialiary steps
as may be neccessary.

Complaints against wrong telephone calls
In Delhi

«117 SHRI MANUBHAI PATEL :
SHR1 MRITYUNJAY PRA-
SHAD :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to siate :

(a) whether it is a fact that the
frequency of wrong number calls at various
telephones installed in Delhi and New Delhi
as well as other towns has increased over-

whelmingly and the subscribers are to pay
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for such calls which turn to be wrong
numbers even after correct dialling; and

(b) if so, the steps being taken te
remedy these serious defects in the tele-
phone system and the time by which any
improvement is likely to be effected ?

THE MINISTER OF INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS (SHRI SATYA NARAYAN
SINHA): (a) No, Sir. The frequency of wrong
calls has not incresed. All calls are metered
automatically. If, a complaint about per-
sistent wrong numbers is reccived, suitable
rebate is given, if any defect is noticed in
the meter or equipment.

(b) There is no serious defect in the
system. The average number of wrong
calls is less than 1 in 2000. Continous efforts
are always made to further reduce such
failures.

States’ Representations in regard to Films
containing Kissing Scenes
*118, SHRI N. SHIVAPPA :
SHRI G. Y. KRISHNAN :

Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state :

(a) whether it is a fact that some
States have made representations to Gov-
emment regarding exhibition of films
containing kissing scenes; and

(b) if so, the names of the States and
the reactions of the Government t hereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) and (b). While
communicating their views on the Report of
Enquiry Committee on Film Censorship, the
Governments of Andhra Pradesh, Haryana,
Uttar Pradesh and West Bengal have opposed
scenes depicting kissing in films.

The entire question of censorship of
films has been examined by the Enquiry
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Committee on Film Censorship. The
Report of the Committee is under

active consideration of the Central Govern-
ment.

U. N. Aid for T. V. Production

*119. SHRI G, VENKATASWAMY :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

{a) whether the United Nations Deve-
loment Programme has decided to assist
India in seuting up a Television production
and Studio Technical Operations Training
Centre in Poona;

(b) if so, the total amount of aid
to be received; and

(c) contribution of the Government
towards this poject ?

THE MINISTER OF STATE IN THE

MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICA-
TIONS (SHRI I. K. GUJRAL)': (a) Yaes,
sir,

(b) 3 1,147,000,

(c) Rs, #5,95,000.

Nationalisation of Sugar Industry

*120. SHRI RAM SEWAK YADAYV :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether his Ministry has studied
all the aspect of nationalistion of sugar
industry in the country;

(b) if so, whather a Bill to this effect
is likely to be introduced in Parliament
in the near future; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB SHIN-
DE): (a) to (c). Government has decided
to set up a Committee to study the working
of the sugar industry in the country in
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the context of the demand for its nationali-
sation, Further action will be taken afier
receipt of the report of the Commitiee.

Reduction in subsidy to Punjab Govern-
ment for Aerinl Spray of Insecticides on
Cotton crop

601. SHRI DEVINDER SINGH
GARCHA : Will the Minister of FOOD
AND AGRICULTURE be pleased to state :

(a) whether it is a fact that Goverment
have reduced the subsidy for aerial spraying
of insecticides on the cotton crop from
50 to 25 per cent to Punjab Government; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The Central subsidy
on operational charges for aeril spraying
of cotton in all the States was 50 per
cent till 1968-69. It was reduced to 25
per cent in all the States, including Punjab
during 1969-70. The same rate of 25 per cent
subsidy has been continued during 1970-71
also.

(b) The genaral policy of the Government
of India is to dispense with subsidy gra-
dually. When the farmer sees the econo-
mic advantage of aerial spraying of insecti-
cides, he will pay for the charges., Higher
production pays off for the cost on account

of this input.
Request from Ceylon Government for
Supply of Sugar
602, SHRI DEVINDER SINGH
GARCHA :
SHRIMATI ILA PAL-
CHOUDHURI :

SHRI BAIDHAR BEHERA :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that the Ceylon
Government has requested the Government
of India for immediate supply of about
10,000 tons of sugar to tide over its econo-
mic crisis;

(b) if so, the decision takem by Go-
vernment in the matter; and
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(c) whether this deal would be -in the
form of deferred credit or barter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) and (c). Government have agreed
to supply 10,000 tonnes of white suger to
Ceylon Government on one year's deferred
payment basis.

Complaints against Doctors of E, S. L.C.
Dispensary, Pahargan}, New Delhi

603. SHRI HUKAM CHAND
KACHWALI : Will the Minister of LABOUR
AND REHABILIATATION be pleased to
state @

(a) whether any complaints have been
received during the last four months against
Doctors in the E.S.1.C. Dispensary, Pahar-
ganj, New Delhi, regarding their refusal to
visit the patients at home;

(b) if so, the number of complaints
received; and

(¢) the action taken thereon ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJIV-
AYYA): Medical care under the Employees®
State Insurance Scheme in Delhi is adminis-
tered by the Employees’ State Insurance
Corporation which has furnished the follow-
ing information:

(a) Yes.
(b) One.
(c) The matter !;as been enquired into

and it has been found that it was neither
ible nor y to visit the patient at

home,
Accumulated stocks of Sugar
604, SHRI BABURAO PATEL: Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether it is a fact that owing to an
increase in suger procuction during the
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current’ season, the sugar industry
the problem of accumulated stocks;

is facing

(b) if so, to what extent in quantity
and value and whether necessary steps have
becn taken to avoid accumulation;

(¢) the number of private sugger mills
proposed to be nationalised, State- wise, as
a result of the recommendations of the
three-man committee report ; and

(d) salient
sation scheme 7

features of the nationali-

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) and (b). Yes, Sir. As
sugar is a scasonal industry, accumulation
of stocks during and at the end of the
crushing season is a normal feature of its
operation. However, due to the very high
production this year, the stocks with the
industry are also larger than last year. As
on 15th July, 1970 the physical stocks with
the faclories were 28,71 lakh tonnes
valued at about Rs. 360 crores. Of this,
7.85 lakh tonnes have been released to the
factories for sale and the unreleased stocks
are 20,86 lakh tonnas valued at about Rs. 260
crores. .

The State Governments have been asked
to increase the scales of distribution of
sugar wherever necessary and they are being
allotted quotas of sugar to the extent
required by them. Restrictions on inter-
State movement of free-sale sugar have been
removed. Efforts are being made to export
sugar to the extent possible.

(<) and (d). The reference is presum-
ably to the Committee set up by the
Government of Uttar Pradesh. The report
of the Committee has not so far been
received by the Central Government and is
still under consideration of the State
Government.

Snail Control Project under Fourth Plan
for Andaman Islands

" 605. SHRI BABURAO PATEL : Will
the Minister of FOOD AND AGRICUTURE
bo pleased to state :

(a) whether it is a fact that giant East
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African snails are decastating papaya, ba-
nana, rubber and arecanut plantations
in the Andaman Islands for the last few
years;

(b) if so,
damage
1968-70 ;

the nature and extent of
suffered by the growers during

{c) the amount allocated to the snail-
control project under the Fourth Plan ;

(d) the number of scientists working at
the Entomological Sub-station at Port Blair
on biological control operations ; and

(¢) whether Government
schemes for the export of snails ?

have any

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir. They also cause
damage to vegetables and flowering plants.

(b) The pest is widely distributed in the
Union Territory of Andaman and Nicobar
Islands. The snails are present in all the
inhabited Islands. However, no scientific
survey has been done in any of the Islands
about the extent of damage done by this
pest ; extensive damage due to this pest has
been reported especially during rainy scasqm.

(c) There is no separate financial allo-
cation for the snail control project. A pro-
vision of Rs. 4.29 lakhs has been made in
the Fourth Plan to cover an area of 5,000
acres by plant protection measures and also
to eradicate the menace of giant African
land snails in the area.

(d) At the moment one Senior Technical
Assistant is working at the Research Sub-
station at Haddo Horticulture Garden. Pro-
vision exists for the appointment of one junior
Entomologist and one Senior Technical
Assistant. These posts are expected to be
filled up shortly.

(e) The Government is exploring the
possibility of exporting the snails but so far
no concercte proposals have been finalised.
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Scheme for catching Wild Cattle

606. SHRI MANGALATHUMADAM:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether any scheme for catching
wild cattle is in force ;

(b) if so, the number of such cattle
procured from Northern areas and sent io
Southern States ; and

(c) the response of the States for the
scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,

COMMUNITY DEVELOPMENT AND
COOPERATON (SHRI  ANNASAHIB
SHINDE) : (a) Yes.

(b) Since the inception of the scheme and
upto 31st March, 1970, a total of 23,962 un-
claimed stray productive cattle were procured
from Northern States and distributed to
various States. Out of this, 6,843 were
distributed among the breeders in the Sou-
thern States.

(¢) The States of Madhya Pradesh,
Punjab, Haryana, U, P, and Maharashtra
have taken up similar programmes, as a
State sector activity. Assistance has been
provided by Central tcams to the States of
Mabharashtra and Gujarat in rounding up wild
cattle in difficult arcas of these States.

Jobs for Physically Handicapped pro-
vided by Employment Exchanges

607. SHRI MANGALATHUMADAM :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) the number of handicapped/disabled
applicants provided with jobs by the Employ-
ment Exchanges for the handicapped; and

(b) the additional Rehabilitation training
cenires Special Employment Exchanges
proposed for the handicapped in the Fourth
Plan ?

THE MINISTER OF LABOUR
REHABILITATION

AND
(SHRL D. SANJIL-
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YAYYA) : (a) the number of Physically
Handicapped persons (belonging to the
categories of the blind, the deaf, and the
orthopaedics) placed in employment till 31st
March, 1970 by the Special Employment
Exchanges for the Physically Handicapped
is 7024,

(b) Government of India propose to set
up one Comprehensive Netional Centre for
Orthopaedics during the Fourth Plan. The
institutions already set up by the Government
of India, for the blind, the deaf and the
retarded are also being developed as National
Centres. The setting up of Special Employ-
ment Exchanges for Physically Handicapped
during the Fourth Plan falls within the State
Sector,
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Mationalisation of Sugar Mills, Planta-
tion etc. by State Governments

609. SHRI SURENDRANATH DWI-
VEDY : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that the Central
Government have informed the State
Governments that they can not independently
take up nationalisation of Sugar Mills,
Plantations etc. ; and

(b) what is the Constitutional position
in this matter and whether there is any legal
bar prohibiting State Governments to proceed
in this direction ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION  (SHRI  ANNASAHIB
SHINDE) : (a) No, Sir,

(b) Government are advised that Parlia-
ment as well as a State Legislature is
competent to make laws with respect to
acquisition of sugar undertakings provided
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that such a law meets the requirements of
the relevent articles of the Constitutions and,
in the case of the law passed by the State
Legislature, it is reserved for and receives
the assent of the President. In view of the
all-India nature and implications of the
problem, the Central Government have
decided to set up a Committee to study in
depth the working of the sugar industry in
the context of the demand for its nationali-
sation.

Inquiry into Affairs of M/s. Bashumati (P)
Limited, Calcutta

610. SHRI BHAGABAN DAS : Will
the Minister of INFORMATION AND
BRODCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) when the Central Bureau of Investiga-
tion started inquiry into the affairs of
Bashumati (P) Ltd. Calcutta ;

(b) if so, the progress made so far; and

(¢) the reasons for which completion of
the inquiry is being delayed ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BRODCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
L. K. GUIRKL) : (a) On May 7, 1968.

(b) Field investigation into the case has
been completed. The opinion of two experts
is still awaited.

() This is an intricate and difficult
case and involves examination of a very
large number of documents and witnesses.

Production of Sugar

611. SHRI LOBO PRABHU: Will the
Minister of FOOD AND AGRICULTURE
be pleased to state:

(a) the estimated production of sugar
flom the current season and how much of it
will remain unconsumed;

(b) what will be the interest on such
carry over stocks and whether it will not be
added to the prices of next year which will
be paid by the consumers;
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) (c) what Governthent have done to
increase the production and exports of
confectionary using sugar;

(d) what is the current average price for
levy and for free market sugar and how the
higher tax on the free market sugar is justified
in the circumstances; and

(¢) whether Government would give a
small concession in tax on sugar sold to
schools which wish to use it with their
midday meal programme and whether similar
concession would be available to expectant
mothers and patients in hospitals, coupons
being issucd by medical practitioners ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE): (a) The production of sugar
during 1969-70 season upto 22nd July 1970
was 42,16 lakh tonnes. The total production
during the whole season may be around 43.00
lakh tonnes. The carryover stocks at the end
of the season may be about 19 lakb tonnes.

(b) Carrying over of stocks is a normal
feature in the sugar industry. Interest charges
on normal carryover are already provided in
the price of levy sugar. There is a proposal
to build buffer stocks of sugar in view of the
larger carryover and the details of the
scheme are being worked out.

(c) Government have reduced the excise
duty on confectionary from Rs. B0O/- to
Rs. 300/- per tonne from lst March. 1969.
1t also allots levy sugar at fixed prices to
manufacturers of confectionery for products
for sxport besides giving cash assistance at
17 percent of F. O. B. value of such exports.

(d) The current average wholesale price
of free market sugar at important markets
varies between Rs. 170.00 to Rs. 183.00 per
quintal as against the average wholesale levy
price of Rs. 154.50 to Rs. 177.00 per quintal
A lower rate of excise duty has becn imposed
on levy sugar in the interest of the domestic
consumer. The incidence of higher duty on
free sale sugar is @ revenue mcasure.

(¢) The question of supply of sugar at
subsidised rates to schools and hospitals is
primarily for consideration of the State
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Governments. No request has been received
by the Central Government for reduction of
tax on sugar utilised for these purposes,
How\c\:er. exemption from or reduction in
duty in such cases would be difficult as
suggested.
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Repatriation of Indians from Ceylon

614, SHRI MANGALATHUMADAM :
Will the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether Government have taken note
of the Ceylon Government's move to expedite
the repatriation of the people of Indian
Origin in Ceylon;

(b) if so, whether Government have
made sufficient arragements to receive these
repatriated Indians; and

(c) if so, the details thereof 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRL D. SANIJI-
VIYYA) : (a) The official view of the
Government of Ceylon is that they will
implement the Indo-Ceylon Agreement of
1964, regarding persons of Indian origin, in
letter and spirit. The Government of India
also hold similar views in regard to its im-
plementation.

(b) Yes, Sir.

(c) A statement is laid on the table of
the House. [Placed in Library.  See No.
LT-3769-1703]

Rise in numder of Educated Unemployed

615. SHRIMATI SHARDA MUKER-

JEE :

SHRI YASHWANT SINGH
KUSHWAH :

SHRIL P. VISWAMBHARAN :

SHRI GEORGE FERNANDES :

SHRI S. M. BANERIJEE :

SHRI CHENGALRAYA
NAIDU :

SARI R. BARUA :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that the number
of educated unemployed has teen steadily
rising during the last four years;



61  Written Answers SRAVANA 8,

(b) what are the comparative figures of

the educated unemployed between 1965
and 1970;
(c) whether Government have made

any assessment of the reasons thereof; and

(d) if so, whether Government have
any constructive plans for remcdying this
rising unemloyment ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRL D. SANIJI-
VAYYA) : (a) to (¢). Precise information
is not available. The only information availa-

ble relates to the number of educated
work-scekers  (matriculates and  above)
on the live register of Employment
Exchanges which was 15.26 lakhs as on
31.12,1969 as against 8.42 lakhs on
31.12.1965.

(d) Various development programmes

in the field of agriculture, industry, irrigation
and power, transport and communication, and
social services such as education, health and
family planning and social welfare included
in the Fourth Five Year Plan of
West Bengal and the Centrc are
expected to provide increasing employment
opportunities for unemployed  persons
(including the educated). For certain cate-

gories of highly educated persons like
engineers and technicians etc.,  special
measures for meeting the situation have

alrcady been initiated.

Distribution of surplus Land to Harljans
and Scheduled Tribes

616, SHRIMATI SHARDA MUKER-
JEE :
SHRI NATHU RAM AHIRWAR :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether the Union Government
have enquired into the progreéss made by
the States in the distribution of surplus
land to Harijans and Scheduled Tribes; and

(b)

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,

if so, the details thereof ?

COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The Commis-
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sioner for Scheduled Castes and Scheduled
Tribes has been making enquiries into the
progress made by the States in the distribu-
tion of land to members belonging to the
Scheduled Castes and Scheduled Tribes.
In the 18th Report submitted by the
Commissioner on December 31, 1969, it
has been mentioned that the Scheduled
Castes were given 30.21 per cent and the
Scheduled Tribes 12.86 per cent of the total
land allotted. Separate break up was not
available for surplus lands which became
available on imposition of ceiling on land
holdings.

Medical and Educational Facilities for
Plantation Workers

SHRI VISWANATHA MENON :
SHR1 GANESH GHOSH :

SHRI K. RAMANI

SHRI MUHAMMAD ISMAIL :
SHRI K. M. ABRAHAM :

617.

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether the Industrial Committee
on Plantation which is meeting in Delhi
shortly is likely to consider the problem of
very poor medical and educational facilities
now available for workers in plantations;

(b) if so, how far the provisions of
the Plantation Labour Act are implemented
in this regard; and

(c) what steps are proposed to be
taken to see that plantation owners fully
implement the provisions of the Act ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA) : (a) The 13th Session of the
Industrial Committee on Plantations, which
was held in Delhi on the 10th July, 1970,
considered jnter alia the recommendations
made by the National Commission on
Labour about plantation workers including
those relating to provision of medical
facilities and cducational facilitics in planta-
tions.

(b) This has been indicated by the
Commission in para 11.11 of their report,

(c) The Plantations Labour Act is
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administered by the State Government and
it is hoped that they will take suitable ac-
tion in the matter in the light of the
Commissioner's recommendations as accept-
ed by the Industrial Committee on Panta-
tions.
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sfeal & 737 & T F A9 g1 gAY
qf 3fFT gawy atT |7 A=Ay 91

(&) =< (1) afesdy dmem F g
fasi & a1 a§ wrater aqr srarafos agf
¥ q¥ %) feafy, ®es & qua AN Faw
fard A feafs Jevwa @ af @
atgu atz gefen fax sz ¥ afes
qyifad & & ) UST FOET ¥ T Frd
@Yoy, o1 wgraar A, waa w7 gEray
¥ el Y & ¥ et qer F gfy
¥, g% QfeT sFa: 5T A aqr
gaf N GF KA AT ARy w7-
ww Tiga Iy feg § 1

¥a quere (w€ 1970 %) & 50
are T AR feg § @ife gt Sl
% 9% & foq uvg G & fafe §
wrar e @ |

mgwETAgT & qw safer & 40 ww af
w AT w1 TE AT

S g¥A Wy wgay
ot yrew Ty witgm
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st wmaTe T e
it wfeTT AT™ T :
oft WA e

W geAT awT weTem e
WwTT AWt gg aWA ) H9 6O 0w
(%) wrogwwd e af stc qn,
1970 & 2T wrgwgrg ¥ qw safer
¥ 7T 40 94 oY Y T qwdr My
Tt ;

(&) war ¥ m¥ ww aqr are fawm
® 4 &\ g% gew fraar ar ; ok

(1) @ wrew ¥ femy  wfie
fregare fed ok § v a7k fawy wr
wrdard) w1 af § 7

FAAT AT AWTIY AATNT v} Hwre
fawre & Trow st (st e frg) : (%)
27 7§, 1970 ® wwgAggT ¥ 400
st (10 77 30 ¥T) ax &1 o
T fear aar ar )

(W) woet arw &Y ot T § 1 wwer
geq wTaT 5000 wd §

() aiw 1 7t wra® & awetw g
W

Amount of Food subsidy given to .fuu
and Kashmir

622. SHRI BENI SHANKER
SHARMA : Will the Minister of FOOD
AND AGRICULTURE be pleased 1o
state

(a) the amount of food subsidy given
to the State of Jammu and Kashmir duricg
the last three years; and

gl
(b) the basis and purpose of the
same ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
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COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No food subsidy as such
is given to any State Government. How-
ever the issue prices fixed for foodgrains
released from the Central stocks, which
apply to all the States, involve an element
of subsidy in respect of some grains.

(b) Does not arise.

7. Revislon of Pay Scales of A.LR. Staff
Artistes by Pay Commission
623, SHRI BENI SHANKER
SHARMA :
SHR1 BAIDHAR BEHERA :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether the Pay Scales etc. of staff
artistes will be included within the scope
of review by the Pay Commission appoint-
ed recently;

.- (b) if so, the details thereof; and

(¢) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) to (c). The
matter is under consideration.

Construction of a new building for Post Office

at Banka, Bhagalpur

624, SHRI BENI SHANKER
SHARMA : Will the Minister of INFOR-
MATION AND BROADCASTING AND
COMMUNICATIONS be pleased to state :

(a) whether, a final decision has been
taken to construct a new building for Post
Office at Banka in the district of Bhagalpur
in view of the expansion of its activities
several times; i

(b) if so, when such a decision was
taken and why the construction is being
delayed; and
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(c) if not, the reason therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) and (b). It has been
decided to reconstruct theexisting post office
bui!&ins at Banka and necessary action is
being taken in the matter. The work will
be sanctioned and taken up for execution as
soon as the plans and estimates are ready.

(¢) Does not arise,

Industrial Troubles due to Adnilnistrative
Fallures

625. SHRI  BENI SHANKER
SHARMA : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

(a) whether it is a fact that most of
the Industrial troubles these days, are due
to administrative failures;

(b) if so, the steps taken or proposed
to be taken to check the same; and

(c) the results achieved so far ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D, SANJI-
VAYYA): (8) No.

(b) and (). Do not arise,

Development of a Deep-sea Fishing Harbour
at Roy Chowk, West Bengal

626. SHRI J. M. BISWAS :
SHRI K. HALDER :
SHRI INDRAIJIT GUPTA :
SHRI P. C. ADICHAN :

Will the Minister of FOOD AND
AGRICULTURE be pleased 1o refer to the
reply given to Starred Question Mo, 758
on the 2nd April, 1970 and state :

(a) whether the plan for developing a
decp-sea fishing harbour at Roy Chowk in
‘West Bengal has been finalised;

(b) if so, the main details
and

thereof;

(c) the estimated cost thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The project report for a
fishing harbour at Roy Chowk was received
in April, 1970. The report is under
consideration.

.

(b) The Project envisages provision of
a river jetty with five moorings which can
cater to the requirements of fificen trawlers
of upto 120 ft, length, together with loading
and unloading, maintenance and related
shore facilities,

(¢) Rs. 180.00 lakhs for the 1st stage
development of the harbour.

Proposals for amendment of Industrial
Disputes Act, 1947

SHRI J.M. BISWAS :’ »
SHRI C. JANARDHANAN :
SHRI RAMAVATAR SHASTRI :
SHRI INDRAJIT GUPTA :

627.

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether Government have formu-
lated a number of proposals for the amend-
ment of the Industrial Disputes Act, 1947
and circulated them to employers’ and
workers' organisations and stale Govern-
ments for their comments; and

(b) if so, the details of the proposed
amendments ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA) : (a) and (b). The statement,
contains the proposals for amendment of
the Industrial Disputes Act which have
been circulated for s, is laid on
the Table of the House. [Placed in Library.
See No. LT-3770/70]

Survey of Bay of Bengal for Location of
Deep-Sea Fishing Area

628. SHRI J. M. BISWAS :
SHRI C. JANARDHANAN :

DR. RANEN SEN :
SHRI K. HALDER :
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Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether there is a proposal to
survey the Bay of Bengal to locate deep-sea
fishing areas;

(b

(¢) the progress made so far in de-
veloping deep-sea fishing in the Eastern
region ?

if so, the details thereof; and

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : Exploratory fishing in the Bay
of Bengal has already been conducted to a
limited extent from bases at Vishakapatnam
and Tuticorn. It is proposed in the Fourth
Five Year Plan to set up additional bases
at Madras, Paradip, Calcutta and Port
Blair,

(b) The survey fleet of the Government
of India is being strengthened by the addi-
tion of twenty 57 fi. vessel which are being
constructed indigenously. One 105 ft. vessel
has recently been imported from the German-
Democratic Republic, It is also proposed
to construct one 73 ft. vessel and a 160 ft.
vessel. A part of this fleet will be stationed
along the east coast and at Port Blair for
intensive exploratory survey of deep sea re-
sources. The 105 ft. vessel will be used for
survey of resources in the nothern portion
of the Bay of Bengal. The exploratory survey
fleet will be further strengthened by deploy-
ment of four vessels of 57 ft. length being
constructed indigenously for the Government
of Tamil Nadu.

(c) With the help of the available
vessels, the offshore waters upto the 25
fathom line along the East Coast have been
surveyed from bases at Vishakapatnam and
Tuticorn. Potentially rich fishery resources
have been located near Cuddalore, Ennore,
Kakinada, Puri and Chandbali.  Mecha-
nized boats upto 36 ft. length are in opera-
tion along the coastal waters of the East-
Coast. Import licence for two fishing trawlers
of 65 ft. length has been recently issued to a
private firm for fishing in deep sea areas off
the Tamil Nadu Coast. Freezing and cold-
storage facilities have been set up in Madras
and a freezing plant is under construction
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in Tuticorn with a view to developing an
export trade in shrimp.

In order to provide incentive to entre-
prencurs to take up deep sea fishing, the
Government of India have introduced a
scheme to provide subsidy for indigenously
constructed vessels upto 27 % of the cost of
corresponding imporied vessels. In context
of increased exploratory survey of resources
off the East Coast, this scheme is expected
to stimulate deep sea fishing from the East
as well as the West Coast.

Demeand for Additional Quota of rice
by West Bengal

629. SHRI J. M. BISWAS :
DR. RANEN SEN :
SHRI K. HALDER :
SHRI INDRAJIT GUFPTA :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether the West Bengal Administra-
tion has asked for additional allocation of
rice to the State in view of wastage of food-
grains due to the recent drought;

(b) if so, the quantum of additional
allocation asked for; and

(c) the action taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). In view of the
reporied low Aman production and conti-
nued drought in the State, the Government
of West Bengal requested for an increase in
their quota of rice from the Central pool
from 1.5 lakh tonnes to 2.76 lakh tonnes for
1970. In addition, they wanted 43,000
tonnes rice for open market rcleases.

(c) The Government of India have
increased the State’s quota of rice to 2.0
lakh tonnes and have agreed to consider a
further increase later. Government of India
have not agreed to any release of Govern-
ment rice in the open market,
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Suggestion by Committee on Review
of Rehabilitation Work

630. SHRI INDRAIJIT GUPTA :

SHRI J. M. BISWAS :

SHR1 RAM GOPAL SHAL-
WALE :

SHRI BRIJ BHUSHAN LAL :

SHRI SURAJ BHAN :

DR. RANEN SEN :

SHRI  JAGANNATH RAO
JOSHI :

SHR1 SHARDA NAND :

SHRI K. HALDER :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether the Committee on Review
of Rehabilitation work in West Bengal
has suggested that Government should
spend Rs. 79.41 lakhs to rehabilitate the
displaced persons from East Pakisnan now
squating on Government and requisitioned

- .
property in West Bengal;

(b) whether Government have accepted
the suggestion ; and

(¢) if so, the steps taken to imple-
ment the suggestion ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJIVA-
YA): (a)to(c). The Commitiee of Re-
view of Rehabilitaton work in West Bengal
submitted its 4th Report on 29th May, 1970,
recommending finanncial assistance to the
extent of Rs. 79.41 lakhs for providing
home-stead plots and house building loans
to about 1700 displaced families from
East Pakistan squatting on Government and
requisitioned properties in West Bengal,

The report is under consideration of the
Government.

Memorandum by National Federation of
Ralilway Porters and Vendors

631. SHRI YOGENDRA SHARMA :
SHRI J. M. BISWAS :
SHRI DHIRESWAR KALITA :
SHRI RAMAVATAR SHASTRI :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether the National Federation
of Railway Porters and Vendors has sub-
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im-
Com-
Railway

mitted a memorandum demanding
mediate implementation of
mittee's recommendations on
porters; and

(b)
thereon ?

if so, what action has been taken

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJIVA-
YA) : (a) and (b). A letter of 25th April,
1970 from Shri Sheel Bhadra Yajee, Work-
ing President, National Federation of Rail-
way Porters and Vendors was received and a
reply thereto was sent on 7th May, 1970. In
the letter, a specific reference was made in
respect of three recommendations, viz.,
(i) recognition of licensed Porters aud
Vendors Union, (ii) appointment of Bi-
partite Committee and (iii) formation of
grievance procedure, made by the Study
Group on Railway Licensed Porters and
Commission Vendors. Out of these three re-
commendations, two (one relating to the ap-
pointment of Bipartite Committee and the
other about the formulation of grievance
procedure) have been accepted by the Rail-
way Ministry. Necessary instructions in the
matter have also been issued by them to
their General Managers,

2. The Study Group made 89 ro-
commendations. Qut of these 43 recommen-
dations have already been accepted
fully. The other recommendations are
under the consideration of Government.

Influx of East Pakistan Refugees

SHRI DHIRESWAR KALITA :
SHRI J. M. BISWAS:

SHRI SITARAM KESRI :
SHRI KANWAR LAL GUPTA :
SHRI CHANDRIKA PRASAD :
SHRI GANESH GHOSH :

SHRI BANSH NARAIN SINGH:
SHRI HARDAYAL DEVGUN :
SHRI PRAKASH VIR SHASTRI:
DR. RANEN SEN:

SHRI J. B. SINGH :

SHRI RABI RAY :

2.

SHRI JAGANNATH RAO JOSHI:

SHRIMATI ILA PALCHOU-
DHURIL :

SHRI MANIBHAI J. PATEL :

SHRI RAM AVTAR SHARMA :
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SHRI ONKAR LAL BERWA :

SHRI D.N. PATODIA :

SHRI MOHAMMAD ISMAIL :

SHRI N. SHIVAPPA :

SHRI HEM BARUA :

SHRI G. VENKATASWAMY :

SHRI RAM SEWAK YADAY :

SHRI SHARDA NAND :

SHRI EKX.NAYANAR : :

SHRI B. K. DASCHOWDHURY :

SHRI G. Y. KRISHNAN :

SHRI N. K. SOMANI :

SHRI ONKAR SINGH :

SHRI K. HALDER :

SHRI S. K. TAPURIAH :

SHRI BAL RAJ MADHOK :

SHRI K. P. SINGH DEO :

SHRI JYOTIRMOY BASU ;

SHRI SARDAR AMJAD ALI :

SHRI B, K, MODAK :

SHRI YAIJNA DATT SHARMA :

SHRI JAI SINGH :

SHRI HIMATSINGHKA :

SHRI SURENDERANATH
DWIVEDY :

SHRI BHAGABAN DAS :

SHRIMATI JYOTSNA CHANDA:

SHRI HEM RAJ :

SHR1L VIRENDRAKUMAR
SHAH : )

SHRI CHENGALRAYA NAIDU :

SHRI R. BARUA : .

SHR1 ABDUL GHANI DAR :

SHR1 SAMAR GUHA :

SHRI BIBHUTI MISHRA :

SHRI HUKAM CHAND

KACHWAL :
SHRI DEVINDAR SINGH
GARCHA :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether there has been a sudden
influx- of East Pakistan refugees to West
Bengal and neighbouring Indian territories im
recent months;

(b) if so, the number of refugees who
crossed over to West Bengal and other
neighbour territories in the last three months;
and

(c) what steps have been taken to
rehabilitate them, the allocation made for the
purpose and the reaction of State Govern-
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ments thereto ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA) : (a) Yes, sir.

(b) 1,05,125 persons crossed over to
‘West Bangal and other neighbouring terri-
tories during the last three months j. e. from
April, 1970 to June, 1970, as detailed in the
statement attached.

() As the saturation point has already
been reached in the border State of West
Bongal, Assam and Tripura, it has been
decided to move the new migrants of fresh
influx from East Pakistan to places outsids
these border States cither to the rehabilita-
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tion sites direct or to relief camps pending
their rehabilitation.

As most of the migrants are agricultu-
rists, they will be resettled in agriculture to
the extent land is made available for them
by the different Stite Governments, who
have already been approached in this regard.
Their final reaction is awaited. In view
however, of the fact that land is scarce, it
may not be possible to rehabilitate all the
agriculturists families on land and as such
the State Governments have also been
requested to formulate proposals for their
resettlement in small scale and medium
industiies, along with other non-agriculturist
migrant families, Necessary facilities for
training will also be provided which will
assist them in their rehabilitation.

Statement

Recent Influx of new migrants from East Pakistan to West

Bengal and other neighbouring Indian territories—from
«  April, 1970 to June, 1970

Month West Bengal Assam Tripura Total
April, 1970 17,896 1,263 402 19,561
May, 1970 28,929 1,510 556 30,995
June, 1970 53,207 783 5719 54,569

(Upto 18.6.70)
Total 1,00,032 3,556 1,537  1,05,125
Strike by bargemen in Calcuita Port for (b) if so, what steps have been taken

Implementation of Wage Board
. Recommendations

SHRI DHIRESWAR KALITA :
SHRI J. M. BISWAS :

DR. RANEN SEN:

SHRI MOHAN SWARUP :
SHRI INDRAJIT GUPTA :
SHRI CHANDRIKA PRASAD :

633,

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether 15,000 bargemen working
in Calcutta Port have struck work deman-
ding payment of wages according to the
recommendations of the Central Wage
Board for Port and Dock workers; and

to settle the strike ?

THE MINISTER OF LABOUR
REHABILITATION (SHRI D.
VAYYA : (a) Yes, Sir.

AND
SANJI-

(b) As a result of discussions held in
New Delhi on the 25th July, 1970 a settle-
ment was reached between the parties under
which the bargemen are to resume work on
the 27th July, 1970,

Scheme of help by Indian Council of
Agricultural Research in setting up
Agricultural Universities in
States and to their Students

634. SHRI SITARAM KESRI : Will
the Minister of FOOD AND. AGRICUL-
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TURE be pleased to state :

(a) whether the Indian Council of
Agricultural Research has drawn up schemes

to encourage talented students in Agri-
cultural Universities;
(b) whether the Indian Comwncil of

Agricultural Research has also drawn up
plans to help State Governments in setting
up Agricultural Universities in each State;
and

(c) if so, the details of the schemes
drawn up by the Council ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB SHIN-
DE) : (2) and (b). Yes, Sir.

() The Council had been operating
the following two schemes to encourage
talented students to prosecute higher studies
in Agriculture and animal Science subjects :

(1) Scheme to award fellowship for
study/research to  Post-Graduate
students.

(2) Scheme to award Merit-cum-Means
scholarships to the Under-Graduate

Students.

The scheme for award of fellowships
has been revised during the Fourth Plan
to provide for increased number of fellow-
ships to Post-Graduate students and also
to include fellowships for Post-Doctoral
Research. The number of fellowships to be
awarded annually is as follows :—

[0)] Junior fellowships 335 fellowships
for M. Sc./M.V, Sc.
(@ Rs. 200/- p.m.

Senior fellowships
for Ph. D. @
Rs. 300 p.m.

(i)
155 fellowships

Senior fellowships 25 fellawships
for Ph. D. (@
Rs. 400/- p.m,

(i)
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(iv) Senior fellowships 24 fellowships
for Post-Doctoral

research  only @

Rs. 500/- p.m.

The scheme for the award of Merit-
cum-Means scholarships has been revised’
during the Fourth Plan to provide for award’
of scholarships @ Rs. 100/- p.m. on the basis
of 6% of the total admission in various
Agricultural and Veterinary Colleges - as
against 59, awarded hitherto.

In addition, a sub-scheme entitled
“Scheme for the award of Science Talent
Search Scholarship in Agriculture/Veterinary
Agricultural  Engineering/Home  Science"
has been included under this scheme under
the Fourth Plan. This Scheme has been
conceived on the pattern of the National
Scicnce Talent Scarch Scholarships in basic
Sciences awarded by the N.C.E.R.T. (Minis-
try of Education and Youth Services) and
has been put into operation from the cur-
rent financial year. It provides for dward
of scholarships to selected candidates upto
Doctoral level. Initially, the scheme pro-
vides for award of 25 such scholarships
annually.

According to the National Policy on
Education, atleast one Agricultural Uni-
versity may be established in each State.
The Council has formulated a Model Act
for setting up Agricultural Universities and
circulated it to the State Governments for
their guidance. The Scheme for *Establish-
ment and Development of Agricultural
Universities™* in the country has been in-
cluded in the Fourth Five Year Plan at a
total allocation of Rs. 21.25 crores. Under
this scheme the Agricultural Universities
are eligible to claim assistance on 1007,
basis on selected items subject to a ceiling
on each item and an overall maximum of
Rs, 2,00 crores for a State during the Fourth

Plan period.

Conference of Agricultural Ministers

SHRI SITARAM KESRI :
SHRI RAGHUVIR SINGH
SHASTRI L
SHRI RABI RAY :
SHRI SHIV KUMAR
SHASTRI :
SHRI RAM CHARAN ;

635,
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SHRI HEM RAJ :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether a Conference of the Agri-
cultural Ministers of the States was held in
the first week of July, 1970; and

(b} if so, the subjects discussed there-
on ?

» THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) A statement is laid on the Table

of the House, [Pluced in Library. See No.
LT-3771/70]

quran wfafadt & Y @A .o
sitfem

636. st W WIEET : w@r
wra xat wfy 50 77 @@ & FaU wA
fe :

(w) srgaifas fasm @8 & 9@y
gfafaq) ®) deqrall & a0¥ WA w
N o fe o Nagdsa &
weaw A fedr ¥ ¥ ww @gEO aw)
wouy arfoey dwf & Asaw & fwd
wi;

(@) war ¥ gwmy afafeat wow
spd e ag T af § ?

wiw, ¥f, mgufoe  faowre o
agerfe sawa ¥ 9w W (st ey
wHiT) . (%) 3T (@) & et § g
qa winfadl & fasm v &4 @
oy § | 3T @gmias fawm wrdmw
¥ wiaifan & fag @17 @ fasdme
wmar &1 cud afafow, o s
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Tge N fawg gredt QA ®
FATT KX TUT IAF W €7 W Wy
wid Y @iqr qar 1 wfefadt w
siifens fgan, enew aar awmf aix
A A AT A fafoer  sefErd fasy-
T WG % § 1. ¥ qraEl €Y 2awre
W Ft § @91 IR qurgal & quel
1 frdew s o wfewc 1wy
U@l # oA gumEl & awz gy
sfafaat @ wgafes feg o §

qa@dt us gears} ®1 W deqra)
¥ &7 ¥ woifgg AgY fear mar gn)
wrdlor o oAf ¥ wwr ®Y glywr # Ifz
At A deqrat F  wAwTH H1d-
FOUEFUAT a9E aff 1 @
ag 3% fasrg sl @EET IqEw
fagas wdwal & gtar 2

AHA W AEHE TWAT ¥ WL TE.
W, 9/2 ¥t wng wIT. qw. A
@ 14 3w<t w1 wrara

637, =t AR wWwrew ;T
T a9t gfe 5491 g3 gard &t g9 s
fE :

(%) #ar w7 SwrTeas TSy
ywit gm. At 92 e & A
AT OF. & A-14 T & FTE
faqr an § atx afy g, @Y 97 &Y @en
faft & @ sk

(@) v gg g g fF i -
™ TS ¥ W @, &L 14
vl Y sgafaq Afga s & o
e Wa fRar g7

wrw, ¥y, u‘rgtlﬁm fewrm s
agerfc Aama § Tea A (ot wET-
wfgw faek) : (%) o =i 1 @A



81  Written Answers SRAVANA 8,

FETres TAUsy § 2000 w17, wE.Al.
9/124 Fazv arma fed aF 1 FwT
sfge aqr ol ¥, g & 98-
fa Zwzx § arg-wifaa 2 faorgx @™
X %1 Fwrar war o o fe @www 18
oyy wiver a% &1 § af¢ @H A1 AT
q|. &Y. 9-2 vt A4r § A} uF wrarfaa
gaT ¥ arg oifam 4 famree ard §ow
wremar war g ot fs gy sfaw ww
wfer &1 § qar Iud ¥y qeava qfc-
ada fed 7% § | TEET ATH ATT. TH. A
9/124 &r AT § 1

(«) gat i@ Y&t & wAwrA
A

Qw1 wratay § o &iaf W deat
638. &t WA W& : §q7 6N

aqt gAate g gg qAd W FUO AT
fE : ’

(%) m¥ 1970 a& Vwm-wraiea
i 5= fegy :1ai & wod a9 feard ;

(@) seaa ST A § @y gu fe
A7 AT F AWA & FQY QTG ¥
dear ¥ afg g}, w0 g F fFA0L
g Jar & wdt & for Fg-dwr
25 ¥ agr v 30 aF w<F w7 i §;
114

(w) afe Y, g & s ST § 7

ww aqr Gawie WA (st W
wofrddr) : (7) fears 31, 3. 1970 &
faara wiaigei g et @ ad
atsd wrgd qi=t «r geqr 34, 53, 927
ql |

(@) o (n) . Kot 7 ¥
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fog arg &tan @t &1 0% g fawrar-
LIcE 4

Films Censored by Board of Film Censors

639. SHRI N. R. DEOGHARE : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) the number of films censored by
the Board of Film Censors during the
financial year 1969-70:

(b) the number of films awarded ‘U"
certificate; and

(¢) the number of films awarded
Certificate ?

‘A

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUIRAL) (a) 2,898

(b) 2,779

© 19

Difference in Cost of Production and
Factory Price of Sugarcane’

640, SHRI LOBO PRABHU : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to refer 1o the reply given
to Unstarred Question No. 8041 on the
30th April, 1970 and siate :

(a) the justification for a minimum
price of Rs, 7.37 for sugarcane when the
cost of production is Rs. 3.04 per Quintal.

(b) whether Government have con-
sidered whether the gap has not induced
over-production of cane, which has now
crea'ed the problem of excessive stocks of
unsold sugar ;

(c) what is the cost of production (All
India) for wheat and rice and what are the
minimum statutory prices what are the
corresponding prices for pulses in States
where Statutory prices have been fixed ;
and
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(d) whether the Foodgrains Policy Com-
mittee have related the ratios of different
foodgrains in respect of the cost of produc-
tion and statutory selling price, if s0, what
are they and whether the Committee has
explained the difference in ratios and
related it to variations in production, if so,
what are its conclusion ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHB
SHINDE) : (a) The cost of production
in Harayana, as given ‘in reply to the
question referred to was 5.04 and not 3.04
per quintal. The minimum price of sugar-
cane is fixed having regard to (a) the cost
of production of sugarcane ; (b) the return
to the grower from alternative crops and
the general trend of prices of agricultural
commodities ; (¢) availability of. sugar to
the consumer at a fair price ; (d) the price
at which sugar produced from sugarcane
is sold by producers of sugar ; and (¢) the
recovery of sugar from sugarcane. The
minimum price of sugarcane has, therefore,
to be fixed with a view to ensure that the
price of sugarcane is remunerative enough
compared to other alternative crops to
ensure that adequate area is brought under
sugarcane to meet the requirements of sugar,
gur and khandsari.

(b) It would not be correct to attri-
bute the larger production of sugarcane this
year to the minimum statutory price of
Rs. 7.37 per quintal. It is largely due to
prices of sugarcane higher than the statutory
minimum which were paid during the years
1967-68 and 1968-69 under the policy of
partial decontrol adopted to arrest the
falling trend in the production of sugarcane.

(¢) Government of India have ‘ﬁxed
the minimum support price of paddy. at
Rs. 46.00 per quintal for all States for 1970-
71 season on the recommendations of the
Agricultural Prices Commission. The Com-
mission also recommended the minimum
support prices of wheat for 1970-71 market-
ing season between Rs. 52 to Rs. 60 for the
major wheat producing States and Rs. 55
to Rs. 63 for other States. Government,
however, did not fix the support prices of
wheat as suppport purchases are being made
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at procurement prices. The support price
covers cost of production and include an,
clement of incentive. Minimum support
prices of foodgrains are not statutorily
fixed. .No minimum support priccs are
announced for pulses. )

(d). No, Sir. o
Applientim of Bonlls Act to Beedi-Industry ll

uth Kanara District
641. SHRI LOBO PR.A.'BHU: will

‘the Minister of iLABOUR AND REHABI-

LITATION be pleasaed to refer to the reply
given to Unstarred Question No. 7332 on
the 23rd April, 1970 and state :

(a) granting that State Governments
are appropriate Governments' in relation
to the beedi industry, whehter it is not
possible to oblain the information from
them ;

(b) whether the Centre has no respon-
sibility to see that its legislation is not
flouted by State Governments ; and

(c) the reasons for which the Bonus
Act is not applied in the South Kanara
district to a population of 50,000 engaged
in the beedi industry ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA) : (a) to (c). As mentioned in reply
to Unstarred Question No. 7332 on the 23rd
April, 1970, the State Governments are the
‘appropriate Governments’ in relation to
the beedi industry, under Section 2 (5) (ii)
of the Payment af Bonus Act, 1965.
However, a request has been made to the
Goverment of Mysore to furnish information
regarding application of the Act to the
beedi indusiry in the South Kanara Dis-
trict. A reply is awaited.

Miserable Condition of East Pakistan

Refugees In Basirhat-Hasnabad Border

SHR1 DEVINDER SINGH
GARCHA :

SHRI MRITYUNJAY PRASAD :

SHRI B. K. MODAK

SHRI BHAGABAN DAS®Y

SHRI SAMAR GUHA ;

642,
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SHRI JYOTIRMOY BASU :

Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether Government’s attention
has been drawn to the thousands of refugees
living in abject misery and exposed to
vagaries of whether along the Basirhat-
Hasnabad border ;

(b) whether Government propose to
or have taken any steps to improve their
conditions and to rehabilitate them in any
way ; and

(c) if so, the details thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJIVA-
AYYA) : (a) to (c). Due to sudden spurt in
the influx of migrants from East Pakistan
since the beginning of this year, which influx
reached its peak in the last week of May
1970 when as many as 2,000 persons startede
migrating, on an average, per day, it was
not initially possible to provide all essential
facilities to the migrants who assembled
in large numbers in the border towns Hasna-
bad and Basirhat. The influx still continues,
although at a slightly reduced rate of about
1,200 persons a day.

After the initial very brief period of
difficulty, arrangements have now been
completed for the accommadation of the
migrants. Sanitary facilities, arrangements
for supply of drinking water, medical facili-
tis etc. have been provided. Distribution of
food and other relief items has also been
arranged with the help of philanthropic
organisations, like Rama Krishna Mission,
Bharat Sevasram Sangh, Indian Red Cross
Society etc.

As the saturation point has already been
reached in West Bengal and there is no
further scope for rehabilitation of migrants
in that State, these migrant families are being
dispersed outside the State for accommoda-
tion in relief camps run by th Government
of India at Mana and by other State Govern-
ment like Madhya Pradesh, Uttar Pradesh,
Bihar, Orissa and Maharashtira. Defunct
camps are being reactivised and pew camps
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are also being established in wvarious States
for providing them with shelter and necessary
relief assistance.

As regards their rehabilitation, it may be
stated that, as most of the migrants are
agriculturists, they will be settled in agricul-
ture to the extent land is made available for
them by the different State Governments,
who have already been approached in this
regard. Their final reaction is awaited. In
view, however, of the fact that land is scarce
it may not be possible to rehabilitate all the
agriculturist families on land and as such
the State Governments have also been
requested to formulate proposals for their
resettlement in small scale and medium in-
dustries, along with other non-agriculturist
migrant families. Necessary facilities for
training will also be provided which will
assist them in their rehabilitation.

Appointment at Sfmld Preess Commis-
sion

643. SHRI DEVINDER SINGH
GARCHA :
SHRI MANIBHAI J. PATEL :

Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state :

(a) whether it is under the active
consideration of Government to appoint
a second Press Commission soon;

(b) if so,.the details thereof;
(¢) by what time it is likely to be
appointed;

(d) whether it is a fact that Govern-
ment have taken steps to see that news
agencies should be independent and free
from direct or indirect Government inter-
ference; and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-

PARTMENT OF COMMUNICA-
TIONS (SHRI 1. K. GUIRAL) : (a)
1o (¢). The recommendations of the

Press Commission are being re-examin-
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ed with a view to deciding whether any of
the recomiendations which have not yet
been implemented, should be implemented
now and, if so, what steps can be taken to
that end. The advisability or otherwise
of-appointment of a Second Press Commis-~
sion is also under conmsideration simult-
aneously.

(d) and (¢). News agencies are in the
private sector and enjoy complete freedom
without any interference from Government.
Government have, however, been according
all possible financial and ‘other assistance
to news agencies to improve their financial
position and the quality, of the services
rendered by them.

.

Retrenchment in Foreign Oil Companies

644. SHRI YOGENDRA SHARMA :
SHRI DHIRESHWAR KALITA :
DR. RANEN SEN :

SHRI RAMAVATAR SHASTRI :

SHRI1 INDRAJIT GUPTA :

Will the Minister of LABOUR AND
REHABILITATION be plecased 1o stale :

(a) whether the foreign oil companies
operating in India continue to retrench
their employees;

(b) whether these companies have
already retrenched two-thirds of their
employees recently; '

(¢) whether the ESSO has threatencd

to retrench 50 per cent of the remaining
employees;

(d) whether the action taken by
Government to ensure job security in foreign
oil companies has proved inffective; and

(¢) if so, what further action Govern-
ment propose to take to prevent the
retrenchment of workers in these companies?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA) : (a) There is no continuing re-
treachment as such.

(®» No.
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(©) Government have no such informa-
tion,

(d) and (¢). The foreign oil companies
have been reducing their workers force for
some years past by-non recruitment of fresh
personnel, following normal superannuations
etc., and premature separations under Early
Voluntary Retirement Schemes operated by
them under bipartite settlements between
the managements and the unions. Following
representations from the workers against
the insecure jobs conditions, Government
appointed a One-man Commission (Gokhale
Commission) of Inquiry on job Security in
Qil Companies (including Refineries). The
recommendations of the Commission were
discussed in a tripartite meeiing and sub-
sequently were the subject of bipartite talks
between the ‘employers and workers. As
the parties could not come to any agree-
ment, Government is considering the ques-
tion of effecting needed amendments to
the [Industrial Disputes Act, 1947, in
consultation with the various interests
doncerned, to ensure some measure of job
security for similiarly placed workers in all
industries, including the oil companies.

Damage of wheat due to Rain in Moga
(Punjub)

SHRI JAGESHWER YADAYV :
SHRI CHANDRA SHEKHAR
SINGH :

SHRI ESWARA REDDY :

SHRI ISHAQ SAMBHALI :

SHRI RAMAVATR
SHASTRI :

SHRI R. K. BIRLA :

645,

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that several
thousand bags of wheat procured by Govern-
ment agencies were lying in Moga grain
market and Nehru Park and were damaged
by rain in May, 1970; and

(b) if so, the estimated loss and the
action taken against those who were res-
ponsible for this ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
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(SHRI ANNASAHIB
SHINDE) : (a) About 22,000 bags of
wheat procured by Government agencies
were lying in Moga Market on 22-5-1970.
Tarpaulins were spread on the bags.” Even
so on account of rain a few bags at the
bottom were affected. Subsequent examina-
tion revealed that grain inside the bags
was not damaged. Gunny bags which were
affected by rain water were replaced.

COOPERATION

(b) Does not arise.

Central Directives to States for providing
House Sites to Landless Labourers

~

646, SHRI JAGESHWAR YADAYV :
SHRI K. HALDER :
SHRI RAMAVATAR SHASTRI :

SHRI P.C. ADICHAN :

Will the Minister of FOOD AND
'AGRICULTURE be pleased to state :

(a) whether the Centre has given any
directive to the States for providing land-
less labourers, especially Harijans with house
sites; and

(b) if so, whether any State Govern-
ments have implemented the said directive 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (ar and (b). Housing is a State
subject and therefore the Government of
India is not in a position to issue any
directive on this matter to the State Govern-
ments. However, Government have been
paniicularly concerned with the diffi-
culties experienced by landless labourers
and Harijans with regard to securing
house sites in wvillages. There is a
programme for the provision of free house
sites to landless agricultural workers under
the Village Housing Project Scheme. This
scheme is administered by the Department
of works, Housing and Urban Develop-
ment, Although persons belonging to
Scheduled Castes/Tribes are able to benefit
under this Programme no separate data is
available about the number of beneficiaries
belonging to these (wo communities,
under this Scheme. The names of
the States implementing the programme
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and the number of house sites allotted so
far are as follows :

No. of house sites

allotted
Andhra Pradesh 136
Gujarat 766
Kerala 101
Mysore 500
West Bengal 68
15T

In the State of Bihar, 9.92 acres of land
have been acquired for this purpose by the
State Government, The problem of house
sites for landless agricultural workers was
also discussed at the Conference of State
Ministers of Housing and Urban Develop-
ment held at New Delhi in January 1970
and the meeting of the State Ministers in-
charge of Rural Housing held at Jaipur on
the 20th July 1970, The Members of the
Consultative Committee of the Parliament
attached to the Department of Works,
Housing and Urban Developmeat also
discussed this problem with Slate Ministers
at MNew Delhi and Jaipur as also at a
meeting of the Committee at Bangalore
in June 1970. As a result of these discus-
sions the State Governments have been
asked to assess the size of the problem for
the provision of house sites to landless
agricultural workers, the availability of
Government land for the purpose, an esti-
mate of the cost of providing suitable ac-
commodation built with locally available
building materials to these workers. The
information is still awaited from almost
all the States who have been asked to
furnish this information urgently at the
recent meeting held at Jaipur.

Foodgrains Procurement Programme for
Rabi Season

SHRI JAGESHWAR YADAV :
SHRI NARAYANAN :
SHRI DHANDAPANI :
SHRI JHARKHANDE RAT :
SHRI MAYAVAN :
- SHRI KOLAI BIRUA :
SHRI N. R. LASKAR :
SHRI VASUDEVAN NAIR :

647,
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SHRI K. P. SINGH DEO :
SHRI SARJOO PANDEY :
SHRI BHOGENDRA JHA :

Will the Minister of FOOD AND
AGRICULTURE be plecased to state :

(a) whether it is a fact that Foodgrains
procurement programme for the Rabi season
is lagging behind the targets;

(b)Y if so, the reasons therefor;

() the total quantity of foodgrains
so far procured by the Food Corporation
of India in the current season; and

(d) the steps being taken to meet the
deficiency, if any ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (¢). Mo specific targets
were fixed by Government for prourement
for Rabi foodgrains as Government had
announced their intention to purchase all
quantites offered to them at the procure-
ment price fixed by Government, The
actual procurement so far by the Food
Corporation of India and other Govern-
ment agencies has been aboui 30 lakh tonnes
It is better than last season’s procurement,

(d) Does not arise.

Foreign substance found in a bottle of
milk of D. M. S. in D2v Nagar,
New Delhi

SHRI JAGESHWAR YADAYV :

SHRI CHANDRA SHEKHAR
SINGH :

SHRI RAMAVATAR SHASTRI :

SHRI NIHAL SINGH :

648.

Will the Minister of FOOD AND
AGRICULTURE be pleased to State :

(8) whether a foreign substance was
found floating in a bottle of milk supplied
by the Delhi Milk Scheme to a resident
of Dev Nagar, New Delhi recently;

(b) wha&ler any investigation has been
made by the Delhi Milk Scheme in this
connection;
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(c) if so, the finding thereof; and

(d) the aclion taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRL ANNASAHIB
SHINDE): (a) Yes.

(b) Yes.

{c) On examining the Milk bottle in
the Quality Control Laboratory of Delhi
Milk Scheme, it was observed that the
Bottle contained a flexible plastic ring
measuring 2" X 1}''. The ring was too
large for the neck of the bottle and could
not have found its way into the bottle unless
it was deliberately pushed in by someone.
It has not been possible to determine, at
what stage this might have been done. In
the D.M.S. the milk is filled in closed
equipments without being touched by hand
and elaborate filters have besn provid:d in
the Milk lines to prevent foreign bodies
getting inside milk bottles,

(d) Does not arise.

Shortfall in Utilisation of Grants Aloti-
ed to States for Agricultural Plans

SHRI JHARKHANDE RAI :
SHRL JAGESHWAR YADAY :
SHRI ISHAQ SAMBHALL :
SHRL SARJOO PANDEY :
SHRI BHOGENDRA JHA :

649,

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that 20 per
cent of the money allotted for agricultural
plans was surrcndered by the States last
year,

(b) if so, the reasons for the failure
of the States to utilise the allotted money
in full; and

(c) the steps taken to ensure full
utilisation of the allotted money by the
S:ates ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
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COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to(c). According to the
revised procedure for release of funds for
State Plan Schemes from 1969-70, Central
assistance to Slate Governments is released
in block loans and grants for the Annual
Plan as a whole and is not relatable to any
programme or scheme. Therefore, the
question of short-fall in the utilisation of
or surrender of grants allotted for Agricul-
tural Plans will not arise.

Assistance by way of loans and grants
is also sanctioned to the State Governments
for Centrally Sponsored Schemes. Every
year, amounts, as admissible on the basis
of actual expenditure for the first nine
months and anticipated expenditure for
the remaining three months, are sanctioned.
The audited figures of expenditure become
available after about 3 years on the basis
of which final adjustments are made.

Installation of meters at residence of
Telephose Subs:ribers

650. SHRI KANWAR LAL GUPTA :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whetheritis a fact that Govern-
ment propose to instal meters at the residence
of the subscribers to avoid excess billing ;

(b) the totale amount which has been
paid by Delhi subscribers but has not been
adjusted so far in their accounts ; and
will adjust

() when Government

this amount ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (=) No.

(b) Rs. 397 lakhs.

(c) For want of full particulars some
payments remain un adjusted. Adjust-
ments are made as soon as these particulars
become known.
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Quarter for Labourers in Dethi and other
States

651. SHRI KANWAR LAL GUPTA :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) . whether Government are aware of
the fact that most of the labourers live in~
slums particularly in Delhi;

(b) whether Government have taken
this problem of constructing industrial
quarters with the State Governments and
Ministry of Works, Housing and Urban
Development;

(c) if so, what is their reaction;

(d) how many labourers are provided
quarters in Delhi and how many not been
provided;

(e) what steps Government propose to
take to solve this problem; and

(f) the total Industrial quarters cons-
tructed in each State by Centre in the last
two years 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJIVAY-
YA): (a) Government are aware that housing
for labour requires a lot of improvement,
A census in regard to Delhi is being under-
taken by the Delhi Administration.

(b) and (c). A number of Schemocs of
subsidised housing have been sanctioned
by Government, namely, the Intergrated
Subsidised Housing Scheme for Industrial
Workers and the Economically , Weaker
Sections of the Community, the Plantation
Housing Scheme, Housing Scheme for Dock
Workers, Housing Scheme for Mine Workers
and Slum Clearance/Improvement Schemes.
The last mentioned Scheme does not make
any distinction on the basis of profession
etc. of sium-dwellers.

(d) There are 6586 houses constructed
for labourers in Delhi at presemt, out of
which 6557 houses have been allotted o the
industrial workers as detailed below

(i) House construcied by Delhi Ad-
ministration under the subsidised
Industrial Housing Scheme......2508
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(i) Constructed with aid of
subsidy from the Govt.

By Employers 446

By Employees 58
(iii) Constructed without the aid

of Government subsidy by

by employers. 3274

Total ; 6586

QOut of 80,000 (approximately) indus-
trial workers, 73443 are yet to be pro-
vided with quarters.

(e) Houses under the various Schemes
would be constructed from year to year
during the Fourth Plan.

(f) The Schemes of housing are
schemes for giving financial assistance in
the construction of houses by State Govern-
ments, industrialists, ewc. The Central
Government do not themselves undertake
construction of houses under the Schemes.

ial concert arranged by A. L. R. for
a Congress (R) in New Delhi

652. SHRI S. KUNDU : Will the
Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to stale :

(a) whether itisa fact that A.I.R.
organised a Special Programme of concert
of Shrimati Gangu Bai Hangal at Mavalan-
kar Hall, New Delhi on the 13th June 1970
for the delegates of the All India Conference
of Congress led by Shri Jagjivan Ram ;
and

(o) if so, whether Government
proposed to extend this facility to the
Conferences of pther political parties recog-
nised by the Election Commissionar ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) No, Sir.
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(b) Does not arise.

Cnnind by National Seeds Corporation
with a Private Fllﬂl hf:rr Sale of Seeds
in Bil

653, SHRIS. M. KRISHNA
the Minister of FOQOD AND
TURE be pleased to state :

: Will
AGRICUL-

(8) whether it is a fact that the Natio-
nal Seeds Corporation has entered into a
contract with a privaie firm for sale of
seeds in Bihar ;

(b) whather it is a also a fdct that the
contract already in existence with the Bihar
Cooperative Marketing Union hes been
cancelled ;

(¢) if so, the reasons thereof ; and

(d) the reasons of entering into con-
tract with a private firm ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) The National Seeds Corporation
appointed the Bihar Cooperative Marketing
Union as their sole distributor and entered
into contract for one year from the 1st June
1969 to 31st May, 1970. The contract with
the Union has not been renewed for the
current year.

(¢) The performance of the Union as a
sales agency was not found satisfactory,

(d) The firm has guaranteed a mini-
mum sale of Rs. 20 lakhs for ome year
which is double the amount guaranteed by
the Bihar Staie Cooperative Marketing
Union.

Entrusting changes in timings of clear-
ance of Air Mail Letters to Indian Air-
lines

654. SHRI S. KUNDU : Will the
Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether it is a face that the setiing
up of timings and changes in clearance
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timings of mail has been entrusted to the
Indian Airlines ; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) WNo. This is
done by the local postal administration
taking into account the plane, train, road
and transport timings.

(b) WQuestion does not arise.

T. V. for Punjab

SHRI NARAYANAN :

SHRI DHANDAPANI :

SHRI MAYAVAN :

SHRI N. R. LASKAR :

SHRI SAMINATHAN :

SHRI BAL RAJ MADHOK :

SHRI YAIJNA DATT SHARMA :

SHRI JAI SINGH :

SHRI CHENGALRAYA
NAIDU :

SHR! R. BARUA :

SHRI OM PRAKASH TYAGI :

SHRI RAM GOPAL
SHALWALE :

SHRI ONKAR LAL BERWA :

655,

Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state :

(a) whether it is a fact that Punjab
Government has asked the Union Govern-
ment to set up T. V. Stations in Amritsar
and Jullundur to meet the challenge of
Pakistan T.V. programme which have be-
come popular in these towns ; and

(b) if so, whether Union Government
have accepted the suggestion ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) Yes, Sir.
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(b) The matter is under considera-

tion,
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g 2t wdr asf & s g w fad-
w7 7 g€ Faw o fage it ok A
ot oY qafer gift afwd &1 fodle smar
LR

- gaer wwfew usdl § e gra
¥t mf Fue) ¥ dw Ayl wiey ITow
agt § 1 feg g & g% awx
mln‘m!‘l‘?ﬁh o ¥ s 3w
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e ¥ quan 3 &0 Wy 1 gt #
wgAa
qurgat g T ¥ giw e faecy

s RO AT
o SATHTT oTH AT

ot GIH WETW T
a1 wrg aqr g HAr a8
qaTX ¥Y w1 w0 fiv :

657.

(%) fafrr @1 sk Todl & ww
qaigEt g AudY fFad uwE qfw e
ufadta sufeqdi # faaww fear man ;

(@) war ag aw § f5 s\ 7
yfafa, ghomt it wa fagy ant
#1 3 &Y a9y o qarEal A ag qfa
smiarhE; @Ak

(m) afz &f, aY st 7 77 fafeas
@ & fegamr wmdarfr Ay ¢ fs ufw
w1 afedT afeedl § fagzor  fwar
a1y ?

utg, ¥fy, emuios fasm it
ageTe wAem ¥ IR (s @ §.
waT) : (%) ¥ (7). TSy WEFW A
gaar i 1€ § A @ @ T
TZs qT 7@ f i

fazy wodt & fewmal W W @

fawfaa a0el & AAwTd 3 W
qiwAr
658, st 71w TivaTe TIeTATS
ot fwTT e Tar :

st st wwtq Al
wr wie war gfe st ag @Al
¥ w1 w3 e

(w) wmag aw i fs quy, at:
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s3w, offew g9 w¥w arfx Tedl &
feaial A gfa & &7 & mgaqpd wafa
wrE

(«) afz &, @ a1 <& &
faiT wnfasfies feamt aro sra wife-
w1d afemEt 1 qEs FwE gy §
fray wwdl & feuri ® ¥ ¥ foo
aumd g 9 8 QA dae w @
e,

(7) afz gi, &t se*r wEr v
2, e

() afz 7, oY wa® wr wreo § ?

ww, vy, avEfaw feww ok
EETC HATRT § e W (s wa-
wge far) : (%) ot gt donw, wiw
W, aR afeT s@T sqW@ aw aw
asal & guwl A N, fag fawrd &
gy gowew § Y A€ asdre W
SN & 2§ §, wiew g qrw @ 3

(&) &Yz (7). af Afa & s-ada
#fuw oA faenl  sfe & foo
fauifea Gdw ozfegi & fafeq ot
gfafeag anf arar @51 & faerr fomn
o W R TR weANd TACH W7
agfoa aqawm, fa ¥ @t o1 3fam
SuatT, wTeafs wm Ing, FoF  wfger
anfz afmfe &1 awfes @ gfa
gy fawra Y ow ¥Ag sifag draar
Ffy %t gz & Rrg® gu e« & (ogt
fawr§ &Y sgaeqr afafexa B aqwr ast
w1 RE w0 7) ¢RI & foy sedia
vy sfa@w qfaomT & o0 & sroq
gy

() s & «lY Qar
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Effect of ban on Milk Products on the
Supply of Milk by D. M. S.

659. SHRI C.M. KEDARIA : Will
the Minister of FOOD AND AGRICUL-
TURE be plcased to state :

(a) whether the ban, in Delhi and the
adjoining Districts of other States round
about Delhi, on milk products, is imposed
at the instance of Delhi Milk Scheme ;

(b) if so, what per cent of the required
quantities of milk are obtainable during
scarcity periods ;

(c) how the demand is fulfilled out of
the partial supplies ; and

(d) whether Delhi Milk Scheme sells
adulterated milk after mixing milk and pow-
der milk ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERAT!ON (SHRI ANNASAHIB
SHINDE) : (a) Yes.

(b) The procurement of milk during
the scarcity periods in Summer is about
50% to 60%, of milk procured during the peak
winter season.

(c) The demand is met by reconstitut-
ed or recombined milk, by usifig Skimmed
milk powder and fat.

Milk Scheme sells
Standardised cow, Tonned and Double
Tonned Milk as per the standard
prescribed under the Prevention of Food
Adultration Act 1955.

(d) No. Delhi

Repetitive nature of Vividh Bharati Pro-
grommes

660. SHRI C. M. KEDARIA :
SHRI D. AMAT :
SHRI HIMATSINGKA :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) the reasons for which the same
features are being repeated off and on in
the Vividh Bharti programmes of Hawa-
Mahal ;
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(b) whether is it due to economic
reasons or due to the fact that sufficient
number of features are not available from
wrilers ; and

(¢) whether it is not a fact that the
reputation of the AIR is going down on
account of such repetitions ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
L. K. GUJRAL) : (a) and (b). The repetition
of selected programmes, is very often at the
request of listeners and is thus unavoidable,
In fact, all the features included in Hawa
Mahal are those already broadcast from
one or other Station of All India Radio.

(€). No, Sir.

Study into the working of Super Bazars
of Delhi/New Delhi

SHRI C. M. KEDARIA :
DR. RAM SUBHAG SINGH :
DR. MAHADEVA PRASAD :

"661.

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether any study has been under-
taken into the working of the Super Bazars
in Delhi and new Delhi; and if so, what
are the results thereof; and

(b) what amounts of subsidy, loans
or other monetary help, have been given by
the Ceniral Government since inception 7

THE DEPUT MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI JAGANNATH PAHA-
DIA) : (a) Yes, Sir. The study reveals that,
while the Super Bazar improved its rate of
gross profit and other income and reduced
its expenditure in the year 1968-69 as
compared to the preceding year, its sales
declined with the result that the Store
incurred losses during the first three years
of its working.



103 Written Answers JULY

(b) The total amount of financial assis-
tance given to the Super Bazar by the
Central Government upto  1969-70 s
Rs. B0.58 lakhs, which includes Rs. 41.76
lakhs as share capital, Rs. 32.97 lakhs as
loan {out of which a sum of Rs. 9.40 lakhs
has been repaid), and Rs. 5.85 lakhs as
subsidy. Besides Government of India have
guaranteed a cash credit limit of Rs, 80
lakhs obtained by the society from the
Syndicate Bank against pledge or hypothe-
cation of goods, involving a risk of 25 9,
to  Government subject ] certain
conditions.

Setting up soil testing laboratories

662. SHRI V. NARASIMHA RAO:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) Whether the National Cooperative
Development Corporation proposes to Launch
a new scheme to assist selected Cooperation
Apex an District Marketing Societies in  set=
ting up soil testing laboratoreis;

(b) if so, the broad out-lines of the
scheme; and *
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() the financial implication of the
same 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI JAGANNATH
PAHADIA : (a) Yes, Sir.

(b) The scheme envisages financial
assistance to cooperatives for the establish-
‘ment of soil testing laboratories, with
capacity to test about 30,000 soil samples
per year per laboratory, in selected arcas in
different States, in order to advise the
farmers about fertilizers most suitable for
their soils and thus to enable cooperative
organisations to take active promotional
measures and render better service in regard
to distribution of fertilizers.

() Financial implications of the
scheme for cach soil testing laboratory are
stated below. During 1970-71 it is intended
to establish 10 such laboratories,

LOAN SUBSIDY REMARKS
Rs. Rs.
(a) Share capital ) Towards 1,00,000 To be provided
) non-recursing by N. C. D. C.
(b) Loog-term loan) expenditure 70,000 outside state plan
ceiling
(€) Subsidy Towards
recurring
expenditure
on staff.
Spread over a period of § years
as under
1st year 40,000 1,40,000 To be provided
2nd year 40,000 (over 5 years) by
3rd year 30,000 State Government
4th year 20,000 under plan schemes
5th year 10,000 of agriculture co-
operation  depart-
ments.
1,70,000 1,40,000

(d) Society’s share of recurring
expenditure on chemicals,
maintenance, elc.

40,000 per annun.
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fem am g’ w1 sasia
663. it sfaret saw ;T gaw

T SETom Wit Hwi /R ag ama 8
T §37 v :

(%) 721 7g @w § fw 15 =€, 1970
® %y gfeendt o & g7 gy’
foen & gealf & wafoq w7 9T amafr
w% wadg ¥ gewafes g@m dar
fwar at ;

(@) oz awy fs foem & oo
Zeal 7 gafga #@ 97 wfa € € :n'\‘
foa® Faga & wg-o1% g3 W ST
faar war a1, it qifeear & fasg ar;

(n) w1 smgr & IEA Feew &
wgga O fagr qur g ; &

(=) afg gf, o1 7@ arae g & GUEIT
w1 #ar wfafwar § ?

AT AT TWIW WATHY W WAL
farwr & 15T w=A (s To Fo YWTW) :
(%) ¥ (7). G377 g% w a7 @ § Al
qOIEAT qET ) A7 9 @ & qgdh)

¥atg wfae oo, faawt § sy

664. it wivaer sEny : %q7 oW w97
gRat® Hft gg aa €7 91 w37 f

(%) #ar ag ¥ & f& ¥=drg sifis
o, fgrar & ssw afewfal qma
fathta arrsl § 6y o @ g9 werrd
R wfafagarsi &1 go § #§ a1 s
t; &k

(=) afz g, o 3% amal & qq
sHTY M af g ?

NW ot gaate Wt (st @t wWoit-
) : (%) @ (¥) . ¥EW a AT
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A 77 fawad sragé § a7 g
§RT X A TAH AT K A7 G

LU e e e—
wt sfaw qaw gfg @

665. it whirwt yaww : #ar gen
AYT AT HYT AW w4 7 7§, 1970
¥ aacifed goT dear 8891 & Swre
T ¥ a8 @A ® O F ff

(%) 7argow f@t @) w
WA AT N wifs, 28 wead,
1967 & =z wtfww ¥aw afg & e ;
18

(@) afz ag), @ & awa & faga
30 5T 9 & s frdt @ med
# gt aft N fea g9 qu fear
sy ?

FaAT AT AN RexTAq W GwrT
fasr & crom ot (st g0 ¥o qUTE):
(%) & (m). awm@ae & adiaeg
Frataar & fagea fg= aar a7a sedYy
waret F gfage @Nmer afaw yaq-
afgal & fawifia afa & ferdua 2 o
@ %t fafq & gwarc § ) g aww
# goerdy s 30 ads, 1970 & Sy
g0 ¥ 1 wiaraa: g 9§ arde ¥ e1q
g g fawr ¥ ard @ §, ferg afz
fedy fafrse ama® &, fodt @qamec ¥
fraifea éoq g a@ fRar ) &t @
el & QT & 3§ e fawda gwm
qgar g, a1 I AAS 9T QU
FraTT 9T fa=re faan oo

Starvation deaths in the Country

666. SHRI RAGHUVIR SINGH
SHASTRI :
SHRI SHIV KUMAR SHASTRI
SHRI SHRI GOPAL SABOO ;
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SHRI RAM CHARAN :
SHRI SHIV CHARAN LAL:

Will the Minister of FOOD
AGRICULTURE be pleased to state :

AND

(a) the total number of starvation
deaths in the country during 1968 and 1969 ,
State-wise;

®)

(c) therole of Government in aver-
ting them ?

the reasons therefor; and

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB SHIN-
DE) : (a) Allegations about starvation deaths
in drought affected areas that come to the
notice of the Central Govt. are referred to
State Governments concerned for investiga-
tion. No State Govt. has confirmed occu-
rence of any deaths due to starvation during
1968 or 1969,

(b) and (c). Do not arise.

Complaint by Labour Leader of Satna
Stone Lime Company

668. SHRI C. K. CHAKRAPANI :
SHRi P, GOPALAN :
SHRI MUHAMMAD ISMAIL :
SHRI NAMBIAR :
SHRI SATYA NARAIAN
SINGH :

Will the Minister of LABOUR AND
REHABILIATTION be pleased to state :

(a) whether the attention of Govern-
ment has been drawn to the reported comp-
laint of Shri Chandra Sckhar Tewari,
Labour leader of Satna Stone Lime Com-
any at Satna (Madhya Pradesh) that he was
forced to sign at gunpoint anm sgarcement
with regard to labour dispute ;

(b) if so, the action taken, by Govern-
ment with regard to this; and

(c) if no action has becn taken, the
reasons thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANII-
VAYYA) : (a) Yes, Sir.
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(b) and (). Since the complaint
related to an offence under the Criminal
law, it is for the State Government to take
approptiate action,

wTyT 9 § TR W Ay 97 w1
R WA wEwar W
afedtomr wem w1 yram

669, st w'wr ATXTAN fy :
! W T W
it WteTT AT o
off mroan A

st g¥R wer wgTT

IR AL LB L LS (1
HoY q¢ A% A HAU T fip

(%) 2ar fgmmae wdw & oin qiw &
faator & sreor forg dtr & s wr
WY o W e wr g ¢ aa forw
T qar qI Fafeal ¥ w10 w7 Q@ 6w
saafat ) afcaar wer faar o

(@) afxgi, &t sdaifeal &) ware
&t 8 7 ¥ gewfaw qrarT € ufy
fat § aar g& at ¥ suRy A @ iy
fog arlte & cw1 gram il oy wr
seary § ; A

(m) afe gf, & @% ¥ Hro §
fadrgwt ofs dar war ¥ §r ozEd
of@iarl #§ w17 §T W@ OF wH-
wifEl & fear o wgr g ?

AT AYT THILW WAND ST Fw4C
g & T Wt (st B Feg) : (%)
se faamdla g

(w) wiYx (7). FwT AT (%) & IO
%! REAET T gO AW @ adl IJ |
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- Demand for more Telephone connections
from villages of Khaira d istrict of"
Gujarat

671. SHRI P. N. SOLANKI: Wil
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that there is
a growing demand of opening of new tele-
phone connections from various villages of
Khaira District of Gujarat due to the
expansion of Amul Dairy Centres and Vill-
age Panchayat offices ;

(b) if so, the details thersof ; and

(¢) the action taken or proposed to be
taken by Government thereon ? g

THE MINISTER OF STATE IN THE
MINISTRY OF [INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) Yes.

(b) Demands for 124 telephone connec-
tions in Matar, Bochasan and other adjoin-
ing villages have been received from the
Dudh Utpadak Sahkari Mandal.

(©) 11 demands have been met so far.
The remaining connections will be provided
from the proposed telephone exchanges at
Matar and Bochasan, which are expected
to be commissioned in about four months.

Decentralisation of l‘:u I. R. Administra-
t

672. SHRI C. JANARDHANAN :
SHRI J. MOHAMMED IMAM :
SHRI K. M. MADHUKAR :
SHRI N. K. SOMANI :
SHRI K. HALDER :
SHRI 5. K. TAPURIAH :
SHRI R. R. SINGH DEO :
SHRI RAMAVATAR SHASTRI :
SHRI K. M. KOUSHIK :
SHRI R. K. AMIN :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(%) whether there is & proposal under
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consideration of Government to decentralise
administration of All India Radio and create
a new radio authority to take over the res-
ponsibility for policy from the Ministry
of Information and Broadcasting;, and

_(b) if so, the main details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I, K. GUJRAL): (a) A Proposal to
set up regional officers under the Directorate
Generalfor administration and supervision of
AIR stations in different parts of the country
is under Government's consideration. But
there is no proposal for setting up an Autho-
rity to take over responsibility for policy
from Ministry of Information and Broad-
casting.

(b) Details have not been finally deci-
ded yet,

Opening of a Milk Booth by D. M. S. in
Sector V of R. K. Puram, New Delhi

SHRI PRAKASH VIR SHASTRI :
SHRI BAL RAJ MADHOK :
SHRI YAJNA DATT SHARMA :
SHRI JAL SINGH :

673,

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that in the far
side of Sector V (facing Munirka) R.K
Puram, New Delhi there is no Milk Booth
and the nearcst Booth Mo, 881 and 882 has
no evening shilt ;

(b) whether it is also a fact that the
residents of that arca have to draw their
evening requirements of milk from Booth
No. 595-596 situated across the main road in
Sector IV at a considerably long distance ;
and

(c) if so, whether Government will open
a pew Milk Booth in the middle of the
far side (facing Munirka) of Seclor V with
both morning and cvening shifts with & view
to relicving the children of their daily has-
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ards of crossing the main road at peak hours
and till such time a new booth is opened,
commsnce the evening shift at Booth
No. 881-882 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Depot No. 881-882 which is
being operated in momings shift only so far,
is located within Sector V of R.K. Puram
(facing village Munirka) only a short dis-
tance from the extreme end. -

(b) Yes. Pending the commissioning
of Depot No- 881-882 in the evenings, token
holders draw their evening milk requirements
from Depot Nos. 596 and 818 in the neigh-
hood.

(c) Depot No, 881-882 has been commi-
ssionioned for distribution of milk in the
evenings from 27.7.1970, A new milk booth
to relicve the load from Depot Nos. 881-882
and B17-818 has also been constructed in
Sector V and will be commissioned shorily.
This Booth, however, is not located in the
middle of the far side of Sector,
V. R. K. Ruram, facing village Munirka.

Complaints against Telephone System
in Delhi

674. SHRI PREM CHAND VERMA :
Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state :

(a) whether it is a fact that there are
too many complaints against Delhi Tele-
phones authorities and if so, whether it
is also a fact that the Delhi Telephones
are working most carelessly and no action
is taken on the complaints made for two
days even;

(b) whether inspite of heavy increase
in the rental and other charges of the
Telephones the service has deteriorated and
the Officials even do not pay attention
seriously; and

(c) whether the Department is serving
notices on the parties for making payments
of the old bills of 4 to & years past and
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consequently a large amount has become
bad-debt, the genuine parties on the other
hand are being harassed, if so, what steps
the Government are taking to set things
right ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) and (b). No.

(¢) Itis a fact that notices are being
issued to subscribers who have not yet paid
dues of old bills. Issue of such notices will
thus prevent the dues from becoming bad
debt. Mistakes in billings or accounting
pointed out in response to these notices, if
any, are promptly investigated and rectified.
This does not mean harassment to any-
body.

Survey of Labour Problems

675. SHRI PREM CHAND VERMA :
Will the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether Government have carried
out any survey during the last one year of
the labour problems both in the private
and Public Sectors;

(by if so, its details; if not, why not;

() whether Government have estimat-
ed as to how much approximately the
production has decreased owing to labour
problems during the past one year; what
is the total estimated amount of loss; and

(d) what effective steps have been
taken by the Government to cut down
labour problems as far as possible and to
prevent the political people to use the labour
to serve their ends 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA): (2) Yes.

(b) A statement giving the details of
the surveys carried out during 1969 is
placed on the table of the House.

(¢) Out of a total 2,270 work-stop-
pagos (strikes and lockouts) reported during
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the year 1969, the value of production loss
is reported as Rs. 42.16 crores in 874 cases
for which the relevant information is avail-
able. The information is provisional and
subject to revision as futher information/
clarifications are still awaited from a
number of agencies.

(d) Review of labour problems as also
action taken to deal with them is a conti-
nuous process. Labour being a concurrent
subject, both Central and State Governments
are responsible for the same. There are
various machineries envisaged under the
several statutes and other voluntary arrange-
ments such as Code of Discipline which
are available to the Governments and the
parties tackling them as far as practicable,

Statement

Surveys carricd out during 1969 by
Director Labour Bureau and Central and
Regional Labour Industries—

1. Survey of Labour Conditions in
Mica Factories and Coir Factories
was conducted by Director Labour
Bureau.

2. A study of labour conditions in
public sector underiakings in these
two industries was also done simul-
taneously,

3. Contract Labour Surveys in two
industries vjz., Edible Oils (other
than hydrogenated oil) and sugar
were completed by Driector Labour
Bureau.

4. Large number of surveys into safety
and Hygiene in factories and also
some short Productivity and Psyc-
hological surveys were conducted
by Central and Regional Labour
Institutes.

§, Case studies of selected Public-
Sector and Private Sector Under-
takings were carried out during
1969-70 for evaluating industrial
relations and implementation of
labour laws in those establishments,

SRAVANA 8, 1892 (S4KA)

Written Answers 114

Loss to Super Bazar New Delhi for the
Year 1969-70 unl;l Non-Payment of
ent

676, SHRI PREM CHAND VERMA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the total loss of the Connaught
Place Branch of Super Bazar, New Delhi
upto the 31st March, 1969 and how much
has it gone upto the 31st March, 1970;

(b) whether this Super Bazar has not yet

paid the rent of the building to the
Municipal Committee; if so, the reasons
therefor; and

(c) the position of Balance Sheets of
other Super Bazars in Delhi/New Delhi as
on the 31st March, 1970 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI JAGANNATH
PAHADIA) : (a) and (¢). The accounts
of the Cooperative Store Ltd., which runs
all the units of Super Bazar in Delhi, are
prepared in a consolidated form for the
Socicly as a whole and not separately for
each branch. Besides, the accounts are
prepared for the Cooperative year from the
1st July to 30th June, and not for the finan-
cial year.

The figures of losses for the first three
years are as follows :---

1966-67 Rs. 7.08 lakhs
1967-68 Rs. 22.70 lakhs
1968-69 Rs. 19.41 lakhs

The account for the Cooperative Year
ending 30th June, 1970, have not yet been
audited.

(b) The Super Bazar has already paid
rent to the New Delhi Municipal Committee
upto April, 1970, and commission on sales
upto March, 1970.

Allegations against Board of Directors of
Food Corporation of India

SHRI K. RAMANI :
SHRI P. GOPALAN :
SHRI UMANATH :

677.
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SHRI SATYA NARAIN SINGH :
SHRI A. K. GOPALAN :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(8) whether there are serious allegations
of waste of public funds made against
the Board of Direclors of Food Corporation
of India by the Food Corporation Em-
ployees’ Union;

(b) if so, the nature of the allegations;
and )

(c) the steps Government propos¢ to
take in the matter 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) No communication has
been received by the Management of the
Food Corporation of India from the Food
Corporation Employees Union to this effect.
However, Government have seen a news item
in this connection in the ‘Patrior’ dated
29.5.1970.

(b) The allegations were (1) that heavy
expenditure was incurred in arranging an air
conditioned bus for the visit of the directors
and other officials of the Corporation to
Chandigarh to attend the meetings of the
Executive Committee and the Board of
Directors on 22.5.1970; (2) that the bus was
hired from a private company and not from
the India Tourism Development Corporation
and (3) that inspite of ihe fact that a bus
has been arranged, some of the directors
opted to travel by air involving the Corpo-
ration in additional expenditure,

(¢) An air-conditioned bus was arranged
as it was felt that the directors, while atten-
ding the meetings of the Executive Com-
mitiee and Board of Directors at Chandi-
garh, could also avail of the opportunity to
visit some of the mandis during the peak
wheat harvesiing season. As the India Tourism
Development Corporation which was
approached by the F.C.1. in this connection
regretted their inability to place an air-
conditioned bus at their disposal due to
their other commitments, a bus had to be
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hircd from u private operator suggested by
the Tourism Corporation at comparable rates.
The total expenditure incurred by the Food
Corporation in this regard actvally worked
out a little cheaper then if all the directors
and senior officials of the Corporation
accompanying them had travelled by air
according to their entitlement. By this
arrapgement the Corporation could also
save expendilure on account of rail-fares on
two junior officials also required to be pre-
sent at Chandigarh with all relevant records
and files for the meelng, Two of the
directors had perforce to travel by air as they
had 10 attend a meeting with the officials of
the Punjab Government a day earlier but
they performed the return journey by the
bus. One director, however, who had to
come from Patna could not reach Delhi in
time to caich the bus and had therefore to
travel by air.

In view of the position explained the
question of Government taking any
action in the matter does not arise.

Demonstration by Coal Workers before
R. L. C, (C) Asansol

678. SHRI K. RAMANI ;

SHRI MUHAMMAD SHERIFF :
SHRI JYOTIRMOY BASU :
SHRI SATYA NARAIN SINGH :

SHRI BHAGABAN DAS :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether there was any demonstra-
tion of several thousands of Coal workers
under the leadership of Colliery Mazdoor
Sabha, Raniganj before the Regional Labour
Commissioner, (C), Asansol, on the 2%h
June, 1970;

(b) if so, the reasons for the demons-
tration;

(c) whether any memorandum was
submitted to the Regional Labour Commis-
sioner (C) Asansol;

(d) if so,
dum; and

the details of the memoran-

(¢) the action taken on cach point of

" the memorandum ?
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA) : a) Yes.

(b) To ventilate their grievances.
(€) Yes.

(d) and (c). A statement is laid on the
Table of the House. [Placed in Library.
See No. LT-3772/70)

Fall in consumption of Fertilizers

679. SHRI RABI RAY : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it is a fact that there
is steep decline in the targeted consumption
of fertilisers in the first year of Fourth Plan
period ;

(b) if so, what was the original con-
sumption target for 1969-70 for nitrogen
fertiliser and phosphatic fertiliser and what
is the amount of shorifall in relation to the
target ; and

(¢) whether it is also a fact that
Government have probed into the redsons
for this and if so, the sieps taken by
Government to remedy the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI  ANNASAHIB
SHINDE) : (a) The target of consumption
of fertilisers (N, P and K) fixed for the
first year of the Fourth Plan period was 26
lakh tonnes, but the actual consumption
was 20.09 lakh tonnes, This works out to
14% increase over the consumption of
fertilisers (N, P and K) in 1968-69, as
against an annual compound growth rate of
259, envisaged for the Four.h Plan period.

(b) The oporational targets of consump-
tion for 1969-70 for nitrogenous and
phosphatic fertiliscrs were 17.0 and 6.0 lakh
tonnes respectively and the shortfall was
3.02 and 1.65 lakh tonnes respectively.

(¢) According to the assessment made
by the Government, the main reasons for
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low level of consumption in comparison to
the targets are lack of timely and sufficient
rainfall in certain areas, lack of adequate
credit to the farmers, rigidity in distribution
system and gaps in extension work.

The Government are considering a
scheme to guarautee re-payment of crediy
extended by bankers 1o farmers and fertili-
ser dealers. The commercial banks are
encouraged to provide greater credit facilj-
ties to farmers and dealers of fertilisers,
The system of licensing of fertiliser dealers
has been replaced by a system of registration
50 as to increase the number of sale points
in the country. The national demonstration
and farmer training schemes have been
strengthened to bring to the farmer the
latest technology on agriculture, including
optimum and balanced use of fertilisers. The
Government are also actively considering
establishment of Fertiliser Promotion Coun-
cil for stepping up balanced use of femtili-
ser.

Land Reforms in West Bengal

680, SHRI RABI RAY :
SHRI BHOGENDRA JHA :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(8) the concrete steps taken by the
Government of West Bengal 5o as to bring
speedy land reforms in the State ; and

(b) the definite measures taken by
Government to protect the rights of the
share croppers in the State and the details
thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) All intermediary interests
in the State have been acquired by the opera-
tion on the West Bengal Eslates Acquisition
Act, 1953 and the tenants have been brought
in direct contact with the Siate. In raspect
of agricultural lands which an intermediary
is permitted to retain, a ceiling of 25 acres
has been imposed. The total area of 224
lakh acres of land has vested in the S:ate as
a result of this measure, including 6.81 lakh
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acres of agricultural land and 8.42 lakh acres
of forest lands, It is reported that 4.66 lakh
acres of agricultural land has been taken
possession of and 2.64 lakh acres have been
distributed out of it. Instructions have been
issued for expediting taking possession of
vesied lands and their distribution in con-
sultation with block-level advisory commi-
ttees and members of Gram Sabha, local
members of Anchal Panchyats and represen-
tatives of local peasant organisations. Instru-
ctions have also been issued for expediting
permanent rgiyati settlement to licensees and
other occupants who belong to eligible cate-
gories.

Government attaches great importance to
tha settling of homestead plots to homeless
persons in the rural area. Instructions have
been issued for settlement of plots out of
khas lands at the disposal of Government
or by acquisition of land if necessary for
each homeless family free of rent and pre-
mium.

Proposals are under consideration for
imposition of ceiling on the extent of land
which the members of a family in the aggre-
gale may be permitted to hold and for State
acquisition of land held in excess of the
limit at the commencement of the proposed
legislation. The level of ceiling and provi-
sions for exemptions are also proposed to be
revised.

1b) The West Bengal Land Reforms
Act, 1955 has been amended by a President’s
enactment on 13th July, 1970, for safeguar-
ding the interests of bargadars. The Presi-
dent’s Act provides for :—

(i) complete security of tenure to
every bargadar in respect of at
Jeast a minimum area of land and
conferment of heritable rights on
the bargadar. The cultivation of
land by a bargadar cannot be
terminated if he holds less than
2 acres of land or holds land from
a landowner who has more than
74 acres of land under his
personal cultivation. Cultivation
by a bargadar is liable to be
terminated on failure of delivery
of the owner’s share of the pro-
duce but no such termination
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would be permitted if the barga-
dar pays owner’s share within
such time and in such instalments
as may be fixed by the Bhagchas
Officers ;
(ii) The owner's share of the produce
has been reduced from 40 per cent
of the produce at present to 25
per cent in cases where the owner
does not supply plough, cattle
and other nputs for cultivation ;
(i) The bargadar has been given the
option to select the place where
the produce shall be threshed.
The owner will, however, be given
reasonable access to inspect thre-
shing ;

Where the owner refuses to receive
share of the produce tendered by
a bargadar or refuses to give a
receipt 1o the bargadar for the
same, the bargadar shall be com-
petent to deposit such shars with
the prescribed officer or autho-
rity ; and

(iv)

(v) Appeals against orders of the
N Bhagchas Officers will now lie
to the Sub-Divisional Offiicer who

may either hear such appeals him-

self or transfer them to some

other officers not below the rank

of Sub-Deputy Collector for dis-

posal.
Repairs to Delhi Milk Scheme Milk
Booths
681, SHRIMATI ILA PAL-

CHOUDHURY : Will the Minister of
FOOD AND AGRICULTURE be pleased to
state :

(a) whether it is a fact that a nine
years old girl was crushed to death when
the wupper portion of a milk booth
collapsed near Mandir Marg in New Delhi
on the 17th June, 1970 and if so, the full
details of this incident ;

(b) who is responsible for looking
after the condition of milk-booths in the
Capital and what compensation if any, has
beon paid to the parents of the girl ;
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(¢) whether it is also a fact that the
condition of structures of a large number of
D. M. S. Booths needs immediate repairs
all round ; and if so, whether these booths
have been repaired ; and if not, the reasons
therefor ;

(d) when will they be repaired ; and

(e) the total approximate money spent
or likely to be spent on these repairs ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,

COMMUNITY DEVELOPMENT AND
COOPERATION (SHRL ANNASAHIB
SHINDE) : (a) Yes. Delhi Milk Scheme

Van No. 77 collided with Depot No. 251-252
near Mandir Marg, New Delhi at 6.30 P, M.
on 17.6.70, while push starting the Engine.
The vehicle was parked closed to the depot
on the ground sloping towards the depot
and when pushed, lost control. The left side
of the van hit the facial and roof of the
depot and as a result of this accident the
roof slab fell on a child standing on the
back side of the depot. The child was killed
on the spot. The father of the child was
met on the spot by Chairman, D. M. S.
The driver has been challaned by the Police
under Section 279 and 304 (IPC) vide FIR
No. 254 dated 17.6.1970.

(b) The maintenance of milk booth is
looked after by the Engineering Cell of
D. M., 8. The compensation for the accident
is payable by the Insurance Company as the
milk vans are insured for third party risk.

(c) and (d). Repairs of milk-booths
aro carried out by Engineering Cell of the
Delhi Milk Scheme.

(¢) Annual expenditure on repairs and
maintanance of milk booths amounts to
about Rs. 35,000/-.

Agricultural Equipmmt for protecting
mblu nodmiﬂ Crop
from dlmge by Frost

SHRI MANIBHAI J. PATEL :
SHRI DEVINDAR SINGH
GARCHA :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state
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(r) whether it is a fact that a young
agricultural FEngineer of the Indian Grass
Fodder Research Institute, Jhansi has design-
ed an Agricultural equipment for protecting
Vegetables and Rabi foodgrains craps
from damage by frost during winter ;

()
assessed its usefulness

if so, whether Covernment have
; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir. Shri Jai Singh,
Assistant Agricultural Engineer of the Indian
Grassland and Fodder Research Institute,
Jhansi in collaboraton with Dr., Muktar
Singh, previous Director of the Indian
Grassland and Fodder Research Intitute,
Jhansi has designed a “IGHRI SMOKE
SCREEN FORMER" for protecting crops
from the frost.

(b) The usefulness of this equipment
has been assessed at the Central Research
Farm of the Institute at Jhansi for iwo
winter seasons during 1968-69 and 1970. It
was found to effectivoly protect the potato
crop from frost damage. A prototype was
also sent to Central Potato Research Insti-
tute, Simla and alsv to its sub-station at
Jullundur, in respect of potato crop, which
suffers badly in these arcas because of frost.
Two more prototypes are under fabrication
for trial at other places during the coming
Rabi Season.

(c) The equipment consists of a com-
bustion drum of one cubic foot capacity,
provided with holes and shutters to regu-
late the quntity of incoming air in the drum.
The durm is connected to a hand operated
blower. A supporting frame with belts has
been provided to enable the operator to
casily carry the entire equipment weighing
12 kg. on his shoulder.

Adequate protection has been provided
in the equipment to save the operator from
any heat hazards during operation. Crop
residues and farm rubbish is used as com.
bustible material. A thick smoke screen is
formed at a height of about 2-3 meters fropm,
the ground level. This forms a proteciigp
layer against frost to the crop.
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The cultivator’s method consists creat-
ing a smoke screen by lighting small heaps
of rubbish placed on the border of the
fields. This method is not as effective in
practice as is considered to be, because on a
calm and frosty night the smoke does not
get spread over the crop. The smoke screen
former developed at Indian Grassland and
Fodder Research Institute forces the smoke
over the field by a blower action and this
smoke because of calm frosty night hangs
over the crop and protects it completely
from frost.

Increase in Price of Vonaspati Ghee

683. DR. SUSHILA NAYAR:
SHRI G. Y. KRISHNAN:
SHRI MEETHA LAL MEENA:
SHRI J. N. HAZARIKA:
SHRI YAMUNA PRASAD

MANDAL:
SHRI D. AMAT:
SHRI S. M. KRISHNA:
SHRI SHRI CHAND GOYAL:
SHRI P. C. ADICHAN:
SHRI N. R. DEOGHARE:
SHR1 CHANDRIKA PRASAD:

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state: :
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Vanaspati Ghee have been increased agian
during the month of June, 1970;

(b) if so, the reasons thereof; and

(c) the prices of Vanaspati during the
years 1966-67; 1967-68; 1968-69 as compared
to the prices as on the 30th June, 1970 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, sir.

(b) The increase was partly due to am
increase in raw oil prices since March, 1970
when Vanaspati prices were last revised, and
partly for reducing the level of usage of
soyabean oil in the light of the prevaili.g
stock position,

(c) Retail prices of Vanaspati, exclusive
of sales tax and other local taxes, as on
30th June of 1966-67, 1967-68 and 1968-69
are compared below with the prices as on

(a) whether it is a fact that prices of 30th June, 1970 :—
(Rupees per Kg.
Date North Zone South Zone East Zone West Zone
—

30th June of—

1966-67 5.50 5.13 544 540

1967-68 5.21 5.12 5.37 5.18

1968-69 3.18 357 am 3.66

1970 5.86 5.84 5.88 5.89

Rehabilitation of East Pakistan Refuge-
€s in U. P., Mysore ond Madhya
Pradesh

684. SHRI J, N. HAZARIKA: Will
the Minisier of LABOUR AND REHABI-
LITATION be pleased to state the arrange-
ments agreed upon between the Central
Government on one hand and the Govern-
ments of U, P.,, Mysore and Madhya
Pradesh on the other hand for providing
immediate relief and shelter to about 5,000
displaced persons from East Pakistan?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D, SANJIV-
AYYA): The Governments of Uttar Pradesh,
Madhya Pradesh and Mysore have Jtenta-
tively agreed as follows to provide immediate
relicf and shelter to about 36,828 persons
out of the migrants of the recent influx who

have entered West Bengal since 1.1. 1970
in large number :—
Uttar Pradesh ... 15,000 persons
Mysore - 3,500,

Madhya Pradesh... 18,328
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Upto 17. 7. 1970, 4, 578 persons had
been moved to Madhya Pradesh and 5112
persons had been moved to Uttar Pradesh
direct from West Bengal, and about 1250
persons (250 families) are being moved to
Mysore from among the migrants of this
fresh influx given shelter at Mana.

These persons will be accommodated in
the existing camps and/or new camps to be
set up. All expenditure in connection with
their relief and accommodation will be
borne by the Government of India.

Shifting of Central Seed Form Hirakud
Area in Oriassa

685. SHRISRADHAKAR SUPAKAR:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that the Central
Seed Farm located in the Hirakud periphery
area in Orissa is to be shifted to some
other place in Orissa; and

(b) the reasons for the shifting and the
total expenditure involved ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE): (a) No, Sir.

(b) Does not arise.
Land Acquisition Enquiry Report

686. SHRI SRADHAKAR SUPAKAR :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(b) the date when Committee under
the Chairmanship of Shri A. N, Mulla, M,
P. to enquire into the Land Acquisition Law
in India submitted report ;

(b) how many recommendations of the
report have been accepted for implemen-
tation ; and

(c) whether any amendment of the
Land Acquisition Act of 1894 will be in-
troduced in the Parliament in the near future
for implementation of the report ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURF,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The Land Acquisition Review
Committee under the Chairmanship of Shri
A. N. Mulla, M, P, submitted its Report to
the Government of India on the 18th March,
1970,

(b) and (c). The report of the, Land
Acquisition Review Committee has now
been circulated amongst all the State and
Union Territory Governments for their
comments. Necessary amendments on the
Land Acquisition Act, 1894, if any, can only
be considered after the receipt of detailed
comments from all the State Governments
and Union Territories, with a view to impler
ment the Report.

Land Reserved in Lamphelpot, Manipur
for Agricultural Development

687. SHRI M. MEGHACHANDRA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the total area reserved for Agri-
culiural Depariment, Manipur in the Lamp-
helpet for their agicultural work ;

(b) the total area given on lease to
agriculturists for agricultural work at Lamp-
helpet ;

(c) whether the whole area reserved for
the Agricultural Department was put to
cultivation last year ;

(d) if not, the total average under
cultivation and the total production there-
from ; and

(¢) whether the Manipur Government
are extending the lease period of. the lease
grant of the land at Lamphelpet ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (e¢), The information is
being collected and will be placed on the
Table of the Subhajas soon as possible,
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Position of Staff Working in Departments
of Community Dé‘nlomt In different
ates

688, SHRI SHEO NARAIN : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether any progress has been
made by the Department of Community
Development after the abolition of the
Minist®y for Community Development, to
inform the condition in Blocks ;

(b) by what per cent the staff in the
C. D. blocks has been reduced in each of
the States ;

(¢) what are the functions of the Staff
now in employment and whether their ser-
vices are commensurate with the annual ex-
penditures incurred in various blocks; and

(d) what category of officers are look-
ing after the work of Block Officers in
States where the Block Officers have been
done away with ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI S.C. JAMIR):
() Yes Sir. The activities under the
Community Development Programme have
been continuously under review and the pro-
gress of activities under the programme
have already been reported to the Sabha in
the Annual Report of the Department of
Community Development for 1969-70,

(b) The information is given in state-
ment laid on the Table of the Housse.
[Placed in Library. See No. LT—3773/70)

(c) Careful thought has been given to
the Question of utilising Community Deve-
lopment staff. It was suggested to the
State Governments that conceried efforts
should be made to improve the competence
and scale of extension agents at all levels ;
endeavour should be to meot the needs of
particular areas for extemsion services with
higher expertise than the minimum universal
standard. The Conference of Chief Minis-
ters and Stale Ministers for Community
Development and Panchayati Raj which met
in madras in June, 1968 recommended that
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the changes in the organisational pattern of
the blocks should be brough about taking
into account the actual programme poten-
tial and work-load from area to area. It
was also suggested that functionaries who
weré not like]y. to have enough work in a
given arca may be red eployed. Improving
extension services is a challenging task and
taking into account the magnitude of the
work involved the number of extension
staffl made avilable to a bloick is limited.
Figures of annual expenditure alone are not
a good guide to the requirement of extension
services,

(d) The work of Block Officers in the
States is looked after by the Block Develop-
ment Officers except in Madhya Pradesh
where it is looked after by Development
Assistants.

foeoht # sremwr el & gTorer
w1 waTe fwmr A

689. =it wfwIT W™ ATaT : W
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(%) w1 feeat sanaw & @R frart
Y AWTANT G 9T A F F WEIRA
w3 & At § 9 weary wegT A
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wwex &Y ufw a2 &Y g 2,61,000
T qiaY ot | €W 9T AT 1967 A @
werreg g faest sawa ¥ g qm
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wH ¥ ey § Ik wr wEma £
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wE 3 (22), # fad o “garaFT AT’ we
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Ut oy qurgel w feadt gf
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Disappearance of Wheat from Food and
Supply Department, Punjab

SHRI P. GOPALAN :

SHRI E. K. NAYANAR :

SHRIL JYOTIRMOY BASU :
SHRI SATYA NARAIN SINGH :
SHRI A. K. GOPALAN :

691.

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that two lakh
bags of wheat had disappeared from the
Food and Supply Department in Punjab ;

(b) whether it is also a fact that the
entire Food and Supply Department in
Punjab was involved in this affair ; and

(¢) if so, the action taken by Govern-
ment to bring to book the culprits ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
‘COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) to (c). The matter concerns
the Punjab Government and its officials, and
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thus falls within the jurisdiction of that
State Government and not of Government
of India. = A réport is however being called
for from Punjab Government.

Memorandum from Hind Mazdoor Sabha,
Delhi Regarding Mini mum Wage

692. SHRI K. LAKKAPPA : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

. i

(8) whether Government have received
memoranda from Hind Mazdoor Sabha
Delhi demanding a minimum wage of Rs,
150 for workers in the Union territory ;

(b) if so, whether Government have
considered the demand ; and

(¢) if not, the reasons therefor ?

_ THE MINISTER OF LABOUR AND
'REHABILITATION (SHRI D. SANIJI-
VAYYA) (a) It is under stoodfrom the Delhi
Administration that a representation was
received - by them from the Hind Mazdoor
Panchayat, Delhi requesting for a minimum
wage of Rs. 5/- per day for Poticry workers,

(b) The Declhi Administration have
constituted a Committee under sub-section
(1) of section 5 of the Minimum Wages Act,
1948 to make cnquiries and advise the

. Government regarding revision of minimum
rates of wages in the cmployment in Pottery
industry,

(¢) Does not arisc.

Strike by Employees of Regional Provident
Fund Commissioner, Bombay

693. SHRI K. LAKKAPPA : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether it is a fact that almost all the
750 employees of the Regional Provident
Fund Commissioner's office, Maharashira
Region, Bombay, were on strike on the 24th

* June, 1970 ;

(b) if so, the reasons - therefor ; and
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(¢) whether the demands of thc emplo-
yees were accepted ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA): (a) to (c). The administration of
the Employees’ Provident Fund is the concern
of the Central Board of Trustees set up under
the Employees Provident Funds Act, 1952 and
is not the direct concern of the Central
Government. The Provident Fund Autho-
rities have reported as under :-

The employtes of the Office of the
Regional Provident Fund Commissioner,
Bombay went on a day's strike on the 24th
June, 1970 for pressing their demands in
regard 1g (i) Revision of pay scales,
(ii) Enhancement of House Rent Allowance
and (iii) Better medical facilities. These
issues are under consideration of the
Central Board of Trusiees.

Expenditure on Tmport of Sheep from
U. S. A. by Air '

694, SHRI N.R., DEOGHARE : Will
the Minisser of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that Govern-
ment imporied some sheep from USA in
March/April, 1968 and these shcep were
brought to India by air ;

(b) if so, the number of sheep imported
by air ; -

() amount spent on transportation ;

(d) why were those shcep not imported
through ships ; and

(¢) what would have been the saving
had these sheep been transporied by ships ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) 1465

(© Rs. 19,46,293.50
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(d) and (¢). A statement is laid on the
Table,

STATEMENT

India Supply Mission did consider the
question of transporiing the sheep by sea
and in fact received an offer from M/s.
Stajes Marine, which quoted a freight rate
of 177, 550.60. This figure did not include
additional cost for the stalls or pens esti-
mated at $32,000, feed during journey which
should have cost an Additional- $25,000,
bedding for sheep estimated at $8,000,
lodging for attendants estimated at §6,000
and miscellaneous items like feeding wats
etc. costing $1,000. The total of all these
miscellaneous expenditure comes to +72,000.
Additionally there would be further expendi-
ture on account of :

(i) Pay and allowances of attendants.
(ii) Pay of accompanying veterinaries.

(iiiy Cost of r.upatria.tian of the attend-
ants and velerinarians.

It was estimated by shipping circles that
the toial expense on these items would be
anything between $15,000 to, 20,000, The
total sea freight would, therefore, have
come to an amount be:ween $2,64,000 to
$2,69,000 as compared to the aclual air
freight of $2,59,505.80.

It is to be borne in mind that sheep are
reporied to have become sick and weak
owing to journey by air lasting from less
than 2 days to 4 days. The stress on
account of the sea journey would have been
of greater magnitude .

On account of the fact that transport by
sea was not going to cost less, journey by
ship would have bcen of longer duration,
and caused great stress and exposed shecp
to many hazards, the idea of bringing the
sheep by sea was dropped.

The Department of " Agriculture had
advised that the sheep should reach India
before the end of March to avoid stress
due to summer heat. Further, the Depart-
ment of Agriculture had advised that of
the ewes to*be purchased, there should be
as many mated ewes as possible, which
means that we would get the lambs born to
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these ewes without having to pay for the new
born lambs. In the consignment there were a
large number of mated ewes. Pregnant ewes
run much less of health hazard if they are
air-lifted rather than taken by ships which
take a longer period to travel, and pass
through many temperaturc zones,

Scheme for land Distribution
in West Bengul

695. SHRI D. N. PATODIA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it is a fact that a new
Land Distribution Scheme has been intro-
duced by the Administration of West

Bengal ;

(b) if so, the details of the scheme ;
and

() in what way the present scheme
makes a departure from the Land Policy
of the Uniled Front Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,

COMMUNITY DEVELOPMENT AND
COOPERATION . (SHRL ANNASAHIB
SHINDE) : (a) to (c). The information is

being collected and will be placed on the
Table of the Sabha as soon as possible.,

Assessment of land forcibly acquired by
smell Farmers in West Bengal

696. SHRI D. N. PATODIA : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether following Government's
decision not to evict small farmers, who had
forcibly acquired 2 acres of Government
Jand in West Bengal, Government have
made any assessment of the total quantum
of such land;

(b) whether the owners of such land are
actually farmers; and

(c) if not, how many of them belong to
other groups ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) to (c¢). The State Govern-
ment has instructed the District Officers to
make enquiries into cases of forcible occu-
pation of land and to furnish requisite in-

formation, Such enquiries may take some
time,

Food Protein Contents

697. SHRI D. N. PATODIA : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that the Natio-
nal Food Congress at their seminar held in
New Delhi on the 13th May, 1970 suggested
various steps to fill the gap of protein needs
in the country ;

(b) what is according to the Govern-
ment the deficiency oxisting at present in
the quantum of food consumption and the
protein contents ; and

(c) what are the specific suggestions
made by the seminar and how they are
proposed to be implemented ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes.

(b) According to information available,
the average availability of calories in Indian
diet is about 1960, as against 1he require-
ment of 2100 to 2300 calories. The availa-
bility of wvegetable proteins per day is 45
gms. and animal proteins 5.25 gms. per day
against the recommended nutritional target
of about 55 gms. and 10 gms, respcctively.

(c) Copy of the conclusions and re-
commendations of the congress is placed on
the Table of the House. [Placed in Li-
brary. See No. LT—3783-A/70] It is pro-
posed to send copies of the final Report to
all Government agencics at the Central and
State level and concerned voluntary and
non-official institutions to take appropriate
and concerted action,
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Accreditation Facilities for Press
Correspondents

698, SHRID. N. PATODIA : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether it is a fact that while per-
mission has been denied by the Press In-
formation Bureau for accreditation, privile-
ges and facilities available to the accredited
Correspondents have been made available
to the representative of *‘MNational Solida-
rity” ;

(b) whether it is also a fact that the
weekly is following a pro-India Policy ;

(¢) if so, the reasons why an exception
has been made in the case of the weokly
referred to above ; and

(d) whether before granting the facilities
Government had taken the advice of the
Press Advisory Body and if so, the details
of the advice given by them in this regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUIRAL): (a) to (d). The
editor of ‘National Solidarity’, New Delhi,
was granted accreditation as a correspon-
dent of the weekly in October, 1969. WNor-
mally editors of newspapers are not accredi-
ted, but the Central Press Accreditation
Commiltec has made an exception in regard
to six periodicals only, namely, *‘Shankar’s
Weekly™, New Delhi, “Sevagram”, Delhi,
“Asian Recorder”, New Delhi, *Africa
Diary", New Delhi, "*National Selidarity™
New Delhi, and **National Investment and
Finance" Delhi., The main consideration
which weighed with the Committee in mak-
ing this recommendation was that the jour-
nals were of a specialised nature and in
each case the editor himself also functioned
as a correspondent.  Before granting ac-
creditation to National Solidarity, the
case was referred to the Press Accreditation
Committee for their recommendation. The
policy of a newspaper is not taken into
consideration for purposes of accreditation,
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Having been granted accreditation, the
representative of ‘National Solidarity’ like
all others enjoys all facilities which are nor-
mally extended to correspodents.

Gross Income out of Broadcast of adver-
tisments over A. L. R.

699. SHRI S. C. SAMANTA :
SHRIMATI SUCHETA KRIPA-
LANI :

Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state :

(a) the steps being taken to expand the
broadcasts adverlisements in Vvarious units
of A. L. R, and television ; and

(b) the amount of gross income earned
by various units of A, I. R, for 1969-70 and
1970-71, till the 30th June by broadcasts and
advertiscments ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRL 1. K. GUJRAL) :(a) Commercial
advertisements will be introduced from the
following - eleven Vividh Bharati centres
during the period upto March, 1971 :

Chandigarh-Jullundur,
Bangalore-Dharwar,
Kanpur-Lucknow-Allahabad,
Ahmedabad-Rajkot and
Hyderabad-Vijayawada.

There is no proposal for introducing
commercial advertisements on television.

(b) The gross income earned from Com-
mercial service during 1969-70 was
Rs. 2,30,44,373 and during 1970-71 (upto
June) was Rs. 62,21,336.

F. A. O. Meeting at Rome
700. SHRI SHIVA CHANDRA JHA:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(8) whether it is a fact that he recently
attended the F. A. O. meetting in Rome;
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(b) if so, whether he talked to the other
Governments' representatives; and

(c) if so, the nature of the talks ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) to (c). There
was no FAO meeting in Rome.

However FAO had organised the World
Food Congress in the Hague in the Nether-
lands which was altended by the Union
Minister for Food and Agriculture along
wilh others.

- There was no occasion for any bilateral
talks with other Goveroments, represen-
tatives at that Conference.

Recording of Statements of East Pakis-
tun Refugees to ascertaln Causes of
Migration

701. SHRI SAMAR GUHA : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased 1o state:

(a) whether Government have made any
arrangement for recording statements by
the refugees Lo asceriain causes for their
migration from East Pakistan; and

(b) if so, the findings thereof and if
not, the reasons therefor ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA) : (a) and (b). As the refugees from
East Pakistan are coming in thousands, it is
not possible to make arrangements for re-
cording of statements by each and every
individual refugee crossing the border,

It has, however, been found from interro-
gating a number of refugees, who have come
to West Bengal, that the exodus is taking
place on account of a number of reasons in-
culding insecure conditions of living, econo-
mic distress and discriminatory treatment
meted out to the minority community in
East Pakislian. The situation has been worse-
ned by the propaganda carried out by
communal parties during the current election
compaign.
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Increase in beef production during
Fourth Plan

702. SHRI SHIVA CHANDRA JHA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

* (a) the specific steps that Government
are planning to take to increase beel produ-
ction in the Fourth PJan period; and

(b) if no steps have been taken, the
reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Government are taking no
steps to increase beef production.

(b) In the ficld of caitle husbandry the
main emphasis in the Fourth Plan is on
increasing milk production (o meet the
acute shortage of milk.

In pursuance of article 48 of the Cons-
titution a number of States have prohibited
cow slaughter. We have urged all States and
Union Territories to give full cffect to
Article 48 of the Constitution. We have not
adopted the policy common in many coun-
tries of developing cattle for milk as well
as beef.

Direct Dialling System between Ahmeda-
bad-Bombay and Buroda-Bombay

703, SHRI MANUBHAI PATEL : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to stale :

(a) whether Ahmedabad is
with Bombay by direct dialling;

connected

(b) whether Baroda falls in
Bombay and Ahmedabad; and

between

() whether there is any scheme to
connect Baroda with Bombay ?

THE, MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
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DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) Yes.

(b) Yes.

(c) Yes, A master plan for provision
of Nation-wide Subscriber Trunk Dialling
has becn drawn up. This plan envisages
connection of Baroda to Bombay. For this
purpose trunk circuits have to be augmented
on the Ahmedabad-Baroda-Bombay sections,
a Trunk Automatic Exchange has to be in-
stalled at Ahmedabad and the capacity of
the Trunk Automatic Exchange at Bombay
has to be expanded. Th: present indications
are that it will be possible to connect Baroda
to Bombay by 1975-76,

In this connection, it may not be out of
place to mention that in the matter of pro-
vision of STD a higher priority is being
accorded to inter-connection of State Capi-

# tals with each other and with Delhi.

Telephone Fucilities at Gandhi Nagar,
Gujurat ard Direct Telcphone Connec-
tion Between Gandhi Nagar and
Ahmedabad and Delhi.

704, SHRI MANUBHAL PATEL :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) the tclephone facilities available
at Gandhi Nagar; the new capital of
Gujarat ;

(b) whether Government have any
plans to connect Gandhi Nagar directly with
Ahmedabad and Delhi under dircct dial
system ;

() if so, the time it will take to com-
plete the connection ; and

(d) if not, why ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEP-
ARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH): (a) A 600 line
Auto exchange with a 3-position trunk
exchange is functioning at Gandhi MNagar.

(b) Yes, please.

(c) About 3 years.

(d) Does not arise.
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Staff Working in Ministry of Informa-
tion and Broadcasting Community-wise

705. SHRI ABDUL GHANI DAR :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) the number of staff of each com-
munity working in the Information and
Broadcasting Ministry up to the 30th June,
1970 ; and

(b) whether it is a fact that Scheduled
Castes are not getting even 10 per cent
replesentation in this Department ?

" THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRL L. K. GUJRAL) : (a) Information
about communities to which Gavernment
servanis belong is nol maintained.

(b) No, Sir.

Allotment of Land to Refugees from
Bhawalpur State and N. W. F. P. in
Punjab

706, SHRI ABDUL GHANI DAR:
Will the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether it is a fact that 4,000
standard acres were reserved in Punjab for
accommodating the refugees from Bhawal-
pur State and North West Frontier Province;

and

(b) if so, whether the refugees were
allotted this area; if not, the reasons for

the same ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRIL D. SANJIVAY-
YA):(a) and (b). About 7,000 standard
acres were reserved in the composite Punjab
for allotment of land to Non Punjabi land
claimants. Out of this, about 4,500 stand-
ard acres have already been allotted to
Non-claimants. As regards the remaining
area, the matter is being persuedswith the
State Governments of Punjab and Haryana.
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Sale of Traclors by Allottees In some
Stutes to purchases in Punjab and
Haryana

707. SHRI BEDABRATA BARUA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state ;

(@) whether it has come to the notice
of the Government that tractors meant for
particular States have been constantly sold
by allottees to purchaser in Punjab and
Haryana;

whether complaints regarding such

(b)
becn made by any State

practices have
Government; and

(¢) the measures being taken to prevent
such practices 7 ,

THE MINISTER OF STATE IN THE
MINISTRY OF '‘FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB SHIN-
DE) (a) It has come to the notice of the
Government that in certain cases tractors
sold to farmers in some States arc being
resold by them to purchasers in Punjab and
Haryana, etc.

(b) Yes, Sir.

(c¢) Government has under considera-
tion the promulgation of a Control Order
on Sale and Distribution of Tractors to
check such practices. !

Prospects of the Food Production for 1970-71

708. SHRI BEDABRATA BARUA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to slate :

(a) the prospects of food production
in the country during 1970-71 ; and

(b) whether higher production is ex-
pected this year also ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION-  (SHRI ANNASAHILB
SHINDE) : (a) The agricultural year 1970-
71 has commenced only recently and the
Kharif sowings are still in progress in
many parts of the cquaptry. It is too early
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to give an estimate of prospects of food-
srains production (including crops of Rabi
season) during 1970-71.

(b) Yes, Sir. Development programmes
cnv isage an increase in production potential
of foodgrains during the year.
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Review of Collaboration Agreement with
G. D. R. for seiting up Tractor Plant
due to Defective Tractors Supplied
by them

710. SHRI N. SHIVAPPA :
SHRI G. Y. KRISHNAN :
SHRI BHOLA NATH MASTER :

Will the Minisier of FOOD AND
AGRICULTURE be pleased to state :

() whether it is a fact that defective trac-
tors have been supplied by the German De-
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mocratic Republic through the Agro-Indus-
tries Corporation ;

(b) if so, keeping in view the defects
detected in the tractors the difficulties be-
ing experienced to utilise their services ;
and

(c) whether there is any move to
revise the decision for setting up the tractor
plant with German Democratic Republic
collaboration 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATLON (SHRL ANNASAHIB
SHINDE): (a) to (c). There are certain com-
plaints about the performance of tractors
(RS09) imported from the German Demo-
cratic Republic. The matter is currently being
examined by the Technical Experts of the
Government of India and of the German
suppliers, Certain improvements and modi-
fications have been suggested as a result of
this joint examination. afier trials, these
will be incorporated in the tractors already
received.

It is premature to consider the question
of revising the decision already taken to
allow establishment of a tractor plant in
India.

Factorles, Establishments and Offices closed
In West Bengal during President’s Rule

711. SHRI N. SHIVAPPA :
SHRI ARJUN SINGH
BHADORIA :
SHRI P. VISWAMBHARAN :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) the number of faclories clsoed
downq ; the names of such factories and es-
tablishments and offices and the number of
workers as a result thrown out of employ-
ment, since the President’s Rule came into
force in West Bengal ;

(b) the reasons of closure of these
factories ; and

(c) the steps Government propose 10
take to reopen them ?
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THE MINISTR OF LABOUR AND
REHABILITATION (SHRI D. SANIJIV-
AYY): (8) to (c). The information has
been called for from the Government of
West Bengal and will be laid on the Table
of the House, when received.

won s § afesai ot feafa & gure
& fog ¥ty freTa agram

712, st T wodfifem :  wmt
wta aar gfy 5=} ag qary w) For w0
fis :

(%) #ar ag a7 § fx 757 2w g1-
% 37 §g "fwad 1, 7t gos 4@
JeTz J= § | feafa §1 qUd & fag
#a1g guwr ¥ faelly ggrgar &% w1
sgra 1A g ; A

(w) afz g, @ T8 W FdT guEr
%! sar gfafsar § ?

wiw, yfa, sqnfoe fasw stc
AEETT WA F T Wt (st we
arfgw o) : (%) ot 7dh

(=) sw7 AgY Qar

weq st # ety woy1 fmw gror

wayt ot WY qta¥ fagom
% &an
713. ot wo wo #ifwrw : wEm
wn aar gt oft ag wad o g
fw .

(%) #a1 ag av § & wsdia
w93 fara & asz sqw ¥ Fg ww
frelf ) sy fgoor & & fear §

(w) afegt, @ wr 37 fae) &
ady aré # fasrfeal #1 fenfare fe,

aar g ; AR



147 Written Answers
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Central Ass istance for effective Management
of Wild life in Madhya Pradesh

714. SHRI G. C. DIXIT :
SHRI SHASH1 BHUSHAN :

Will the Minister of FOOD AND
AGRICALTURE be pleased to state :

(a) whether the present sysiem of wi_ld
life management in Madhya Pradesh is satis-
factory ; '

(b) whether the present sysiem _of
management and preservation of wild life
is effective ;

i not, what steps are under consi-
more

(©)
deration with the Government for
effective menagement ; and

(d) wheiher there is any scheme under
consideration of the Government to render
technical and financial assistance to the
Siate Government of Madhya Pradesh ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRL  ANNASAHIB
SHINDE) : (a) to (d) . The required infor-
mation is being collected and will be laid on
the Table of the Sabha in due course.

Central Assistance to States for
Exploitation of Sea Food
Resources e

715. SHRI'D, AMAT :
SHRI P. C. ADICHAN :
Will the Minister of FOOD AND

AGRICULTURE be pleased 1o state :

(a) the details of the schemcs submitted
this year by each Stale Governmet for ex-
ploitation of sca food resources in the coun-

.
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try, including deep-sea fishing and the ex-
tent and nature of central assistance sought
for implementation of these schemes ;

(b) whether these schemes have been
sanctioned ; if so, with what modifications
if any, and the Central Assistance granted
to each State for the purpose, in cash and
kind ; and

(c) the extent of sea-food preduced
during 1968 and 1969 and to what extent it
is likely to increase during 1970 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CQ-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b) . The schemes pro-
posed by the Siale Governments for ex-
ploitation of marine resources, together
with amounts proposed for each scheme and
budgetted for by the States for the year
1970-71 arc indicated in the statement laid
on the Table of the House. [Placed in
Library. See No LT—3774/70]. The
Government of India have generally approv-
ed the schemes with certain suggestions and
indications of priority. Under extant pro-
cedure funds are not specifically sanctioned
by the Central Government for individual
schemes in Siate Plans. Financial assistance
is also not given by the Central Government
with reference to individual schemes, The
outlay for the annual plins of the States
together with break-up by heads of develop-
ment is determined by the Planning Com-
mission wilh reference 1o the resources avail-
lable in the States and other factors., Cen-
tral assistance is given in the shape of block
granis and loans on the total outlay. Sanc-
tions are, however, issued by the Central
Government in respect of Central and Cen-
trally Sponsored Schemes undertaken in the
various States. Some of these schemes do
not relate to particular States, although the
benefits of the schemes are derived by
several States, Under one such scheme,

several vessels are  being deployed
on the West and East Coast for
Survey of deep sea resources. Under an-

other scheme, provision of Rs. 5.2 crores
has becn earmarked in the Fourlth Plan for
subsidising the cost of indigenously - cons-
tructed steel fishing vessels above 57 fi. in
length. The consiruction of fishing har-
bours at major and minor ports in the
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various maritime States is fully financed by
the Central Government. The minor har-
bour works for which provision has been
made in each State are indicated in the
Statement, In addition the Central Govern-
ment have sacntioned large fishing harbours
at major poris of Madras and Bombay, and
plans for harbours at several other major
ports are under consideration.

(c) The sca fish landed during 1968
and 1969 is estimaied to be 9.04 lakhs
tonnes and 9.12 lakhs tonnes respectively
and in 1970 it is likely to reach 9.52 lakh
tonnes.

Labour unrest in Tamil Nadu

716. SHRI G. VENKATASWAMY :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that there is a

mounting labour unrest in the Stiate of
Tamil Nadu ;
(b) the number of cases wherein the

Tamil Nadu Government sought the help of
the Centre to ¢nd the strikes ; and

{c) 1the proposals sent by the Centre to
the State Government in this regard ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA) : (a) According to the available
information, it would not be correct to say
that there has been mounting labour un-
rest in Tamil Nadu.

(b) There has been no such case in re-
cent times.

(c) Does not arise.

w4 faat Zrer WA §1 e
aqr fagla
717. st UN ¥Aw qIEA AT

wiw aqr wle #4 9g AW oA
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Cine & T.V. F ilms on exodus of Minorities
from East Pakistan to Rouse World
Opinion

SAMAR GUHA : Wil
the Minister of INFORMATION AND
BROADCASTING  AND COMMUNI-
CATIONS be pleased to state :

718. SHRI

(a) whether Government have arranged
for taking films and T. V. films of the
massive exodus of East Pakistan minorities
for showing in countries outside India so
that the world opinion could be roused
against the inhuman treatment meted out to
the minorities in East Pakistan ; and

(b) if so, the deiails about the steps
taken and if oot, the reason therefor 7

THE MIMISTER OF STATE IN THE
MININSTRY OF INFORMATION AND
BROADCASTINGAND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
1. K. GUIRAL) : (a) and (b). There is no
proposal at present for producing films for
the cinema and the T. V. of the exodus of
East Pakistan minorities for exhibition in the
countries outside India.

wiew wreaa sww qgraar wfafa,
waan ane, A fawe W
wrafza ¥t af qfa
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(o) shadggae & @@t & s A
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Advertisement ©f Public Undertakings
and Statutory Undertakings through
D.A. V. P.

723, SHRI ARJUN SINGH BHA-
DORIA Will  the Minister  of
INFORMATION AND BROADCASTING
AND COMMUNICATIONS be pleased to
refer *© the reply given to Unstarred
Question No. 9736 on the 14th May, 1970
and state the progress achieved by Govern-
ment in persuading the public undertakings
and statutory undertakings to route their
advertisoments through the D. A, V. P, and
other recognized fully-Indian agencies ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL) : Indian Airlines
Corporation have served the requiste notice
of 3 months on M/s Clarion Mc-Cann
Advertising Services Ltd., terminating their
existing arrangements with them with effect
from st October, 1970. There has been no
furiher progress in the matier in regard to
the o:her pubiic undertakings because of an
order issucd by the Bombay High Court on
a writ petition filed by the agency con-
cerncd.

Complaints against Film Finance
Corporation

724, SHRI ARJUN SINGH BHA-
DORIA : Will the Minister of INFOR-
MATION AND- BROADCASTING AND
COMMUNICATIONS be pleased to state :

(a) whether Government have received
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recently any complaints regarding the func-
tioning of the Film Finance Corporation-

(b) if so, the nature of complaints;
and

(c) the steps taken by Government in
the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) 1o (c). Sugges-
tions to improve the working of the Film
‘Finaece Corporation have been received
from members of the film industry from time
to time. These suggestions have received
due consideration from the Corporation and
also from Governmaent.

Export of Commemorative Stamps
brought out During Last Three

Years
725. SHRI ARJUN SINGH BHA-
DORIA :  Will the Minisicr of INFOR-

MATION AND BROADCASTING AND
COMMUNICATIONS be pleased to state
the number of commemorative stamps
brought out during the last three ycars,
stamp-wise, and exporied 1o each country
during the last thiee years, yearwise ?

THE M!NISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH): The number of
commemorative stamp brought out during
the last three years, stamp-wise is given in
the slatement laid on the Table of the
House. |Placed in Library. See No,
LT—3777/70]. Information regarding the
number of commemorative stamps exported
to each country, by the Philatelic Bureau
during the last threc years, year-wise, is be-
ing collecied and will be placed on the table
of Lok Sabha. No informarion is available
regarding exporis by stamp dealers direct.

Legislation for Crop Sharing by Agricul-
tural Labourers in States

726. SHRI ARJUN SINGH BHADO-
RIA : Will the Minister of FOOD AND
AGRICULTURE be pleased to state ;

(a) whether Government propose to
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enact a law by which agricultural labourers
may get a share of agricultural production;
and

(b) if not, the steps proposed 1o be
taken to safeguard the rights of agricultural
labourers ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) There is no proposal to
enact a law by which agricultural labourers
may gel a share of agricultural production.

(b) The National Commission on
Labour which went into the details of the
agricultural labour problems, in its Report
1969, has made cerlain recommendations
to safeguard the rights of agricultural
labourers which are enumerated below :-

(i) Effective implementation of mini-
mum wage legislation and a periodic
revision of minimum wages in agri-
culture, -

(ii) Provision of house sites for landless
agricultural labourers.

(iii) Changes in the agrarian structure
including conferment of security of
tenure,  redistribution of land,
development of cooperative farming
and land re-settlement programmes.
(iv) Rights in homestcad lands.

(v) Creation of a special cell within
the Government for watching closely
the progress of development pro-
grammes which have a particular
bearing on the welfare and develop-
ment of agricullural workers and
study of special problems which
concern them in different paris of
the country. ,

Direct Telephone link between Charkhi-
Dadri—Delhi and Charkhi-

Dadri—Rohtak

727. SHRIRAM KISHAN GUPTA :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
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TIONS be pleased to refer to the replics
given to Unstarred Question No. 8896 on
the 3th May, 1969 and Unstarred Question
No. 700 on the 26th February, 1970 and
state :

(a) whether it is a fact that an assu-
rance was given that direct trunk circuits
from Charkhi Dadri to Delhi and Rohtak
will be provided by March, 1970, if so,
reasons for the delay; and

(b) the steps taken or proposed to be
taken for early providing the above direct
circuits ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) It had been
stated that installation works were expected
to be completed by the end of March, 70
and these trunk circuits provided there-
after.  Provision of the circuits from
Charkhi Dadri to Delhi and Rohtak depend
on completion of installation of more than
one new carrier System. Due o develop-
ment of intricate faults in equipments,
rectification work became necessary, conse-
quently causing. hold ups in installation

work. The delay inevitably caused i re-
gretted.
(b) Pand T Technicians have since

rectified the defects and are progressing
with installation work. They expect 1o
complete the work by the end of August,
1970. The circuits will be provided thercaf.er,

Terms of Reference of Expert Committec on
Crop Insurance Scheme

728. SHRI RAM KISHAN GUPTA:
will the Minister of FOOD AND AGRI-
CULTURE be pleased to refer to the reply
given to Starred Question No. 1633 on the
14th May, 1970 and state:

(a) whether an expert Committee to
study in detail the economic, administrative
and actuarial implication of the scheme for
compulsory crop insurance has been appoint-
ed; and
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(b) if so, the terms of reference of the
Committee?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir,

(b) The terms of reference of the Com-
mittee are :

(i) The Committee shall be called the
Expert Committee on Crop Insu-
rance; and will :

(ii) Examine the economic, administra-

tive, Financial actuarial and related

implication of the draft legislation
on crop Insurance as well as the
model scheme for crop insurance
prepared by the Deparment of
Agriculture;

(iii) Exemine the technical and organi-
salional aspects of the scheme as
well as the commodities which may
be covered under it;

(iv) Make specific recommendations to
the Government of India in respect
of both the above documents sugges-
ting any modifications or alternatives
which may be considered necessary
or desirable,

Scheme for Integrated dry Land Agricul-
tural Development

729. SHRI RAM KISHAN GUPTA :
Will the Minister of FOOD AND AGRICUL-
TURE be pleased to refer to the reply given to
Unstarred Question No. 885 on the 7ih May,
1970 and state :

(a) at what stage the centrally sponsor-
ed scheme is for integrated dry land Agri-
cultural development; and

(b)
scheme ?

the details of arecas selected for this

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The Cenirally Spo-
nsored Scheme for Integrated Dry Land
Agricultutal Development has been finalised.
To begin with during 1970--71,9 Pilot Projects
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covering an area of 2,000 acres each will be
undertaken in the States of Andhra Pradesh,
Gujarat, Haryana, Madhya Pradesh, Mahara-
shtra, Mysore, Rajasthan, Tamil N.du and
Uttar Pradesh. A statement showing the areas
sclected in  consultation with the State
Government is enclosed.

Statement

List of the Districts Selected for
Dry Farming projects during 1970-71

S1.No.

State District

) Andhra Pradesh Hyderabad
2. Gujarat Rajkot
3 Haryana Hissar
4, Madhya Pradesh Indore
5. Maharashtra Sholapur
6. Mysore Bellary
7. Rajasthan Jodhpur
8, Tamil Nadu Tirunelveli
9. Uttar Pradesh Jhansi

Committee to Study Nationalisation of

Sugzar Industry
730. SHRI RAM KISHAN GUPTA :

Will the Minister of FOOD AND AGRICUL-
TURE be pleased to refer to the reply given
to Starred Question No. 99 on the 26th Feb-
ruary , 1970 and state whether the constij-
tution of the committee to study the working
of the sugar industry and finalisation of its
terms of reference has since been processed ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHEIB
SHINDE) : The constitution and terms of
reference of the Committee are expected to
be announced shortly .

Cut in the outlay for development of
Telecommunications duering Fourth
Plan and consequent incrense in
walting period of telephone
subscribers

731. SHRI MUHAMMAD SHERIFF :
‘Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether it itis a fact that the
average waiting period of new telephone
subscribers has increased from four years to
more than five as a result of the cut impo-
sed by the Planning Commission in the
outlay for the development of tele-comm-
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.

unications during the Fourth Plan ; and '

(b) if so, the details thereof and the
steps taken by Government to improve the
situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) (a) and (b). The
average waiting period for the provision of
a telephone connection had progressively
increased from adout 1 year in 1956 to
about 4 years at the begining of the Fourih
plan. At the end of 1 st year of the Fourth
Plan it is now about 4.7 years,

While drawing up proposals for Fourth
Plan the P and T department had proposed
action to reverse this trend and reduce the
average waiting period gradually to 1 year
in about 10 years. A perspective plan
proposing an outlay of adout Rs. 846 crores
for Telecommunications during the 1V Plan
period had accordingly been drawn up,
However, due to limited availability
of financial and material resources and
needs of other priority sectors the inves-
tment had to be scaled down to Rs. 467
crores. This investment even though consi-
derably lower than what was proposed by
the Department originally is substantially
higher than the investments of Rs. 74
crores and 179 crores respectively during
the second and third plan periods respect-
ively.

Apart from the limitations of financial
resourcess the limitations of material
resources like supplies of exchange equipm-
ent, underground cab'es and telephone ins-
tr ts from indigenous manufacture have
been hampering the telephone development.
The Government is actively planning to
increase the manufacturing capacity of these
items within the country to permit a larger
Fifth Plan. With this investment it is now
hoped that it will be possible to hold the ave-
rage waiting period to between 4 ond 5 years
as per present indications.

Export of Seeds by National Seeds
Corporat fon

732, SHRI B. K. DASCHOWD-

HURY :
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SHRI V. NARASIMHA RAO :
SHRI G, VENKATASWAMY :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that National
Seeds Corporation will be exporting this
year some quality sceds to some foreign
countries ;

(b) if so, the details of varieties thereof
and to what countries ;

{c) the total quantity of seeds available
for sales : and

the approximate foreign exchange

(d)
Government in this

to be earned by
regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,

COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, sir.
(b)  Details of varieties Count-
of seeds ries
Wheat (Kalyan Sona) Ethio-
‘pia
Composite maize Iraq
(Vijay)
Hybrid bajra Jordan
Hybrid maize
Vegetable seeds Irag

(¢) An export quota of 2,000 tons of
foodgrain seeds was fixed for one year
from July, 1969 to June, 1970. The same
quota is likely to be fixed for the next year.
A quota of 1000 tons of Potato seeds (Kufri
Sindhuri) has also been fixed for export

purposes.

(d) Orders for export of seeds amount-
ing to about Rs, 35,000 are in hand, and
more are expecied.

Interference in tbe Working of Press

733, SHRI B. K. DASCHOWDHURY:
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Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to State :

(a) whether it is a fact that in June, 1970,
some M.Ps, expresscd to Prime Minister the
concern at the increasing attempt on the
part of the State Governments and others to
interfere in the working of the press and
urged the Prime Minister to take early sieps
to check such tendencies ; and

(b) if so, the details therefore and the

reaction of Government there to ?
-

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL):(a) Yes, Sir. A
letter was received by the Prime Minister
from an M. P. in June, 1970 in the matter.

(b) The State Governments are free
to decide their advertisement policy in
regard to newspapers and Government of
India have no control over them in the
matter. If any newspaper feels aggreived
with any action of a State Government
which is calculated to impair the freedom
of the Press, the newspaper can lodge
a complaint with the Press Council of India,
a high-powerd self-regulatory body, which is
the appropria'e authority to look into such
complaints. Government of India attach
the greatest sanctity to pronouncements by
the Press Council and can only hope that
State Governments will do the same in the
interest of frecdom of the Press and a
frec democracy.

Insurance Govers for Journalist Employees

734. SHRI B. K. DASCHOWDHURY :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether the Journalist employees
will be provided with insurance covers
against the loss of life or limb ; and

(b) if so, the details thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI L. K. GUJRAL): (a)and (b). The
Employees' State Insurance Act, 1948 pro-
vides for benefits to workers and their fami-
lies in cases of employment injury includ-
ing death due to such injury. As the work-
ing journalists aré working in connection

" with the work of the manufacture of News-

papers, they stand covered under Section
29) gf the Employees® State Insurance Act,
provided their monthly remunerations do not
exceed Rs. 500/-.

Demand for Enquiry into Breakdown
of Tele-Communications Services
to South India and Gujarat

735. SHRI B. K. DASCHOWDHURY:
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICAT-
1ONS be pleased to state:

(a) whether it is a fact that A. I. C. C.
(O) delegates strongly demanded a thorough
inquiry into the causes that led to the com-
plete breakdown of tele-communications
services 1o South India and Gujarat on the
27th/28th June, 1970; and

(b) If so, the details thereof and reaction
of Government thereto ?

THE MINISTER OF STATE IN THE
MJNISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) No such demand has
been received by the Department.

(b) Does not therefore arise. I may
however, add that the interruptions of
circuits were due to causes normal to the
season from time to time.

Reconstitution of Press Council

736. SHRI B. K. DASCHOWDHU-
RY : Will the Minister of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased to state:

(a) Whether the President of the Fede-
ration of working Journalists gave some
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suggestions to Government in the matter
of strict adherance to the procedure laid
down in the amended Press Council Act for
reconstitution of the Press Council ; and

(b) If so the details thereof and the re-
action of Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPA-
RTMENT OF COMMUNICATIONS SHRI
I. K. GUJRAL): (a) and (b). Representations
from the various press associations inculding
the Federation of working Journalists were
received by Government in the matter of
composition of the Press Council. But,
according to the amended Press Council
Act, It is the Press Council which is emp-
owerd to notily the assocations from whom
panel of names for nomination as members
of the Press ©Council are 1o be
invited. Selection of members of the Press
Council is done by the Nominating Comm-
ittee consiting of the chairman of the
Rajya Sabha, the Chief Justice of India
and the Speaker of the Lok Sabha. Govern-
ment have, therfore, no hand in the recon-
stitution of the Press Council. This provisi-
on has been incorporated in the Act so as
to ensure the independence of the Press
Council.

Rise in Unemployment in Delhil

SHRI N. K. SOMANI :
SHR! S, K. TAPURIAH :

37.

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether the unemployment figure for
Delhi Union Territory has risen by 20 per

cent ;

(b) whether it is a fact thst Delhi  Ad-
ministration itself does not accept candidates
through and from Employment Exchanges
in Delhi and makes recruitment from the

opon market ; and

(c) if so, whether Government will see
that all Government and other institutions
and offices accept candidates only through
Employment Exchanges, so that the registc-
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red candidates are no more deprived of the
chances and further demoralised ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJIVA-
YYA): (a) Available information relates
to the number of jobseekers on the live
ragister of Employment Exchanges in Delhi
which has gone up from 1,16,000 as on
31-12-1968 to 1,39,000 as on 31-12-1969 |, e.
by 20 per cent.

(b) No. Recruitment from open mar-
ket is normally resorted to only when suita-
ble candidates are not available with the
Employment Exchanges. °

() According to the instructions of the
Ministry of Home Affairs, all post except
those which arc to be filed through'U.P.5.C.
or by promotion/transfer, are to be notified
to the Employment Exchanges. Direct re-
cruitment is rosorted to only when
suitable candidates are not available with
the Exchanges. Instructions to this effect
have also been issued by the Delhi Adminis-
tration to all its Departments.

Expenditure on Community Development
Programmes during Fourth Five

Year Plan
738. SHRI N. K. SOMANI :
SHRI 5. K. TAPURIAH :
Will the Minister of FOOD AND

AGRICULTURE be pleased to state that
told Government funds spent so far on
Community Development programmes and
how much kave been earmarked for the bene-
fit of the poor and small farmers during the
Fourth Five Year Plan 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI §. C. JAMIR): The
total Government funds spent on the
Community Development Programme upto
31st March, 1969 has been of the order of
Rs. 592.5 crores. Details of actual expendi-
ture incurred during 1969-70 are not avail-
able. In accrodance with the decision of
the National Development Council, Central
assistance to States is being made available in
the Fourth Plan in the shape of block grants
and block loans, and it not related to any
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particular schematic pattern. The outlays
for Community Development programme
are to be provided in the State Plan Sector.
No funds has been earmarked for the com-
munity Development Programme during
the Fourth Plan or for the poor and small
farmers. The Amount that they may be
spent by the State Governments on Com-
munity Development Programme in the
Fourth Plan would depend upon the priority
accorded by them to this Programme.

Share of Losses by Sugar Industry

739. SHRI N. K. SOMANI :
SHRI S. K. TAPURIAH :
Will the Minister of FOOD AND

AGRICULTURE be pleased to state :

(a) whether it is a fact that Govern-
ment have asked the sugar industry to share
the losses with it, which it, suffers on ac-
count of additional exports of sugar ;

(b) the total amount of losses born by
Government so far ; and

(c) the reaction of the industry to the
Government's proposal ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) Most of the sales on Government
account have bcen made on the basis of
prices linked to the london Daily Price
(LDP) during specified periods. The amo-
unt of loss will be known after the expiry
of the pricing periods.

(¢) In addition to bearing the loss on
exports to preferential markets of U, S, A.
and U. K. where the realisation is much
batter and the loss involved is comparatively
less, the sugar industry has agreed to meet
a part of the loss on the quaniity being ex-

on Government account in the form
of handling expenses which arc estimated
at about Rs, 30/32 per tonne,
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Submission of Anoual Reports by Tarde
Unlons in West Bengal

740. SHRI N, K. SOMANI :
SHRI S. K. TAPURIAH:

Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether it is a fact that large nym-
ber of Trade Unions in West Bengal have
not submitted their annual reports as requ-
ired under the law;

(b) - the number of trade unions in West
Bengal and the number of those which have
not filed their reports within the stipulated
period this year;

(c) the number of those against
action has
the law;

(d) the reasons for not taking action
against defaulting unions ?

whom
since been taken as provided in
and

THE_ MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA) (a) to (d). The information is
being collected and will be placed on the
Tabel of the House.

Central Directive Regarding Eviction
of Large Number of Punjabi Peasants
of Pchowa and Gulha Tehsil of
Haryana and their Allotment

to local Peasant

741, SHRI DINKAR DESAI :
SHRI ESWARA REDDY :
SHRI SARJOO PANDEY :
SHRI BHOGENDRA JHA :

SHRI JAGESHWAR YADAYV :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether Government have taken
note of the proposal of Haryana Govern-
ment to hand over nearly 17, 500 acres of
land of Pehowa and Gulha tehsils to lessees
who come from Amritsar, Gurdaspur and
Ludhiana to its orgin al owners ;

(b) whether the Haryana Government
had referred this issue 10 the Government
for opinion ; and

(c) if so, what advice was tenderd by
the Central Government to Haryana
Government ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND

COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir.
(b) No, Sir.

(¢) Does not arise.

Amendment of Industrial Disputes Act to
Bring Hospitals and Medical
Industry under its Purview

742. SHRI DINKAR DESAI : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether in view of the recent
judgement of the Supreme Court, Govern-
ment are considering a proposal to amend
the Industrial Disputes Act so as to bring
hospitals and medical industry within its
purview ;

(b) if so, whether the proposed bill
will be introduced in this Session of Parlia-
ment ; and

(c) if not, the reasons thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANII-
VAYYA) : (a) Yes, Sir,

(b) No, Sir.

(¢) The issue was discussed at the
recent meeting of the Standing Labour
Committec held on the 23rd and 24th
July, 1970. The matter is being processed
further in the light of these discussions.

Strike by E. S. L. S. Doctors

743. SHRI DINKAR DESAI : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to siate :

(a) whether it is a fact that ESIS.
doctors went on a token strike during

June, 1970;

(b) if so, what were the reasons; and

SRAVANA 8, 1892 (SAKA)

Written Answers 170

(c) whether Government have taken
any steps to meet the demands of these
E.S.LS. doctors ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA) : (a) No, Sir. But one day's
token sirike was observed by Insurance
Medical Practitioners in Greater Bombay on
the 1st July, 1970,

(b) Primarily in pursuance of their
demand for increase in capitation fee,

(¢) The Employces” State Insurance
Corporation appointed a ‘One Man Com-
mittee’ consisting of the Director General,
Health Services to study all aspects of
the working of the panel system including
the rate of capitation fee payable to the
Insurance Medical Practitioners.  The
Committee has recently submitted its report
which is under the consideration of the
Corporation and the State Governments.

sivagfeve deq v fax yw wfeww

744.  »Y WegAW NEW : ¥ WQ
aqr wfy 74 gg @ 1§ FG

(%) #ar IT%T WA 13w, 1970
¥ e s fa Aga’ (365 15) ¥ ‘wida-
gfede dzq @ faz vz s dgs
& arava U AT ) AN fewar q47
g

(=) afz &f, ot aeafaw feafa war §
1T 39 9T qIHIT A 747 Afafwr g ?

wia, gfa, arqaifas fowms aar wg-
®TC  HMET § 0eq AN (s AR
fR): (%) A< (@). FLF A A °TH
& Aga § fgats 13-6-70 F smifara gar-
S A AT @ G | N AT ag g fw
w14, 1970 # 55 fasad fasht ft forad
gg arQq A an Ot f& g
fanrn & afgwifedy 3 weq N2@ § Wy
fasi & arg fRost g@e 4T & afgan
QE® 9T S A ¥ geAl 9T A
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wrgs @dar a1 1 FFen &1 AT &1 F14
wigqfea & wag qar sigey @Al 9T
fear smar & &t @7 wasy wwal qT
grart &1 foen fafafzal & wgeq agl
quit st & aF greIwaAl gra fasma
zd s qA § ) qeq R ¥ fasTEge
AN Mo AAEF A H I IS
fasrag o= st a4y of ¥fsq afws
arg "z qfgadt @nre § srasaiad AT
wrf fawraa g ad) suf 74) 9 ) T
%t frraal 1 wiw &y 94t 97 & 9@
fafga fafzfeeal & € qraram a1 fanw
A | AR ® QD FiT w1 A2y fRKav §
afe it §t W@ g1 awfa, wwdfas
@ FIU gA WIAT ) T, Sar fw
gRrarT § fzar war 41, F IR ¥ qww
W Fg T AR

faceit Teitfaaa w1 wa™w Ax

745. =t Wew'9W wAIT : P GEAT
AT TATIN AT WAL HAT T TAA A0
gar w3 fF

(%) rmifda fedr oy 1% gcs 2o)-
fasm ¥z &1 s@Tew &7 fwaar g ;

(&) 9@ & 37 770 & Ay Far §
@ feedt dEMfasm &2 qaa1 2w &
o FRT & qaRer 97 Foaqnd

() == swran ¥ Pradt gsart & fs
Thfasm &2 & srgde st qufae g7
g ¥ frw ag § o fedt ot wiedlw
Hifada ¥2 & garww &7 F A5 A
§anwaa s wA ¥ wAgn fF
FT waaqr Agt X 9E IET Ag g,
w71 7 qefaz mifscar 2AfaeT & gar-
T} F a9 33 & fou o g § ; e

(=) fafwer Tsa} & g a0 &
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a1 g fasg Tfaaa @21 & qifme fRg
g § TS wdy FAfgaw ¥R
Sarr ofH ¥ qrgT g ?

AT AQT NWITW HATAT HIT FATC
famr & Tow-wAl (ot go Fo YITE) ¢
(%) <Ydt gagfa aQre=r wafy & o
eqifag feg sy 7o Efqem dexl &1
q8R0 @7 fFF w1 Qar i —

LiLDE 3,900 a7 fa=itex
rad/gan 16,000 a7 feasfiax
sSEFAT 11,400 a7 fe=rdizT
LEE 10,400 7 faifaze

A@AS/®1A7T 27,000 a7 frwiatex
(&) g7

() Zeitfasry §21 ¥ areda 3@ W@
& &t fag mg @ o el ofy Wt
¥ifasa dx N ofcfa & s gl
A | I F A=Aq Hfaw 42 &
srsaal ® 3 ¥ o aeatsr ag) fear
JATFEFAT A A €91, WgP cAfasT
swiar @irAr g, fway o+ wram @ faew
¥z F afefa F s amar v adh

(%) wowar, awaf, sagadT, I@EET,
RETeqy, fEQege, sqeasr, qfemer,
ifwaregz, qfugmEr, AL, FEAS
aar famer

sfafaa safedf & dcomd s

746. it geg'ww wwA

=Y qto farwewew :

FIT W AAT qAATE H41 4 AT A
g0 H fF

(%) 7ar sfafewa safeqal qar O=-
T § 7 1§ I safewal A IQamed
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sar 23 81 f1f Qraar-faaradia o
1 Wl $g ST w5 9z Y faar
1 QT § WX afg gi, @t saw st gar
g;alx

(%) 7av arqagts g7 safeaal
qFraEar wuT W KT AT KE FSAT
fawraedta § aar a1 ag wer ¥ sufewal
wY ¥ & wEY fxar 9r <@ @, afx g, @Y
IHET AT HAT & ?

oW aar At W (s o weiraarn):

(%) &t (@), ardfas gaar gex &Y o
W g AT qieg @ &Y @aT &Y AA 9T
| & oy |

wATA w14 & @y qAW AaA

747. * WA G : AT &H
aqr grate qA g7 Ay K OFU FA
fw .

(®) 97 wwErd @R fasit SRR
gad], ¥ Fataal, wge afg
ara §31 § wigh wAg AT & agegn
39 (v) ¥ Sfafaa ‘@am w17 & o7
gwia a1 & fadga fagi &) @1y

foram At § ;

(@) Fax fefea fegra %) fear-
fafa gfafera &3 & foa s adar
WA oA g ;

(7) @ g9 § FFAmAAE N §T
@ & fod 5a1 w2y I3 91 @ & ¥

(w) afe z@ svX & IiT 7 A7
ot B smaear Agi , A | WHITHT
faarz wfasg & Y swEeqr w97 & @
st afz @, @ sEw AU FATE ?
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oW aq1 gAat| WA (st Ao ®a-
am): (%) T $€ gt aff @ oA
b wma wg ¥ fod gar Jaq & @aw
% qoy a1 afger sfast § qmraa,
#1€ 3wy A fwar amar o

(=) & (). smrages & wrd ¥
fod gay qar afgan =fawt & fod g
aifeafas adat saiedta A grsT &
sfwgna (Fear 100) & qe@ g9
g A4 fwar ar g% § 1 ww wfv-
97 & IqaET ® @) sy gEERY
F7 fadias gmedl, gwrd dT ®
Sugal, agd fagifka @ a freg)
aar Afasl 7 faglersl & 7 gzl
& worq i FrarRafs & fol srar ar g
w afuama 1 fnfiaa s & fodr,
dafaa afasoll & sar-aar sigag )
74T T 3T FET FF F7 fAT @y
g =@ #39 % gmfas fod @ win
ot & 1 afs w§ ¥x-ma azar w9,
al 38% g ®W ¥ fod dafwq g
TEaT 9ag FI@ § )

Consumption of Fertiliser and Pesticides
in Bihar During last three Years

748. SHRI MRITYUNJAY PRASAD :
Will the Minisier of FOOD AND AGRI-
CULTURE be pleased to state the total
consumplion of Fertilisers and Pesticides
each year during the last 3 years and the
estimated production of foodgrains and
other crops in Bihar ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOGD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOFERATION (SHRI  ANNASAHIB
SHINDE) : The total consumption of ferti-
lisers (in terms of nutrients) in Bihar During
1967-68, 1968-69 and 1969-70 is as follows :
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N P K
Nitrogen Phosphates Potash
1967-68 57,520 26,080+ 6,698"*
1958-69' 60,000 6,000 4,020
1969-70 64,865 25,000 12,526

+ * These are figures of despatches to Bihar.

The consumpiion of various pesticides
(formulated) which were distributed sold by
the Agriculture Department in the State of
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Bihar for the last three years is as given
below :

Year Total quanties of formulated
pesticides
Dist Liquid
(in tonnes) (in lir?rds)
1967-68 3,579 90,592
1968-69 2,122 53,340
1969-70 1,032 61,503

These figures do not include the pestici-
des sold by the private agencies including
cooperatives to cultivators in the State of
Bihar for which details are not readily
available.

The estimates of production of foodgrains and other important crops of Bihar for
1967-68 to 1969-70, as available, are given below:

(Thousand tonnes)

Crops 1967-68 1968-69* 1969-70+
Rice 47316 5197.4 .
Maize 1,129.8 1019.0 -
Wheat 913.5 1259.0 .
Gram 2470 158.8 -
Total Food grains 627.0 88499 .
Jute @ 832.6 4002 | 6209
Mesta (@) 195.2 8803 + 1312
Potato 784.6 1117.1 .
Sugarcane 403.1 591.4 *
(Gur)

-+ Partially revised estimates.
*Final Estimates.

@ Production in thousand bales. of 180 kgs.
**Final estimates for foodgrain crops for 1969-70 are under finalization. Information

available is, however, shown above.
fagr 3 ue™ am Gy w feafa

749. s, TAMEMIT TOEA : &A1

ww awr ®w N g T@A & 0
w fF

(F)varag awg fs fage s @
T W wwe qar gy o feafy ¥
qifge & o ;

(=) afz gf, A 97 st &) qawd
FITA X folk g ¥ W sEAd
At 3 q91 g9 dA9 F qa1 FEAG FA
g1 famic g ?

ww, ¥fa, arEifos foee ao
wgeT WATRg § Uvg AN (| wer-
oifgw fask) : (%) o adi1 fagre
OhIT 7 gfaa frar § fe 1969 & A
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15,705 wiaf & 119.87 #r@ ST§&w
glaqr & yyarafas a9l § Feera G52 §
warfag gf @t fam & 97 A Gam
%= R & AFEqr ¥ AT FOF I AqIA
FgS § KN AFAT F THAT 990 |

(@) uem @ ¥ garfag &4 §
3feg gea 1 gwAl § @1=3, gH7 @gr-
Tar FTIT §IA, AT F14 @WrEA AT
= faafm ®@ 9% agos dgraar
w1 feg § 7

@Al # TN wAwmat & oy wiqoifa
WATA-F

750. =t TWTAATT WESt ;. FAT
e Agl sgRw §R daw 69 gy
TN A FT F9 F ¢

(F) s ag s fEqzar d -
®F & FqamAl ¥ feo safsqq) 7 i€
qdfter g=Y adi

(@) afz g, Mamag i aw g fs
faa @l F1 AR 50T W N oA7-
afy ¥R gegw afafa ¥ 1@ dox
F2A @t gaR A adt aF TN
sanT A AT § ;

(m) e gege afafa gra

wa ds% % feaa safgadl 1 e
W fad 9@ N qgafy & af o qar

ITH ¥ Frad safsadl & Sea sasa
fer o £ ; Al

(w) 3w safeadi &) &7 as BT
&40 faay &1 gwgar g ?

AT AT AFI HAAT T FAC
famn # Tog W@ (s e foy) @ (%)
1Al

() & (w). w¥%% any, qzAr aer
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fedt T ¥z & g 1082 a¥ze) &
A qta-gR ¥ 241970 ) gE
¢HE gargET afafs &Y dow & arx
T gas! 2AGT W ¥ oy airay wid
& fed 7% 71 93 829 safeal ¥ miw-
T F agar 4¥ qmr feq ) g 695
afeaal ®r @wwa fag a1 gh &) A
134 7399 a7eq, 1970 & &g aF 2 faq
Y | fa@ qar oy aanaw gwAr
® &4 & W0 457 gar § fwad aww
AGY AT G °7 |

favaframy wiwifzal & foq wiae
| darat afqwre

751, &t IMIAATT RN : FGT o

aar grate Wit ag qmd g w30 fr

(%) #ar ag @< & f¥ fazafaersdy &
7 FT @ wAfE 81 wifaw gy &7
afewre A § ;

(@) 71 agaw} fs adta ww
ara ¥ g fawifg Y ¢ fe oo ¥
afgFr 7 fayr @17 ; &l

(w) afx g, @ 39 9T ATHIT F A&
sfafFar § 7

W Aar guafe @A (st Ao woit-
war). (%) & (1), s=waw Amea A qg
favig fear ar f& 93 f& skalfos faaig
sfafaaa, 1947 % qfonfes §, fam-
fagram ‘AN’ A & 1 UHT "W AT
A ged, 1969 # yuAl faofe gegy
faad ag fasfa & af fs siaifrs fa-
a1z sifgfaaw & s=ada s@iv & afcqm
¥ & 1 X9 wHIT agrar ary v fasa-
faarsa) £ I FAT -6 &t oW
39gaa wfafsar & s=ia ®ar o g% 0
) =W afafs & @At 23 agr 24
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g€, 1970 Y I3% ¥, & aral & |y,
arafre faaz afefaaw & fAig ‘sar’
7 qfearar ¥ gOgT S § AT IH
e fracfany fear 1 g8 fawe-famst
% gew #§, @ Awe.qC s fafesd
s Fr qrd o

Asslstance Re: Nationalisation of Sugar
Industry in U. P. .

752, SHR1 LAKHAN LAL KAPOOR :
SHRI BIBHUTI MISHRA :
SHRI S, M. BANERJEE :

Will the Minister of FOOD AND
AGRICULTURE be pleased 1o state:

(2) Whether Government have taken
note of the recommendation of the panel
appointed by the Chief Minister of U, P.,
Mr. Charn Singh, to study the problems of
U P’s sugar industry,

(b) Whether the U.P. Government
have sought the assistance of Central Govern-
ment in taking over the sugar industry and
managing it through a controlled corporation
and

(c) Whether Government have availed
of this assistance?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): () The report of the Three Man
Committee appointed by the Government
of Uttar Pradesh to study the problems of
the sugar industry in their state has not yet
been made available to the Central Govern-
ment and is still under the consideration of
the State Government,

. (b) and (c). The Government of Uttar
Pradesh have made certain proposals which
are under the consideration of the Central
Government.

Amendment of Industrial Disputes Act
to Cover Education as in Industry

753. SHRI LAKHAN LAL KAPQOR:
Will the Minister of LABOUR AND

JULY 30, 1970

Written Answers 180

REHABILITATION be pleased to state:

(a) Whether Government have taken
note of the recent decision of the Bombay
High Court that the Head Master of a
School was entitled to become a member
of a labour union and contest election as he
was a workman wunder the Industrial
Disputes Att, 1947; and

(b) Whether in view of the decision,
Government propose to move the Supreme
Court and change the Industrial Disputes
Act to cover the education activity as an
industry?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA): (a) and (b). Further action on the
judgement in question of the Bombay High
Court is to be taken by the Railway Admi-
nistratisn. The wider question of amendm-
ent of the Industrial Disputes Act, 1947,
to cover educational activily also, was
discusscd at the mecting of the Standing
Labour Committee held on the 23rd and

24th  July, 1970. The matter will be
processed further in the light of these
discussions.

Fluctuations in sugar-can price paid to

Kisans
754. SHRI MADHU LIMAYE : Will
the Minister of FOOD AND AGRICUL-

TURE be pleased to state :

(a) what was the total production of
sugar during lhe last crushing season ;

(b) what were the actual prices paid to
the cane-growers in the various regions ;

(¢) whether any complaints have buen
received that the Kisans were not paid the
prices fixed by the Government and that the
sugar mill owners forced them in wvarious
ways to accept less;

(d) whether this will have an adverse
impact on the sugar-cane crop during the
current year ; and

(e) if so, the permanent steps which the
Government propose to take to protect the
Kisans from fluctuations in actual prices
paid and not national prices ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNASA-
HIB SHINDE) : (a) 42.16 lakh tonnes in
1969-70 upto the 22nd of July, 1970,

(b) The actual price generally paid for
sugarcane by sugar factories is the minimum
sugarcane price fixed by Government.

(c) The State Governments of Mysore,
Andhra Pradesh, Tamil Nadu and Assam
were permitted at their request to allow a
reduction in the minimum price for un-
registered sugarcane crushed by factories
towards the end of their crushing scason
at the rale of 5.36 paise per quintal for
every 0.1 per cent fall in recovery below
94 per cent. The State Governments had
intimated that the growers of unregistered
cane were desirous of having thcir cane
utilized by sugar facfories at the reduced
prices.

(d) and (¢). Do not arise.

Scheme for Export of Sugar and reduc-
tion in stock

755. SHRI MADHU LIMAYE : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether Government have formula-
ted any scheme for the export of sugar ;

(b) if so, the details thereof ;

(c) whether this will in any way substan-
tially reduce the stocks that are with the
mills and the Government today ; and

(d) what other scheme Government
propose to take up 1o reduce the stocks ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Yes, Sir. Govern-
ment have decided to export the total quota
of about 3.20 lakh tonnes permissible under
the provisions of the International Sugar
Agreement, 1968, About 95,000 tonnes of
this quantity representing the U. S. quota
tothe U.S. A, and N, P. Q. to the U. K.
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is being exported under the provisions of
the Sugar Export Promotion Act, 1958 and
the loss will be met by the sugar industry,
Another 50,000 tonnes is being exported by
the State Trading Corporation of India
against permission to import some scarce
items., The balance quantity is being ex-
ported on Government account and the
loss will be met from the Central Revenues.
The Industry has, however, agreed to bear
the handling expenses on this quantity.

(c) The stocks of sugar with the factories
will be reduced somewhat to the extent of
the quantiiy exported. There are no stocks
of sugar with Government.

(d) Other measures taken (o reduce the
stocks are as under:—

(i) The State Governments have been
asked to increase the scales of dis-
tribution of sugar both in urban as
well as rural areas whero these are
low.

(ii) The monthly quotas of levy sugar
to States for demostic consumption
have been increased and are now
being allotied to the extent requir-
ed by them. The quotas allotted
between the months of February
and June 1970 varied between 2,33
and 2.49 lakh tonnes as against 1.59
lakh tonnes in 1968-69.

(iii) Registrations on in‘cr-State move-
ment of free sale sugar have been
removed,

(iv) The question of constituting a

buffer siock of sugar to relieve the

pressure on the mills is under
active consideration.
Y A for A A aor l‘n‘u'.

trial disputs Act to include Medical
and Pharmaceutical Salermen and
Employees as Workmen

756. SHRI MADHU LIMAYE: Will
the Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether Government have received
any memorandum about the inclusion of
15,000 medical and pharmaceutical salesmen
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and employees (Federation of M.R.A. and I)
in the category of “workmen" by amending
the definition of Section 2 (S) of the Indus-
trial Disputes Act; and

(b) if so, the response of the Govern-
ment to the suggestion in this memorandum ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHR1 D. SANIJI-
VAYYA) : (a) Yes, Sir.

(b) The much wider question whether
the definition of ‘workman’, as contained in
the Industrial Disputes Act, calls for any
amendment was discussed at the meeting of
the Standing Labour Committee held on the
23rd and 24th July, 1970.3The matter is being
processed in the light of these discussions.

weq wn § furow fad & srge, My,
semgT WT Agaia @ TN

gt o waN

757. «ft awawa fag FWatg: AT
gaay a9 qEI FL WA 74! Tg
TAEA B FO0H f

(%) wea s¥w & foz fad & feaq
¥R Fe7 gIU SEY, NFPY, HAFAGR
T wgma A TNNT LA H A 90
@ fawwifos aufadl & gaq & faad
IANEAT & g7 FE qUW1 F) TE Hf5-
ar€ Dt &, fawraal §1 g * @ F ol
FTET ETU F AN W FAArE F A
w1 & ; AR

(7) 3% sufegl & sTaF
fied oy Y gEATEAT § 7

A AGT TN HAIST 3§ dq1C
farn % v WAt (st A fag) @ (%)
L (1) @ege mdafis T&wm 9T fue

IE AT F IR A 6 FE R,
fagd aid & @z @ A A
@9IgaT @A §, Qo dlo UHe
;o (wegAifagw) ar & e
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¥ WEATY § | €EF WHAT WA
®Y 3 AALF FAGI ACAT |

(n) wrgx & 25 wredl w ey Wi
wrgds ST S Aga A af g

. (1) ¥ & @ & N Asr §F feg
g ¥ g a% qiy § aeargw
HAIET F1 To FHlo THo Ao ALY
TIET 1 qEAT §

MerE ¥ g2 A2 eFgSor * F19
# gurT foar v w@r

. TEHYGC ¥ &A1 JF F WA
gfsz Y afl g & A REEA
se& mufaat gearaf §1

Iv. aie & are &t NN F fog wgni
¥ fHsas a3 & @ N gw
FITA &1 To dlo THo Ao @I
& aT97 F1 96719 §

(&) =1, 1972 &% 1

afagr qun 1atfea & dlw gyt
OB AEA

758. it wwaew fay gwag : Fan
gIAT A0 FATLT HT {AR A4 7
TITA W FIT F4 F :

(%) %1 ag 9 § 5 9g¥ 7e7 w29
# gfagr anr & snfoax as &t g%
1% AT5T F1 giawr sy 4t AT aw
gfam & Al 1 afegy g5-w@ q1g7
a7 widl & fag §1& gF & oz
gt

(=)ag wgfasr §31 37 & a1 wremw
g; Wi faumgru T8 s/ H sar
wTEAEY A W @ g ?

FWAT AW AGIW HAOT AT HwIT
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fawm & g wolt (it 3 Teg) @ (%)
tw gaq  zfaar @k wfege & A
dter g% W § aar @@ A6 Tw STEA
§ &7 A oy & 9 e owhh &

(7) gz Ear =g 9T F@ aga
wredt gafanfo-grd Ty A FF awg A
1969 % sy 5 waA (24-7-1969) ¥
18-12-1969 a%x) #t wafy & fag
O eqAT F @rg dar gF A AR
w1 981 | T F14 & QU g1 TN T AI5
drar % " g g FT faar an)

Small Farming Development Agencies
in Dhenkanal, Orissa

759. SHHI K.P. SINGH DEO : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the number of districts in Orissa
selected under Small Farming Development
Scheme; and

(b) whether Dhenkanal District in
Orissa has been selected for the purpose
and if so, the financial outlay which would
be incurred as 2 result of the scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND

COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Three.
(b) Yes Sir. The State Government

have selected and proposed this district for
such a project. The final project report is
expected to be submitted by the State Gov-
ernment shortly, The financial outlay on
the project will be subject to a transit of
Rs. 150 lakhs for the remaining four years
of the Fourth Five Year Plan.

Evaluation of the Impact of Various
Media on Riot-hit Areas

760. SHRI K. P. SINGH DEO : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :
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() whether it isa fact that Govern-
ment had recently launched a campaign for
cvaluating the impact of the performance
of various media like AIR and publicily
organisation of national iniegration in colla-
boration with the Institute of Mass Commu-
nication in the riot--hit arcas in the country;
and

(b) if so, the rcsults thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) Such evaluation
studies are a normal part of the functioning
of various media. A proposal for a research
project on the subject is under considera-
tion.

(b) Does not arise.

Consultation of Fertiliser Promotion
Counc il Joimily with Fertiliser
ndustry

761. SHRI K. P. SINGH DEO : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether Government propose to
constituie a Fertilizer Promotion Council
jointly with the Fertilizer indusiry in the
country ;

(b) if so, whether any decision has
been taken in this regard; and

(c) if so, the delails thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Such a proposal is
under consideration of Government,

{c) The details are being worked out.
Industry—wise Employment in States

?;62. SHRI JYOTIRMOY BASU : Will
the Minister of LABOUR AND REHA-
BILITATION be pleased 1o state :

(a) the State-wise and
factory employment in India
last threo years; and

industry-wise
during the
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(b) the share of public sector in the
total employrient, State-wise and industry-
wise during the above period ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA): (a) and (b). Information for
the calendar years 1967 and 1968 only is
available and is contained in Tables 2.1 and
2.2 (pages 19 to 26) of the Indian Labour
Statistics, 1970 published by Labour Bureau,
Department of Labour and Employment,
Government of India.

Agricultural Soil Survey

763. SHRI JYOTIRMOY BASU:
Will the Minister of* FOOD AND
AGRICULTURE be pleased to state :

(a) The State-wise figures of (1) total
geographical area, (2) area under forest,
(3 land put to non-agricultural use, (4) cul-
tivable land, (5) net cropped area (6), culti-
veble waste, (7) net irrigated area, (8) arca
sown more than once and (9) total cropped
area in acres, year-wise from 1967 1o 1969;
and

(b) The share of (1) net cropped area,
(2) net irrigated area, and (3) area sown
more than once in percent, Stale wise and
year-wise from 1967 to 1969?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHLB
SHINDE) : (a) and (b). Statistics of area
under various land use classificrtions and
irrigation are collec:ied as port of land wtili-
setion statistics and become availeble with
some time lag. The latest year for which all
India and state-wise data are available
relate to the year 1966-67. Two statement
(1 and 11) giving the requisite information,
based on Land Utilisation statistics for
1966-67, zre laid on the table of the House
[Placed in Library. See No. LT-3778/70]

For 196768, so far land utilisation data
have been reccived from ten States. A
statement (I1l) giving information in respect
of these States for 1967-68 is attached.

Alleged one-side Broadeast by A. I. R.

Re: clousure of Birla Head Offices
in Calcutta

764. SHRI JYOTIRMOY BASU : Will
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the Minister of INFORMATION AND
BROADCASTING AND . COMMUNI-
CATIONS be pleased to state :

(a) whether it is a fact that on the 27th
March, 1970 All India Radio, New Delhi
made broadcasts regarding closure of Birla
Head Offices in Calcutta in Bengali, Hindi
and English ;

(b) if so, a full text of the said broad-
cast ;

(c) whether it is a fact that the A. I. R.
broadcasts contained one sided version of
Birlas only ;

(d) whether it is also a fact that the ver-
sion of Birla Brothers and its allied concerns’
Employees Union was totally blacked out by
the A. I. R. ; and

(e¢) the names of officers who prepare the
text of the broadcast ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) Yes, Sir.

(b) Copies of the news item as broadcast
are laid on the table of the House. [Placed
in Library, See No, LT—3779/70].

(c) No, Sir. All India Radio broadcast
the announcement by Birla Brothers as well
as the reaction of the West Bengal Govern-
ment.

(d) No, Sir. The statement issued by
the Co-ordination Committee of the Birla
Employees and Workers Union was broad-
cast in the Regional News bulletin in Ben-
gali put out at 19.50 hrs. on the same even-
ing. Other statements when received in this
regard were used on the basis of their news
value,

(¢) All India Radio's Editorial Staff
working in shifts prepares voice-casts for
broadcast as and when the news is received.
It will not be in public interest to disclose
the names of the officers concerned.
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Government Control over Newspapers

765, SHRI JYOTIRMOY BASU : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased 1o state :

(a) whether the urgent need to impose
control on the price of newspapers and on
the amount of space devoled by them to
advertisements is felt by Government ;

(b) -whether the Newspaper (Price and
Pages) Act 1956 and the Daily Newspaper
(Price and Pages) Order, 1960 where decla-
red void and unconstitutional by the Sup-
reme Court on the 25th September, 1961;

(c) if answers to Parts (a) and (b)
above be in the affirmative, wether amend-
ment of Article 19 (2) of the Constitution to
facilitate the onactment of necessary legis-
lations in this regard is being considered
by Government; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATIQN AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRIL [. K.
GUIRAL): (a) and (b). Government felt the
need to impose control on the price of news-
papers as also on the space to be devoted for
advertisements in newspapers and that is
why it, in acceptance of the recommenda-
tions of the Press Commission, enacted the
Newspaper (Price and Page) Ast, 1956 and
followed it up with the daily Newspaper
(Price and Page), Order 1960. But the
Supreme Court declared them as unconsti-
tutional and avoid.

(c)and (d). Amendment of Article 19 (2)
of the Constitution is at present not feasi-
ble in because of the Supreme Court’s judg-
ment in Golak Nath's case.

Cultivation of Cotton in Sundarbans
(West Bengal)

766. SHRI1 JYOTIRMOY BASU :
SHRI B. K. MODAK :
SHRI BHAGABAN DAS:

Will the Minister of FOOD AND
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AGRICULTURE be pleased to state :

(a) whether cotton is being cultivated
in Sundarbans, West Bengal, on an increa-
sing scale;

(b) whether cotion cultivation in South
24 Parganas in general and Sundarbans in
particular may pldy a major role in west
Bengal’s agricultural economy;

(c) if so, the steps taken and the result
achieved so far in statistical terms;

(d) whether any programme for large-
scale cultivation of cotton in these areas has
been drawn up; and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) No, Sir. This is not a tradi-
tional cotton growing area; but in 1969-70
the State Government have taken up demons-
tration covering about 30 acres.

(b) The demonstration plots on cotton
conducted during 1969-70 has been encou-
raging.  Further trials are nccessary before
we can te sure that cotton cultivation may
play a major role in the agricultural econo-
my of West Bengal.

(¢) During 1969-70, colton was grown
in Sundarbans on an area of 30 rcres (12
hectares) spread over 300 demonstration
plots of 1-10th acre (I-25th hectares) each.
An yield of 2 to 4 quintals of KAPAS per
acre (5 to 10 quintals of kapas per hcclare)
is expecied from these plots.

(d) The State Government is contemp-
lating 1o cover 10,000 acres (4,000 hectares)
under cotton during 1970-71 for which the
necessarp programmes are being drawn up.

(e) The details are still being worked
out by the State Government,

Persons Registered with Employment
Exchanges in West Bengal

767. SHRI SARDAR AMJAD ALl :
Will th¢ Minister of LABOUR AND



191 Written Answers
REHABILITATION be pleased to state

(a) the actual number of persons regis-
tered in the different employment exchange
centres in West Bengal;

(b) the yearly details for the last three
years; '

(c) how many of them have been emp-
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loyed since 1967; and

(d) whether Government have any pro-
posal to enact legislation compelling emp-
loyers to employ labours from such regis-
tered persons ?

THE MINISTER OF LABOUR AND
REHABILITATION ( SHRI D. SANJLV-
AYYA ) (a) to (¢). A statement is attached.

Statement

Number of applicants registered and placed during 1967-69 and the number
remaining on Live Register at the end of each year in West Bengal.

Year Number of registrations Number of placements  Number remaining on
during the year, cffected during the year. live register at the
end of the year.
-1 2 3 4
1967 3,26,677 30,014 4,36,481
1968 3,18,840 28,201 4,34.423
1969 3,34,663 23,270 4,96,475
— VAYYA): (a) and (b). The Government of

Explosive Job Situation in Wesi Bengal

768. SHRI SARDAR AMIAD ALL:
Will the Minster of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether it is & fact that the State
Administration of West Bengal has explain-
ed job situation in the state as explosive ;

(b) whether it is also a fact that the
State Administration could not suggest any
measures 10 solve the problel;n; and

(c) whether the Union Government
have any project or plan to deal with the
problem satisfaclorily at an early time ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-

West Beng al hes been requested to fumish
the necessary information.

(c) Various development programmes in-
cluded in the Fourth Five Year Plan and the
Annual Plans of Centre and the State
Governmeht in  the field of agriculture,
industry, irrigation and power, transport and
communication and social services such as
education, health and family planning and
social welfare are expected to create a large
volume of employment opportunities in the
country including West Bengal. In addi-
tion, specizl programmes such as those for
small but potentially viable farmers having
sub-marginal holdings, dry farming and
rural works 2re also proposed to be under-
taken during the Fourth Five Year Plan to
relieve  unemployment., Moreover, the
development of Calcutta Metropolitan area
would also provide a very lzrge volume of
employment.
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quTT R @ & W} F gere wAw
i @9t 7 awray

769. i wagae .faw : 3@ W,
aqr gy w1 °g ¥@A & FU WA
fe :

(¥) #3f qUER w1 ST IAT N
¥ gfw 7 ¥ g9 avasw 1 A o
g fad sgirag ver & & swe
RUFWer A wx 1745 § N wa:
gawed Wy § feeg ¥ellg @R
¥aq s foa® ¥ fre falw g srdwa
w1 w7 fivar § ;

(@) afx gt, aY w21 G & fa=ig
usy & wey gewed fasi & fou Wi
Y FIGHET q717 6T 5 A

(1) swe g 2w W § fead
gawe &= & fag wga  wdww AR
wr § WY AR A A 7

wrw, wfy, amgatfoe fewew i
eI HAteg § ey AN (s Ry
arfge f=?) : (¥) ol (@) FwR #7
sy §fg Y Sa7 wdw & @ fay Ay
fipdY QW g w7 I Arwfaa TE fear
nar @ gt, USA R A aga faAi @
gen ¥ qifeq 7 & & A4 qwftor wial
% wigaw & waig ofmfes s@ &
for AT FT 1 Fas 23 foer W
oF wifow g WY, oA W WIETE
wvta o Fanlt aw afawm w9 fear

e
geae stw ¥ fawiqe o foel # &

ow § | afafea fael & @ SEWE
Fia S 1 NG TH gAY ALK

e 21
(m) 23 g2 fooi & fad, dorTid
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U GLFRI & quAst & qrg TE ar
W

IAL AN ¥ WA fawmt & fag

wIgEe

770. it AATAT faw : §AT W,
aat g 541 g8 @ W T w0 i

(%) &1 Sut WRW FWWT 7 @@
ST faAY #) oTeRe ]W F T A ¥w
g fvar § ;

(@) afz gf, aY 71 ¥=x & Haw A7
N fa ¥ for orgde age fed §;
T

(w) afz gt, @Y gaw str ar g ?

wta, wfw, smufee foerw  wa
e warmg Fusw oWt (st wen
aifia o) : (%) ¥ () s MW
IFTT 7 AT 53810 A FRAW w491
foa < &g 5 Mz & fou fawr-
for &Y & alT g7 ¥ & AT wgerd AN
@ fasafafen eqiAl ot wifig s@
% foq swed, 1969 & s qx W
fed ar 3% § —

1. s/aw 7w, fasn weemay |
2. wgwr, faer wfemn
3. gxgat wa, fomr sy

TR AT A 1 pawl & fog pie
fasrm afcdtwamet & qfy
771, it wiewT fas :
ot T dww amew
¥q7 W 9T e ¥ g qad o
9T FaT |

(%) &7 e %39 & W@ FAN A
fofea agar wifaw &7 ¥ | @
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fasras #1 § e gfe fasm sdsd &
qAX § IO 93T ¥ rg Xgwir  fwar
TR AR

(=) afz gf, ot sar @z & |
S T g ;g USEl F geAr
IoT 2w ¥ Afgs 7 «v @ w1 @
¥ @l gusAe W@ ¥ @ gusi &
foy #fe fage swedl &dl  ofe
el & gear ¥ afg 533 w1 fagw
fom & ? '

wm, wfe signifos fawe @ar
wEEI WA A sy WA (st smAr
affge fAR) : (F) Wiz (&@). a7 93
% & AT Ffw gt ¥ qeaw g qIW &
frggaa ¥l i Fosi & afas 3 AN
T F AW H @A g, G FIAZA
fear a1 & 46 &2 Fasi & fawg wfa-
wew ofcalaisl § ¥ 11 q91 40 I9r°d
vo% aqr gfadla FEsi & afaswo
graeut afaigei & & 10 sav s2q
%! sndfed &Y g | W of@aAay &
% 3w ¥ fafusr wedl st oo wsm
aA HanafzT @ F 589 9T grwAr
g X gty Fhy fawa, A H
Tga vagas fawre fang fwan war
ag faorq fear aar a1 f5 @iz Faa) &)<
I wuFl wifT & ateF  denr 3 F
[T, FAT 93T F GE TS T fawrw
wfwwor & weada 4 ofEledd Al
Ia £9% a9t AT syF § i
2 qfwiward sndfem ®)Y Wig, wafs
o= fedl WY Usa # wfus ¥ afas
. a2 w98 fawre gfasn & geadia 3
afei AT T IoFA FOF qgr Y
govl & waq 2 ofedig arafeq
o1 gFal ¢ | 5@ gfafr & fagg & gre
AT 9T, A fa¥w w3 @ oaa @
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oA ¥ <@y gu iR ¥ Q9 Qe wA-
aqt anfa %Y § &tc 2w & fafes aoif &
g% g\ &1 sragawar &, fa=e fear
ar |

AIHIT J Fa w2y ¥ fou eq fAm-
ga # gz s T d N favg ad
frar 21 :

Yz TS 1T IqFA FAST &t §fc-
el & A arwedl § fawg #
grnAY aq feet aug fafys gl &

afegtaaral & §19f F A 9T qA-
faarx frar siom 1

Losses by Super Bazars in India

772. SHRI HEM BARUA : Will the
Minister of FOOD AND AGRICULTURE
be pleased 10 state :

(a) whether it is a fact all the 101
Super Bazars in the cdountry are runming
under loss ;

(b) if so, what is the subsidy paid to
these 101 Super Bazars since their inaugu-
uration till June, 1970 ;

(¢) whether Government have any
plans to close down these losing Super
Baxars ; and

(d) il not, what steps Government
propose 10 lake to recover its advahces
given to these 101 Super Bazars 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI JAGANNATH
PAHADIA) : (a) No, Sir.

{b) The amount sanctioned by the cen-
tral Government as subsidy, for release to
these Cooperalive Depariment Stores thro-
ugh the State Governments and Union
Territory Administrations concerned, is Rs,
67.39 lakhs,

(c) and (d). It is not contemplated that
Cooperative Depariment Stores which have
incurred losses should necessarily be closed



197  Written Answers

down, as efforts have to be made,
in the first instance, to improve
their working. Recovery of advances is
effected in accordance with the terms and
conditions of sanction and provisions of
Cooperative law. It is, howcver, for the
concerned State Governments and for Union
Territory Administrations in consuliation
with the Central Gouernment where
necessary, to decide what action should be
taken in the case of Cooperative Department
stores incurring losses,

Increased Power of AUl India Radio,
Trivandrum

773, SHRI P. VISWAMBHARAN : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether any representation has
been received by Government to increase
the power of the Trivandrum Station of the
All India Radio;

(b) whether there is any other Station
in any State Capital having such low power
as the Trivandrum Station; and

(c) whether Trivandrum Station is
proposed to be linked with the 100 K.W.
Transmitting Station at Alleppey and if 3o,
the manner in which it is going to be
linked ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) Yes, Sir.

(b) Yes, Sir. There are State Capitals
having Stations of similar power as The
Trivandrum Station.

() Yes, Sir; by telephone lines.

P. and T. Employeers kept out of Jobs
due to their participation in September
1968 Strike

774. SHRI P. VISWAMBHARAN : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(2) the total numbers of persons still
kept out of employment in the P and T
Department, State-wise, in the whole of
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India for participating in the 1968 “-ptem-
ber 19 token strike;

(b) the number of Pand T em: yees
in Kerala Circle against whom departmental
disciplinary action yjz. reduction in incre-
ment, degradation, reversion and postpone-
ment of promotions have been taken for
participating in the 1968 September 19 Strike;
and

() the number of Class III and Class
IV P and T employees in Kerala Circle who
bave been transferred to places outside
their respective divisions since Ssplember
1968 ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) (a) : 12 in all.

Kerala (9)

4 Extra Departmental employees —orders
have been issued for their appoint-
ment in the next available vacancies;

—

Dismissed [rom service;
2 Removed from service;

1 Temporary official for whom orders
have been issued but who has not
yet joined,;

1 Temporary official who is not willing
to re-join since he wants an uncondi-
tional reinstatement,

Delhi (3)

Three temporary officials were involved
in other fraud cases which are still in
the courts.

() The details of punishment and the
number of officials on whom they were
awarded is indicated below ;-

(i) withholding of promo-

tion : 2
(ii) witholding of increment : 2146
(iii) Reduction to a lower

stage in the time scale

of pay : 9

(iv) Reversion 1o lower

post :
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() 27 Class IIl and 7 Class 1V
officials.

Dispute Between Workers and Management
Sapanhi Mica Mines

775. SHRI P. VISWAMBHARAN :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that a dispute
between the workers of Sapanhi Mica Mines
led by Mica Labour Union (HMS) and the
management is pending before the Central
QGovernment Industrial Tribunal over the
illegal lock-oui by the management; and

(b) if so, at what stage the adjudica-
tion proceedings arc at present ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA) : (a) A dispute between the
management of Sapanhi Mica Mine and
their workers, represenied by Mica Labour
Union, over denial by the management to
pay 10%. increase in wages to monthly and
daily rated employees from 1st Tanuary, 1968
and refusal for payment of Profit Sharing
Bonus as per payment of Bonus Act to all
the employees for the years 1966, 1967 and
1968 is pending before the Central Govern-
ment Industrial Tribupal No. 2, Dhanbad.

(b) Reforence is partly heard by the
Tribunal and is pending for further enquiry.

Support Price for Paddy, Colton and
Coarse Cereals

© 716. SHRI SHRI CHAND GOYAL ;
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether Government have fixed the
support prices for paddy, cotton and coarse
cereals ; if so, the prices fixed ;

(b) whother they arc in accordance with
the prices recommended by the Agricultural
Prices Commission ; and

(¢) whether Government have also fixed
the procurement prices ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB

JULY 30, 1970

Written Answers 200

SHINDE) : (a) Yes, Sir. Minimum sup-
pori prices for paddy ond kharif coarse
grains for 1970-71 scason have been fixed at
Rs. 46.00 and Rs. 45,00 per quintal respecti-
vely throughout the couniry. A statement
indicating the minimum support prices for
various varieties of cotton for 1969-70 cotton
year is laid on the Table of the House
[Placed in Library See No LT—3780/70)

(b) Yes, Sir.

(¢) Procurement prices for cotton are
not announced by the Government of India.
For paddy and kharif coares grains for
1970-71 season prourement prices will be
fixed before the harvesting season (i. e. by
October, 1970).

Report of Committee on Cow Slaughter

777. SHRI SHRI CHAND GOYAL :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the Committce appointed by
Government in connection with the banning
of cow slaughter has submilted its report ;

(b) if not, the stage of progress of the
work of the Committee ;

(c) the date of
Committee ; and

appointment of the

(d) the reasons of delay in the work and
submission of report ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No.

(b) The Commitiee on Cow Protection
has held 12 meetings, recorded evidence of
a number of persons, received written
memoranda from more than 100 persons
and has also received replies to the question-'
naire from all States and Union Territoties.
The work of the Commitiee is however at
a stand-still, at present.

(c) 29-6-1967.

(d) The Committee could make progress
towards the completion of its report owing
to the withdrawal of the representatives of
the Sarvadaliva Goraksha Mahabhiyan
Samiti from its work. The representativeg
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of the Sarvadaliya Goraksha Mahabhiyan
Samiti have been requested repeatedly to
participate in the deliberations of the Com-
mittee. They have not yet done so.

Procurement of Wheat in Punjab and Haryana

778. SHRI SHRI CHAND GOYAL :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the procurement targets of
wheat have been rcoched in the States of
Punjab and Haryana ;

(b) the profit madc by the Food Corpo-
ration of India in the year 1969-70 ; and

(c) the maximum difference in the
prices of procurement and the prices of
supply to various recgions by the Govern-
ment ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB SHIN-
DE) : (a) Quantitics of wheat procured in
Punjab and Haryana so far arc 21.6 and 4.5
lakh tonnes against the targets of 25.0 and
3.5 lakh tonnes respectively.

(b) The accounts of the Food Corpora-
tion of India for 1969-70 have not yet been
closed. The procurement and distribution
of wheat by the Food Corporation for the
Government of India is on a no profit, no
loss basis.

(c) The procurement and Central issue
prices of wheat are uniform throughout the
country, For 1970-71 thc procurement price is
Rs. 76/- per quintal for all varieties and the
issue prices are Rs. 84/-per quintal for amber
coloured Mexican and other superior indi-
genous varicties and Rs, 78/- per quintal
for red Mexican and indigenous red varieties.

Representations from All India Small and
Medium Newzpapers' Federation

779. SHRI GEORGE FERNANDES :
Will the Minister of INFOMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether he has received any repre-
sentations from All India Smal] and Me-
dium Newspapers Federation ;
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(b) if so, the principal demads contained
in the representations ; and

(c) the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI L. K. GUJRAL) : (a) Yes, Sir.

(b) and (c). A statement is laid on the
Table of the House, [Placed in Library.
See No. LT--3781/70].

Survey of Under-Ground Water Resources in

West Bengal

780. SHRI B. K. MODAK :

SHRI BHAGABAN DAS :

SHRI JYOTIRMOY BASU :
Will the Minister of FOOD AND

AGRICULTURE be pleased to state :

(a) whether Geological Servey of India
and a special cell set up by the West Bengal
Government had recently completed a survey
of the underground water resources in diffe-
rent districts of that State ; and

(b) if so, the main features of the sur-
vey 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASHIB SHIN-
DE): (a) Yes, Sir. The Geological Sur-
vey of India has been carrying out systema-
tic geo-hydrological studies in West Bengal,
The Exploratory Tubewells Organisation of
thc Department of Agriculture has been
carrying out deep exploratory drilling in the
areas established as ground water worthy as
a result of survey of Geological Survey of
India. A special ccll set up in West Bengal
Government has been working in close
collaboration with the Geological survey of
India and Exploratory Tubewells Organisa-
tion,

(b) As a result of survey hitherto carried
out it has been possible to demarcate areas
suitable for various scales of development
of groundwater resources for irrigation and
other uses. Regional characteristics of the
chemical quality of the water, depth zoner
regarding occurences of aquifer bodies os



203 Written Answers

water bearing formation etc. have been deli-
mitted. Areas suitable for development of
large yield (heavy duty) tubcwells and small
yield wells have been demarcated and suita-
ble advice has been rendered to the State
Government particularly for the development
of shallow and deep tubewell? development
programme to be taken up by the State
Government.

Strike by Tcxtile Workers in West Dengal

781. SHRI S. M. BANERIEE : Will
the Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether it is a fact that the textile
workers of West Bengal had a day's token
strike in the month of June, 1970; and

(b) if so, what was the demand of the
workers and the steps taken by Govern-
ment to meet the same ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANII-
VAYYA) : (a) and (b). Information is being
collected and would be laid on the Table
of the House after it is received,

Concession to A. 1. R. Stoff Artistes

782, SHRI S. M. BANERJEE :
SHRI D. AMAT :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether the staff artistes of All
India Radio has discussed some of their
outstanding demands regarding service condi-
tions with the Minister of State recently;

(b) if so, the steps taken (o redress
their grievances; and

(¢) whether some more concessions
have been or are being given to the staff
artistes and if so, the nature of those
concessions ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) Yes, Sir.

(b A statement is laid on the Table
of the House.
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() Demands are put forward from
time to time by various sections of em-
ployees and are always considered sympa-
thetically and on their merits,

Statement

Stratement showing furtder Concession
to Staff Artistes

1. Marger of a portion of Dearness
Allowance of Staff Artistes in their
fee on the analogy of Central Govern-
ment servant,

2. Disbursement of monthly fee to -
Swff  Arlistes drawing  fee uptlo
Rs, 500/-p.m. on the last working
day of the month,

3. Grant of extraordinary leave as

admissible 1o temporary Government
Servents.

4, Grant of ‘leave not due' as admis-
sible to contract Officers in Govern-
ment of India.

5. Grant of ‘leave fee' equal 1o the
last fece drawn immediately before
proceeding on earned leave in the
casc of a Staff Artiste who is on the
scale of fee the maximum of which
does not exceed Rs. 300/-p.m.

6. Laying down of rules for fixation of
fec of Staff Artistes on promotion/
appointment from one fee scale to
another at the next higher stage.

7. Release of increments to certain
Staff Artistes who were struck up
at a particular rate of fee for some

Conversion of PTI into a Corporation

783. SHRI S. M. BANERJEE : Will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased state ;

(a) whether a final decision has since
been taken to convert Press Trust of India
into 2 Corporation as recommended bo the
Press Commission; and

(b) 7 if not, the reasons for is delay in
taking a final decision ?
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THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI L. K. GUIRAL) : (a) and (b). The
Press Trust of India is an independent
news agency and the Government has no
control over its wor king.

As stated ealier the recommendation of
Press Commission in this context is under
considration of the Government,

Rehabilitation of Scheduled Caste and
Scheduled Tribe West Pakistan
Refugees in Gujarat

784. SHRI D. R. PARMAR : Will
the Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) the number of Scheduled Caste and
Scheduled Tribe refugees who have come to
India from West Pakisian and migrated in
different parts of Gujratl Sta‘ec ;

(b) whether it is a fact that till now
they are not rchabilitaied properly;

(¢) whether it is also a fact that most
of them are settled at Kandla Port and
adjoining indusirial areas; if so, the details
thereof;

(d) how many of them are properly
settled in pucca house and what sort of
benefits and financial help were given to
them, giving full details thereof; and

(e) whether therc is any proposal to
rehabilitate these refugees who settled at
Kandla Port and other parts of Gujarat
State; if so, the dectails thercof; and the
reasons thercof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIL-
VAYYA) : (a) to (e). The required informa-
tion is being collected and will be laid on
the Table of the Sabha in due course.

Offer of Chaumbal Tracts by Madhya Pradesh
for Rehabilitation of East Pakistan Refugees

SHRI HIMAT SINGKA :
SHRI D. V. SINGH :

785.

Will the Minister of LABOUR AND RE-.
HABILITATION be pleased to state ;
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(a) whether the Madhya Pradesh
Government has offered the chambal tracts
for r1ehabilitation of East Pakistan refugees:

(b)

(c) Central Government’s reaction there-
to ?

if so, the details of the offer; and

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D, SANJI-
VAYYA) : (a). Yes, Sir.

(b) and (¢} . The detailed scheme, is
awaited from the S:a'e Government.

Abolition of Foo1 Zones and its Effects

787. SHRIR. K. BIRLA : Will the
Minister of FOOD AND AGR[CULTUR.E
be pleased o state :

(a) whether Government have studied
the food position in the country afier the
abalition of the food zones;

(b) if so, to what extent the food posi-
tion has been eased as a result of abolition
of the food zones;

(c) whether there has been a rise in
wheat prices in the wheat growing States
like Punjab and Haryana after the abolition
of food zones; if so, to what extent there '
has been a rise; '

(d) whether it is a fact that the Govern-
ment of Punjab is opposing the abolition
of food zones; and

(e) if so, the reaction of Central
Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Government have
not abolished all food zones. Restrictions
on -the movement of rise still continue.
Wheat zones have been abolished with effect
from 4th April, 1970 except for the statu-
torily rationed areas in Maharashtra and
West Bengal. Itis too early to makea
complete assessment of the effect of abilo-
tion of wheat zones on the food situation.
However, it is observed that during the
past few months following the abolition of
wheat zones, the supply position of wheat
and whea! products has improved.
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(c) No, Sir.
(d) No, Sir.

(e} Does not arise,

Damage to Crops collected from Suratgarh
Agricultural Farm due to fire

788. SHRL R.D. BIRLA : Will the
Minister of FOOD AND AGRICULTURE
be pleased 1o slate :

(a) wheiher it is a fact that crops
collected from 300 acre land of the Surat-
garh Agricultural Farm of the Central
Governmen! have been destroyed in fire in
May, 1970;

(b) if so, the total quantity and value
of foodgrzins destroyed by fire;

(c) whether Government have made
any enquiry into the reasons for the fire;
and

(d) if so, the cutcome of the cnquiry ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB SHIN-
DE) : (a) and (b). There were three incidents
of fire at the Central Stale Farm, Suratgarh
during May, 1970. The total damage from
these fires was 115 quintals of gram and
15 quintals of bhossa. The value of the
total quantity destroyed was Rs. 11,075.00.
This gram and bhoosa belonged to certain
contractars and not to the Central State
Farm, Suratgarh.

(c) and (d). Yes, Sir. The enquiry reveal-
ed that the fires were caused in two cases
by sparks from tractors and in the third
case due to negligence of a labourer who
had lighted a fire for cooking food at some
distance from stocks of harvested crop. On
account of a storm, a spark from this fire
reached the stocks.

duare-gaug & frate & aewfcin
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Assistance by Indian Council of Agri-

cultural Research for Development

of Assam Agriculture University
during Fourth Plan

792. SHRIMATI JYOTSNA CHANDA:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state :
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(8) whether it isa fact that the Indian
Council of Agricultural Research has advan-
ced money to the Assam Agricultural Uni-
versity for its development during the
Fourth Five Ycar Plan ;

Iq‘l':a) if so, how much money has been
allocated ; and

" (c) the purpose for which the money
will be spent ?

“THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI  ANNASHIB
SHINDE) : (a) Indian Council of Agri-
cultural Research has given financial assis-
tance to the Assam  Agricultural University
in accordance with the general procedure.

(b) The Indian Council of Agricultural
Research paid to the Assam Agricultural
University Rs. 5,45,283/- during 1969-70 and
Rs. 10.00 lakhs in the first quarter of 1970.71
for its development., The University will be
cligible for 100% assistance on selected item
as per pattern of assistance applicable to
Agricultural Universities subject to a ceiling
on each item and an overall maximum of
Rs. 2.00 crores for azy State during the
Fourth Plan period.

(©) A list of items on which the Uni-
versity is cxpected to spend money is laid
on the Table of the House. [Placed in
Library. See No. LT—3782/70]

Sarvey of under-ground water Resources
in States

793. SHRI HEM RAJ : Will the Minis-
ter of FOOD AND AGRICULTURE be
pleased to state :

(a) whether any final survey has been
made of the under-ground water resources
of the country, State and Union Territory-
wise ; and

(b) how much it is available by medium
irrigation and how much of it by minor
irrigation State and Union territory-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF EOQOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
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COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir. Precise gquantitative
estimates of groundwater resources available,
State and Union territory-wise, have not
been made. However, the Geological Sur-
vey of India and the Exploratory Tubewells
Organisation of the Union Department of
Agriculture have beed carrying out investi-
gations to explore and locate areas suitable
for large, moderate or small scale develop-
‘ment of groundwater for irrigation. While
the G.S.I. is mainly responsibles for ground-
water prospecting through geophysical techni-
ques, tha E. T. O, has been carrying out
deep exploration through test drilling in
alluvial and sedimentary formations.

Two projects for comprehensive quantita-
tive studies have also been taken up through
UNDP assistance in two limited regions cove-
ring parts of Western Rajasthan and the
Cauvery Delta in Tamil Nadu. The project in
Western Rajasthan includes three representa-
tive areas, namely, Jalore Barunda and Lathi.
The assessment work in the Jalore area has
been completed and is in progress in the other
two areas. The assesment work in Cauvery
Delta is in progress. Besides these com-
prehensive projects for assessment studies,
rapid assessment surveys have also been
carried out by the E. T. O., the G. S. I. and
the private consultants of the Agricultural
Refinance Corporation in the areas covered
the 171 groundwater development schemes
so far finance by the A. R. C,

(b) All groundwater resources are capa-
ble of development through minor irrigation
schemes because they are tapped by works
like wells, tubewells, pumpsets etc. which
individually cost less ‘than Rs. 25 lakhs,
which is the ceilling for minor irrigrtion (me-
diunr schemes are those which cost more than
Rs. 25 lakhs but less than 5 crores each).

Difference in purchase and sale prices of
Seeds By National Seeds Corporation

794. SHRI HEM RAJ : Will the Minis-
ter of FOOD AND AGRICULTURE be
pleased to state : '

(a) whether it isa fact that the seeds
of foodgrains are purchased by the Seeds

Corporation from the approved farmer at -

90 paise per kilogram, while they are being
sold to the farmers at Rs. 19.60 per bag of
6} kilograms; and

SRAVANA 8, 1892 (SAKA)

Wr itten /nswers 214

(b) if so, the reasons for charging this
huge profit ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir,

(b) Does not arise.

Extra Department Branch Post Offices
With Savings Bank And Payment
Of Pension Facilities

795. SHRI HEM RAJ : Will the Minis-
ter of INFORMATION AND BROADCAS-
TING AND COMMUNICATIONS be
pleased to state :

(a) the number of Extra Department
Branch Post Offices and Extra Department
Sub-Post Offices which have facilities of
Savings Bank and Pension papments in the
country;

(b) how many of them are permanent
and how many temporary; and

(¢) the steps taken or proposed to be
taken by Government to make them perma-
nent ? '

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH.) : (a) to (c). The infor-
mation is being collected and will be
laid on the table of the Lok Sabha,

Telephone Directory for Gujarat

796. SHRI VIRENDRA KUMARSHAH :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that since 1967,
several new connections have been given

* at different places in Gujarat but no tele-

phone Directory has been published for
Gujarat Circle after 1967 except for Ahme-
dabad;

(b) whether it is also a fact that in the
absence of the Telephone Directory, people
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have to perforce ask numbers from the
*Enquiry’ incurring an expense of 15 paise;
and

(c) if so, the reasons for the inordinate
delay in the publication of a new directory
and the steps taken to expedite its publica-
tion now and the probable time by which
it will be made available to the public.

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) The last direc-
tory was published in January, 1968 and
several connections have been given since
then.

(b) The new subscribers were supplied
with the 1968 issue of the directory. There
is, howevey, doubt that for any new numbers
or changed numbers not listed in the
directory, subscribers have to ring up the
dircctory inquiry service incurring an expen-
se of 0.15p. per call at places where measu-
red rate system is in force. As the regular
directory was getting delayed, supplementary
directorics corrected up to Feb. 1970 were
brought out for Ahmedabad and Bhavnagar
Telegraph Divisions. Steps have been
taken to print supplementary directories for
the femnaining three divisions viz. Rajkot,
Baroda and Surat and these will be available
for distribution within the next few days.

(c) The reasons for the delay in the
publication of the new directory are as
under.

(i) Telephone Directory in Gujarati
Langage :—This directory is norm-
ally printed by the State Government
Press. The publication is being
badly delayed as the State Govern-
ment Presses are occupied with
urgent State Govt. work. The
new directory is however expected
to be made available by the
Press within the next three months.

(ii) Telephone directory in English :—
Formerly this directory was also
being printed by the State Go:
vernment Press. As the Govern-
ment Press is not able to take
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up the work, the PMG has appoin-
fed a private printer after following
the required formalities. To select
a suitable printer however, it took
considerable time. It is expected
that the next issue will be available

to the subscribers by the end of
this year,

Exports Of Skins And Leather

797. SHRI VIRENDRAKUMAR SHAH
Will the Minister of FOOD AND AGRI-
CU_LTURE be pleased to refer to the reply
given to starred Question No. 924 on the
9th April, 1970 and state :

(a) whether the required information has
since been collected; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CORPORATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) A statement is laid on the table of

the Lok Sabha. [Placed in Library. See
No. LT-3783/70)

Assessment of Food Situation

798. SHRI CHENGALRAYA NAIDU:
SHRI R. BARUA :
Will the Minister of FOOD AND

AGRICULTURE be pleascd to state :

(a) whether Government have made a
fresh assessment of food situation in the
country pis-g-vis its import requirements of
foodgrains in the wake of better cropin the
country ;

(b) if so, the details thercof ; and

(¢) the steps proposed to be taken to
further improve the production of food-
grains in the country during the current
year ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASHI1B SHIN-
DE) : (2) and (b). No fresh assesment has
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been made since the last session of the
Parliament. The assisment made earlier
had already taken into account the expected
increases in production in 1969-70 over that
of 1968-69. For the year 1970, the import
requirements have bcen worked out at about
4 million toancs, both for meeting current
consumption needs and for adding to the
buffer stock.

(&) A number of measures have been
taken to achicve higher and higher produc-
tion of foodgrains in the country. Some of
those measurcs are in'roduction of high yield-
ing varicties ; multi-cropping piogramme; in-
creased use of fertilisers ; large-scale and
integrated pest control measures
improvement of irrigation facilities supply of
better seeds, agricultural implements and
credit to the farmers ; grant of incenrives
for better production and schemes of soil
conservation and land reclamation.

Anti Indian Propaganda on Radio Pakistan

799. SHRI R. BARUA :

SHRI SAMAR GUHA :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be pleased so state ;

(a) whether it is fact that Pakistan has
recently intensified their anti-Indian propa-
ganda on the Radio Pakistan on the recent
communal disturbances in India and certain
other issues; and

(b) if so, the steps taken by Govern-
ment to counter such propaganda released
by Pakistan ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHR1 1. K. GUJRAL) : (a) Yes, Sir.

(b) Such propaganda is countered by
giving truc facts in news bulletins and in
special commentaries broadcast in the Home
and the External Services.

Submission of Return of Lund Holdings In
West Bengal

800. SHRI SARDAR AMIAD ALI:
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Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether Government are aware that
2 General order has been issued by the
Government of West Bengal requiring all
landholders to submit a return of their
landholdings in a prescribed form No. 10
by the 31st July, 1970;

(b) whether it is also a fact that non-
submission of such return is a punitive
offence;

(c) if so, the object bf such order; and

(d) whether the State Administration
have been informed by any source that such
order devolves much hardships on the
people at large and corruption in the
Administrative circle 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Section 23 B of the West
Bengal Land Reforms Act 1955 as amended
in 1969 provides for re-assessment of land
revenue, giving complete exemption to very
small holders, concessional rate of revenue
for other small holders and a higher rate
of land revenuc for medium and substantial
land holders. The land holders were requir-
ed to submit returns regarding the extent of
land held by them within a specified date
with a view to imposing the revised sates
of land revenue.

(b) Yes Sir.

(c) The provision for a penalty for
non-submission of the return within the
specified period was necessary becauss it
was apprehended that in absence of such
provision the middle and substantial land
holders who would be required to pay land
revenue at & higher rate, may fail or omit
to submit the return with & view to avoiding
payment of enhanced rate of land revenue.

(d) The scheme for a progressive rate
of land revenue depending upon the extent
of land held by a person and therefore the
capacity to pay is intended to remove hard-
ships on the pcople at large by relieving
burden on the small landholders, although
it may mean a slightly higher rate of land
revenue for large holders.
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12 brs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

KILLING OF FOUR HARIJANS IN
TAMDI VILLAGE IN SAMBALPUR
DISTRICT ORISSA

MR. SPEAKER : We now take up the
Call Attention Notice. Shri S. M. Joshi.

SHRI P. R. THAKUR (Nabadwip) : On
a point of order, Sir. Before you admitted
this Call Attention WNotice, may [ know
whether you ascertained that these Harijans
were killed simply because they were
Harijans or they were sub-humans or
animals. Otherwise, this Call Attention
Notice should not be discussed at all,
(Interruption) Were these people killed
simply because they were Harijans or they
were a class of sub-human beings and ani-
mals 7 Otherwise this calling attention
motion should not be discussed. That is my
point.

MR, SPEAKER : At my best discretion
I thought it should come. 16 members have
written about it.

A W AEE gEw (FrEey)

gl weae W, g ¥ & Ad wH
NagFg @ waaraggfe o
Ak 7q § ag gfor §)

MR. SPEAKER : In such cases we re-
fer it to the Government first and know
their views.

SHRI P. R. THAKUR : Unless it is
ascertained, it should not be discussed be-
cause from time to time this sort of
questions come up in Parliament.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : This is a very important
question. The whole country is concerned.

MR. SPEAKER : [ quite agree. I
appreciate your point. There are a number of
news items which turn out to be wrong later
on. In this case I made it sure.

SHRI SURENDRANATH DWIVEDY :
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How can we asceriain from the State Go-
vetnment ? It is for the Government of
India to tell us and the truth will come out.
Such matters should be discussed in the
House.

MR. SPEAKER : We ascertain it from
the various sources. In spite of that-some-
times such news turns out to be wrong. A
number of persons have given the call at-
tention. It is only proper that the whole
position is cleared in the Housc.

st g®o gHo WSt (T1) : arsAm
wgizg, & sfggesdly =1 aga & fawa-
fofaa fava & sz qg w1d A0 w1 sqra
femrar § WY wrdar sxar g 5 ag @
TR ¥ qweT &

“Ifar & grreR faw F gud
g ¥ S gfway ) oganr W
qara1T 1"

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENT
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : According to information re-
ceived from the Siate Government, on July 18,
1970 a group of about of 40 to 50 fishermen
raided a housc in village Tandi in district
Sambalpur, Orissa. They brutally assaulted
four of the inmates and after putting them in
the house, set fire toit. There had been
some dispute between the assailants and the
deceased persons over fishing rights in the
village and on the day preceeding the inci-
dents one of the assailants had been assulted
by some of the deceased persons. The
deceased persons were Harijans and the
assajlants are also reported to be members
of a scheduled caste. The police have
registered a case against the assailants and
nine of the thirteen persons named as accus-
ed in the first information report have been
arrested. The S.P. visited the village and
additional police has been stationed in the
village to prevent any recurrence of violence.
Investigations are in progress and are being
supervised by the Addl. S-P.



21 Killing of

st UHo QWo WSl : Fsaw WEEq,
wa X sifer adwA 9T s q e
war @Y R &Y agad gur 4 fw gfk-
AT & X F gAIX W H wgrewt med
FFENGT 100 E G2 J 0 ST T
w2y 3 & foq #3r a1, gafeq & =19
YIFA X W g | HT QL 79 2\ ¥ gfe-
A1 & F9 F QAT ZAT § IT B IFT
s mT §, gfcwq o aug ¢ ..
(qqIM)... WAT 9W & a1 IF ay TG
wut gt wifgg =9t #@f a7 FwAr
13T § |

weq wgiew : afwg, 3g @ @@
7§ &g ar & 7 g faar.

=Y Q®o qHo wWyE : ag ¥ aar <@
£ 1 afzal & &1 & F9C o gea gran §
a1} oF wifa & fawis ar § @ 97 N
T gW A% /g &4 AT qrgATfE |
AA 77X FAET FN faFar A,
6 guidl ag IMWH, AU Ag I+-
grsm g ? wa § wW qgi 991 Y@
% fear § fs 2 s fatde g & frggee
wIe | naAdz s @ froag RavE g
neinz # A1 T E 7 ... (swaww)
... agt @ 98 fQE M 39 N 97 5
¥ 7 ag fear ar 1 gfegrgeare 3 28
Qe =Y ag faar §......

“Qver 200 caste Hindus armed with
guns, spears and other weapons came
in trucks and looted the property of
Harijans. They poured petrol on
their hutements and set them on fire.
Even goats, sheep, bullocks and cows
were roasted alive".

(SOME HON. MEMBERS : Shame,
Shame).

I\ &z gz femy & fs

“Harijans alleged that the Police was
giving protection to caste Hindus who
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were supporters of the MLA of that
arca,

The Police moved into action only
after Mr. Das visited the village yester-
day seven days after the incident."”

@l f& fufiez § Jggse #.02 3—

“8 persons have been arrested™.

ag gfaw fafaezr § ag agi o aly
agt wg oar § f oY gare dYo § ag aq
Al AT ST I F aGgRET T @ E
w1 & qgar wgar g fe g ag afaq
RN AN F, wx arafod B fag
W@ & sar wrar § gt 5@ A @iw
5 F fog gfew a1 wr g fea ¥ g
WY ok ag st a7 9@ uw g
fafaeez #Y agi ga & 7q sitx aamr fx
BAIR F9X I8 FFUIT gar B, aw 7@i AT
T Ag W9 ag w0 § oY ag qu) feafy
L4

g @M Azt avwa § AT gw St
®) guAEldr ¥ agi A @y OFf
gFaa ¢ 1 fr Asdx & forg facerd §
... (v@wwm®),, a1t g7 8T @1 ax qie)
¥ ¢ Y @w a7 %) ggwa AR agh A
QT AEIHI g giw g fmam faa &
oz gfd agi g'wedt § ST g W ow
fafieer ®1 & wnodr q@  a@gi gfew
ArgAr | Y ag AU A6 §7 ¢ A1 3 AF-
a7 fog w17 %1 7 ag afk fogges arez
ot glaT § A %A W ) qA ST a7 0g
§? & @9 F U w7 AT qEA & grar
R W F I I@AT AGAT E, 4G WA
aiga Afen 9@ g 7N & fog 4t 3,
T3 ¥ d2wA Afed qR 39 & fog @
ANTIN AT NTFGA § % = qeFg
T 1@ & an< fedl alA 9T ar sx
vaqr frar ) a1 e g anar & sk
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[sh qwo qw WY ]
AR 97 TS0 ATTT §, §H ASIA1 J1ar
R oY ag wif ST Adi g ?

%9 faq Y A ¥ oF ar &1 wfen
weqd fear ar gz @ W, fed & ag9-
@% @t owomg g oagh 9T gfaet
wizgre ar ¥ T foar nar e few A
feqr 7 wiw gega S g sW A fear)
few ! & gR oqr 7 AU Swqile
& 198 7 37 A fregme fram . & e
gmit fax T agg g AN F oA
g fFragFA Q@R Nae ¥
I %1 97 Frar § A% fafreT qwaew
%< & g fead § o, (SEW)..L L
deafrusgw g f& st ge awgd
N & I WGITR Har § A el
¥ §9 q<@ ¥ @ Qv §, AQ JAr
t @ fgmfgmr &Y am s &1 g
FfawTT AT ST F TG 3 1 S F4
afed agi faer § -

“I had requested the Chief Minister
of Punjab to initiate enquiries and
to take suitable action. He has
writtén t0 me saying that enquires
revealed that entry into the house of
of one Shri Ujagar Singh was blocked
by barbed wire fencing wnder the
orders of the gram panchayat with a

view to stopping further encroachment
on the panchayat land.

gt w1 T wgAT & fE daiga A
FT ag EEiEHe & @ ¥ gafeg e
w1 g ¥ gu 3 fmgme &1 foar Al
e vz femr g

The barred wire fencing has since been
removed.

ggem g ? 98 NS gz AET &7
gt wigwra ag & % g9y aEy &
w1 fs of w0 AT § w7 FQ, TP
wgl & o § M3 w9 Qor foyear §
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gafeg gu 48 &3 @1 97w T8 v
&9z ATT AYHET & A OF AeAw
F ST AT NAF g7 AT WY
T Agt gAwr AT @ 4gi S
¥ qi@ wwar g ek @@t amafagi &
AHIAT W@T | 4g §AS Io A § av
gUIR HAT WY fear @rar g | TG qA
sy & f5 wree ferga & fear &0 & 41
wgreT ¥ FgAr wrgar g agt ¥ v
wIg® oY g, wHf Sl ¥ ag wW
fwar @ oYt ag &we g ¢, ag fua-
ix g afzagedy afid v ag
17 & xasr a9 &Y qar g faw & e
%g 8% % Y¥UeT Frez ¥ S A gf-
ST Ft wwar g ?

o waas Azt 5 oag glew
&7 gz 9, fead faal & @z og'<t ? sar
az ggt 741 & fe fafAees & qgiay &
ax gfag 9z ? gmuU wmATag R fE
#71 gg fuNE ad &, 9 feafq sar g ?
g Sl &1 waiq fasar wifid, a@ar
gw gg qian f fa @10 3 gq ofawm
F ITAT ATCIRT I}, FARIFT A
&l a—aa & g W afz ga seT
gz grar §, & ga qgAf@ & o
F @ 6T A £q1 GQOFC @ F0ET
R, WAy Aw a7 Ag ¥ awwar g,
ag firg strgar |

SHRI K. C. PANT : The facts that the
hon. Member wants have already been
furnished in the statement. He wants to
know what led to this particular attack.
The attack was brutal and it is most con-
demnable, and there can be no. difference
of opinion on that, But it was a difference
between to groups of persons over fishing
rights., I have said ‘reported to be Schedul-
ed Caste' because that is the report which
we have got from the State Government. It
is not ® report from a newspaper, but it is
the State Government's report. One cannot
fight facts. These are facts. These are
the facts that the State Government have



225  Killing of SRAVANA 8, 1892 (5.4
reported to us and I have placed all the
facts that I have before the House.

st q®o qWe WM : gferw @d faw
& IR Ww@H g, | ow w1 RE FA7
s kEqwE ?

SHRI K. C. PANT : That fact is not
with me. I shall ascertain it from the State
Government.

SHRI 5.M. BANERIJEE (Kanpur) : That
State Government has no business to exist.
That Chief Minister has no business to func-
tion.

st THo TWo Wt : sy gfew 7
fem & @i v g—afr gz arfeg gar g
fFaft Fagr 3 & ;g af §, avsar
H19 37 I & faais 61 waaT 33 F
for qmT § ?

SHRI K. C. PANT What action would
he suggest ?

SHRI S. KUNDU (Balasore) : Suspend
him and dissmiss him.

SHRI INDRAJIT GUPTA (Alipore) :
I am very thankful to you for having thought
it fit to admit this calling-attention-notice,
because this is not an isolated incident, If
it were simply an isolated incident, I am
sure you would not have given Yyou rconsent.
The matter is of serious public concern only
for this reason that this is just one of the
incidents in a whole chain of such incidents
which have been taking place in the last
year or iwo. That is why everybody is
alarmed and worried over it. You will
remember those incidents. I do not want
to go into them now. There was one which
took place in Madhya Pradesh, another in
U. P. where one boy went to draw water
from a well and another incident took place
in Tanjor district in Tamil Nadu, where a
whole lot of Harijans or agriculture la-
bourers were burnt alive. Then there was
another incident in Andhra Pradesh also.
Now, we have got this incident coming on
the top of all that, /

I may just quote from The Sraresman
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of the 27th July regarding this present
incident. The report is as follows :

*‘Mr. Das is also understood to have
submitted a report to the Chief Mi-
nister yesterday about an incident
which took place on July 13 and 14 in
Bahabundh village......"

—this is a different incident—

“......of Dhenkanal district in which
about 20 people were injured in a
clash, five of them sustaining gun-
shot injuries over Harijan entry into
a village temple.”

Over the question of temple entry, we can
understand that it connot be a case of Hari-
jans, Fighting Harijans. Somebody else is in-
terested. And this is in an area which we
know is dominated of very strongly by old
feudal interests. So, we know the people who
must be doing this kind of thing. I am not
prepared to believe the report that the State
Government send here in order to save
their skin and their responsibility in this
matter,

In the same report from The Statesman
there is a reference to the State from which
you, Sir, come, where it is mentioned,—and
to which I believe Shri S. M. Joshi also
made a reference just now :—

_“In Bhari and Jahangir villages they
had been socially boycotted for the
last five days in order to compel them
to work on village farms at low
wages. Comparied to Rs. 4 and
Rs. 5 a day which was the pre-
vailing rate in the neighbour-
ing villages, the Harijans of this
village where being asked to work at
Rs. 3 a day.”

This is the kind of thing going on.
This continuous chain of incidents cartainly
coustitutes a voilation of the fundamental
rights of the Harijans to which they are
entitled under the Constitution. I am afraid
certain State Governments which are mnot

- “discharching their obligations in these
matters are being allowed to go their own
way. I want to warn the Minister about one
thing. When this question of land reform
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and land distribution has now come so much
to the forcfront, when agricultural labourers
and poor peasants are trying to assert their
rights there is every likelyhood in the com-
ing months of more incidents occurring-
under cover of disputes over land, while
really it will be a question of the cast
Hindus, belonging to the upper castes, tak-
ing revenge upon poor agricultural labourers,
This is an age-old social oppression and
cast discrimination will get linked up with
this guestion of economic interests, the
conflict over land. So unless the Govern-

ment are very cireful and instruct the State

Governments to tcke necessary action, and
also take action against those State Govern-
ments which default in carrying out their
obligations, these assaults of various kinds
and of a barbarous nature against the
Harijans are probably likely to increase now
rather than diminish.

I would like to know whteher in the
light of all these incidents which have been
brought to the notice of this house also over

. the last year or two, any fresh instructions
have been issued by the Central Government
to State Governments to see that deterent
action is taken in all such cases against
those responsible. What kind of punish-
ment is being given to them, is any punish-
ment being given at all or is this whole
matter being left entirly to the sweet will of
the State Governments? Particulary those
State Governments which are dominated
by strong landlord and feudal intersts or
the interst of ex-Maharajas cannot be
depended upon to make out justice to the

Harijans who happen to be poor agricultural *

fabourers and poor peasents in these areas,

Therfore, I would like to know what
they are going to do to discharge the obliga-
tion of the Central Government in this
matter of upholding the constitution in-
stead of talking here about certain reports
sent to them by the State Governments ?
Will they ask the Orissa Government to
resign over this issue ?

SHRI RANGA: Oh !

SHRI INDRAJIT GUPTA: Why not ?
They should be dismissed,

SHRI K. C. PANT : My hon, friend has
referred to another incident on this ques-
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tion. That came to our notice and we have
asked the State Government to give us
information thereon.

He raised the general question of many
such incident having taken place in the last
two years and the action the Central
Government are specificelly taking with
regard to them. We are certainly as concer-
ned as he is, prhaps even more, We have
been toking various steps.

AN HON. MEMBER : What are they ?

SHRI PILOO MODY : (Godhra)
Forward or backward ?

SHRI K. C. PANT: Part of this relates
to the Department of Social Welfare who
can reply to their part. Part of it relates
also to the home Ministry.

Last year and the year before last,
there were certain discussions in the House.
Then a committee was also set up under
the chairman ship of Shri Elaya
Perumal, They made many suggestsons,
One was nbout strengthening the pannel
provisions. That is now being processed
in Government here. Apart from that, the
Home Sccretary has written to all the Chief
Secretaries on the basis of the suggestions
made by the Elaya Perumal Committee.
One of the important suggestions their—it
is a long note; 1do not wantto go into
details—is that a Commitiee should be set
up at the State level which would be a kind
of co-ordination committee in which the
IGP, the Harijan Welfare Department eic,
would be rcpresented......

SHRI PLLOO MODY : One committee
recommends on other Committee,

SHRI K. C. PANT : So the there would
be proper co-ordination between the police
and the Harijan Welfare authorities. Very
often the complaint was that cases were not
being properly prodceeded with, that pro-
secutions were not being conducted qu ickly
enough. Proper coordination has to be
established between law and order authorities
and Harijan Welfare Authorities, This
was the object of this suggestion and
this suggestion was passed on to the State
Governments. Another suggestion was that
the specific provisions of this Untouchability
Act should be made a part of the syllabi
of the training institutions for police officers
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and other officers who have to deal with
these matters. All these suggestions have
been passed on, there are a number of other
suggestions, and 1 am glad to tell the House
that such Co-ordination Committees have
been set up in a number of States—in Bihar,
Guijarat, Jammu and Kashmir, Maharashtra,
Mysore, Orissa, Punjab, Haryana, Raja-
sthan, Himachal Pradesh and Tripura.

SHRI PILOO MODY : Not in Kerala

and Bengal ?

SHRI K. C. PANT: We have not re-
ceived replies from some States. These Com-
mittees will review the action taken and re-
view the prosecutions to see whether there
have been delays, whether the Courts have
taken too long etc., and the police will also
try to cognizance of such acts and officers
will go into the districts and themselves sce
what the situation is like on the spot. All
these ruggestions have been passed on to the
State Governments,

SHRI DINKAR DESAL
This is not an isolated question, I think it
is more serious than we think, A few days
before, in Orissa itself another incident hap-
pened as was narrated just now, and in that
connection the Harijan Minister in the
Orissa Cabinet issued a statement and
that very statement was denied by the Go-
vernment by a press note. 'What does this
show ? This clearly shows that the Harijan
Minister in the Orissa Cabinet was isolated
by the other Ministers and proper action
was not taken. Though I5 or 16 houses were
burnt, no proper action was taken, and even
relief was not given adequately. So, it
clearly shows that the Orissa Ministry is
not sympathetic to the grievances of the
Harijans.

(Kanara)

It is not only a question of Orissa. It
is an all-India question. 1f you read the
latest annual report of the Scheduled Castes
Commissioner, he has given many
instances of this kind. There are nine
pages in this section, and he has stated that
the total number of murders and rapes were
eight. In one case a girl was raped and
murdered. It is a shame to all of us. Eight
murders during one ycar, this is what is
happening. And that report also mentions
that the attitude of the police was objection-
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able. The police were mot sympathetic to
the Harijans. It is clearly stated in the
report of the Commissiner for Scheduled
Castes and Scheduled Tribes, which is sub-
mitted every year to the President through
the Ministry of Social Welfare, and nothing

is happening.

Even in the report in this section the
title is *‘Cases of Harassment''. When there
are rapes and murders, the Scheduled Castes
Commissioner gives the heading “‘Cases
of Harassment’'. This is much more serious
than ordinary harassment. When there are
murders, houses are burnt, men are bumnt
alive, the Commissioner himself gives them
under the heading of harassment. Untoucha-
bility is quite different from this question.
This is a question of oppression, brutal mur-
ders. Such a thing did not happen on a large
scale even in medieval times.

Just now the Minister told us that there
was a committee recently ; they have made
certain suggestions to the States and there
the matter has ended. We cannot leave this
matter only to the States. It is the responsi-
bility of the Central Government also, more
so under the Untouchabillty Act. That is
why the Scheduled Castes Commissioner has
to submit a report to the President every
year. It is very important. That is why I
suggest that the Government should imme-
diately appoint a high power commission to
go into this question only, not the general
question of Harijans. There are so many
questions relating to them, economic ques-
tions. For the time being, let us concentrate
on this. My hon friend has said that the
question of land reforms is also involved in
this. It is a fact, but let us now go into the
cases of murders and things like that. I
should like to tell the Minister that many of
them are afraid to come and say the truth
in public because the attitude towards the
Harijans is known. That is why they are
afraid. The only way to get the truth is
to appoint a high power judicial enquiry
commussion and that commission should go
from place to place asking Harijans
about their grievances. .

MR. SPEAKER : For every hon. Mem-
ber I have to remind that this is not an
occasion for a speech. He should put only
a question,
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SHRI DINKAR DESAI : My question
is simple. In view of what 1 have stated
and what the Scheduled Castes Commissioner
himse!f has said, will the Government con-
sider the appointment of a high power com-
mission to go into this question so that the
Harijans may be encouraged and the truth
will be found by the commission ?

SHRI K. C. PANT : I think the matter
‘is being investigated, There are various
committees and there is also the Scheduled
Castes and Tribes Commissioner. With
reference to the suggestion of one of my hon
friends. | may tell him that among the
suggestions that had been forwarded to the
States there is one which says that the mem-
bers of the Scheduled Castes who volunteer
to give information about the incidents
discrived or offences according to the law

should be afforded necessary protection. He -

referred to some persons who may be
afraid to give information. This aspect has
been touched upon. The larger question of
the implementation of the untouchability
Act—that is the responsibility of the State
Governments and Union Territories.

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar) : T am grateful to you for
having admitted this call attention notice.
All sections of the House should condemn
these inhuman atrocities which has becn
committed. When the hon. Minister was
reading the statement received by him from
the State Government he should have exer-
¢ised at least some discretion in reading
in between the lines. He could have taken
some interest arid should have told the
States Government this statement . will
not  satisfy the Members of the
House ; it is serious question
you will have to give full details. Iam
sory that he has not taken that much of
trouble. The Statement clearly says that
there was some dispute between the assailants
and the deceased persons over fishing rights
in the village and on the day preceding the
jncident one ' of the assailants had been
assaulted by some of the deceased persons.
That shows that there was continuning
tension due to the dispute in the village.
The preceding day one of the assailants had
been attacked. There should be some police
station nearby and these things must have
been reported to them and they should have
enquired into this incident and taken
action. So, he should come forward to
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House with a more detailed statement. This
is not one incedent ; there are a number
of incidents in Orissa. As one of the Mi-
nisters, Mr. Santhana Kumar Das had sub-
mitted a report, they must give fuller de-
tails, There is a controversy within the
State Government itself on this issue. Mr.
Santhana Kumar Das has threantened to
resign on that issue, The Central Govern-
ment should take these matters more seriou-
sly. Will the hon. Minister contact the
State Government again and come forward
wilh another statement giving fuller details
or will the matter bo investigated by the
Central Government's agencies themselves ?
Also, about the Co-ordinating committee
which the Minister rcferred to, what hap-
pened to that commitice in Orissa and what
it is doing ?

SHRI K. C. PANT : My hon. friend
was less than fair to me when he suggested
or that the Government were not interested
in the matter. As a matter of fact, after
receiving this Calling Attention WNotice, we
tried to contact the Orissa Government
yesterday; we failed to do so. We gota
written report at night. We telephoned
them yesterday, and in order to submit the
information we tried to contact them again
this morning. Unfortunately the telephone
lines are out of order and we could not
get them. (Interruption) Therefore, it is
quite unfair {o suggest that efforts have been
‘lacking on our part.

SHRL CHINTAMANIL PANIGRAHI :
This only shows that you are treating this in
a casual manner.  ([nterruption)

SHRI SEZHIYAN (Kumbakonam) : Th-
answers given by the Minister show the ine
terest shown by the Minister and the Go-
vernment in this matter. But our opinion
is that this kind of intercst is not enough to
solve such a big problem. He said that
telephonic communication was out of order
this morning. Oftentimes, when Harijans
are burnt, and their lives and  property are
in danger by the action of caste Hindus,
when their women are outraged, when their
cheris are invaded and the huts with people
are burnt, the communication lines go out
of order; the prosecution goes out of order;
the courts go out of order; the
police also  goes out of order,
Merely keeping a statute in the book, name-
ly, Untouchability (Removal of Disabilities)
Act of 1955, is not going to solve the
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problem. I am happy that he mentioned the

Elayaperumal Committee report. 1 am
having that report. 1 can remind the
Minister that in many a case brought before

the court, the prosecution has miserably failed.
Mr. Elayaperumal was ¢ Congressman ; and
he still continues to be a Congress man ; pro-
bably he is now on the opposition side.
But when he wrote this report, he was a
fullfledged Congressman belonging Jto the
ruling party. This is what his Committee
has to say in para 32 of his report :

‘““While going through some of the
judgments delivered by the various
courts, the Committee discovered
that some of the cases failed jnter
alia on account of the procedural
lacunae and lack of interest on the
part of police officials.”

The Report refers to many instances.
Why this incident has been brought to your
notice and to the notice of the House is
this. We know that the law and order pro-
blem is a State subject, but as Mr. Gupta
has said, these instances repeat themselves
in an unending manner, and the atrocious
and inhuman treatment is being meted out
day in and day out to Harijans. Only a
few cases are reported in the newspapers,
and many go down, because poople are busy
with their own problems and the affected
are also very much afraid to report to the
police and come to the court and give evi-
dence against the caste Hindus, Therefore,
I feel that the present incident is only
sympatomatic of deeper malaise and
disease.

In the report referred to by the Minister
there is a specific recommendation where
they are not only for strengtheping the Act
but they themselves have said that a mere
statute is not going to help it—but they have
insisted on the need for a separate machine-
ry which will have all the authority of in-
vestigation and even some semi-judicial
power should be given to them. They have
said that “‘it is in this background that the
Committee is of the opinion that for the
removal of social disability, there should be
both social action and criminal prosecution,
and hence a machinery different from the
usual police cwm court machinery for the
removal of social disability should be esta-
blished."
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Therefore, mere reliance on the present
laws and courts and such procedures will
not heip the Harijans. The Minister cannot
say that it is only a law and order problem
for the States, Under the directive princi-
ple of the Constitution, it is very much the
responsibility and duty of the Central Go-
vernment itself to give protection to the
weaker sections, especially the Scheduled
Castes and Scheduled Tribes, and to remove
these disabilities, We celebrated the Gandhi
Centenary Year, but still reports of such
atrocites come, Therefore, I would like to
know from the Minister whether the Com-
munication that went out of order will be
restored, not only in this particular case but
in all other cases and whether justice will be
meted out by establishing a separate machi-
nery as suggested by the Committee.

SHRLK. C. PANT: As I said, this
particular incident refers to a quarrel
between two groups of persons over fishing
rights. But I do not object to the wider
question being raised here for this reason
that this would help strength an the resis-
tance against discrimination aganist Hari-
jans and we stand for strengthening that
resistance. We cerlainly believe that all
punitive measures should be taken, but this
House can help in the educative process
which must supplement punitive measures
if this problem is to be tackled adequately.

He referred to certain specific sugges-
tions by the Elayaperumal Committee. Per-
haps he was referring to the taluk level
committees and tribunals.

SHRI SONAVANE : That report has not
been discussed in this House at all.

SHKI K. C. PANT: This partiicular
matter was taken up at meeting of the
States Ministers dealing with social welfare
and some of them expressed some reserva-
tions, They have been asked to give their
final opinion of this particular suggestion.

On the other question he raised, in
answers to Mr. Indrajit Gupta, I tried to
explain some of the suggestions, I would
briefly refer to one or two of them.For
instances, the committee to which I referred
earliecr—the coordination committee should
review from (lime to time the working
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of Untouchability Act and recommend to
the State Governments ,action to be taken
for better enforcement of the Act. It is
essential that the magistracy and the police
at the district, sub-divisional and thana levels
have a thorough understanding of the pro-
visions of the Act. Also officers should try
to gain first hand information about eon-
ditions in their areas. Supervisory officers
should make it a point to ensure that no
avoidable delay is caused in the disposal of
such cases on account of any defficiencies on
the part of the presecuting staff. The State
Governments may make an annual review
of the prosecutions launched under tie Act.
Regarding the training of policemen &nd
police officers, as I said, we should include
in their syllabi special instructions on the
sociological and legal aspects of untoucha-
bility. Knowledge of the provisions of the
Act should be compulsory for trainess who
should be tested for it. Finally, voluntary
organisations working in the field should
receive due encouragement and assistance
from the administration in their efforts to
make available to the Harijans legal and
administrative remedies to remove discrimi-
natory practices.

MR. SPEAKER : Papers to be laid.

SHRI HEM BARUA : Before that,
I want to make submission. I have writien
to you drawing your attention to the earth-
quake that has rocked Assam and certain
parts of eastern India. The confidence of
the people is being shattered in Assam firs-
tly by the latest floods, secondly by the
earthquaké thirdly by the information of the
people from East Pakistan, and fourthly by
the strike of locoshed workers in Siliguri
and which is spreading to Rangia. We are
interested in knowing about the damages
caused by the earthquake, I request you to
ask the Minister to make a. statement,

MR. SPEAKER : 1 will be sending it
to them.
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SHRI S. KUNDU : For the last two
or three days we have been submitting that
about 50,000 workers belonging to the All
India Railwaymen's Federation have staged
a demonstration and they have submitted a
memorandum about the payment of interim
relief. Though we have been requesting
Shri Nanda to make a statement; he is not
paying heed to it. You can imagine what
effect it will have on thousands of workers.
So, I would request you, Sir, 1o direct the
Railway Minister to make a statement on
the memorandum submitted by the railway’
employees belonging to the All India Rail-
waymen’s Federation.

SHRI S. M. BANERJEE : Sir, a calling
attention notice on interim relief is pending
with you. 1 would requsst you to kindly ask
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Finance Minister to make a statement on
the question of interim relief. It concerns
lakhs of Government employees,

MR. SPEAKER : Now, papers to be
laid on the Table.

,12.41 hrs.
PAPERS LAID ON THE TABLE

Cope FOR AIR BROADCASTES AND
REPORT ON FILM CENSORSHIP

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : Sir, on behalf of
Shri Satya Narayan Sinha, [ beg to lay on
the Table—

(1) A copy of the Code for broadcasts
on All India Radio by individuals.
[Placed in Library. See No. LT—

3740/70].
(2) A copy of the Report of the
Enquiry Committee on Film

Censorship (Hindi version). [Plac-
ed in Library. See No. LT-374170].

NOTIFICATION RE. PYRITES MINING
INDUSTRY AND METALLIFEROUS
MINES (SECOND AMENDMENT)
REGULATIONS

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : 1 beg to lay on
the Table—

(1) A copy of Notification No. §. O.
2061 (Hindi and English versions)
published in Gazette of India
dated the 6th June, 1970, adding
Pyrites Mining Industry to the
First Schedule to the Industrial
Disputes Act, 1947, under sub-
section (3) of section 40 of the
said Act. [Placed in Library. See
No. LT-3742/70].

(2) A copy of the Metalliferous Mines
(Second Amendment) Regulations,
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1970 (Hindi and English versions)
published in Notification No. G.S.R.
949 in Gazette of India dated the
20th June, 1970, under sub-scction
(7) of section 59 of the Mincs
Act, 1952, [Placed in Library See
No. LT—3743/70].

EXPORT PoLICY RESOLUTION, 1970

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA) : I beg to
lay on the Table a copy of ‘Export Policy
Resolution 1970° (Hindi and English ver-
sions). [Placed in Library. See No. LT—
3744/70].

NOTIFICATION AND RULES RE, Ricg
MILLING INDUSTRY, AND ANNUAL
REPORT OF BIHAR STATE AGRO-
INDUSTRIES DEVELOPMENT COR-
PORATION LTD., PATNA

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : | beg 10 lay on the Table—

(1) A copy of the Rice-Milling Industry
(Regulation and Licensing) Amend-
ment Rules, 1970 (Hindi version)
published in Notification No.G.S.R.
553 in Gazette of India dated the
20th June, 1970 under sub-section
(4) of section 22 of the Rice-Milling
Industry (Regulation) Act, 1958,
[Placed in Library. See No. LT—
3745/70].

(2) A copy of Notification No. G.S.R.
554 (Hindi version) published in
Gazette of India dated the 27th
June, 1970 issued under sub-section
(2) of section 1 of the Rice-Milling
Industry (Regulation) Amendment
Act, 1968. [Placed in Library.
See No. LT-3746/70].

(3) A copy of the Annual Report of
the Bihar State Agro-Industries
Development Corporation Limited,
Patna for the year ended the
31st March, 1969 along with the
Audited Acccunts and the com-
ments of the Comptroller ani
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Auditor General thereon, under
sub-section (1) of section 619A of
the Companies Act, 1956. [Placed
in Library, See No. LT-3747/70].

NOTIFICATIONS UNDER INDIAN
TELEGRAPH ACT, 1885

SHRI SHER SINGH ;: I beg to lay on
the Table a copy each of the following
Notifications (Hindi and English versions)
under sub-section (5) of section 7 of the
Indian Telegraph Act, 1885 :—

(1) The Indian Telegraph (Scventh
Amendment ) Rules, 1970, publish-
ed in Notification No. G. S. R. 774
in Gazette of India, dated the
8th May, 1970.

(2) The Indian Telegraph (Sixth
Amendment) Rules, 1970, publish-
ed in Notification No. G. 8. R. 775
in Gazette of India, dated the
11th May, 1970.

(3) The Indian Telegraph (Fifth
Amendment ) Rules, 1970, publish-
ed in Notification No. G. S. R, 903
in Gazette of India, dated the
13th  June, 1970. ([Placed in
Library. See No. LT—3748/70].

12. 43 brs.

ESTIMATES COMMITTEE
MINUTES

SHR1 THIRUMALA RAO (Kaki-
hada) : Sir, I beg to Jay on the Table
Minutes of the sittings of the Estimates
Committee relating to—

(1) Hundred and twenty-third Report
on the Ministry of Labour, Employ-
ment and Rebhabilitation (Depart-
ment of Labour and Employment)--
Employces’ State Insurance Cor-

poration.

(2) Hundred and twenty-cighth Report
on the Ministry of Home Affairs-
Union Territory of Andaman and
Nicobar Islands.
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PARLIAMENTARY COMMITTEES—
SUMMARY OF WORK

SECRETARY : I beg to lay on the
Table a copy of the ‘Parliamentary Com-
mittees—Summary of Work® pertaining to
the period 1st June, 1969 to 31st May, 1970.

STATEMENT RE : SECOND STEEL
PLANT IN ORISSA

MR. SPEAKER : Shri Bhagat.

THE MINISTER OF STEEL AND
HEAVY ENGINEERING (SHRI B. R.
BHAGAT) : Sir, there has been concern...
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SHRI B. R. BHAGAT : There has been
CONCETM, ...\

MR, SPEAKER : He can lay it on the
Table.

SHRI 5. KUNDU (Balasare) : Let it be
circulated.
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MR. SPEAKER : Yes, it will be circu-
lated. Laying on the Table means that it
will go to every Member.

SHRI B. R. BHAGAT : I beg to lay on
the Table a copy of the statement relating
to the location of second Steel Plant in
Orissa.

Statement regarding Second Steel
Plant in Orissa

There has been concern in the House
and agitation outside in regard to the setting
up of & second steel plant in Orissa. In
this connection, reference has been made to
certain reports prepared by consultants like
Dasturco and Kuljians. The facts are that
as carly as 1948-49, threc foreign consultants,
at the instance of the Government of India,
had studied possible locations for setting up
steel plants. Some of the sites recommend-
ed by them in Orissa were Barckote,
Sambalpur, Hirakud and Bonaigarh. On
the basis of these studies, Government at
that time decided to set up a steel plant at
Rourkela,

2, Since then, further studies have been
made and on the basis of these studies, and
on careful consideration of the locational
and other advantages as indicated thersin,
Government came to the conclusion that
during the Fourth Plan steps should be
taken to set up steel plants at the three
sites mentioned by the Prime Minister in
her statement on the 17th April, 1970,
namely, in the regions of Hospet, Visakha-
patnam and salem. This does not, however,
preclude either expansion of existing plants
or erection of ncw plants at other sites,
With the growing demand for steel, it will,
in fact, be necessary to consider both these
smmeasures to add to the steel capacity of the
country.

3. The agitation today is to set up a
steel plant in Bonaigarh. This place is only
about 25 miles away from Rourkela. The
installed capacity of Rourkela is 1.8 million
tonnes and when this is reached there will
be scope to develop the plant to a capacity
of pearly 4 million tonmes. The time that

SRAVANA 8, 1892 ($AKA)

Plant in Orissa St.) 243

‘will be taken to expand Rourkela, and the
cost of such expansion will be less than if a
new plant of similar capacity were to be
set up elsewhere, even in its neighbour-
hood.

4. In the Rourkela steel plant itself
there is a proposal to produce cold rolled
grain oriented sheets which would involve
an investment of Rs. 45 crores. Many
proposals in the field of iron and steel put
forward by the Government of Orissa have
been encouraged and approved. These
include further expansion of Barbil Pig Iron
‘Works setting up of a ferro-vanadium pro-
Jject, setting up of 8 sponge iron/billet plant
and an industrial complex, including
production of foundry grade pig iron at
Talcher,

5. A suggestion has been made that
at least a feasibility study on a second steel
plant in Orissa should be undertaken. I
would like to make it clear that the pro-
cedure which Government have been
following is, in the first instance, to study
the advantdges of a particular location from
various points of view, such as transport
facilities, proximity to raw materials, avail-
ability of water and power and the cost of
development of the infra-structure in the
area,. It is on the basis of such preliminary
studies that a decision has to be taken about
a plant location. Only after such a deci-
sion is taken that a techno-economic feasi-
bility study is undertaken for a plant,

6. Facilities available in Orissa as well
as in other parts of the country for locating
new steel plants are fully known to Govern-
ment. In view of the constraints on our
resources, both financial and tachnical, and
in view of our decision to depend entirely
on indigenous know-how, it is not possible
to take up more than a limited number of
steel plants at a time, In subsegueat Plan
periods, however, more steel plants will
undoubtedly have to be set up ard new
locations taken into account. The Hon'ble
Members and the people of Orissa may
rest assured that full consideration will be
given to the facilities in Orissa and in other
States in the future programme of develop-
ment of steel industry in the country.
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ELECTION TO COMMITTEE

NATIONAL FOOD AMD AGRICULTURE '
ORGANISATION LIAISON COMMITTEE

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB SHIN-
DE) : Sir, I beg to move :

“That in pursuance of the Ministry
of Food, Agriculture, Community
Developmant and Cooperation Resolu-
tion No. F. 10-1/65-FAIT, dated the
9th Sepetember, 1966, as subsequently
amended, the members of this House
do proceed to elect, in such manner
as the Speaker may direct, four
members from among themselves to
serve as members of the National
Food and Agriculture Organisation
Liaison Commitee for the next term
commencing from the date of elec-
tion, subject to the other provisions
of the said resolution™.

MR. SPEAKER : The question is :

“That in pursuance of the Ministry
of Food, Agriculture, Community
Development and Cooperation Re-
solution Mo, F, 10-1/65-FAIT, dated
the 9th September, 1966, as subse-
quently amended, the members of
this House do proceed to elect, in
such manner as the Speaker may
direct, four members from among
themselves to serve as membcrs ol
the National Food and Agriculture
Organisation Liaisen Committee for
the next term commencing from the
date of election, subject to the other
provisions of the said resolution.”

The motion was adopted.
12.46 hrs.
INDIAN POST OFFICE (AMEND-
MENT) BILL

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : Sir, I beg to move* :

“That the Bill further to amend the
Indian Post Office Act, 1898, be taken

" g

into consideration.
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SHRI S. M. BANERJEE (Kanpur) :
How much time has been allotted for it ?

MR. SPEAKER : Two hours have been
allotted but if you like we can dispose of
itin 1} hours.

SHRI SHER SINGH : Itisa very in-
nocent and simple Bill. Sir, this Bill seeks
to amend section 45 of the Indian Post
Office Act, 1898. Under this Act the
Central Government can provide facilities
for remitting small sums of money through
the post office either by means of money
orders or by postal orders. The main
difference bstween these two forms of
remittances is that while money orders can
be sent for any amount not exceeding the
maximum of Rs. 1,000 and they are paid
at the door of the addressee, postal orders
are fcr small fixed amounts which have to
encashed at the post office or through a
bank.

In the case of money orders the Central
Government . has been vested with authority
under the Act to fix the limit of the amount
for which money orders may be issued. This
limit has been fixed by the Central Govern-
ment at present at Rs. 1,000. In the case
of postal orders, however, it has been ox-
pressly provided in section 45 of the Act
that no such order shall be issued for an
amount in excess of Rs. 10.

It is felt that the existing limit up to
which a postal order may be issued is very
low. It has been in existence since 1935,
The introduction of postal orders of higher
denominations will result in some reduction
in the work in the post offices without any
reduction in the revenue on account of com-
mission accruing on the service.

Secondly, with the fall in the value of
the rupee and increase in the money order
and postal order traffic the public are now
remitting large amount and it would be in
the interest of the department and also that
of public convenience to issue postal orders
of higher denominations. This will not in
any way affect the commercial banking
service as the amounts concern~d are very
small.

With these remarks, Sir, I move.
MR. SPEAKER : Motion moved :
“That the Bill further to amend the

* Moved with the recomendations of the President,
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Indian Post Office Act, 1898, be taken
into consideration.”

SHRI SRADHAKAR SUPAKAR (Sam-
balpur) : Mr, Speaker, Sir, the hon. Minister
has stated that this Bill is a very simple Bill.
The hon. Minister has been a little bolder
and has increased the maximum amount of
a Postal Order from Rs, 10 to Rs. 50. As
the hon. Minister observed, in 1935, the
maximum value of the Postal Order was
fixed at Rs. 10. Since then, the value of the
rupec has gone down considerably. The
value of Rs. 10 of those days will be much
higher than the amount of Rs. 50 of today.
Therefore, 1 think the maximum amonut
should have been higher than Rs. 50. It
shoult have been Rs. 100 or Rs. 200 even or
Rs. 500. That could have been easily pro-
vided in the Bill,

After all, whatis a Postal Order 7 A
Postal Order is enqivalent to a bank draft.
The banks take money and, for a certain
commission, they issue bank drafts for very
high amounts. The same thing can be done
so far as the postal banking system is con-
cerned. [ think, there is no difference
whatsoever between a bank draft of an ordi-
nary bank and a postal order issued by the
Post OfTice except for the fact that the Postal
Orders are much more colourful than an
ordinary bank draft, Althogh the hon,
Minister has been very cautious in fixing the
maximum amount at Rs 50, I think, he will
lose no time in raising the maximum from
Rs 50 to Rs 100 or Rs 200 or even Rs 500,
We have not tabled any amendment on this
apprehending that there may be some ad-
ministrative difficulty and that the hon,
Minister might think that an amount of Rs,
200 or so would be too much burden for him
so far as the Postal Orders are coacerned.

With these words, while supporting the
Bill, I hope that the hon. Minister will be-
come a little more bolder and raise the
maximum at a very short future date.

st WieT A AT (9HAT) @ weE
Eg, it qF agar A wg g fw & @
WA aF & qvezwr ¥ gyx wrfed |
W ag w1 oF ghEde el S A
feqr g fag & s a1 g & q=r@
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T & TATT WY oY w7 fad o wfgm
Y 7Nl 7IT A T9T Y q5g A w7
gE }, suwr fow fear & 1 qg qar A §
AR A @H AIHT AN HAay o
aFar § fe o7 9@ # deg wam Gl
TH qTEd TH ATg B &1L A §A7 79 faw
¥ @Al 3w A& iy AR ) uF ode-
¥z &r g fra aY gng oA 9T & A
sE 1| I9 gashz § &% wgr ¢ fF i
fofaz 7 1t s1g 1 g9g & garfas &
FIT & 47 GHAT § AT I § Sgwiea
s asar & 5 feg dedtan fefaz
ufy a5 Nezm A€ 3y &g ag 1 ag
Fed 7df § f§ qurw wF & fefge
FIF FAT &Y FIC | A9 A9, dq, I,
carg Mifs a8 & dTT WL xEE dgd
g | frrus giisiz g fF atas &
UATIT & Y WG | g o &var B, &
# a ¥ wior faftaa &9 & gn ag A
FT g% § | a1 gA7 A1, €@ Q1= 1)
TSN T AKAT B 1 €W X R gwra §
f& n4atiz & qrg qraz g gEET GEeT
F A1 | gaq Ay 93 & cRAsHz
&1 | 38% quifas wa3 & frar sar
¢ &Y ga F@19 ®1 AT wfaw 7 fedie
% fzgr sran & aY aga ssar g

st @ W WA (sTrEr) eqer
wilex, fufaezs g & @ fas A Ag
5@ 74d w31 & 6 ag agr grldz @
fam &1 & wraar g f5 aisd & ag oal-
gz faw & | &fFq gorea & gaar rage
gl &, fagar qamm wmar g & war
fae &t ®ar agl snar AfT ag
feenan wigar § alx ag @amr wigan §
W 43T & afig oo A fr fae & Y
Tw a1 fawm &1 @Y asfear 2, ag sar
2

oF w4 ¥z w1 fawew N wwar g
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fag &1 703 wrdY smar @A g
qgF AF NEA AT HT TAME Foo
W GEY R, §T /I A1) YT @
w9 & waEr IIEt §, a§ amEd @
FIA IFIF § | WAL A1ET Y ) fage
arT 797 fzar 74r 9t (- & i@t A AR
EH § S SRAHT FEH frE@rAr Tgan
£ | %@ anawY a1 =+ A @ et
a7 § 39 swiar agfeaa & ar @}
AT 00T HEHE A wA mEx smar
aT {9y & T WS oy AN Yoy g,
IAHT AT I 9 WAIQT  F3aT A1 BT &
& IAE T Fmar 18 o7 Wr

WOIE ded ¥ a@ S @8 Ty
¥ Az A9d § 1 1T e av-a) & Ae
wMAT FET FT AT Ias Yo
AT T 78 A9ar §1 qg> Y w0k w0
gAurE dex fas g9@ 9§ Svoawarn
§ 3 9% Tz g7 @ WA T A9 9@
wI E | @AW F AT gWT AF A
fofaz & 1| @4 wgi as s AII &
g g, @19 Fgd § fF z9 s &
HSET AT 9916 T9Y aF F Al QIS
mET Y FIN | gRgE@ A A gauA
gl &1 "a QeEs AET AFAT wEAT
WN | TEST FEAT I WEEN, HHAIT
wrEdl § IHFH AT WU AR FAY
HIET XFAT gaAT AT IWH AT T qreeT
wmIT & A oy ¥ §F sRfaa
Al g | ggd ¥ ada w1 N wfas s
darg WA dE fE Q) YW gAAeE
PR ARG AT A &1 T @ 9T 1
a1 85 4 @ gi# forad - waar qiv &
fafed) &t &) 3 arfes &1 A@TE A
ez W ¢ 98 fas dwdt 48 &) a7 qU
ag g ufr 1 Qs gl ¥ afig
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AT A OF wwar 45 4F @v Qi fag &
Wt A1 & D mfae ) g 43
A dhEs WET W) wRET F wd oF
s afw G Waedh F 1 dfeT s g
TP & ady w1 & wfiy swar onar @
At AT €97 H AW o1 @¥O | w7 a0
I F qar § A ¢ Fr s andx
1 g AR TAMIE S war g ) we
HNT QF AT §9AT W0 gar &t ga-
ME FIT & 97 F 4 g 25 4

[, GIEeH AET ¥ Fra qAr wroAr &y
3 wu7 9iw 98 ST sk WX AT ATET
& afRkq ag @ A wrat § ) g wg
Y |

&3 9 70T w1z § ag 2 @) W
¥ gfas ® aft ;T Al wwar
qYezs H1ET AT 9T WG A & )
#{, g% 91E tage 4t 2 | ¥fFA nda
=g A &) &) §iF &1 wAY MET FAHav
2, I9¥ w19 S qHe Ao wiAwA I §,
g WM Mg g § 1 IEH! {19 e
ATET & I & FUAT FT & | T0T A
oY dEs T AT G0 gEE  HeTEr
qleed AT KT A9 Af7-mT F g1
&3, 9gi @R NgIUT £ aifw aiw
X A AR TRAS FT F WA FIFA
33T g8 |

a grrdia & afed ag sq ww
w3 § 1 A & wfid ag ga Postal
order IFY, IARY AIT M AIGH =
gar =ifgd 1 Saw g2fem s 3+
ara i A Tufgd
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13 brs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha re-assembled after
Lunch at Five minutes past
Fourteen of the Clock.

'[MR. DEPUTY-SPEAKER in the Chair]
INDIAN POST OFFICE (AMENDMENT)
BILL—contd.

SHRI LOBO PRABHU (Udipi) : When
the Postal rates were raised in the 1968-69
budget, 1 had occasion to say that the
greatest mail robbery of all times had taken
place and that by an increase of 50 per cent
for post-cards, 33 per c:nt for inlands and
25 per cent for letters, the public was made
to pay too much and made to pay almost
till it was bled white, and 1 had predicted
then that this would lead to a fall in the
number of letters posted. My prediction
has come true, because the figures which I
have obtained show that the number of
letters has fallen from 92 crores to 80 crores,
a fall of 13 per cent, and inland from 58
crores to 51 crores, a fall of 12 per cent.

1 would like Government to consider
what they are doing, how they are offending
the people at a timc when they should
please them. The postal service is the
oldest State service in the country or State
enterprise in the country, and is becoming
the enemy of socialism. Between Statism
and socialism now there is anti-thesis when
the common people are compelled to give
up their right to communicate with each
other. I know that Government will
not be disposed to reduce the rates
which they have once enhanced. But may I
suggest to them that as recommennded by
one of their own committess, they should
think in terms of surface mail for those who
wish to keep in touch with each other and
who have no necsssity for speed ? I had
asked for figures from the Ministry in my
question last session as to what it would
mean if the surface mail was introduced at
the old rates, that is, at the rates which
were prevalent before they were enhanced. On
that the assumption that the figures of the
Jetters posted were the same, and only half
were carried by air it was reported that the
Joss would be_ only Rs. 8 crores, 1 am not
sure that Rs. B crores loss would even arise,
because there would be an increase in the
number of letters which will be posted, in
the number of inlands which will be posted
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at the lower rates, which would make up
for this, There has been no computation of
the gain from using surface  mail,
that is, the trains instead of the planes for
which there is a very hehvy charge of Rs. 7
crores and more. For the trains, there will
be no additional charge because the vans
are the same. So, [ would press very strong-
ly on Government that in view of the postal
service being a service which touches the
people at all times, in all places, and on all
persons, they should think of this surface mail
at the old rates so that the people may be
able to return to their older habits of co-
mmunicating with each other.

Some people think that it is rather strange
that the Swatantra party should take up
the cause of the common man. But 1 would
again taka up another case of the common
man. We have the extra-departmental staff
of the post office, namely the village post-

master and the village postman. I am glad
that the village postmaster who is a
part-time government employee has his

allowance restored. Last year, it was reduced
on the ground that he had dearness allow-
ance paid to him by the State Governments,
I had taken the matter up, and I am glad
that [ have a letter from the hon. Minister
that they are giving Rs. 15 as a special
allowance to. Central Government emp-
loyees and are reducing the old rate for
the State employees. That is considerable
relief for the postmaster. But the postman
gets a very niggardly amount of something
between Rs. 30 and Rs. 50 in different States,
This has not been increased for a number
of years. I ask my hon. friends opposite to
think what it means for a man to have to
deliver posts daily to three or four villages
at distances of five miles, sometimes at this
meagre sum of Rs. 30 to Rs. 50. It is not
by any means only an act of socialism; it
is an act of removing the injustice if you
raise the salary of the extra-departmental
postman to something which is inkeeping
with the recent rise in prices.

There is no reason why we should diffe-
rentiate only in respect of this one small
service on the ground that becasue they are 1'8
lakhs, the total amount that will become
payable will be very large.

Anoiher act of socialism which Govern-
ment could show would be as regards hous-
ing for the postal staff. In my home town,
a proposal for housing started in 1962,
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Acquisition proceedings started in that year
and land was acquired in 1967. But till
now no proposal has been sanctioned for
construction, not even for 5 per cent of the
staff. Now the loss of time is a serious
matter. I do hope the Minister will enquire
into it as to why it was not done more expe-
ditiously.

I would make a further suggestion. The
land available is ample, You can have
multi-storey construction to accommedate
more than 5§ per cent of the stafl because
they are too small a proportion and they
have to pay something like 20 per ccnt of
their salaries in rent in private houses.

These are matters of general interest,
none-the-less of very important, concern to the
general public. I know in the Ministry there is
a Minister and Minister of State who are very
keen to do their best by the department and
the staff. In the Railway Ministry, an electric
change took place when Shri Nanda took
over, 1 am conscious of the improvements
which have resulted in one way or another.
1 do hope a similar change will be evident
in the P and T also. 1 would add that the
sooner this is done the better it is for the
large number of the postal staff, for the
whole of the public which is in some way
or other having to use the post offices and
lastly, for the Government which has such
strong claims to socialism.

DHIRESWAR KALITA (Gau-
hati) I have got no quarrel with the
amendment moved by the Minister. But
I wish to take this opportunity to ventilate
certain grievance of the Assam Circle. This
Circle comprises Tripura, NEFA, Manipur,
Nagaland and Assam. It is one of the big-
gest Circles. But it is most neglected by the
Ministry. Up till now in this Circle, there is
no consiruction division. It was there, but in
1967 it was abolished. I learn it has been shif-
ted to somewhere elese. In such a Jarge area,
if there is no construction division, how will
the building and other works be done ? Up
till now it ¥ done from Calcutta. Asa
result, the money sanctioned for construc-
tion in this Circle gets delayed and no work
is done. I know the Minister visited Gau-
hati, but I did not get intimation of it. [
would have said something there, but the

SHRI
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Minister went to Gauhati and Shillong and
then flew back to Delhi.

In Gauati alone the P and T Depart-
ment spends more thin Rs. 30,000 on house
rent every month, when there is enough land
with the P and T Department to construct
a bouse in the wery heart of the town.
The Telegraph Office which is in the heart
of the town is being used as a dumping
ground for telegraph and telephone posts.

The PMG'S Office is in Shiliong. In
1962, when there was war with China, the
PMG'S Office came down to Gauhati. In
times of crisis Gauhati is used as head-
quarters, but in times of peace they always
go to Shillong. Why has not this PMG’'S
Office been brought down to Gauhati when
that is the main centre of Assam, from
where everything is controlled ! This is
VEry necessary,

The RMS Office is now in Silchar, but
the railway headquarters are in Gauhati,
Railway mails have to run from railway
headquarters. In the last confercnce of Mail
Gaurds of Assam Circle held in Dibrugarh,
the employees have passed a resolution
unanimously that the RMS scrvic: should
be shifted from Silchar to Gauhati. I have
also written to* him and the PMG, Assam
Circle, but no reply has come.

These are certain difficulties regarding
the main communication centre of Assam,
Gauhati. If you want to develop it, you
have to attend to these things, and change
the position that you are now taking.

Then I wish to say something about the
staff position. I think Prof, Sher Singh is in the

- know of things because I had put some ques-

tions and he rcpliedv In the P and T Depart-
ment it takes eight or ten years for confirma-
tion, and in some cases confirmation comes
after death. The DPC does not sit and
even if it sits, it does not take any decision
So, the whole of Assam Circle is in a mess.
So, I want to hear from the Minister about
confirmation and staff position.

As [ have said, the Assam Circle com-
prises NEFA, Nagaland, Tripura, Manipur
and Assam. Generally people expect that
for the Class IV services like peons, packers,
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telephone operators etc., the local people
would be employed, the Manipuris in Mani-
pur the Assamess in Assam etc. But the
practice now is to take them on an all-India
basis. This practice should be abolished at
least in this service and persons who belong
to that circle should be appointed in the
fourth category service,

Lastly, regarding corruption......

MR. DEPUTY-SPEAKER : Are all

these things relevant to the Bill ?

SHRI DHIRESWAR KALITA : This is
the only opportunity. This is called a thread
tag. Wheat is the price of this ? I do not
know, Cannot this be procured in Assam
itself ? Then again take this ordinary paper.
Could they not get it in Assam ? No, they
have to get it from Delhi, from Bombay.
Why ? Who manages all these things ? This
is not done by open tender. Even for small
things like this they do like this. 1 request
him to look into these things. How have
they managed the purchase of such items as
I mentioned during all these years ? How
many rupees had been spent on them ? Why
could not they be purchased in the Assam
circle itself 7 1 tequest him to please jook
into these matiers.

st ot feg (Mgas) : Susgs
wglag, A gH s feqrddz & an
¥ qt=3 w0 Ay fasr §, ag fewrdde
gat ¥ fad aga aed @k gu-
feenat & gra w1 @Y AU oF Wi 5w
AgEn & a1, W for & agm fv
g §g fewnd 9 aY Afew F ord
g |

gz ara @1 & avezw widA & @t
¥ @ wat weAr wgar g oAgr AT wid
I A ¥ 31 §—w9 10 %o ¥ qwy
I FY 50 WY HTA AR §, IE { -
RrErT AN &Y STRT HAT IZ AT
gw Wi§ A aY 7g 7t wgr fF ag 100 %o
ar gy —3T ¥ A ar gt FW w7
gt & qa1 ag) §iar 1 &feq § ag T
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wmgar g fe 97 s gw w1 fefaz 10
%o ¥ 717 50 ®o ¥ § A wfvamdT w7
[ 9z & a1t ¥ @ q@rar fgdy o v
Qar 7T 1 g ¥ gm dleee AgEN =
W @ 45 md, T FAVAET F I
HAT ST s MECY § w@T
gE T T, T7 A AZHA K} JHAA Q-
t fol smr Y gwAaf@ ¥ qwox
T w3 Wifgd o

W aa gR gz aF s Y fw
wIq §g efzfezaq T U, 7ifF 77
#1 st F T g §—HET -
mE, eRfavas—7 g7 dw gl ¥ O
Sadt as(t § faas a2 3 qge) ¥ fer
el § | w1 ¥ NF qghad &1 W)ifeqw
gaaf § | wiwr @@l B dlezdT &1 @
avg & T fearanar §, J§ uF FERr
g8 FT GAMIT FIAT §, NEqT %1 I&
g ¥ agr JarET ¥ AT fFar amar
YT ga & foll ag oF At gelgmA
&T TAT & 1 OREHA ) H19 A5G qAQATE
&fodr, foad sg F wecafa & ot §
ofefad=aY a1 Y1 ag adl Qa1 wifgd
fE qro dtat & g7ard &Y uA F TN aW
3a ¥ fag g3 @Y §, 2% ¥ e g
fesaia @14 § 8fea dga H43 gu af-
w7 Wi 1 0F gHd W gF e fazd)
faedt & 1 gart Aga & wif Aigsr ek
T Hdar gar g W AW fewrom w3
W g, arag F v g arsa ¥
ST aTEY} 1 GHAT FFANT  FIAT T2AT §,
o fw gt fasst a1 a% a& qgd # 10-
10 fase 9T TG a1 @ fas @i §,
ox f& olg ®§ art A 9g'wd § gwaT SN
strar ) dar ft @F gam Al AW qn
adY ag =1 1 gral & AT Y 9gAA A 2@
gar & & W@y ¢ & fafreex qigw
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¥ AYF ARET TE WA FIAT A0gar §
fe ag 7 @7 adt a7 wfga, 77 19
faeslt, w@war ar ag af agd & fog &
78t gt wfgd | & wgarg f5 g @
¥ ot ¥ gi Lfefeew @fwg | oo ag
g Af 3 & agh uagA @I § @
g1 &1 ®1f 7€ AEgs @A ¥ ) WAy §
o aprzdY 79 §, T A ¥wy &1 &
fasfasr aw ag & fog amd o1 @}
¢, 99 1 37T & fag o qmad §3)

w feafed ¥ & wma s 0w gaa
AT A1gAT 19 fro #Yo 3Velo WAA AT
W@ & AT wi9d daw fEar g fF 5 gwe
A A WA A Gl do M
g0 | 3fsa & sad qaar g fF fage
# atq gare § qrar@ ¥ foad nig § ar
g. & # @ feaqata § feaa srardy
qte gme g, gatqgai ¥ frav 7 g &
®17 A FAT | & 1 FS FAT AEAY
g & qre g A AW F faad ot
fas T Modlo slloAATFE, AMIAF )
i< 2o £92 F G & 107§ %Y weard)
5 g AT & AT A Vo #Hlo oo AIZW &
At aT 37 FY § ot AT fag ot ¥ gk
% giw atg fae ®TFET § @ q17 37
&1

dradt arg—fecdt s adhaa—
afq ¥ AT F AT F AR F wAT
wigan g 1 feedt & se mfgamar 26-
R FTAT § 1 HNE@EE TAEH  FAT
W20 gTE ar W 20 49 wnd §
sRIN AFTFS & fiqr sar g
w7 fFaim & am W MNAr§ aQg
G F41 A, W) - e §, Agi
TE F) NFS-HIF AG AET IAr g Wi
39 %1 34 fgma & 1 wwar 1 @@t
qT o1 gar wiwfRar fazer @ @er Q@
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T FET 7 & 20 7 2\ § < q@r W
% qiq & 7l7 ¥ FHNNT FQ %12 W@
a1 gzar ¢ 1 wafeq & agar g fe
MgAr & TNT a1 UgaAF § A T
1§ ST FW TE A 3T 1) SFS-
s1e & mfas fvar 917 )

Bgral ¥ qrT T Sgrar ¥ sgrar ¥faw
5 sear fzd 1 oF ady gfwa 9@
wUa 9T H9AT §Ar A9 §7 AT, AT
wq fw gral # G1Er-Q1E) snagAy agd @y
2, amawt wfgg afasw @5 @@ FTIaa
amzAl &1 afasrgsy #7, faad Igs
s Ay e AN faw aF ) agh A
QAT A1 KT I AGAT @ITT A @I,
w7 19 39 ® a7 391 @
at arT w1 gg gfasr s@ A A §
il 1 iew Afmy afefeiz aig &
fog srr agt & w53 AIA N 7 wiw
¥ omr Ay g AT s@ AW W ag
qadl Y WiF gF5q &)

farata & aiX & &Y sy aref fan
t—2gal # oF &t famaiy ol DAY
Fifgd ¥ eF ¥ AgrgT FA waw
F WA E AdA ¥ 3T A fRed
famat 3, & 3@ &1 aw@E af ®¢
§%aT | ¥ S 2w F fol q¥ el T
# @ifasi & 97 A fafzzar 7 #

g—ag gnfax agi § o

Fg aTeagl & I i § 1 faaras-
#FZaT ¥ oY gyares gk v A IW A A
Him frgay gu 4—ag Ay Aw g fs
I $ 9w Iy & foar @, dfew o
ot gy ¥d9 (Few 1 s Aw Wy
A & 37 N are N Afzw ¥ or gwar
g wfex g7 it 3 dar amr gang
fear § ot 37 & Hda w1 vew w5 @
g g
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T s A N EE o g A
@ oft s agt TAfawa sTamr gy
g Kgar g f5 ang Zdfawa

aty & ff agwigd |

SHRI K. ANIRUDHAN (Chirayinkil) :
Mr. Deputy-Speaker, Sir, the main object of
the Bill is to give more facilities and con-
venience to the public as well as to the
department. At present we are having deno-
mination upto Rs. 10. By this Bill they want to
have it for Rs, 20, Rs, 30, Rs. 40 and Rs, 50.
At most of the post offices, especially branch
post offices numbering about 1} lakhs, even
the existing denominations are not available.
Therefore, firstly the existing denominations
should be made available in all the post
offices. If you want to increase it up to
Rs. 50, why not increase it upto Rs. 100 ?
It would be more convenient to the public
and also to the department.

Coming to the convenience of the depart-
ment, of course printing, packing, colouring,
sending etc. are all there, but the people
expect more efficient service from the postal
department even about the existing facilities,
If that is so, the satisfaction of the postal
employees is a main ingredient. The post-
master of a branch post office—there are
more one lakh branch post offices—gets a
total emolument of Rs, 53.50. It is a hard
case. He has no holiday, no medical facilti-
ties, no security of service, etc. This posi-
tion must he rectified.

The regular employees of the postal
department have asked for enhanced wages.
It is long overdue. Government has con-
veniently shelved it by appointing a Pay
Commission. Even an ordinary employer
doing some business is bound to give interim
relief to the employces. The postal emplo-
yees have asked for interim relief. They
have demonstrated and made representations
through their unions also. They must be
provided interim reliel immediately.

1 want to give some instances to show
how the telephone department is working.
I have dialled from my house in South
Avenue here to my home in Trivandrum,
the capital of my State. [ tried frantically
for four days and the reply I got every day
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was “‘line karab hai”. 1am afraid the
postal department is zbsolutely kargh. Some
weeks back I sent a telegram from Bombay
airport to my office saying ‘‘Reaching even-
ing Attending meeting”. It was a phono-
gram. I went there by § o'clock, attended
the meeting and came back. But my phono-
gram did not reach the other end. Next
day I came to Delhi. Fortunately on that
day Icould talk to my office and they said
they did not receive the telegram I sent from
Bombay airport to Trivandium. So, the
entire system should be either re-oriented or
scrapped and rebuilt. There should be more
efficient people with better emoluments and
there should be efficient machinery, We
should have postal orders of denominations
up to Rs. 100 in almost all post offices,
including branch offices. The employees of
the postal department, including those
working in the branch offices, should be
given enhanced salaries and interim relief,
When we contact the postal or telephone
authorities they speak in a language which
I cannot understand ; it is Greek or Latin to
me. Since people from different parts of the
country are living here, you must make
arrangements to give replies in a language

which is known to people all over the
country,
SHRI CHINTAMANI PANIGRAHI

(Bhubaneswar) : Mr. Deputy-Speaker, Sir, 1
welcome this Bill, which is coming after so
many years, It will take another 20 years
for another amending Bill to come. So,
it is better that they accept some of the
amendments which have been given notice
of by some of the hon. Members here.
For instance, government can take authority
to increase the value of the postal order up
to any amount they may think fit.

Sir, with your permission, I would like
to refer to one thing.

MR. DEPUTY-SPEAKER : I am not
allowing ; Members are snatching it from
me.

SHRI CHINTAMANI PANIGRAHI :
Recently, PMG's office has been shifted
from Cuttak to Bhubaneswar. So, the staff
working there are facing difficulties about
staff quarters, Already there are about 400
employees working in Bhubaneswar postal



259 [Indian Post Office

[Shri Chintamani Panigrahi]

establishments and now with the shifting
of the PMG's office the number of postal
employces has increased to about 1,500, So,
immediate steps should be taken to see that
they are properly accommodated,

Then 1 share the view of Shri Lobo
Prabhu tha* the salary of the extra depart-
mental employees should be raised. The
last time it was raised was during the Szcond
Lok Sabha, and that too on a motion moved
by me whea [ was in the opposition. I hope
the government would take earliest opportu-
nity to increase thc emoiuments of these
employess as well as the village postmasters.

st fow we w1 (wyadY) ;o SuTsTw
oft, 59 fadow & wfed, a7 1898 1 o)
taz & fagd ¥edla @IHIT ®) I WO
a% gz WIE XY FW A arga &
wf ) JEFT 9T W FIAT AT §
gy fearfaima ® agr wmey § A
R 1935 § g g€ vuF Amga 0 A
wiaT =gt § f5g s 97 50w
*7 Gagar fegr qar § 7 %ar 1898 & =@
WY a1 1970 & qurg wo¥ § g IJVAT
g A feg ST 9T Wigd qAE w9y
wThaer fear &7 w@A sz g EY
M asa g, @ & wd g
g&Y § 1| A1 AT 9T gy A1 e
afeqqic fear ¢ 7 wad € oy aga NN
7€ ¢ @7 1898 w1 U8 wqAT ATA W
T H AT | A @ TR A IE
o ¥ ag M2 Al g &Y AT X FUA
O3 wifgd 1 gad v wAY A€ oy
¥, dQr Nod ® @@y W guir i
fenfaig=r ga & g« g=1 far agw at
FrEAt v afET g qE @ ag
¢ f& & gz g ¥ fraar &
@ Y RS aE Y XA @ @ @
N WEwT FHIET §, B A IR @i
famer FFT IAN a7 FL a1 arg 99,
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Wi | wag A 1@ Gy g ng )
af@ oF oo A AT 9@ s
Y71 W At i 3 F aandT A Wk
agt 5 ? afs o Trgd § fw Neze aigx
1 TEARIS SYIAT G W 17 Fnl & fog
gfgar g, &t At sfqga & 10 9% #r s«
FY o1 F0Y &7 AL F § 7 AT I wY
2 §% w1 T Nfay, 5 W w1 F%
Afa 1| 93 1 ST aww ¥ FdAm
37 § IT &Y @AY gt sl wAT andx
¥ gF1a3 § a9q vy AfsT A9 gm
T gt g FTAL GE

o ST A FIET IqRT WA § I
%1 38 % foq gHa A8 § | W A H oF
THT s H1E3T @e foar k. faws
FATEI AT fRAr) 5@ Y37 A Qy
qET FIAZ1 gr BfEq wig arq G
it w1 A wmEr Pdar wfza g ag
FAI AN BT AFAT & TF AT I &I
qew ®F < | 19 qrez afww ¥ afed
S Y, F FTAT F, AN GIIT AT
wifgr s ¥ gaifcor g e g &%
FUFI ERIAQIT & F17 TG FTW
a1 wEW FqW 9L U @id @ W@
famt & @I § agi #g91 maAe Flwde
men g, offq wfamt @t aar g fs
39 ®T TIF I FT /A g7 f{Gwig

I3 & foq & g g g
qAT MET FT GIW A9 A AT 2 | BN
AN oA mET A qr I W AW atw
|1® FT 3G AT 7Y T § gFE@ST §T
fs sYaar argm & s7ar % foq ) Qv qan
w4 a1 ¢ 39 A fow & Arq ¥war Har
2 wgig 3@ w1 oAam Ad A d
1w & s v ¢ 5 & & feg
1 771 ST oW AT | 9By A { og



261 Indian Post Office

aqtar At o, AfET A Wy ¥ FaAr
wg adf Ot 3 wegfavan ¥ fag qifs
qQEI J737 A F57 Igiar fwa a¥
€7 §a qiat w1 @y g1 ¥ w3 @war g
f& qgd ao@T BIN 43T MWA 97 FAAT
# fag

il a2z & arT grEAwmas dT w)
FAfag N @A 2 qqar g a7
STIZT AIHTA § A7AT ¥ TEANIS & fou
afarag gTATWAF HZT F | 3Z ;W
EIHA g AMA( Y, TAFE AIT SAE(
AT §, AT TH ¥ (A0 AIFIT §7 &

LARGE S

g Waedaa & @y &
Sifad 1 gt T w Caedoa suar
g @ ks wng T & At
g f& awa fyvm @, fex ®w=
¥ ¥ feg gat Fr3ze 9T WA e
Ay fadga § fag del wseT 92
WTAT EWIT FARAT F AN ATATT DEE
wifeg @A & feg @ aft @ egAl
! 91T AT L0 qF 77 F FE A G2
¥ faeaa &4 aray | ¥fET g FIER
a X F6) e 2 fr FEar € fF wam
¥ gq ghawr & fodt *w w1 @ g
AT Hiw @ & @4y A8 & fv A
%132 9T A ¥ FA4r f1 foa asdie
et § 1 TH aTE IW A A0 [y wifgw o

Tl Atz ¥ §TRAAN FI9 W AW
3 1 A7 §T AT $9 W g fear
3, diezw ardw w1 A sRAE fwar g
wsaT g9 e} fF (EIRaTR 3O ITeN
qﬁ@agnﬂmﬁzmmm "o
w<HY qm fF §SOWAw o § a1
agi1 sEm wgr f @ ar agl, sfex
sUaT I e g avg ¥ ovws § faw
@ ¥ s a3 7 aga & MHET E
8 ¥ W fowr 3¥s 9T s v fell-
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ATT HAT 9T (EANTE TG KT (-
T FW LA AT IT §T o qF AT
TET TEAAIS TN, BT A9 AT AG F
T8 & faq Ifaq sgacar adr & ¢

aFal & am # deedal w1 gfa-
w1 qi77g fasdt oY, 3fFg et 97 w1
TG 3T gaew agl &1 A gfwA e
¥ved qgd q1, gal &1 wewd qgy @7
ag W 7Y &, W ®@ At ghwd &l
T F1a2 § fued &t Aa5Y &1 T A9d
FIW AT FE F g 37 O N gharg
faedt mfzd ag faad @ a8 §, afes
g7 AT g qr giFa 61T | gua
gt i T &

A1 agT W g &1 AgEAl e
sifrg ot fafeer 733 Y ;g dv 1 =gt
R a7 g, A HE Fg .}, dfwa
&7 AT &7 @1 § 1 300-350 §o AHA
f&ud 9T 39 3 fac av fear a1 §
T §H qIg ¥ IMTAY 941 IR WS
FC W g1 ANgmdw, FeaUd w6l
sargar q ¥ § gt & fog N
aYt 2w &) sqqear daga g af g,
afss gt 3 aamr Agi &1 war 9
|IFTL A7 ¥ g giawr & foq wm
FT TG & | AT IR FTAT ¥ A
gfaar X td § A & At a7 R
@Iw & asar §, AfsT 78 Tw A s
T A & faege @fdleges, A
% § ag =@ |

FmTATAR EfF wvw favas &
afed ¥ 3y TATT N FY g P A D
yu gaad @ fw 50 &Y wag 100 w7 T
g B e HT T Aar Al |geql a0
wgr &, 91T 9 e A 1 wHaT
10 §¥ 2 39 % s;F TAr KA qT §Y IF
® WA 9ET aFA g | A N Y e
arfem @ oy § 97 9¢ 919 fasfed
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[t forar W et ]

wft AT & 1 wgaAr ¥ oF gq fedtaa
¥ grz mfisw &Y ged af @UT )
Fgt @Y Aar gz AreeT 1 99 & foy
a7 gx #1 fasfasr @y §1 g8 &1 K
s AT e & Ff @ AT Qe wERy
T | arT F) &Y A ok & wf A gmw A
wiq s Wfgd fr agi fsadt ga &
widY § 1 93 7T TG A9 AT ANy W
@ gardy Qaau # fawwd § 37 71 atw
&e &< MaT, gt Iaar T FEIG D

gEar g |

sft W, fi7o wga (faerage) : STTeU@
wgiqa, Kfega qiee anfee  wiufqas,
1898 FT Y 91 9@ ¥ FHT I N
mfew & fog ag fafaz sm 4Y f& 10
WY aF & Qe W § a8 49
grar AfsT wiw gw W@ o &
wfid aq A1 ag=AT TR & WX qgA"
wifgy 1 oY dfcaw femifadoee & dvees
AET &7 99 F g7 w) @A ;wfgw fw
waar ¥ g & ax & sgrar gw ghar
NasN ) amrwmggR § fa 20
%o, 30 g0, 40 %o, 50 To HTA § IF %7
FIFET GIAT R, a1 IF w 41T AT gART
fod w®nr fd ane &9 @ w1 ;U
$T 10080 % T THJ §, a1 owT
wrrafgr i Wit va g & gw
¥ JTAT F1 SqIT ¥ SMII TG I |
fafen & @it & o 74U o § 5 faay
ad fefadgea & qrees ¥ & gaq
7 ¥ I3 ¥ g ¥ waa afr g
RN ymman fe 100 g0 femfaies &
qreza W gy ¥ A9 Fas ¥ w
eft &Y sy A WET IT W g
arfge |

£ frs gy e & fon &) aga & and
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§, afeq & ¢@ 799 saoar T w0 afx
Qs gfadw s et & fog #r gw
¥ w3, 7gi 71 feasga @ ay sw a K
YT a1 gFar § wWifs @ ¥ aga
arfwat &, 8fsq fag @ifmg sdw &
foq ag fadas =ar o § 99 & Gey

# T9 gag AT § FgAT Tgaw g

i v # g fadrs W
audT FTATR |

* SHRI S. KUNDU  (Balasore) :
Mr. Deputy-Speaker, Sir, you will appre-
ciate that we hardly get an opportunity to
discuss the affairs of the Postal Department
and, therefore, you will pardon me if I do
not directly go to the Bill.

MR. DEPUTY-SPEAKER : 1 fully
agree that there is a lot 1o be said about
the Postal Department., But let us seck
another opportunity for that.

SHRI S. KUNDU : 1 would like to
touch two or three points while speaking on
the Bill. 1 agree with many of the hon.
Members who have said that postal order
should not be restricied to Rs. 50 and that it
should be enhanced. 1 hope, the hon,
Minister will examine it. As my hon, fri-
end Shri Chintamani Panigrahi said, let
us not take another 20 years to enhance
the limit to Rs. 200 or Rs. 500. I think,
in the course of the debate on this Bill, he
will accept some of the amendments.

Sir, this Act was enacted during the
British times in 1898 and also the Indian Te-
legraph Act. When the British people enacted
these statutes, they put in 50 many provisions
which were meant to see that during the
frcedom struggle, all our activites were
curbed. Mow, the time has come to amend
the statutes in a comprehensive way and
not by piece-meal.

Last year, when a group of primary
teachers of Lucknow sent a congratulatory
message to some of the teachers here,
the telegram was with held. [ raised the
matter in the form of a Short Notice Question
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and the matter was debated in this House.
We were given a promisc that this obnoxious
Secition 5 which gives power to a Collector
or an officer to withhold a telegram on any
flimsy ground will be reviewed. And we
are given to understand that Goveinment is
going to bring forward a Bill. But nothing
has come. According to me that Bill should
have come first instead of some other
Bill coming here. Sir, if you look into the
various provisions of this Posts and Tele-
graphs Act it gives enormous power to the
Government to do whatever they like. They
are not at all responsible for the delay of
letters and telegrams. They are not at all
responsible for the misdelivery. They are
not at all resonsible for the wrong delivery.
This Bill is completely silent on this.

How can we get a telegram within three
hours which was promised here for a num-
ber of years? It is shocking to find express
telegrams being delivered even after three to
four days. I have filed a lot of complaints. L
got sick about it. Mr. Lakhan Lal Kapoor
sent three tclegrams to Kishanganj.  They
reached after four days. Some of them were
Express telegrams, Is this a Government
or a chattering club? This Department should
be abolished lock, stock and barrel and the

people must express their anger. I wantan
assurance from the Government the
telegram reaches the addressee within

three hours, the Government must compens-
tate—the Government must not only re-
fund the money which may come aft.r six
months—but should give a fine for not de-
livering the telegram in time. You go to
the Indian Airlines and you ask whether
your passage from Calcutta to Bagdogra is
Pucca. Don’t get the confirmatory
news even after three days. If you have
some job somewhere and if you do not get
confirmation of passage, your money is
wasted by going half way to Calcutta,
Sir, these people cannot help us even
though we pay a lot of money for this.
The Minister takes everything easy. 1 wish
he were a little more active and dynamic.

Another thing 1 find particularly in
Orissa. Even M. Ps. letters are just kept in
the cupboard. It takes months and years
to find out whether one post office is viable
or not. They have made rules for backward
areas. These norms are not applied. They
are just kept. I have brought it to fhe
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notice of the Minister several times but
nothing is done.

One man was wrongly takcn out

of his job. Certain decision  was
taken. 1 brought it to the notice of the
Minister, but nothing was done. All sorts

of things are going on the Postal Depart-
ment. [ told the Minister that so far as
the Bubaneswar stafl are concerned, you are
doing a wrong thing. 1 said the strength is
more than 400. But the officers said that it is
300. He did not take any action in that.
Now the matter is in the Orissa Court. Who
is going to pay for it ? Would you take
any action on it? You went there and
glibly addressed on the opening function of
the new building. You did not bother to
invite any Member of Parliament there. This
is what happens. This is something which
has become unbearable.

There must be a well-defined objective
that if any village has a population of 300
or 400 persons, at a distance of say one
kilometres, there should be one post office.

There is the long pending demand of
postal employces for quarters and not even
3 to 5 per cent cf the employees have got
quarters. in some places. They are in a very
miserable condition, particularly the Class
IV employees.

The difficulties of the extra-depart-
mental post masters are increasing and their
casos are being neglected and nothing is
being done. When Dr. Ram Subhag Singh
was there we raised this matter one or two
times. After that it has been put comple-
tely in cold-storoge. Nothing happened...

MR. DEPTY-SPEAKER : I know, there
are many things to be said ; but let us con-
fine ourselves to the Bill now.

SHRI 8. KUNDU : All right,
you,

SHKI D, M. TIWARY (Gopalganj) :
This is a very simple Bill. But this occa-
sion has been taken to discuss the whole
thing relating to the Postal Department,
And the pace has boen set by ome of the
Members coming from the Heaven-born
service, Mr. Lobo Prabhu. He set the pace
and everybody else followed it. I should
say that he should have set a better cxample
in not dealing with the whole postal depart-
ment while speaking on this Bill,

Thank
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[Shri D. N. Tiwari] -

This is a very simple amendment of a
section for allowing postal order for more than
Rs. 10 denomination. 1 know there are so
many shoricomings in the Postal Department.
If you begin to enumerate them, it will take
not days, but weeks. 1 know that. The
Department is suffering from many ills. But
I am not going to enumerate them here.

There is one thing about the Bill which
I wish to point out. Whether the denomi-
nation is Rs. 10 or Rs. 100 or Rs. 200, the
department should see to it that the pay-
ments of these postal orders are made
immediately and without any delay whatso-
ever, in each and every post office, whether
it is extra-deparimental post office or branch
office or sub office or any office. It so
happens that when some money order goes
to an extra deparimenptial office, the pay-
ment is not made for 3 or 4 or 5 days even
and the poor man who has to receive the
money order has to suffer because there is
no money in that post office. This is what
happens. If we take a postal order of Rs. 50
or Rs. 40 and send it to a village having
an ¢x'ra-departmental post office and if the
payment is delayed then there will ke more
of dissatisfaction than of any benefit accru-
ing to the person.

1 have also found that this thing will
replace some of the pressure on the money
orders. When e money order is sent, it
takes sometimes months to reach the add-
ressee. Through this process money can be
sent to the addressee within 3 or 4 days.
You can take out a postal order. You can
put it in a Registered cover and sent it to
the addressee and he will get the money
there. Even il it is an extra-departmental
post office he should be able to get the
money. Such arrangment should be made.
If you do not ensure about this, the whole
benefit will go and the people will suffer
more because they will have to go tq the
central post office to get the money there,
He will have to spend more money for gett-
ing Rs. 15 or Rs, 20'and he will not be able
to get the benefit through the postal order.
So, 1 would request that steps should be
taken from the date this Bill comes into
force, to make arrangements for payment
of these postal orders just like promissory
notes on presentation, and there should be

JULY 30, 1970

(Amdt.) Bill 268

no delay on that account. If delay is caused,
then there will be more dissatisfaction than
satisfaction amgng the people.

15.00 hrs.

The other point that I wouid like to
mention is that even if the postal orders
gre sent by registered post, sometimes, it
does happen that even registered letters
are lost, How are we tc cnsure that the
postal order which is sent through regisiered
post reachcs 1he addressee in time ? We
have seen that several registered letters sent
from here through the Parliament House
post-office gct lost. Months are taken to
replace those registered letters; often, they
are not repluced and they are lost for ever,
and the rule regarding payments for loss of
registered articles is not adhered to. Nobody
bothirs to pay eth'r the addressee or the
sender. This loophole should be plugged
so that the benefit which the hon. Minister
wants (o give to the reople would really
go to them.

Since the moncy order fee has gone up,
the introduction of these postal orders wou!d
bring some benefit to the peopls who want
to sent only Rs. 5 or 10 or 15 by paying
less. This Bill will be a boon to them. But
I would request that delay should be avoided
and arrangements should be made for pay-
ment of these postal orders at whichever
post office they arc presented, just on pre-
senta'ion.

=t Wt Ko HIW (WAYN) : InieAE
wglza, & agt guar g fe owes
gy ®Y 97 51 fofaz &Y zq wi @
9.9 ©™Wq 9% ¥19 F fa¢ gg uiEdHe
& #1 H1E qAgear g | ww feafy
1g & & Qe anfwfes &1 wefafaedaa
wga % A Afefafeere §, agi au-
T fRA-uF waIesH @it N adg
AT A T 1| N I W @Y AwST
T F @ at § oF @ sngw Ay
¥ qrAY AT WIEAT §

P& 22 gomi & suamE & An $
¥ I { : ‘miigu ws glafay
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wudy | ggea A Forae ¥ Q@
fta fza as wrF 78 sy &, 705 agh
¥ e wredY & @06 Iard [t § 1 w4
& &0 qET g ¢ 7 ey garfEly
e ez oqif @ty & fewda war W@
¢ T1az 33 3% A HAW aF, TN
gzar N o ) A w1 @A
arsr Agr g |

& qiezs faarddz Y qefafaegaa &
TR § o safsana Segw 3 g § |
qg favig fear aar § e &g & g OF
qTET W) I W SEAER F AT
gqwen fear a1 & = fedy @ &
afi g, dfew fer N HoF wag-AaET
g1 afer sl a5 gh @ SEA-
zgaadt ¥ 2 A farwar g #a
fog #¢ frar & f6 AT 9T QRS
Fifeg ¥ qiw A 9T 2 | feadde ¥ ¢F
awae A foar § fr ag 923 419 TR
% ¥ foat 3 fr ag Ted 37 § AT AT
AN aTEdn , @ Feag ¥ WA
wT gsal § ; WA AQlad TA AAy W
wiw sud | Afwg NE @ 71 @ q@=;
agy e

fee & & @yar fe g7 Al & /AT
et wxar awe g 1 g fag ¥ & foar f&
q& arvge # § wT R an'ﬁ, agi
e § W1 WEUF Fa} qa3-9%Ed
o1 ) 2erar fear wan & | A AQA X
g war TG faar mat 31 & a@ giaww
i’ii'aﬁ-(maﬂa"&" | UF E-9TE §I
7g wfamc § f6 39 L awwii‘t wedt-
zgul § R faqr =7 &ﬁsj
l;wrﬂi?mtﬂéfi%r& oz I i
qigdt s & W@ fona & g -
fefafie § | ag A& A o a%AT @
fis ez qrEe ¥ deg 7@ ¥ § T A
ouTg W @% ® § ag fawn A
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ofesiz 2t mar & SR wdEa & o
¥ H5ad § gfagr 9T F1 A KW, @-
fefafema stx gif-3feeda &, 39 A1 q@@
7 &1 sqiT ArA1 F1fET 1 F AT FHied)-
TZoeET ¥ oF THIGIT 6T QATIET E,
#fea ag g% adi faer &)

& gawar § fe amag gg qF dvaw
& fufad ov o qarw 1 & arg & Yrag
Fagaggat Hq@ s®€0 1 qag
ag & ¥947 FETTE 4 TSR €F
frgafi W& sradfdadi g
AT g A Nz A W g @ aA W
ey A1z a1t 7ifgm 1+ a7 g} 7 T
# garad & s & aod @ad 3o T
 IBF |

o A AW W@ (FAENGR) ¢
Jqreqsr AZEA, WA A R A gfegw
ez ATfwT naz, 1898 & wra 45 ¥
9197 T & foq o fadas aza &
AT @ @, K I F w@Ama sa@rg
&1 72 a5t & 2 § fead) & wifiaat g
gaR fFadr frafaf o gk &1 qiw
g1 # agi 9T A, Ewgaa (gf wmfa) o
AT gor § WiT Wi & woerey awg
atg M gfaerd 39 framal av og'w @
g1 wradfig geea & S wgr g fr
oz s &Y gfear giw gane st
WEIEY 15 Ty aF 7 AfRa 7 @ W
qie |Y aF * AT ¥ TP IF T]GPIA
wifgq stz 2 feadles aw (o) &
g & ac 78 sqxear @AY =rfgg

g fawmr 7 ¥ § #THr w17 Feay
2139 A g Fw Ol F Qe anfiew,
g g TEay, fo @o o Ao WX
dqro o @Yo afe @ §1 X amar g
fis a¥ a8 FH) # TH-WIT HAY QT WA
gravar g
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[ agar sarz FEw)

tw fadas qra g sgaedr &) a0
@ & froqw T2 & qleze wde F Wiy
frw, g, IHg AT 999 BT &
Afadea & dees wEe A Jd &g
g 1 S| e o ofugd 7 gwa faar
t, amfadnT & ant # 91 fofazaga ag
grar arfgn, afes e #) afas ww
* e AIET AT FW F N F faNe
s aifge, aifs andt 9w %7 s A
1€ g HIAT A ST 92

§ ®a wgiey & agd@ s w@v
g X 3z fagm 1 ¥ dug-mmedl ®
fa=r<t s gwia) 9T fa=re wear mgd
g affa @1 No ¥ 59 @15 ag A
wigd f& dag-azedl & gru fay na @
€ garal qu s qus fear sl &l eq
¥ gmfes arw s7ar 1 glaod & a0d
& ¥35 uF g1z E. D. P. O. (gugng) &
fae & s as feewar @rg, ofe
g MAAI F1 FH A G awadd F 97
¥ faan mar §, 9 gug-agel & gal
qr 21§ sg1a g W &

& @ faw &1 g sw@rg el
wigm g f @ a § N fefazan’ 7
@AY &Y T G §Y QU AfqHIT
fear w11

SOME HON. MEMBERS rose—

MR. DEPUTY-SPEAKER : Two hours
had been allotted to this and we are coming
to the end of it. The Bill is simple one,
but many members which have spoken have
gone very wide into the field. Il we go on
in this way, we will not be able to keep the
time schedule. If you agree, we can have
one minute to each member,

SOME HON. MEMBERS : No.

MR. DEPUTY-SPEAKER : Then they
should seek another opportunity of discus-
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sing the working of the P. and T. department
as a who'e. If you agree, I will now call
the hon. Minister,

SHRI RAJARAM (Salem) : Instead of
our secking another opportunity let the
Minister give us an opportunity.

ot qutarr STgT (@gET) ¢ IITeaE
ARTq, M9 €37 *1 75 fagaiq fawisd
f& a9 gw fagg gt s@a  feasaA
F@ad | qeew femdaz & awad
aga & AT g ) @ arE # gy egAr

agy &1

MR. DEPUTY-SPEAKER : The wishes
of the Members are noted. Let a proper
notice come, it will be consicered.

o} qUIAT P : INSAA AT,
gREmagy s ew g M fogE sark
¥ wd § A faw qrees feurddiz &1 A1y
g€ AT 91 AT azr =gy Famfaq
a1 qar A3 fagy fzal & a1 Su - gaal
tAefeega 9 wf §, 7w foq gw =1 78
Uz § fF ang ga Sl Y 9 F FO%
97 fa=iT w@d F1 q¥er framd

MR. DEPUTY-SPEAKER : On that
you should take amother opportunity to

speak. You wish that this should be dis-
cussed separately has been noted,

SHRI K. N. TIWARY (Beitiah) : We
quite agree with your suggestion that some
opportunity should be given to the Members
to discuss this Department because Members
have got many things to say about the
mismanagement and bad working of this
Department. So far as this Bill is concerned,
as there is not much to discuss, the Minister
may reply.

Wt mgow  afgroe (dwam) -
gqisas AR, & 747 AT w1 o= ¥
AT femrar wgar § fs it ang A e
¥ 1 femfadas agr fkar, w@gi as

"EX ¥ 73 § fedt W A AOw aifeg
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¥ ard Gar gea fas smam e
# feql g2 ez wifve & wiw Qe
arfea & wrd oY agi g@ar qa7 A gar)
agi & @Y #AY andT Y faze A & 39
forz & srgarc 3@ wiw q1Ee AfEa N
AT NAT AT § 1 T F NF W Sqrav
waT A QAT A a@ raA wT @
qieT ¥y wAT g W oWy §
ar wlw Qe mreeT I AIRE W)
I %7 9@T 7Y & awar | L&Y g A ¥4v
Xaamw grn 39 w) dar femm #1 7 AR
amm 717 sifag 100 597 & ez MET
aan, & gix A wifeg § af=ar av ag
wg am fo A o Jaragi g1 fecar
Gar ¥ S FY, I AT F GFT AEAC
q¥M HT IF &1 gl §ar I A @+
&) WA AT IAT WA F 1 Hw ¥ qgh
foaaq o wig Qe aifsdw 3 § =@t
97 uF 439 weex far § fx @y =
§99 g wsar § 1 3§ ¥ ergady o
, edwr €9, qEF¥ FAg WogAr
2 1 A ogi ma #fqe 50 wed w1 ddE
g §Far § qgi AT qZ OF NEF AET
wmAarag S0 wg wr g omr ) fe
TF WIS Sl W Qewe, feem,
fewz aitrg A fasn | wafeg qree
FfEIT o 7@ I & & IT & 7w
@@ & fag fr s & QA=A 9@
AT G & A EES WFT WFAT I *
faq sar sagear 2wt forg & 37 & dar
gia fas &%, @ & fou @ faerc
sIfau |

off AT Ty : Swsaw w7, ¥ga A
wAAg agedl 7 949} faswe gw fadgs
Fada ¥ W@ ot ¥ awFgrg o
T FT FINT FIGE ) 97 3 927 F oY
sy difaq 0T § a7 s a1 &

TG FEA0 ) N GIT WA AN F oF am@
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3aré fs mt wrdw #) g sara @ ek
qezS A1Ed &1 wAlOT AT g, WA
AT AR FY ga 78 fasrdy 1 mgwI<
arzfad} &) srgar og=ar &1 gw A
faa 2 &1 ¥ $21 & s yrE @l
§ 3R ¥y A fazdt ®www
A9d &, 39 & smar Gar a¥ gar w4y
fofer qesr &3 & oo s@Tggar &
At Qezw AET "EAr qgar & Wi A
aET ger qEAr g1 qg D wigfewd
arg gy 7€)

ot g A : ¥ A fogduT w1 ¥
far g

oft 3 fag : 9gi a5 wAT MET WT
ga9 § wAr and A1 A fag & ma Ja
w1ar § 9 ¥ qT MFT 997 AW HAT ¥
Nes aET feHt Fmard A g w
TFAT & AN FT qFTAAT qzAT F 1 AY
a4 €T 7Y fedad sw & g F A
qEat & WYX A@) 9T AT KT G497 27 qyar
A agwR W s ad s F dar g
T Tq fou 3q &) Sig 91 saEr g o
ag Fra agrd ot & 1 AfsT aga a1 aq
¢ 1 Y =9 & H1T 39 g and § afFA
@ A wR I QA NE ) NEw
ET XY A1 §F WAl 7 7 fF qvezw
aET FY 50 ¥YT K1 gg 7 W@, TAS AT
#19 &9 1 g2 100 §97 T T | §g AA-
A7 gzeat 7 w71 f5 g fadas o 440
T qid A 7y § e g9 Tk & wd w
IS0k & & 7 ag gw W w6y
foad § ? ag wiac sy w1 ¥ & wfgg
aifs feg gag Jar Y W $T 9% 1 I@
¥ fou QT AT a9w) q@P A WIAT 9%
giifen fam & 57 ag @wa AN g9
AT AaTRAT g @ a@ Haga g
ag 4% g Ay @ ¥ f§ gw aw
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[ @z fag]

T fas & §T ¢ 1o g6 Wy & foq

T qure w9 & faq, fee i &1 &
fas ot at sl @aw, &) = R
foromd, A s focdmd, @ &
o g6t fam ¥ oz wffg & & fs faw
& w3 oY Femifasrm saar g af aar
%, N ¥ A7 | §T @F; & a1 §T
&% | @Y g < gagq & ag frg §Aq
&9 93 faare g 99 gAg Ao A
g I & TISIT FLT 741 (5 g «/gd
wrATqE g AT g9 F AEA A W0 E

$g IR W IIQ TC A EW A
dafas AF 41 78 & Afpr o i ag
BT AT1 UF A A@ (99 F FIT
ferard st 3 wgr ag aa fawgew a7 &
g gy € fF Qezs €T & srw a7
sredt WY Iz YT KA ATET AX F
qIes T { T AT A @ I Afay
Hagael wgw a% a1 I@ ¥ fog
gfaar @A Tfgd vial ¥ qwz enfeds
H oY 6 98 ) 9g 99 ® agi [w AL A
qar faw my | 78 waew 1 Wfzo ag
ad # %t faaga A 1 A aw @z
atg @i § e av qes afedsr & 2@ AN
gfawr § 1 ¥fsx g ez sifwds #,
wiw avez anfeds & ga ag gfrar 2 ad
a1 & sqifs 37 &1 911 FAT T@F w1
ufasre § | &) 9g 9@ faare $F amgw
A I @ F Ffaam K gw
@ i zw fofaz agr as
UL L L) PP

ax g9 a1d 9 W faw ¥ ddfam
i dfFmagverf A HF am
Y oFer feqrédizer o ez mreed &
T & A& vy A wgr AT g AT
gzeql A it IE R fesmral S
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Y 09 7 Fgr Aegrw eAw gAA W D
g waegl feméitea wiw otz mwiwew &
a9 # 15 v qifgs, fag swa 37 &
foe 1 3a gng quezr femddem A
Giezda § 97 & fou ot ag €ArT WY
T W qT gH WA REIF@R

for ws afafs fages T sdife o

uresr feqredas @1 & AEAS i1

FAger g, ga ¥ & frasd sT A

gt }, qi9 9iw, gF 3§ AT SATAT TITAT

¢ 5% &% mial § AT 9gAr §, 39 A

dar $7 faeard, at g6 @ a1@ w

19 W@ & &Y griw fawrT @ aga wedt

T 9 g7 oF afafa fasrd o) g9 am@

93 fa=g w31

TG AN aig oy FFr A g1 afal &
atdl & feg stgd o fag o A
falg 9 & sgr f5 @gx & &«
gfaard sarar §, mat & Sl w glana
&7 § 1 ga N gfawg a0 wzd § ok
sqEr &ar Wgh § 1+ foaen " ag 98-
FAT GIe® aiy ¥ @F aYe ¥ 95 W g
39 § ST e aga AT ard gw
AgE ®1@ & & wrEl & w'aw g glawg
Rt agid 1 fFT gard A ¥4
drmg § faa ¥ ga 49 g & 1 ST WA-
A1q g3eq 99 & foq garaa §ar @A
F& wET fiv qi@Y & S w1 gw E91-
T o JqIRT & W%, saigl SIwETA oY
@l® g%, JATaT JHEE g A1 THAF A
qT Y g7 Nz wifedar w15 a%, W ¥
fou @ Y gona g T SgTEr dar
g fas o aY g7 A€ T@ 9T AW
sAFferdac g gmYgsa }fr
g9 afas gfaard agi 9g'<1 &% |

1% AeE & e § 58 amAy
gzeql & v § | HIfET € Fnear daw
gt faoqrr % agf g @t FawriY & &
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ug 3iF aia & f5 S5 gfama il &
A% faw ad § ¥ A K 7 s
o § 1 ¥fwT 59 & oY 28 @ av
¢ fF mfusw qar fadr &t st earer wwia
g AT asd 1 s 7 gMO TG
drarg § faa dar g faearg san &
@ A Nafgw 73 gawad §
f® sarar dar faw oY smar saEd ang
A ufas ¥ sfus Siai §Y =g gfaar 2
|/F |

SRAVANA 8,

ot aew WA : A ¥ feu aw
ad § dfga amim Zard F foq 7
FAF §

ot ¥ fag : 9gi as 7@ W& &
1k # AT DA 2 a1 EWBT qAT 9T ALY
fawar &, @rgd @u« @ s § gEd
nzafeai @Y o § =@ & feq dar am-
#rz gzegi ¥ wim wr g 5 A€ gAg
fafewa fFaT g R g9 MaT H @ &
F9C faaT ), W w1 FAHT KA
T & fou 91 vy w@ Afag e
e o T & A ¥ AW $TF 1 990-
sq§ Wglad, T9 AgFA w1 wfassr qgw
w1 HwEr O1, MW W WM <G g,
¥feq ag &% ¢ % €& ¥ g wfAai ar
@Y 3 1 wng Ig & Y @A W §
uraalz gt maT §, QYex WITET dar I
7 AR §, SR & ST | @
amal §, MIEET § A9 A @ €
grt sfwal & T A gaR ngsd F¥ Ay
sfomgar &, T A AT F i} H gw
qaT FT HANT T g% A W TH F I-
nq w4 |

qew @igd A Saw & F—gR
@ & & wes @ag W TN W@l @
faw ®%1, 5 A& & 15 A= &1 w90
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wA sy arm, f@ @ glw w@-
AT | gET AgEal &Y TEIET F ant H
ot oY wid o€ §, g9 A 37 WQU F@
F1 w4 frar &, #feT o8 ¥ uw sfemE
F€T @ &1 WY w37 agh 9T @iF gar
stz qifeari &) aud fafAeer ara d
W) femt ¢ =9 & uF 17 g—ufar %
e fFul SET uFeleT &1 @ ar
I X ARIATIAEAL FFAE | TF
fou Y atg ofear sid a7 @ age
2 § 9w & fzarf glar & a7 ax 7g
saet 7 § wig fr afear 0w s9daa &
qET A TNET 2 avy § At Ig 9T N
Sarer @< aiyar, 39 &1 afamid as.
W W1 AEEAT AT FIHIT 3]A &) FAT ),
aq Tg WHEATES I gFAT & |

ot fao 9o W¥WM: Wq ai7 F A
fear Y #3 o & qgt Fed frar f
Taqer qegae §, wgl o Fw g § Al
Z82 wAoqte W1 agi fam gwr §, agt ?
fear aig, affa sq &1 A oEE A
o1g1 |

st eaefie fag @ w1 Y ofwr @,
oq THo o WiT & IT K FE AT
wnifgz

st fag: & g atw wea-
FOr ) HAT QAT § At we fadar

uw fasiga gg &) af fs afeardz
¥ At ugsN & amat feaa
wima § 1+ & g awwar s fed Wy
a%gx ¥ gad) fgena ghlt fs ag qifsar-
¥z & Yra< ¥ fgaq aimar Y

ot frr sfeer sz (wmdzge)
Al & Al atad §, @i Timwsy ¥
ahx g
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st e fag : 7g a2 Afeaw @
) FRAT g ST AT AT AL
FE A gw 99 F%IX % fawis gea &
ged ®1aTgy s fow 7 var wgrd,
fadl oY Frax qifegqiie § TaT g0 g,
R F1E AAF 1 ATATT AT TET aveY §
f& #1% awa< fdt wear afeqre &
Ul Sedlg T@ar g ar fedr €Y A
oY wifog ®1ar §, W19 I WHAT H
AW gH qOF GEA1 S a1 g7 96 ¥ faers
&3 § g&q uggA &7 |

"y & araeq § wifear off A wgr—
i g fragagaamrass §, wo ¥
dr-ie afraq ERkede—As, ames,
afuigez, fager ot §, &fFa agh av g
fedt gw A w1t w18 far @ 1 S A00-
&t ¥ qg¥ qew fediom gt ar, foew
are gv & qreee fedtaq gt wig foar
¢, ¥fgig el ZAME w1 sa-feataw
@erg1 Am ¥ 3040 Sgl 9%, A
@A §T-aUN Wy 9, snay A agrst
#, agi o qrT AT EANNA 7 glaar ]
%1 sge far § | Jram F o ogh arée
wwar &, wgi 8 see-falEs & oAl
oY g AgY 95 T it d, IT TwiAl &
foq g QY am @ § YT dET gEwd
& @ § fF @ex ¥ eg agh 9¢ ¥ glawrg
X g% | wafag waw & foq gw e qd
famar § ot ot g3 ot @rva @, 3@ F@
5T AT TR )

ow fosras g1 ag #t fe @)
gefaa) ® wxet agh § ag W &
Famg & s § BT ad v
qigar g fs sare 4 &y agt ¥
15T CATSIAHT CFRSST KT HIIFT g
Ny, dfew qg o & Fawy
wgT & & A ar any § ) fagw faA)
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% avgre ax faai am aqr, g gw A
78 frvrag &Y 7¢ v g otes qEqETg-
¥z QFATT B A wed v & afsT 37
§ 3T & S0 8 fagie &=
LUCIC I A G T O e g 3 s1ifs
T Mzm & Fez FWE g & o
& A 99 ¥ oF ud & & fr Faw eqfaa
w1 faq gord & wra e 2139 9g
TN W1 39 W gAwy qE wigg ) @y
fee 1 afrgz & w10 701 ¢, 9 @
afgz # wrr st wifzz o far
A A N Iw W fomz a@) foar
xrqar

SHRI DHIRESWAR KALITA : It is
not being followed.

SHRI
followed.

SHER SINNH: It is being

afea gg < oy § o zat gral &
Gaigafedl ¥ wror 8, ag @
WIr % dl| fqar g, 9 3 & FeOz
T § aY g% 97 91 33 &Y 5 gFd fy
HIT FT T gET VI H gar §, s a0y
afe ag war sl A §, A o w9 ¥ Ay
faar siam, Y@ gw Ad wg @y
#fFa faad) qmde § 9z 530 9@ 0
agt & e At wfgd, 99 % wew g
wEI AT gart @Y 1 Al & WIST Y Sy
wWwhgasd i fragid M & am
®@ & fog, 37 & aF 97 ¥ faqg @
a% IT FY WG AG WA, aq A® IT
F1 &% TF1T F a1 T8 FT FHY

sft wsaT faw ($o99) : A wdla
A sz @ & 5 qaqw & Q=
wifReY & 97 ST WA Y A & A
A fagre & Y a& iy §, dms @
W ¥ d §—wn  fggemm ¥ ange
F A § 7w gmi dfaw ¥ an foar
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2 feoF fged &1 ot get gl #
A Al wT qwar ?

o fre fmg ;& aY Gar AE wEr
& | ot oF Aty gzem 7 foswa #
2 5 ogw & & A A F A fear
AT ¢, 9T @0h F S w) Awd F
agl far onar &, &7 g7 T a@
gada Al fear g 1 &Y sgr Y fe g A
uw od @ g agt &Y wan w0 @A
FEL g1 g F WTE I ATAAT IH
fo et § & 37 sY 7zt & @i &)
qar w3 2 1 N agh & SNl A TJd w
au% 4%, 99 ®1 g agi W@ @q, aife
agi & Syl &Y 216 qFT ¥ Far g aF |

e ag aed aff ¢ fv ag st adl
Gar gar & 1 W arEAr agt T owmr
STAaT &Y, ®a1 ot T2 gar ), @ 9
1€ qraedy adl § )

SHRI DHIRESWAR KALITA : What
about the construction division in Assam
division ?

ot e fag : @ ¥ graew § wew
FL & TAAIF T |

st Aoy yary (atents) c @ ®
fawrm & ag Afq § ¥ fag 7 & oF
gaT § afas ZAET & Igarear §, agt
T FERWfEF AT gmA  &SER
gt 1 g MEg & AT Iefgamt
& gt Wad, I7 7 FEAT OF FAT F
wqraT &, ¥fwa oot aw agi 9 AR
few ESHT M sgaear AgF F MR
qiw @: 79l & T W oEEATET A gé
pafpr e as g Al gwr @) K ww
graey § fiF-9C TH AF N WA gw
4

ot e fag : agt ardifes oA
ORET A7 @ g

MR. DEPUTY-SPEAKER
tion is :

: The ques-
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““That the Bill further to amend the
Indian Post Office Act, 1898, be taken
into consideration.”

The motion was adopted.
CLAUSE 2—(Definitions)

MR. DEPUTY-SPEAKER : There are
some amendments. )

SHRI BHOLA NATH MASTER : 1 beg
to move :

Page 1,—

Jor clause 2, substitute—

- ‘Amendment 2. Section 45 cf the
of section 45, Indian Post Office

Act, 1898  shall
be re-numbered as
sub-section (1) of
that section dnd—
(a) in sub-section
(1) as so so re-
numbered, the pro-
viso shall be omitt-

ed;
(b) after sub-section
(1) as re-num-

bered, the following
sub-section shall be
inserted, namely :—
*(2) The Central Govern-
ment may also
make rules prescrib-
ing the maximum
limit of amount up
to  which postal

orders may be
issued from time to
time”, (6)

SHRI SHRI CHAND GOYAL (Chandi-
garh) : I beg to move :

Page 1, line 6,—

for “fifty rupees" substitute ‘‘one
hundred rupees’. (4)

My amendment seeks to substitute “one
hundred rupees” for *‘fifty rupees” aad
this has received unanimous support from
all hon, Members of this House. I have
three or four reasons for moving it.

MR. DEPUTY-SPEAKER : The amend-
ment of Shri Bhola Nath Master goes
one step ahead of this amendment in the
sonse that it does not prescribe any limic
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[Mr. Deputy-Speaker]

and the Minister in his reply has indicated
that he is willing to accept that amendment,
So, if that is put to the vote and accepted
by the House, this amendment would not
be necessary.

SHRI SHRI CHAND GOYAL : No, We
do not support that amendment. My amen-
dment seeks to raise the amount to one
hundred rupees. The value of the rupee has
gone down so much that Rs. 10 of that time
is equivalent to Rs, 100 of the present day.
The postal orders are made use of by the
students 1o pay their fecs. In the Rehabilita-
tion Department they accept deposits only
through postal orders. The Indian Post Offi-
ces Act, 1898 itself says in section 45 that
postal orders can be treated as equal to
money orders. This is a very convenient
method of making remittanse of money. In
the Siatement of Objects and Reasons the
Governments say that this figure is being
raised because :

L a member of the public who
intends to send a remittance above
Rs. 10, has to make the remittance
either by money order or by
purchasing more than one postal order
of various denominatinas. It would,
therefore, be convenient both to the
public and also to the department if
Postal Orders are issued in higher
denominations.”"

1 do not know on what basis or criterion
this figure of Rs. 50 has been worked out. In
fact, the figure ought to have been Rs. 100
because even the poor people now have
to deal with an amount of Rs. 100, There-
fare, it will be convenient both to the de-
partment as well as to the public if this
amount is raised to Rs, 100,

Since pou are giving another opportu-
nity, we will avail of that for highlighting
other things. At the moment I am only
pleading that this amendment has already
got the support of the entire House. My
objection to the other amendment, which has
been moved by Shri Bhola Wath Master, is
that we do not want to give unlimited powers
to Government for issuing these postal orders.
The very section 45 contemplates that Govern-
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ment can frame rules. We do not believe
in uncanalised and unguided delegation of
legislation which will invest the Government
with powers to issue these postal orders of
any denomination or amount, That is what
that amendment would lead to. Therefore
it is better that the matter comes up before
parliament and parliament is taken into
confidence whenever the Government wants
to amend saction' 45 of the Indian Post
Office Act, 1898.

SHRI LOBO PRABHU :
add one more reason.
amendment runs to about 12 lines whercas
our amcndment is a simple change of
Rs. 50 into Rs. 100. 1 do not know why
Government should burden the statutes book
long amendment. 1 would,
therefore, urge that they accept this amend-

I have got to
Shri  Master’s

.ment for Rs. 100.

I will also take this opporiunity to
request the Minister—1 did not wish to
interrupt him when he was replying—that
he may, when he replies. to this smend-
ment, meet my prapesal for a surface mail
at the old rates :n order to relicve the very
strong grievance of the people that the
postal rates raised in 1969 have been a great
hardship to them. 1 do hope that he will
make up for that deficiency and 1 will not
have to stay for the third reading to repeat
my request for an answer.

oft fam w+g w1 : Swege Y, A A
gotaw ot § fd @ 9w9rE s9q wF @i
&t 7€ & IEwY I0g 9T &) &9 F fe-
frdgea «) arg & @i | 99w W F0g
8Y @Y &Y 7qr a9g § Iy ¥ ot aqr
9% § f¥ 1898 & 0¥ &9T &' akwg WY
MAFATY &9 I WC F aUETE T
A3 agm wadfey adwiz §  gafor A
s9q ar sifarst ge ) Afww s dat
f g7% wrow & mgw gon, ¥ safefae
NAARE A Yy ggsgar g foaa
ggt 9% ¥ FSt AwEISaAZ WX aAEng
¥ ggHa d9f, @A W FIA F9T 0§
wrrg df fr 79 §90 s ¢n §aT afea
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) Tt qeE AT AN fgena fe
fe Sa1 Fafafads s amgy § 1 W6
faz & 7fqr & Nz GI93 &1 &7 av §
AfsT QNI FTAR AF I@ 9T A CF
@A STE §, NFTT & T IAFT &
qeaey tad € f gad ) A |
wiifs fofaz @ g ¥ for paady
a1 wad, wu gwdifefon & @
wi@r AT agm gad  wafear
FIFAY | §F AT A AV G9A FT N FLE-
FX & g% § gawr W fofaz @t &
AT NEFAT & Frg IEH1 JFAG @Al
2 1 &Y atg § ggi 9T Y 50 # awrg 9%
aY &¢ fear arg 3fs7 A%l g8 atg
@138-q ag famar wifgg & foad faan-
fadsid & 91F 397 T | #971 ¥ gAwA §
fs fgrgeard & 50 303 A7 FY Qs
‘g 7Y gfaz AaArge ag sy ¢ agt
agdav 1 T wAar &v {faz wgar @
al gaa) W agr sy & |E g@ar
£q% 9919 4%, uF s9u, ¥F &94, & WO
W g ¥ feaifargsw 1 gar d R s
TIqT, 9T §7Q, IF §IC, IUH &C, A%
TIq—5q awg & feqifadmrg @ wifs
wad fafen w1 o qragdiag & ag st &9
Q AGT | HG AT HTA FATT Y A
wafoqa QY 1| aw Madw fawifed fw 50
4y & fray rees wrdc fag 78, 1 %o
feqifadgs & fwa¥ fRT 19, 2 %0 &
frad fed af  «\x gaTx &7 feaq fear-
fadga & drezg AET € as@ § )
W AT OF FEGT ¥ g § e Fram
A1 @ §aT AT F A awAIF 3, 99
ot i § e qaemm AR X amm
w<m g f w19 A FOIeT 8 qawg A
Ci

st wrer Amq AYEET: AT A AE(
&rm fe ot faw faaofia § 3@ sraww
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TS 19T G AEAT 3G TAT | ¥ R
g fag A 16 fzxaraz, 1968 7Y &
feararaltarey Qawd L g gw
q faa FT W E1 wH fad gmar
@t aig ¢ fe feafayam feaar gar
aifaq ¥ &1 g fegtoaa 93 & gar
wag T nar @1 w9 foT O Au gwa
e fEfeam & fod &= o
FI 3g SewrsT F Fam i 5 o
gr99 & fawiga 93 arangT ¥ wiv wg
waar fafarez @1ga & ora 1€ 9g¥ fs
gn %1 3¢ fearfaama & Qeza aréq
AFAT § A1 Iq gAY AHIT 3T ® GIT
a%F | ggi 9T Fgr mar § fw 200 %o aw
F% fzar wig, os @awa § w100 5o
&% fagr w13, gAT @IFIT W gHEAT
2N wgar & & 50 so @@ TEET WA |
afax tasr %g@1 &7 §3 7 =8 fqg
smEr ¥ga< @ & &% qar f2ar o
Y 37 & garfas ax S 6 wew
9% 3§ a<g & fear ;g |

A gtz srar g fr At agaa R
g7 F 747 FA |

S gEsht Tw e (wraE)
IS AGIAG, H AT HT 1T G/ ALY
BAT ATZAT 1T W TF ® 50 To W[
&% a1 100 %o 1 &3, AfFa xg & @y
Jurgau asgr ag ¢ f5 faw avg &
dfarg &% ¥ w3’z v A faawa Gar
NI em §7 1w
tar gyt @ & o afam sfefricw
¥ wToargEy drz At omar & aw
qliz qTEET T@ FY TAE Rar § fE
ey gy gt & 0 wand) S A
HAY Ay § 9 diEE ATEST ®Y w=ar
| F AWS B F FT W I AT
ot e®l 9@ v dt § 1 g aw
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[+t goaz s

arfpe & ot Agra & ar § e [y
&1 A @ar § AT qivee JIeey AR
g A1 fas $T arafaal & dar sy
& 1 919 1 a1 EIAw wAr @l fw
fargtRia sTR W fsdr srqara &
gb 1 fag ge@ ¥ A5 dar 3¥ § s
g ¥ Tsar & o F|r sifzda
wifa ag a1 Tifgr s feall &1 =
Tq wIAF F gqAr A g

ot rx Tag: sqrsaw wIew, =N
AT AT ATEST 7 EY6-TIT FEY | UF A1A-
dta wzem A w7 fr 200 zo faar oy,
u® 7 g fgar s 100 go aar ok |
St WA Arg Az A g fs AT A
TiT g gz M wAy A1 F@ § @
50 g0 frar «r @ B, F 100 %,
fwar st ate qeEf 200 ®o Fr oAty
qAM AN A AT AITIT TA W
A7 & Fod anddr T mag &3 1 AT
Q1T TFIFT FT S a1 T &7 qOT T
g53 § it quare wy afgwre faar @r
g5ar § 1 gt &cq azmA & for gw faw
g3 ¥ AN o1 957 § )

oY W1 aga g A @19 g 5 amaz
1€ garfa st Jezr & | vy sArfasrg
Fez1 F17 s fs 100 wgar £ q0g #§
39 ¥ SATRI ¥ qYezs ATEL T S 1 QAT
s FR A AT @l T9 oAmEY
Fawe et & g0 o adi & ag
aFazgiFwm i w@ s @ e fs
FAr agi A H1AT 9@ A 10 w9w ¥
50 &7 73 ¥ fo¥ 41 100 w7 FR @
faq frT gax 7 @99 ga #1 7 Ja1 9% )
ta fad g w13y € fo sfasre far g,
AY gAY JET F fou frgrarar 0 e
A # I & fag sfaec 2@ ac §
ag #1€ Aar Afawr gr At Aa @ §
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wA A€ F A F 43 (2) Aaww  Forw
¥ ag afesre fzar war & 1 36 whrsre
& Y drwr 7g1f af § A 1,000 Ty
a% & AN T AT FFAT §1 T A
¥ g7 F qreze Tk fag N afgsre
fear 3, o 1€ @uw @ 23 3 1 zai
100 &9 1Y ara w3 @ wAN A7
St Y FaaT femfayaT ) ag & fog
& T § IAW ITET qU Y v 2 (zw
foq semast #r ar gt & O g
& faq st W1 A9 W F gae e §
T FE@T § AN ITF 99T 9 eqimig
AT g1

MR. DEPUTY-SPEAKER :
question is :

Now, the

Page 1, line 6,—

JSor “fifty rupces™ substitute “‘one hund-
red rupees™

The Lok Sabha divided :

Division No. 2
AYES

Amat, Shri D,

Amin, Shri R, K.
Anirudhan, Shri K.
Biswas, Shri J. M,

Brij Bhushan Lal, Shri
Chakrapani, Shri C. K.
Dar, Shri Abdul Ghani
Dass, Shri C.

Deo, Shri K. P. Singh
Dipa, Shri A.

Esthose, Shri P. P.
Ghosh, Shri Ganesh
Gopalan, Shti A. K.
Gopalan, Shri P,

Goyal, Shri Shri Chand
Gupta, Shri Kanwar Lal
Gupta, Shri Ram Kishan
Janardhanan, Shri C,
Jha, Shri Shiva Chandra
Joshi, Shri Jagannath Rao
Kandappan, Shti S,
Khan, Shri Ghayoor Ali
Khan, Shri H. Ajmal
Lobo Prabhu, Shri
Majhi, Shri Mahendra

15.51 hrs,
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Mandal, Shri B. P,
Mayavan, Shri
Mehta, Shri Ashoka
Modak, Shri B. K.
Mody, Shri Piloo
Mohamed Imam, Shri J.
Mohammad Ismail, Shri
Mohinder Kaur, Shrimati
Molahu Prasad, Shri
Mrityunjay Prasad, Shri
Naghnoor, Shri M. N.
Naik, Shri G. C.
Nambiar, Shri
Nayanar, Shri E. K.
Pandey, Shri K. N.
Paswan, Shri Kedar
Rajaram, Shri
Raju, Shri D. B.
Ram Subhag Singh, Dr.
Ramani, Shri K.
Ranga, Shri
Rao, Shri V. Narasimha
Sanji Rupji, Shri
Sharma, Shri Narayan Swaroop
Sharma, Shri Yajna Datt
Sheo Narain, Shri
Shivappa, Shri N.
Singh, Shri D. N.
Singh, Shri J. B.
Solanki, Shri S. M.
Suraj Bhan, Shri
Thakur, Shri Gunanand
Umanath, Shri

" Vidyarthi, Shri Ram Swarup
Viswanathan, Shri G.

NOES

Ahirwar, Shri Nathu Ram
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Barua, Shri Bedabrata
‘Baswant, Shri

Bhagat, Shri B. R.
Bhandare, Shri R. D.
Bhanu Prakash Singh, Shri
Birua, Shri Kolai

Chanda, Shri Anil K.
Chandrakar, Shri Chandulal
Choudhary, Shri Valmiki
Choudhary, Shri J. K.
Deoghare, Shri N. R.
Deshmukh, Shri Shivajirao S.
Gandhi, Shrimati Indira
Ganesh, Shri K. R.

Gavit, Shri Tukaram

(Amdt.) Bill 2%

Girja Kumari, Shrimati
Halder, Shri K.

Horo, Shri N, E.

Jadhav, Shri Tulshidas
Jadhav, Shri ¥V, N.

Jamna Lal, Shri

Kamble, Shri

Kamala Kumari, Kumari
Kasture, Shri A, S.
Kavade, Shri B. R.

Khan, Shri Latafat Ali
Kinder Lal, Shri

Kisku, Shri A. K.

Kotoki, Shri Liladhar
Krishna, Shri M. R.

Lalit Seh, Shri

Laskar, Shri N. R.

Lutfal Haque, Shrl
Mahadeva Prasad, Dr.
Mahajan, Shri Vikram Chand
Maharaj Singh, Shri
Mabhishi, Dr. Sarojini
Malhotra, Shri Inder J.
Master, Shri Bhola Nath
Meghachandra, Shri M
Minimata Agam Dass Guru, Shrimati
Mishra, Shri Bibhuti
Mulla, Shri A. N.

Nahata, Shri Amrit
Pahadia, Shri Jagannath
Palchaudhuri, Shrimati Ila
Panigrahi, Shri Chintamani
Parmar, Shri, D. R.
Parthasarathy, Shri

Patil, Shri Deorao

Patil Shri §. D.

Patil, Shri T. A.
Pradhani, Shri K.
Qureshi, Shri Mohd. Shafi
Radhabai, Shrimati B.
Raghu Ramaiah, Shri

Raj Deo Singh, Shri

Ram, Shri T.

Randhir Singh, Shri

Rao, Shri J. Ramapathi
Reddi, Shri G. 5.
Rohatgj, Shrimati Sushila
Roy, Shri Bishwanath
Roy, Shrimati Uma

Sadhu Ram, Shri

Sait, Shri Ebrahim Sulaiman
Sambhali, Shri Ishag
Sankta Prasad, Dr.

Sen, Shri Dwaipayan
Shambhu Math, Shri
Sharma, Shri Naval Kishore
Shastri, Shri Biswanarayan
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Shastri, Shri Sheopujan

Sher Singh, Shri

JULY 30, 1970

Shinde, Shri Annasahib
Shiv Chandika Prasad, Shri

Siddayya, Shri

Siddheshwar Prasad, Shri

Sinha, Shri R. K.
Sonar, Dr. A. G.

Surendra Pal Singh, Shri

Tarodekar, Shri V. B.

Thakur, Shri P. R.
Tiwary, Shri D. N.
Tiwary, Shri K. N,
Uikey, Shri M. G.

Venkatswamy, Shri G.
Verma, Shri Balgovind
Virbhadra Singh, Shri

Vyas, Shri Ramesh Chandra

Yadab, Shri N. P.

MR. DEPUTY-SPEAKER : The result*

of the division is Ayes 60; Noes : 94

The motion was nagatived.

MR. DEPUTY SPEAKER : 1 am now
putting the amendment of Shri Bhola Nath
Master. Amendment No. 6to the vote of
the House. The question is:

Page 1,

‘Amendment
of section 45

2.

(@)

()

0(2)

for clause 2, substitute-

Section 45 of the
Indian Post Office
Act, 1898, shall
be re-numbered
as 6 of 1898, sub-
section, (1) of
that section, and

in sub-section (1)
as so re-numbered,
the proviso shall
be omitted;

after sub-section
(1) as so re-num-
bered, the follow-
ing *sub-section
shall be insertcd,
namely :—

The Ceritral
Government may
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also make rules
prescribing the
maximum  limit
of amount up to
which postal or-
ders may be
issued from time
to time'', (6)

Let the Jobby be cleared.

The Lok Sabha divided :

DivisionNo. 3

15.57 hrs.

AYES

Ahirwar, Shri Nathu Ram

Avedya Nath, Shri

Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Barua, Shri Bedabrata

Barupal, Shri P, L.
Baswant, Shri
PBhagat, Shri B. R.

Bhandare, Shri R. D, ~
Bhanu Prakash Singh, Shri
Bhattacharyya, Shri C. K.

Birua, Shri Kolai
Biswas, Shri J. M.

Bohra, Shri Onkarlal
Chanda, Shri Anil K.

Chavan, Shri D. R,

Choudhary, Shri Valmiki

Choudhuri, Shri J. K.

Dalbir Singh, Shri

Deoghare, Shri N. R.

Deshmukh, Snri Shivajirao S.
Gandhi, Shrimati Indira

Ganesh, Shri K. R.

Gavit, Shri Tukaram

Girja Kumari, Shrimati

Gowda, Shri M. H.

**Gupta, Shri Kanwar Lal
Gurcharan Singh, Shri
Jadhav, Shri Tulshidas

Jadhav, Shri V. N.
Jamna Lal, Shri

Janardhanan, Shri C.

Kamble, Shri

Hamala Kumari, Kumari

Kasture, Shri A, S,
Kavade, Shri B. R.

#* The following members also recorded their

and Shrimati Sucheta Kripalani.
* Wrongly voted for Ayes.

votes for AYES : Shri Avedya Nath
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. Khan, Shri Latafat Ali

Khan, Shri M. A.

Kinder Lal, Shri

Kisku, Shri A. K.

Kotoki, Shri Liladhar
Krishna, Shri M. R.

Lalit Sen, Shri

Laskar, Shri N. R,

Lutfal Haque, Shri
Mahadeva Prasad, Dr.
Mahajan, Shri Vikram Chand
Maharaj Singh, Shri
Mahishi, Dr. Sarojini
Malhotra, Shri Inder J.
Mandal, Shri Yamuna Prasad
Meghachandra, Shri M.
Minimata Agam Dass Guru, Shrimati
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishra, Shri G. §.
Muhammad Ismail, Shri M.
Mulla, Shri A. N.

Nahata, Shri Amrit
Pahadia, Shri Jagannath
Palchaudhuri, Shrimati [la
Panigrahi, Shri Chintamani
Paokai Haokip, Shri
Parmar, Shri, D. R,
Parthasarathy, Shri P.

Patil, Shri Deorao

Patil Shri 5. D.

Patil, Shri T. A.

Pradhani, Shri K.

Qureshi, Shri Mohd. Shafi
Radhabai, Shrimati B,
Raghu Ramaiah, Shri

Raj Deo Singh, Shri

Ram, Shri T.

Rana, Shri M. B.

Randhir Singh, Shri

Rao, Shri J. Ramapathi
*Rao, Shri V. Narasimha
Reddi, Shri G. S.

Rohatgi, Shrimati Sushila
Roy, Shri ‘Bishwanath

Roy, Shrimati Uma

Sadhu Ram, Shri

Sait, Shri Ebrzhim Sulaiman
Sambhali, Shri [shag
Sanghi, Shri N. K.

Sankata Prasad, Dr.

Savitri Shyam, Shrimati
Sen, Shri Dwaipayan
Shambhu Nath, Shri
Sharma, Shri Naval Kishore
Shastri, Shri Biswanarayan
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Shastri, Shri Raghuvir Singh
Shastri, Shri Sheopujan
Sher Singh, Shri

Shinde, Shri Annasahib
Shiv Chandika Prasad, Shri
Siddayya, Shri

Siddheshwar Prasad, Shri
Sinha, Shri R. K.

Scnar, Dr, A. G,
Sudarsanam, Shri M.
Surendra Pal Singh, Shri
Swaran Singh, Shri
Tarodekar, Shri V. B,
Thakur, Shri P. R.

Tiwary, Shri D. N.

Tiwary, Shri K. N,

Uikey, Shri M. G.
Venkatswamy, Shri G,
Verma, Shri Balgovind
Virbhadra Singh, Shri
Vyas, Shri Ramesh Chandra
Yadab, Shri N. P.

NOES

Amat, Shri D.

Amiu, Shri R. K.
Badrudduja, Shri

Brij Bhushan Lal, Shri
Chakrapani, Shri C. K.
**Chandrakar, Shri Chandoolal
Dass, Shri C.

Deo, Shri K. P. Singh
Dipa, Shri A.

Goyal, Shri Shri Chand
Gupta, Shri Ram Kishan
Jha, Shri Shivg. Chandra
Kedaria, Shri C. M.
Khan, Shri Ghayoor Ali
Khan, Shri H. Ajmal
Kripalani, Shrimati Sucheta
Lobo Prabhu, Shri
Majhi, Shri Mahendra
Mehta, Shri Ashoka
Misra, Shri Janeshwar
Mody, Shri Piloo
Mohinder Kaur, Shrimati
Molahu Prasad, Shri
Mrityunjay Prasad, Shri
Naghnoor, Shri M, N,
Naik, Shri G. C.

Onkar Singh, Shri
Pandey, Shri K. N.
Paswan, Shri Kedar
Raju, Shri D. B.

Ram Subhag Singh, Dr.

* Wrongly Yoted for Ayes.
* Wrongly voted for Noes.

(Amd1) Bill 194
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Ranga, Shri

Sanji Rupji, Shri

Sen, Shri P, G.

Sharma, Shri Narayan Swaroop

Sheo Narain, Shri

Shivappa, Shri N.

Singh, Shri D. N,

Singh, Shri J. B.

Solanki, Shri 8, M,

Suraj Bhan, Shri

Thakur, Shri Gunanand

Vidyarthi, Shri Ram Swarup

MR. DEPUTY-SPEAKER : The result*
of the division is Ayes : 114; Noes : 43

The motion was adopted.

MR. DEPUTY-SPEAKER : The
tion is :

ques-

““That clause 2, as amended, stand
part of the Bill."”

The motion was adopted.

Clause 2, as amended, was added
to the Bill.

Clasuse 1—(Short Title, extent commence-
ment and application)

Amendment made ;
Page 1, line 4,

for “1968° substitute “1970". (2)
(Shri Sher Singh)

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That clause 1, as
part of the Bill.”

ded, stand

The motion was adopted.

Clause 1, as amended, was added
to the Bill.

JULY 30, 1970
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Jrom East Pakistan (Dis.)

Enacting Formula 4mendment made .-
Page 1, line 1,

Jor ‘Nineteenth® substitute ‘Tweaty
first’, (1)

(Shri Sher Singh)

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That the Enacting Formula, as
amended, stand part of the Bill."

The motion was adopted.

The Enacting Formula, as amended,
was added to the Bill.

The Title was added to the Bill.
SHRI SHER SINGH : I beg to move :

"“That the Bill, as amended, be pas-
sed.”

MR. DEPUTY-SPEAKER : The ques-
tion is :

““That the Bill, as amended, be pas-
sed.”

The motion was adopted.

15.59 hrs.

DISCUSSION RE. MIGRATION OF
HINDU MINORITIES FROM
EAST PAKISTAN

MR. DEPUTY-SPEAKER : We shall
now take up discussion under rule 193 on
the large-scale migration of Hindu minori-
ties from East Pakistan and the steps taken
by the Government to check it.

The following members also recorded their votes :

AYES : Shri Chandoolal Chandrakar.

NOES : Sarvshri Yajna Datt Sharma, J. Mohamed Imam, Kanwar Lal Gupta and

V. Narasimha Rao.
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ot g g (e @)
Iurers N, AT ATy qEl wfEEE &
qra &Y gemr ¥ fgeg QAAr ARI W
@ & | 73 UF TefIT AREAT IT FT gAR
g @St gt Ak 8\ g AuEqr ¥IS
TS FY GHEAT AGN g | AL IT A 3
grear § 1 fox ag gmen w1 A€ agl
81 ag sfegsn g & s fogw 22
qrq § SAQL IS AT Grg !

16 brs.

[SHRI K. N. TiwAR1 in the Chairl
1wy ag & e ag o feemr § wife-
WA #Y  cwis wfeqd@t  F1 |
e sifeirie & ofy & afeena
a9¥ 7z WY AV g oF fgg WK
arEIfed) & st ® oF o XA
fawresar wgar § s I @Y F A
%Y w37 Fear wigan § | s s AR w7y
pawqdiqme & oY 37 @ WR
ag 9w wteddr &1 % fgear g0

mfFear & fergal WY 1947 &
fasreT 79T Ate IF & Fr 1948, 1950
1954, 1960 wYx 1965 & famier waT |
ZC % wE ¥ i g er@ S W
fawte faan war, it 9@ o S
% # &N @ Sl w1 e Rar
nqT | TW ® AR G AR FZ AT &Y
e fear mar 91X g9 ® 9 afeadT w2
femraar | TWAWEH OF @nE T
wgEm e Wi Aasguagy e
7g fifeeans maide 1 qifedt w1 0w
fgemr § 1 3@ 2o wr g wif W wwA
¥ or a%gHfa @), @AWY F @w 7
Aifs ow T w1 WY &1 TfFEaa WY
o<E ¥ Uw Wi A v gt ® "
fetw £ famiar arar § a1 @A AR
wre AR wrgrw ¥ qAfeegew far
wrat § t
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At Ay gen ¥ fggei & qifs-
@Ay A & A wdRg q M ow
T, X I ¥ @EAT g1 W
arafids #t § faghd @ §
37 ¥ ag-afeqt £ ong araw gfua
agt 31 gl FFIT A HE7 ¥ F1A-
T BT ET AE W Grwd g et §
fs fgeg TrfeearT #1 &)F T 75 MiF |

smeag ¢ e fogs aggow &
oY TG A . T wT T ¥4
oo wgeg A wgr § fr w177 & fogror &
A1 24T A mrenfcdar A e sq
2ol WY gTeIY A § 1 Ewfaww efer @
ag i3 3% § fr ga 3w & o wrEAn-
fdta § 97 %) frdrdr gw av § s
Wt emfcdlsr oifeam & §, gv #t
ozt arfear axwre g §1

4t agiza ¥ 5 53 5 gw @fs-
W g § fomiges Yo gwd
39 & qi% fa@T %3 §, I A qE¥W
L g%d § 99 ® FNw v gy §,
IEAARTI A AT ST ACX § 7 T A
1T gW T AG FLART § 1 TR ug
T GAFAGAGE GAT | A @R f
LK RwATe! ¥ 4 W@ g9 FC q@
8T | I ag W wgr fe gw §9 an
W @EIAITA qgar wigar g e
fagw @, dta, W@« ¥, 71 fogy g
A A, YA v ¥ .oqw IET §
I sy 5 47 sufme € ¥ agr
& 5o W) fazdt folt ol 99 Aoy
framm e F g W asrg & gy
wraangl ®3 |

WA § ¥ ozt wmag & fE
6 @9 § Wt a1zT A N qx qrfs-
w6 folr § At aifewna & aes
¥RNowTaaT}, IR A W R
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[ %ax o ]

Srmqr® afs g wrgm @ f5
wemg ¥ fradt  SwmAad, fradl g
o feadt aaady & wiw WA @
qifeza %Y fem 1@ § ot oifesam &1
T it ¥ aqr QoagA & s EwT av
aifszara &1 Qogg 78 & f5 o aga
¥ deqr F Agf ar @ § | wfawma J
wg1 § fw o argc o w7 afqw, m
# gardy faewzmdy ar a@at Agf &1 9w
# gart frdt ff e Y w@NFTT WY
fear & 1 59 fog ag 2o @ mgiaw @
ag A wear § fs aifssara & aig @Y
wrRavidy gk §, a8 SE A q2A § 2aw
R AN ARG A ag N Fwg e fw
At ) 0 gw fafs & wanw
wUd @E § | ag ag W awd fe s
W iR ¥ fivg fea gad 2T 81 faar g,
mf g @ aawg 9T M= &@ #
arar g1

w9 w@eg 7 wgr § fe gw e s
W §FT § | W1 I IT & FeAAQAG &7
#TZT FAGNT G  ? ag AnAt maadr
wifgt v3d & fs ag g9 7&f #3 @87
Fiagagnwgd EfF =w ¥ gmd
qqr fasdardy , fasdaid aifecar @3-
s ragamadi 1 4 anwarg
feafeca Aot ferg @ & sv &
sfy gard fade fasdzmdt &1 oo &Y
arz v e o7 wifssqa sar ar, a
hEHA A g T | Tw A ag qr
fis qIISTA §T TFESA Y ATH | IF a¥T
FgmRWFAA I @R A% A
w1 o sy fm o ogw fo=r e
g-Aaw ot 71 A & fog qare Ay
2\ 9gin ag T aaar fF QAEF A §
gy e aAf e ®t fsRad ew
ol ¥ aTwIdl T ft Al WA W
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i Tqr wraa fm AN 3§ mgmr-
fidiw dtw wwr ¥ @ Qal W N
BT & dw § s Efar swiedfew
9T qIEMMA FT QAMIAT AT 1+ WMIT AL-
%17 A qifseam ¥ g1 f6 2z wod agi
FfEA N A qg & Wy gw?
wqq agi 81 wigAarfda, gaanEr O
grem &) fasgmid &t | gz qrffga &
AT g7, FIQINT 411 g7 A 57§ HEW
N AMI G O &g AT INT §G
gAY §) %Al @, @feA Wi &l o
AT R AATE |

T I ¥ qifssaEw F @i f5a3
W oz fed § Aew foarwa widz,
A€ 37 qiftdz, @ faal oddiz ol
sifax ¥ masz iz, 39 § @iwig
7 447 arc g igmfE s &1 @ %
sy aifas fear g 7 3@ #1 W
#aeq ag & f& s ag game @
f& uiffea & fesgal & wfa sa
fadrg fasdard &1

gd 7g Wt @71 =rfge f& wmfex
37 @i wY arfeans & saf faswer o
wr gz fae fe 3 fgrg €1 97 &1 alx
W TP AN &1 B Fg @@ WA A
=1fgu |

% 2w & ur qga a% wfw N @
FTAT FEAT § | I ww §

“We agreed to the constitution of
Pakistan by the partition of India
because of a variety of things that
had happened previously, We did
not accept it at any time on the basis
of a two nation theory. It was clear-
ly understood that those communities
which became the minority communi-
ties on this side or that must have
the fullest protection and fullest
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security for their lives. Otherwise,
the whole structure which we have
built up collapses, loses its basis.”

sgfrasrsgar g ? fied waddt ®1
FE 19z 1@ gAR W B qgF SwA
w4, Y SmgITAT AgE, ¥ FE
IR g1 § v ant aigaifdia N
NEFgA A & orar & @Y qrdfaT wr
I & g e | «AF qifeeaE ¥
Fav agt & migmfidla §1 sdegT adf
& &, 1w fou aidfaq &1 ag e &0
& war ) Sfe gur 7 qoA Awgd
afg FC KW FT AIMTFT @ 1 ¥
%g 1@ § o ga fgad fondsst YR &
%G T8 $T gF § | 747 fergEana € ww
aATE K TFA1ET GIFIT A7 @A SIGF g,
St Far, M YT FHIT &1 WIATT  FEA
£ ? g9 T ¥ Jarat ¥ qdfaw & @wg
ANFEFT A, ITH TG ¥ g
®T 3g won 30 4 sgifat wgd sndr
g\ AU wgTr ag & 5 wifwears # w@R
st Aargaifds &1 g I AR
% fega sitfefam & o ga ) & &
‘A & S ¥ g gEifasr aff w3
gFd | AT @ Ag, gAIR Aqmed A,
FEARL I AGE A, FWR 9R2XF 7 Iq
gag o) fgrg Tt @@ 8 ¥ qifesara &
g7 f qme #97 § foo s fF ag T
#$ W ga 9T W faward &7 g
g wgr e & fardardt dar g & fse
w1z §T @ § ffea qargiars ot o
““Therefore, it comes to this. We
owe it to these people in East Bengal
who may be endangered to give them
protection in their territory, if there

is no other aliernative in their own

territory, if circumstance demand

it

orarge o1 oY A sgr fe T 3T A
2w g¥ 0 A gH wgh W wT &
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3T ¥ NIITT FI | 7 FAGI IS A
% FGAT & | &1H 7g |17, ;g WA,
g T fom &t qgswa) @ @ g, N
HIT AT T FoF & WA N @@y F
agi Far e ag wiT T WE =%
ST a9 St A g wgr v 20 Ay
93 | FArTT GIFIT, IT N A &Y
FTE urw 81 @ g A7 39 & AN ag
sprdfsframm# fs gu fongise
I ATF AR E Y AT A
TR 52 & 99 & fawdla w9 aff ®T
W ! AU %A1 9g & 1% wrw o qudl-
qF T AT & a8 @eH gy 1ar § T
g at forqard §, 9% ¥g s
garar Fifgd | W wzw I wifgy, &
78 %gar g g | w4 wERy wF f ag
@ St S E, wwmg WL

atfme w14 W (s @i fey)
1T wfgld, gAaT A FFAT § |

ot xrE™ T o ogi, ¥ gewe
wgm 1+ & 1wy iz feer v § wamge
we o &1 ar fe fog gag ag s
qg® Wt gam 1950 F &Y sk eTw
Fwgrar fe g @t TR W s
W 9T W @ TR sy e gu
U J&®AITFA 9¥3X @ a7 feareq
oo @i agt ¥ Q¥ wT W@, @@ faa
zgt g1 A% fee 3 daz fear | s
73T §G g9 At Wifge 1 wmawt aifsdy
®t ot wrifaedat §, Jew-wigfuraT 2,
w1 22 g% § A9y I 9gwrar agy ?
w1 HT A wqGHT $W W E T W
areY g2fodw, 44 Ot srea fafreee
¥ gu ¥ &Y, sfe o g9 oY at §, W
g% U 17 QU FAGHT  wA
wigd § ! ay a% 22 ar@ § oA W
sfrd} & sdaidz €7 frar 1 W ow
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widz ® i afsraEA & omrn @ g
g ¥ ? 22 @ ¥ H1E Az N 38R
R AR ¥ A WA AT AT T wgy
frgraeg & fr agwAT @ Al
R | g &Y aFF T g § ) W gw
gg @ wrgd § & agadl wa &
(T YT HE § 7 AAIGT AS AL ¥ FZr
f§ gat Ul AWTT FE TFA L A9
qErag et R A EN § @ sAA
T ®gar | wfed ag wed & waw ?
Fq o w5 oRiTifas Qaga w9 7
w1 RE feeomdfes ... (somura) .
% ag amar § fF ewd s Stw A
i Fagamar g fFamm @ aaa
¥ v wear fags @war g ar aga
a=g a1a § | gEE sav@ F3ar g
wif ft wifs fra safes sas w@ma
w01 ff R g 2aw 9T 43 & araEd
ot wifgw | #few 9z qwaer ara 7@
8 g%t | W % DAY @t mEk foo
dMT A QN M9 @ aF a@Hd @
®T g%d | cifeeqra sk g aRdT
s & foq Jme agf & @Y oifeam
Fat v fgmd @ awd & AE
qifeeard RUET ¥ w At T TR
GCRET 9T | W g 34T & fF anng i
g 216 A7 &g St qifseaE =Y
smetqgt @Y ag wrR e a9 9T AT
T &3 AR AN I§F faeda gzd A
WIGET g A qg A@ A §L A A9
ag wg v & faay wn¥ faqed § ag
G W &, N IAR AT § ag ¥ W
ad X wgh Arewr A K awg Arg At
ag a@ @ 1 M AL § A gy A
og T a1 =gy s wg qw
b 1= &0 | AU 9gwT FAT TZ
fr s QYgHrs AT ma wfig ) g%
§dw @t Par wfgr ST @ d &N
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gaeqid § 34 awearsi 9 4 @
affeata q1d AT I@AT § @ FT AR
7Y ®tar wrigar § v wig wfgy g
WMaasA F fag darz afi & ag
a8t [ g qawr g7 @) 17 ®IN A9
ot gart Wi grondf s § 9FF Ak #
T AEY ®3 | 75 @ A 9% FHAY )

uw Tewrfsgeddy st 21 & g@ar
agar § & afrm gar @ g ar
A &7 g #@ fF Qe @radt @
Ffwa gema o) Aff wg @s ? FA) A
@7 ag I@ ST &1 AT F@I g,
gardl FEl T F1 AT wed F &
3§ 7 Awiw & faar g1t faad dNHE
2, fedt ot &1 WA g, =gt & S
F AT GET W E AT T & T
77 gIFT %A1 § f gn oA a@ s
& fag dme §, ag g v § ar gemA

% ag g¥ migw g, wifes @ W@

e g =.fzq s garr Qw19 8,
gERA A @1 AV g AW IT ®war
&ifag f§ s ag g= & 13 Far [gd
§ o) gw 37 &1 @T FA ¥ fag @AR
grogam & ¥¥T qT G@ AN @Y
gFd) | 7 TaAr g Ul gwEarn g,
woa w3 &) @ar A Tfgg ) gag Al
myR IFT & wgfqat sF st
<\ #, & dne # & gad ang
alar 441 Y gig way W@ § AR S
HATGI AT § IT FT qUF ST ¥ AT
@ A SAF qERTH A&
foa gug agl § sv wgdt & fo & agf
ar s | FU weAr ag R fwad
it 1 Yy w7 W T w1 qafE I
F1fgu 1 A AWAS @A & | gMF wAY
®! fomar I1fge f§ a9 mzg am v
Ffacar & srat g a7 &3 & fon
FR g @ FA ¥ feg o Ad
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fafex ¢ fix aY 37 & wsfgy f¥ gw oo
q Fra 7 0, A FEH 9 AT FIA,
T #tx feer <o 93 T@ T AT a8
qar 21 Wifgu fF a8 gATU W &) 47
gl g, 4g QiFziEe %@ g Afs Ra W
7g tdr &% f§  ag geersw 9 R,
gfaar ® qar &t f5 fergrarm &1 ag
a7 21 SfFa #df eRa @, & qwA R,
7g &1 7 g AT A@ar @Ay § 59
¥ 72§ & qg@ qar g g
AT AT H 1E 917 qEr g1 ar FQ
wgmmag ¢ fo w1 o wifgeedr dar
wifog | § ag sgar g & g ag &R
f& ag gwe wifeg orAifes e fel-
~ #few ot gudl w—Au FEArAg R .
19 T gHEGT F1 FTED 7AW
WY 58 gAET &1 A ®X W §,
I¥ &Y qgq GrErF @ §) Tg qHEA
Tgaadt 1 ag 3@ N A@Y 5w
A ¥ e a% 78 w1 5 fors of
aff fisar | gR anq wEA AT At AT
¥ w1 s ong ar werd A T[T w73 § A
sfge......

ot vt fag ;g & A s@ 0 B
w21 {5 g w7 3@ s

sit e O . & s €Y QF
adf w1ar | ¥few & uF Tr@ wgAT WEgar
Il —...(waem).... . & @& &<
AHYE F KT F WE | oW @Y
g% & qff dms & FTF AT A

v ag ey

“‘He said in one of his prayer speeches
a few weeks before his death quite
clearly that he hated war. But he
said that these minorities are protec-
ted in India and they have been
generally protected during the last
two and & half years after the Delhi
tragedles were over, and if the
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minorities in East Bengal are not pro-
tected, he said, “‘Let the Government
of India take oction.” He hated
individual retaliation. He said that
if the Government of India declares
war on Pakistan, on that basis only
he would not take part, but he would
certainly bless such a step.”

awigfs o, 93 wgrear 1 ¥ wyr
a1 fog & fad sgrar ? qdf dme &
M g AT 9T WA, wAw fek wgr
ar | T qiffeaa Ay 99 fgeget o
WA FLaFT, A IT ¥ o stz
wdadz % gfowar w swf W woh
9§, @1 AW Hratarg gom......

st i fag : @9eT wiglar W@

ghr

......

st wwreAlT et (29 ¢ oa-
ofa #glzg, A0 vz § 5 5N adzg w0y
3T st agt Har fgd | i o
¥ wgr ar fs ¥ anefarg gar—ah
AETT @ B WA geR ST A @ g,
Tid} ot &Y Tar N F @y quyg Farw
®]E

Nt g foy: ag faegs a5 @,
gRATEA i 5 47 s w39
% @9 fasmgr

st et A : A6 §, £ am
% gaA Mg Ag AT Ofgy 1 F AN
T A K FAE wT @ 97 )

& wg wgr ar f& oo &Y Y & qw
¥ 7z P ot AzIgEw X ow gw
gAEAT ) g® #A & 9y ag v
frwter fe 99 & fodr ¥ gusfag 233 &

for §aT ¥, a) a0 & GTEIT 47 FFA
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[+ 9% & 1]

% fr g faam faarges & @it #ar &%
a5 §1 w9 39 & wfgy v gw
FAT 1Y &, W /g qIT F1fad A
ATTAZ AT A & g § A ;|
%fgy...... & ggad Y aFarg f5
gIR 3w A A migAfdT @A § Sw
® wr e g9 fasRerd gaR FAR,
wiT fad uwAifas Yawra &, an< faar
wrdtg T F g us aafsx w1 4g
aq g fe grrit 3@ § @ A faed o
arefedt & safsa w1, =y 9w w1 39
W o @, T W wier Al @er
wifg? | AT gH qg AIWT FT & A
IO F AT gAML qgt @A A waAs
=rfeq w1—a1g 3 fgg @ ar gaeamA-
ag v € snar & f5 affeara Fraar 2
fs m9 foa sl i gy @22 @ &, 59
T gWMY W T CHIAH 97 FAT 9E,
WI-QUE-A(FT T WY TH FT G g GFAT
3, g %t 3@ ¥ fa¥ dar 2w Qo AW
%! 3¢ & foi @il 24 quat)

we oAt wgen A w21 fF gw wdA
wind ¥ g% & Agf §, T ¥ FFOANFTA
dzr gt | FEASEHAT a1 gAWr qar
grt, sne fagar wevf & 33§ §, =wrd
Fa@t @ Avdie ady wdr g, ¥fEA
faat gaar ¥ qrq w4, @Y AT ¢
wANTY | W gRET grg wirey @, fagd
20 grEl # 2 @i aifwedA {19 9T
s fRan f geaT S1gar g s 21
e it Aar o & faw 91 22 @19t A @AY
are srwae gart g, Faaar fgegear ae gar
g afd & sgar agarg 5w
vt & wfer s wfgd f6 s
quiiy, 1 §qr @5 v ag Gan qfeera
wY Zar g |

garafy off, srae) @1z T SNw

JULY 30, 1970
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9T & FIT A gAR WAy HA—
ot gaftgar ot 0% ¥ e siEia 13 gerd
% S8 ®ima ) g4 99 T4
EHE H ag w31 f5 guidl wfate ¥
wRT a8 A fear saar fe qfFea
% feors gu &1 *ar sEIE s
aifgd | W ow g8 sfox A §)
I qg W Sgrar & wwlA B &
q1E 9T WY IF F fawix @m 1 & qrAmr
AT T qqE Bfadz & gwoFA
TR AT HAT § AT FEA ALE T F
gER WAt ag wgd § fo 9g vaEd A
AN sram wgi

AT OF Ea ag ¢ fF g 3 Hia-
faq @ig@ & gwa & alaFeg FREar
fem a1 | @redl St 9w @WWR R Ag
®I191 A T, FFT ®F ¥ 907 F 187
g9% war {5 g7 &1 gaalar saraifad
uq f9fa7 g1zq w2i § 7 o w9 A%
qIffEqaA & H SQIIT AASIF HT GFay
fean€ 2ar —3q1 I 1 A TH & AR
Hadi 7 @70 1 @ WTFAH FOI
Rar Y @1 wifges g @1 o fgeg-
A # s & wear @ g, ifesars
ardt gfar ¥ aidwr wanar § 9w e
SAITFIAT G | AT H FIGaAT FT g2
ardt gfaan & «a g ¢, dfwa g gan-
e WY W@ & T W A R
& ot § f6 A9 A @ v ar da-
foagw grar &, 9 ¥ wise f&y §, s+
@t aen? gt §—au ofsmdz &
el ® o aar Qfwd | A g g fe
FIF AeZ ¥ W §F THIT & qU
aifgea gie FT G AW & SN ) w397
sy s gamk 3w F 7 g w@r &

gafa @Ry, § WIS AH
qrgPer wgw ¥ Aafi g sE A A
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sgr ¢ & gy w1% @igd@T N
aifgd | & 58 %1 #223 [qQt § =qif®
fag wiarg foow gl WA @
ufiirz &Y WA faar fx agi & wigal-
f@@ ) famad yra g s g @
oq fasdart #1 g ag ¥ g Fonar
g | g fod 99 %1 38 go Al &
f& gw g7 &1 a3 ¥ @iy §, A4 @t
o Faareara 1 fadd 20 argAlfds
# A% g ¥ @A A §f gAIL gre Aw-
T3 Nasy § Aegw gfvar & @
AT Zo uFe sle & @ran faz Iar1 1
@ &) @¥d &1 @ fed, gwafe 0,
U qg #g71 & 5 GIHIT F qAGT HAr
wifed, g8 & fo Y gg W s w
FEIT 98, I¥ @I A wAr wfgh
sfea fog o sy qrfeeqia agl aar
g fecofes fRAmsr oY ger 29
arfgl | a9 w5y § 6 117 w37 o1 Hf
wear gt =wifgd | q@r wear g ? agt
w19 & gaETE ) ar gg N wgE A g
fr arfFeara 3 1 stefaai ) wiwy 9T
wewt fear &) X gmE aw @
wranr @t 99 ¥ A e g gEaA
g @i A 8, 9§ ®7 qifeeard
FATAIN agh IT A EUEA 3@ §, Ag A
%2 @ Fgm—zeq o7 asd § fF (e
w§ w31 €29 J2F |

gunafa 7137, & EFIA IT A
¥ freqifaal 1 amA & fod &aw 34
wl@ Tqql @1 W IE@ F @M
guit Wi @ IF A1 TF § o ¥\ oe
s o iy § arfeal & a7 W@ awg
¥ a1 3|4 5 o aEd % 1Y daw 8
WA A E 1 gk T T —a &
wwT g Y ST ey Ty I s
g ¥ agi a7 41 FFA ¥ xaur fw

agh T B & @A ¥ aned arg N A
i arg § 5T F Ay o 4 w@r g,
dofkar & Wr ¢, 91 % 9® F9¥
At @\ & wiv wzar § fs afqad=z &
Fead #Y OF FA 727 @A ¥ Ay g,
g7 & asta #R, agi A feafy @
wgAT AR A & FIWT w1 oqaw
w137 w1 Tifgd | & ag o wgar
g 8 oivgfen 9 37 9 fRfaddar &
w17 At wifgd 1 a¥ aifeml & aga A
T ag wW O A K gmwar g fe
wegr g & g wiv o sEr fe
SyTA HY sad Wt 9T § ofew Ao
FTAE | A0 wHET A W Far i
feasmar 3— 4% A w2 e oaw
FIT FT TFA §—ATT AT §G 8 ®T
aFy § @ N FC aFI § 9T F fer
og wreft w3 Ay & A wea §
a1 §T &6 §, IT ¥ fAY q1g Ao w1
092 | w9 awg & magw @k
IR F RVReWT T 3 37 10w
Sril & qadt ox, @ ga ¥y ¥ ar 1y
g, s A7 ferfed | o W W@ zg
JATET E AgE N ¥ @y, W@} 2w
A&, WEAr TiEr S ¥ w@r, Iw o
fagdt % faar @ & waife arg & arvax
W Al §, AT gF AT A aF¥ § e
wifia-qifis & 17 9T a9y 2w B swg
& YT HuRT 1% § ) fomr enfig mifa
X WAT IFAT G¥E K qIF AR
T A wgr § fe fwma A,
@ $fod, g1 T 9 WY aw W @1z
wYfax, agrear ot N 313 Wfwy vl
aw & AY ®) e s o afqy )
w1 o% WAy F arg 2T @ A, ag
fet ew gmt @iw wgan § a1 ), swder
TR A A § @ oagY, fggem
%150 ®qy wAar g4t frema wy
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[+t Fax w17 7]

gz Ga@ wT gEdr s I§ gEa A
gifseard @it @z & e & qgam |

& Ot & g § qoAr w&my w@ar
g

wamfa wgaw : g@ g2 W W
gug 3, e eIy wyaA ¥ fEar
% foir srdar ¢ fe faa oifeal & o
W gwa g, 98 § § @w w2

ot a3 Wi g : faade CEAEd
A F st ggE A sy e Fww
WG AT AGA | -

sitwelt gAAT FeT? (iwr) ¢ WAI-
ofs wdiza, & ooy faadt s=h &
ag faww tar Agagy § fr sy 9@
gt aY ma Qrgr awg agr Qfergr
€W §aT ¥ d3%T gw @ aga @ @
&< §, @At ey @i wrar § Bfea
g fagg d@r § f5 @ ax ane 3w &
agE il @t W FT GE AT EH AT
€ad fou sovn 2T a% 434  for dam
L4

agt 9T W AT FALIE A 7 wE
g sawr QeaEM A dew &
WI9¥ GIU 9% &1 e fgwAr |qgar
g f& qf dme & agi 9T 55 @@ x9g-
ST a7 A €, ¥ AT TF AW Hy A%
ofgww qifeearm § oy § QY 99T W
¥Rl AN E1aT &1 ¥ a9 Wy SfeT
g v @@l § FTAR 9F QF

sRIMMMFE ! T g ar fe
firdY Taa Ia% AT a= g AR g

T &t 7 wrf IgAT TF A1 K7 A7
AT\ T 9T T g F@ T4 w¢
@RE? Tafer wuf sc } § fw
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fog® @is gwga 77 a1 sq ¥ qgw
¥ oz fosfear ge gar &1 AT AR
q1¢ a1 foageit sm @ &1 1958 aw
a9 figgeis @iy &, o 91 faq o
gLISE F AT 7 1964 & FA &
TT WX 41T Q1% a7 & 1 @4 1969 ¥
A qF | & Mg F sqrA fzwrar WgE
fecamrmmmer § 7 gaar
YA wWw Agf ¢ qfwEna § o1
qfefers sud § sa¥ fgg fawmc amd
ST 7% &, TAFT AT A7 @I § 1 FIGAC
1969 & a1 gar ? feegal w1 Al w9
Atfeg Wt af f& gaw) smozre w4) A
FT T 91X | 7g w4 A af ? Agh 9T
13 7F fgrg 98 T W AW &
foq 1 S 7ar < g Erdt A ard
AT BT Y € 1 A o Ag ¥ aga
TE AN Far Ao wGUT A AT
a %gd § f agl 9T g qArfss sqeq
feasr sz < &1 w3 & =P feegal
N AT AN gE I § s fgga
w1 J1A2Z T F G qar F1gT 97 3,
=7l 9T Na caifes sdhaeg g @& &
foait fgget & w@ar wigafea § <@
luogag i ar s § W@ § afe
gfedn qIAT §, FTIAT I F qeq §
Al mriiz N T &1 o ¥ At
qx fafed) cefafezas ¥ ag wd A=t
frgai R s ST e feaT @ a7 &
g A ag ok &1 F T IHT 19 ®T
qu AE AT TREAY | HAT AT HiwT
RGN @Y gw & e g7 AfY gy WY
¥ ge gu el fier gard ¥ ge g
IR R T 7 1T wagET, 1969 ¥ Avw,
uwed g grar ¢ Ifavza wie fegel
% geat ¥ | Famw s wdc g}
YT FRET aqr geAR ¥ forg g &
TN § 7g TR § 4y fe gmaT @
gieggma s ¥ fo, q
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®R & fag sk 7 §fazaa w1 §1§ gaw
¢ fafawey qigg st @ amg @,
IAR AMGA Y| 24 qAM A A H W
frq¥e & fs dtg g Iwgaitr w1 3% §
WX £F qIg SAF( g1 WEIN AT Agar
aMr A @l W FAPI Y 7w awr
qT &Y # g # faiE mk g
¥ £" 9T F1 TgF T G ALAUT q2-
@AY FT TG A SA A1 IAH oAT A
uFgzAe ggng fufees, s feaw fag &
vz fs facge rardy &1 @rEAy w1
TagrX foar | iR ®ar:

Despite repcated attempts we have not
been able to persuade the Pakistan
Government to meet,

aiffsars &Y gara Aafar =@ R
T g TaAr e wedr g, sigw fafr
=T ggt 93 ¥ S A §, WY
grar & fgrgmara @ Al gfam & T
it arwa At g€ § Afwa Jafor sy
aifsca ¥ gaar ot AT ag @ fe uE
¥ qT I3 FT [ F AR F I
<t g G% 1 g9 AR7 O S faeaw wT
a1 w2 & fag ol ¥ gawt wwwr R
§ 1 zrom ag § & w17 oY 3g wre g
ar g% § /1 UF Ir| 80 g A fay
dare 43 & ET 90 ) Ffm gAue arfor
i@t zafau gq aslw & ¥ am
afasy EoRFq & afew & &
oot ¥ @y AT | XY EATFW T
a1 § fafas gioa §)

afe sam w1 ¥ g 7 ST
7z § fF agiax g7 Q7 @1 § AR
AR Iq9 AT AT Y § 1 TG 9T
gRgigma A wdf o fer o m
ar g et W g W@ § e {w
ams % figg 39 @ &1 A1 {7 rafey

fegal #1 2z ¥ s @ aifw

AT ¥ qF N awa wT @
T AT TT T AT AR

A am ag § f5 3w aifemam &
gFas § e affma € qgiwe
varar & 1 3% qifsearT #le e qife-
&, AT ) grow § e Iud §—
Fez qifeema wigar § fs o qfsam
9T §FHA T SV IR I A WM §
afeT s gTE QM A §f de
aifeearT &1 qigdea sarer § zafeu
AT AT a5 § aY 5T qur feor oy 7
wifan wifeearT #t @ nigd ¢ fs
fw afstaT & gl w1 fams @
arfe ez aifeems & o 3w
qifsena &Y qigrea & gwaw ¥ o
| gEfee fergslt ) agi & wmar
AR

8% F@MET A5 9 95 WX quar
AR 9T TTT ST A@T 1 T @Y
qifsEm ¥ sifedz 579 § S=r ozdr
Al 91 fF 35 a9 aw 3T X O
& afeq dmfeal &, wg ¥ fgg & ar
ggedr gf, agdl Az s@w & wfa
99 @HT TG WA o%d SF | Iq
qT HTY & AF AZF 9T T vwfas
0% qus & W &1 ghaw A Al
Smad I% INAT JE A FITT AGAT
g 3% ww A § ferg faem®™ ar @
g1 3T agi 9T g wsmem sdad
fafaet ST Hga w7 d gE 31 2
s EfFgmamr sT A £

What can we do ? We have repeatedly
requested but we cannot bring them round.

wzi aw ffafens &1 sz §, &
A g fe tad a@l 7 gy ®14 AWy
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[sfrmet 3T Frwr]

WL 1Ry ATATHT F1F @
sq1 fHar AT | TF AT AT 9F1 9
o fF gav S w qarAr g @S9
waww & f2ar i Al @ Ao o
WT @ I7% fag dur & F@L AN
g gfews grar § | AfeT 8§ oA
% gt § fs w1 gan § Sfwa & ag <
wgm qizd g & fomar agddz w1 AT
o7 g ifge or, feg ag ¥ @ Wi
fafafza Y @iz wxar Tifgd ar WX
foraar srawr s Tifge ar, fow a<g
¥ ag ¥ gEFT @A wg T WA
wifge ar ag gl §1 W@ ¢ | e 1 7T
s & fou w31 § Afsq ag fow foe
R PR ICLE R

# wrqsT oF GEY @ T QA
srgan g faad fe dw fa aoar g1
25 qrd@ #1 & aArem H OF WAAISE
ey AT #57 3@y f oY | qgi B 0F
agd as § AfE gl qdt f g g,
A qrer ardy oY FfEA AT AR
TR R A e g 3z R ¥ i K
aar A8 a5, § qgf N FPIA WH
g wE | I W@ & AwA A wgfafad-
fodt fedt g5 @ W Ag W@ s |
¥ g gk & s weae gw & fra
st § e 3a% ¥ gad @ gf g
g q¢ 1 @A gera & fau @da 2|
¥ for geerc A §g dar wqe far g
e gaE! S Ay FF AT AAE |
QA% qg M1 Ay o1 B a9q § faad
Qe o g wF A gid | A ®
ggRl Howm FT @A §1  wET AWH
qus & fa &Y 22 a7 23 T fg@ @@
§ gui AvsT & dar ®@ fom war g
Ax & &Y e AT T d wd A
% &Q § 1 o de § 9 fou am

r'e
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® QU TAAH AL | A T@FT THY
WA TAT | AQ G A @ wwy ¥, Ay
ag faws w3 2 Rl s f5 faas
faw zarg &Y v @  Iaw N
faeelt sw i Far sy | gogw & agt
9X ofwdl geor qg ¥ sa1 91 6 TEE
g Wi glar Tfze & 370 w0 s
¥ gar w7 wedt §, 2T TaqdT A )
&3 w3z naaHz B femr ar o & sg0
f& 3 vg3 o fafqezg arga 3 frd) &)
waiee 671 & fog agi 9T Jar | Siwa
arg N geT AN g a9 9T A4 W
ard € 99 & faafed ¥ & sgar @l 2
f qmar $5g § oY T § IAW TW B
& ANy g & fou A9 faar mar § | Wi
gal &1 Y fameef sadt mua  ag oM
foaft |uq fasgm g7 0 & & &
sfigct gfr i A S9w @ g,
faad o & @mad 708 &1 giar @dr
g, ot ana A1) £ Nz A gi g
AU AT M FTIF fm 37 & wsqg #
frg a0F A ga & & @A AAT )
‘fodY geaTA FY q3T A WEr 91 @Far
& Sfea g3 ¥ q3 @ & ¥gi g ey
T § f97 9T A AW F A N
g\ gma Ay smrag gu g Tw
fae g &1 BT ¥ &1 5@y &ar
F1fgq | AT 9919 WA 37 FY m;a@ A
FL A% a1 gq AW 5w ¥ foq a1 %%
¥ paam w3

sar #7  wgr qg w19 ¥aw fudfa-
fozgn fafaedy & adf 2, wazeds
#54d fafAet &1 Y dade zew g
dar s g 7 AWt &7 qfeemT a1
AT T1w § AgE faqrea dae ox aww
FUF & wifgw Wt wfgd | 9w qs
¥W £ TF avg # 17 A w7 99 I
g a1 gArd) aF g gAY | qafEeEE
A8l ¥ 7T ¥T uw 71T Naw A w5 v
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oY SN FE A1 @ §, Afewd SRA
FXRE Moy ¥ 57 § AR
TR AT s} E | ggay wwer
s ACEICE SR G (CEE R
agi ¥ TAmar WEIT w1 F§ waEw
e s A d gn ¥ gy Efw
gH T SRl H7F § | g AYHIT
WO YT 4 § 1 s7 w1 wf faw
gl &, Y 9 g9 wr Ay ¥, fwT gw
WAl T T EH H H F W W E
AT Ao fearmm WY gl FT qFd

aATA g1 &S FaTT 39 aFa SN €aof faz
Fwarar e g dw & Sk s aEee
4T | afed Azw faq & agh A &
adler g 7 39 foar | g@a & qan
} fs dnm ¥ agi & oW N w@ogwd
W e agAdloar fF o a8
fafrada & ginsia § a1 ez faa @
g IAFT €2THT qigT | 9g #gF &, O
FaT azi & @ N a¥e § o1 AR
fgrgear & meq & Sfadz §, ag w2d
fr fgrgearfaal &1 agi wgar mgafEa
g A @Y W g famrer @
wist fgrgeafaal &t e & fasmer I
W AT AT agi Ak gu @, 9T &
T &Y o | ww afesam ¥ Frwren
a1 W@, Ty fawerem w@r g
gara g T@r afrrae g, fea gl
er7 qifed & adlar g & f&

we have no friands. Nobody is trying to
help us. Nobody is trying to support us.

ATY gHOT F IV TAY ARG WA F 9%
gr & s o1 o w7 Agf awq, fod
H we A 2993 | K wgAr wgh g
f& wig SFr AL $TH AU W 9
€T l"'ffi'r?f |

ara g9 ) 3 feggearfaal & foo
sifgw $T Wiy fom 1 gaae &

fou g fardic &1 s 37 W@ oy
gua g Sa ¥ foy gn Fasdare §r
T gH GoF &1 qifeqm wqw A wwd
ar I a0 A9 9N Haww 47 ¥ &3
g1 | Wi ag s franfa) # q@ &
TWIXGA @ E 1 99 &1 @AT, I %)
A1 a1, IA9) faonar  famar garo
#1481 ¥ 37 & @1g femre wat g
e o &% aifeaniz At &t
T Y FHTEIE A1, gEAAIE AT AR
37§l 71 2 fr ag W1 few gew
§ 81 wha alr @st s dar g
W frem & farwE M 3w 2oy
S M qrw AT § 1 gw T W) R
#a T A Ag faw 9z & <gar =g,
&W g 9% Qa1 8779 FT |

st otz fag (Raw) . awela
wglsd, St WA 193 Y aqga g9 ¥
@At WA g @A g Aw F Fea
BRATATH 937 § 377 " ow g
& 6 ag 0% 7t it gaen § st gw
# tw qr fagma dted ¥ S
WA g g frgres ¥ g w0
AT AT A FAIW A ST AN
¥

wa feegeaia &1 a9 gar a7 3w
o Nt wf gfrardt a1d qg gf off | 7z
g aAfE qw =W swew Ama @)
agrear W ¥ 3§ 7Y wrAn, dfwT afe-
W q41 waT | Fg qar e fgmgeam &
S wIT § ) qZ 4T @ AT T g
W@ afed gfaardt g o ag gf @
fs mifeea & ot orsfdaq § sv®r
v qefiws ag) grit | fosgeam # Y
Ig FUT 9747 May 5 gt W o a%-
fead § s wedi &1 &1 awAE Tdf
grit
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[+ v firg]

QY e & zeafa gt AT
| # A%y @, w1% @1 s qrfs-
WA O I G FHY AT FT FAG
W FEw 9T WTE gAT | FEd ardl
¥t wag gu) Aga ¥ W IO ¥
T ¥ T TET ¥ IHC AT |
T EE F I Y & @RAr FEr
A azar 741 4y saf TATFY | WS A%
U sIE gt v ¥ WA A fw
fergena &Y naddz @R @ fggEa
& are) agi 9 foat W g5fagd § 97
Fgan e fagma e A gar 9 &
qE § |

gz T1a &% & 0w agi W 39 IR gR
vt aF g T ¥ gw gu adl § 1 97
YWY gFF T AN @ ILAIN AT,
g9 9T 2% Aar HT MR HIT 9T geAr
war, afea qifseas § o g @R
ag fagiaa mHAIF §, A @ & fo¥
qifeeary feeagix § 1 gemAe foaew-
aq qfe@A 1§ @@l TF TwH ®
AT TF A g | G gE® @ FT A5
| T ¥ o qa g7 1% 417 7 A G
gefyerd agf afew agdt fasdardt wgga
st 1 ofgq oY ¥ gg ;@ & 41,
are} off & gg G & 9y 1 AfET g
Frag # grea o @A @ HR I g
¥ faadt wsfaaq § 3g wifeeara &
fasre &Y iy Y a8 9@ a1g § 65 asdin
# gfamz @ 78 @ ) @ § 9 95 TF
3 fr gt ot fodry § fF g aroAY
awfaaal ®t Tard, dfer @ a7 3
fe gw ferg § @ fag feegell # asd)
qifear # <) @ir g9 & arvlfemal ¥,
37 # fgegall & morar $ard oY §, g
@Y o &, famr & @rg s gATT A w1
fegar gat swarar ) @it R agt ¥
gEeIw gw § afew agidr wam Ak
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frgeam €Y qmar & arx A w1fgd
orT qr, At ft anr § AR ¥ Y wT
@ar 1 dfwT agi awa dar & o g,
wF aqH &7 JAarze feqr o w@r g,
wWHAE g aaAg )

qg ary g § fo gw AT THI
qYear s1gy § fawd ag anwr a7 fF a8
1§ O ) N 2, 72 JwT T FAR
L asE wr gmw g @ W Fi
SAAT § 3T F IT WLyl F &t @ A
agd gar fgear 4 1T orq o §, A%
1§ faw @1y @ aY g¥ 99 & @9 g®-
Zdf 1Y & | & waAT T@ AT § ZUADE
agf 1 f& w1 T Q1@ 7 o7 faw
¥ wifeeqid &1 gEer g | gd
femldfes dlx gt Wt @R saEd
T YT A Fw g 3§ AagAt ¥ 5@
aax ®1 gw s NfeT | & 3T arafaay
# ¢ ot Agge #W@ g & aifseaa sa-
w7 lewlgdl T ww Anifgegss &1
a1dt & qg) AwrdAar . s wifsmE ¥
fedz a1 &, s ¥ 3w a7 ay
agi & gFad gAdy A8 &, g Aw war ¥
g g § 5 oiffearr gardr ara agl
qAAAT | AT IT { grET A1 gal adE
¥ w31 917 f5 ag gere e § wiegw
€7 &1 ager A8 %3 I ) g T
FAFETAF T @UTI R aFA &, AN
g IT FT HRT |

# anq A WMGT TWIT qT3T ¥ HFAT
AIgAT, AE AWGT ATTHT §, FoGd qa®
¥ aegF @Y &, woga we & Wiy §,
T fol sgar sg'm fr ag gier @ A-
@ AT 1 gL I 9T FANY § TIT AT
agY gar Tt | gg w1 100, 200 g7 400
wifaat &1 gars aff &, o aig
sl H Egdl @ W@ @ sl A
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g oifesdt T @ /1T o Tt w@d )
ag &g f5 gnalsar? gza@ &
M9 9T Gy § 1 F $1E srare g § e
ATE ¥ ST N 19 g, AFHT A FAT
707 & 3w &1 dar & ST @A
arfgd | mfwers & w19 s H1 @wA
wifgd, WK e 3w & w1 A g A
gifesam & el & mET @ F w9
T o | FT I ag ¥ A gy
at iz siwla ¥ afiy 99 & &7 @19 |
waT g2 A, ®lq @ Jgeadr i g
T AT FgT & wyF fufacec & ggi
@ a1 99 agi audE ¥ FF ar
fecatdfes atT & &% S £ wivlg 21|
# qmar g fF gudd fergza st € faa
%Y g% AT 8, AEw gg 0w G
§ 9 DY gewt F aml ¥ fast v g
W &I F3al &1 97 a@Ef &1 angar
£qT AEHE I & IT B g9 Gy I
#T B At 1 AT ST T AA =
q F@ 1T a1 65T gmy 759 9 g
g g | Wt gH wWAIT & 8
wger @ § At ag g sAwre afedt
¢ | a7 AT Y qrfedt €1 gEwr
grear grm 1 § qX ok ¥ wgem =mgar
g fF @ a9 N g gwa ugEw sfAeT
¥ FBTAT ATTFAT §, YoUAoHTo H FZTAT
st awar ¢ 1 ¥ oAt § 5 gad oot
FWT g1 AFT & | T IART FAvE AEW
¥ sy o g fFT g G f5 o\
qifeara g8 &4 fRdl W made T
7 orei w¥E ar@ g0 R, ag wTAT
Y T1q ®Y go1 241 ¢ | wandt afeme
Hyg T H qg a rar § 1 Ag 9%
kot 3ot 2ar § | AR A w1 w9 g
tavtagi @a@ w1 ag I AME 1 Jo
udo Ho ¥ FTWHT A W FT AL THF! IS
A Y1 39 FIE W & (T 9 FE@T

4]
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g aw aggd &1 R g & WA
g 5 nogdt ¥ a9, wRd ¥ F9 @
WHET ™ W F 55 F0% S ey

AT I 9rfzy | gR e @ fe oww
AT A I OF E | ¥W A € A5 0E

aifedzd &k ft gmiT § arfee
arT ot wifgd ot agi om ¥ W
&8 A § 1 T wifeear TR eI
Far § o fo @t gag qv 9T & @
FIXE A5 Fear afgd, € wwwr ¥
a® g ary At wfgd | & faer g
&A1 WA § fw A A S Aty §,
I 9T a9 fret ag M v A =M |
afe7 a9 3 5 oF XS A1 WA B
AR &Y ¥ agr oy W g, agr Sava
¥ Sgrer WY1 A1 FT @ W@ § AR A we
agl & T NIT oy ) &, qan
A famy @ & A A TE @
dril &) fgrgeT & wderom @
gt ax AN TW Aaw F wrer
AT § | TAFT AT AEF FoRTT o1 ey
t 1wy Ay e oifvw 1 et
T qg Iw9r & fw gy qv zger gw
are | ¥ar A g wifgd fe ¥ whr At
FT g2 W @ AT gw Yx awfg)
Fr TIg I3 T@a 1@ AR g w o
TEa &@ @ | fawaa § qonae @,
agig ¥, fgzaa & wrw gar § 1 & worew
7% dq famed &Y war | W19 AKIqT
¥ g7 aqT ag Mowr AT W AW
a%e1q ¥ A\ dAawd g T4 § fw e
g% fams s2rf Jr & | wwé wY A
% «Ff sgar § | afew qonfa § awe
AT TFF N FT, qET ¥ wf qTw owgy
§ ar smwr@ET g AN qx fAv g
qifeem & R gt @t @ Der T
€ 87 & ofe@ o @ I /A W |
wafoar ok ST §, ArET AT e
2, asmfram gara aggdT e §
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[+t Tz faE]

T gm W4 &, 3% & et &Y mea
T WIAY 1 ISIGr A7 AFAT & | AT
Sus! frdl U wwer & oF wigar o
AT g7 & A IF IFAH F A FT
ag g% A gfaar § agarw s fewar
g afs @t awgw & & =) sA)
&7 §a@ WY giar § a1 IE% qwa
gaea g g A8 € gwFE wW
al € ST ater 4@ & 1 g SR
Al femr ;ifgh =a qay ¥

oF AT T WY FgA AN
FmMASH I WA Rt us A 3 fw
&9 uF P dmE | AfET qar awg R
fe gz oy wgi vl fergmm o g,
A wy ey & S98) T Wi
iy € 1 awEr o, Ffaar ¥, g e
NIy Psa gl Faf F A F AN
gurare gred af g 1 g § o gaer
AT AT ALY & 1| 9ET N AR W
AWM E T WT § 1 TE g« & AT
Aaaq g 7 NI W uw €Y A9gq
sW g gfrat ¥ gwd ¥ A awd
Fa ATAT QT § | frm A & w3 g gW
#? sEsN I 1Al gfs
fegart agw & wedt T gfaar &
faeY 3w ¥ g, agi 99% T19 1@ TG
g g1 | fergmndt weenY qeai H &
XA AR 1 T s & §, 797 ey
99T ITHY Agt grdT & 1 fAw ¥ sAa
T Twa g g1 fua ¥t
aEmiFeaA F M 31 awg sar &
ww aifee & fggeardt @laz & o
¥ GiEy agEr v g 7 grawar g ¥
qifesara w1 fezeret 2z 81 fw gw &1
aziw fearong @ik swAt gey ®ar
ffmmome ) agstgrasar & dar fe
AT Foe § wgr g e agh o a2
A dez qifeena § wI§ 99 @ § 99
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fasfad ¥ g1 ®¥W A1 gl & a&q
AT AT WIET 1 Tg WG aFar g fs
HIA EAY HgS § SW FTOSAA
gz & fou fear a1 w1 @Y1 W AR
& sgmm g § & 39 am® § smgEy
qET Faw IS AR |

a7 gare qar grav @ fn ag awean
g aa g1 ¥ aff awwar g fF qar-
TH1 THE AT g9 g1 qFAT § | qDHEA
H #rg & 507 argHr 9T ¥ I HIAT
qET U, ag Agy gaAr | qARer H1§
gt gy T Agi g1 Ng wiw -
wEw & Agfeat & ard gfaar & ageer
w91 fgar & 1 agi at 33 F00T wmafaq}
1 ANTE | FE G ag agi g #
|1 fEEsIqeEd & aafed ¥ ag)l sagar
g g 7@ @vii 7 afews  afefaaa
gfrar # 931 FY 1 wr | AT FAA
LTI AT 1R @iy oy 7 a7 97
F ey #1¢ fasfasr afi aamr ? ws
wrf ¥ %31 {7 3aF feg e &t qm
F! 1T | & gumar g fF oF 947 snoa
g At Efeda oF T 1 amw & gr-
f&% ¥ g7 W 2y & Smar ad
AgdT 31 FAAUH 2 | d¥E @i ¥
oF dadl A1 @, AW I F omry
FuFs Smarar W@y feAr &1 gw
gifas adl & fF w191 & <o dar
w1 &fea & Sgar g & aegd &
®Ig T@ WA &1 g &I g 1 qf-
& g ¥ fif ST AT Tigar § ag
FUT FfFa gaR AN waw § 37 q0
at ema 2, 3aF gs N ar &2 1 fel-
dfes 33 qv Tas) foar s asar g
ag wger 3991 ghkET AN EF ge @t
A grawar g1 4 serd ¥ § g@ g awar
gl Aawgar g fs aadla & zo &
gEar &1 ST ATmEw 3T 9T W zaw
fea or g1ar g4 9®@ g Y goude
dle ¥ gW®! I5140 90 AFAT § | A A
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TeF g g1 1 ag gIAFAN &1 wAS
& | ®O avafqay 1 wasar §1

wgl a5 fdfafezar =1 qae &,
TR 9dr § TaANT agd g3 wI W &
#YT IGHY FIAT A0RT | ¥ gATU A
g gfesai §, w193 § 1 fdfafsdaa &
arad % §1 fawrad & @ 7@t wAy
arfgy 1 Rar s gar At gardy e -
Fz Nt Fgam gl st @it o) Fgaw

grftr

SHRI N. K, SOMANI (Nagaur): I
would not like to go in‘o the political rea-
sons for which this mass exodus has begun
because that ground has becn adequately
covered by Shrimati Sucheta Kripalani, I
would like, however, to say that in spite of
the fa.t that this unending trai] of human
misery has been going on for quite some-
time, although the Ministry of External
Affairs’ intelligence department as well as
our Deputy High Commissioner in East
Pakistan have failed to send adequate
precautionary notice to this Government,
when people in thousands and lakhs arrive
on our coil, after th= event on the part of
this Governmant as wzll as the Govennment
of West Bengal, there has been not only
laxity in the matter of handling this human
problem of this magnitude but corruption
and nepotism has been allowsd to reign
among various authorities in the matter of
rehabilitation and seitlement of these refu-
gees. I think this is a great unfortunate pity.
1 am to'd that as long as these unfortunate
people do not cross the border of East
Pakistan there are goondas and raiders there
who are prepaied to strip themeof the last
jota of their belongings, but as soon as they
cress snto India, there are touts who not
only make between thesc people and various
sections of the rehabilitation department but
lead them into onc camp or another, depend-
ing upon how much moncy is passed thr-
ough their hands and also whether a parti-
cular group of people is allowed to go into
Dandak rwnya or not or is allowed to rot
in other parts of West Bengal, If in human
misery and the woes that have been describ-
ed in this House and in the press before in
regard to this affair, we have allowed corrup-
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tion, nepotism and bribery - to prevail,
it is a very unfortunate state to affairs. When
stark misery is being traded in where unfor-
tunate people in such numbers are involved,
it really becomes a matter of great regret.

Here is what the Bengal newspapers
have to say. There is a brief report :

““This whole atmosphere as far as the
camps are concerned is stinking. The
sight of half nacked men and women
with sunken checks and hollow eyes
is demoralising. A woman of 40,
Shrimati Radha Rani, with her baby
sucking her dry breast broke down as
she narrated her woes.”

These woes related to her trip after she had
arrived in Indi. and not while she was in Pakis-
tan. We have, therefore, got to see  that for
whatever reasons, political, economic or social,
these people have been thrown out of the:r
ancient land, once they are here in India, once
we have accepted them, then the utmost has
to be done un a war footing, as Kanwarlalji
has suggested, to scttle them. In this aspcct
of the matter, I would like to say that the
Ministry of External Affairs is the least
involved or the most inappropriate to deal
with it. I would like that the Ministries of
Rehabilitation and Labour, Finance, Industry
and other concerned Ministries of the Govern-
ment of India will have to function in
unison so that the problems which have
arisen due to this mass cxodus are tackled.

17 hrs.

There are two reasons why & survey,
and a quick survey, should be held about
the kind of people who are coming to India.
One is the kind of skills that they have in-
herited, the kind of livelihood that they have
been used to, so that we can easily transform
them into equivalent channels if they are
available. Another is the kind of potential
that these people have, because the greatest
help that you will receive in the matter of
rehabilitating these people quickly would
be a mass transference of skills, Otherwise,
if we allow them to roit and do not provide
any further training to help them to rehabij-
litale themselves and carn a livelihood,
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this will continue to cause misery and pover-
ty which has aheady become the of ather
millions of refugees who have come to India
so far., Therefore, for these reasons this
particular quick, not only sampling but,
screening of the type of people who are com-
ing into our country is necessary.

There is another reason that has becen
given by the Government of Assam, and
that is that as a result of the mass exodus,
certain u ndesirable people, taking advantage
of this particular upheaval, go to Assam for
purposes of espionage and other such activi-
tics, This is the contention of the Govern-
ment of Assam, and the Government of
India should certainly be a little more care-
ful and vigilant against allowing a handful of
undesirable people taking advantage of the
situation. All these aspects should ce care-
fully looked into.

A few months back the Chairman of the
Board of Rehabilitation, Shri Manubhai
Shah, had brought to the attention of the
Government of India that there is one major
obstacle in the way of the various States of
India like Rajasthan, Madhya Pradesh and
Orissa which, fortunately, have a little more
land and whose poptlifioa density is not as
high as that of West Bengal or other part of
India, and that is that the States have to
bear 50 per cent of the loss due to non-re-
covery of loans from these repatriates and
refugees. This particular recommendation
that the Central Government should bear
100 per cent of these losses on the non-re-
covery of such loans so that the State
Governments do not take it as an unneces-
sary burden was made by Mr. Shah in the
beginning of this year and I would like to
know from the hon. Minister whether the
Government of India have taken a decision
about it.

It was also suggested at that time that a
special Development Corporation should be
formed for the speedy development of Anda-
man and Nicobar Islands because there is a
tremendous potential for maintaining and
igproving the various plantations, fisheries,
forestry and cther industrics in that parti-
cular area. The asiest transition that can
take place from an agricyltural ecogomy are
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these particular fields for which a remend-
ous wealth and potential exists in Andamans
and Nicobar and the population statistics
there also should pursuade the Government
of India, if they have not yet energised this
particular Board, if they have not authorised
this Board for Andamans and Nicobar, to
do so without further delay.

There are several incentives in our fiscal
system allowed by the Income-tax law and
Finance Act from year to year where, if cer-
tain kinds of activities are done by emp-
loyers, a loaded income-tax cxemption 1s
given in the scnse that if Rs. 100 or
Rs. 1,000 are spent by a company or
an employer for a preferred activity
so declared by the Government of
India, 125 or 150 per cent of that expendi-
ture is allowed to be written off or claimed
against income-tax. Because the employ-
ment situation is so difficult in this country,
a special incentive should be given to em-
poyers both in the public and private sectors
50 that not only during the training period
but also when these people. are absorbed in
normal industrial and economic activity a
little later, such incentive should be allowed
to these employers so that we can absorb
these unfortunate people in our economic
system.

The Government of India, after nationa-
lising banks for the last one year, have been
claiming that they bave opened credit chan-
nels to the needy people, small people, far-
mers, students and the self-employed. I
would very r:spectfully like to pursuade the
Finance Ministry through the. Minister of
External Affairs 1o see that some of the lead
banks, espccially those located in West
Bengal, ceme out with special loans and
credit facilitics for the refugees so that on
the one side one agency of the Government
should transfer skills as I said through a
massive training programme. On the
other side, adequate finances by way
of loans and credit should be made avail-
able so that as many of them as possible can
become sclf-employed and do not continue
to remain a burden on the Indian economy
«(An Hon. Member : Security? ) They say
that the security aspect is no longer
important and I belive them, It is a ques-
tion of early implementation of this partis
cular scheme...(Interruptions.)
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You will agree with me, M;:. Chairman,
that whenever there were national calamities
in our country, whether it was famine in
Bihar or floods in Assam or s»mething else
somewhere the rest of the citizens of our
country used to rise to the occasion. For
the lest few years unfortunately because
people—it is my surmise—have lost faith in
the policies of this Government no amount
of human misery misery seems to move
those who can afford to be philonthrophic
to raise private efforts. 1 am surprised that
a matter of this improtance has not moved
the rest of the Indian society becauss I for
one belive that although a lion’s share of
responsibility for rehabilitating these people
lies squarely in the household of this Govern-
ment independent citizens, businessmen and
others also owea duty to themselves to
make private efforts to rehabilitate these
people and open the gates of their factories
and workshops so that these persons can be
taken in. I think the Government should
appeal and also discuss this problem with
representatives of business and industry and
ascertain why they have lost faith in public
and philonthropic causes. If it is not too
late they should persuade those persons also
to join hands in contributing with the Cen-
tral Government and the West Bengal
Government so that the refugees can reccive
timely succour.

SHRI S. KANDAPPAN (Mettur) : It is
unfortunate and every Lndian feels pained at
what is happening in Pakistan since parti-
tion, almost continuously. Every intelli-
gent Indian has got to make this assessment
that good neighbourly relations with Pakis-
tan is an imperative for India to maintain
its international image as well as to have
peaceful development in our own country.
Still we seem to be helpless spectators of
what is happening in a neighbouring couatry.
We cannot think of any possible methods
of retaliation because that will only worsen
the situation. I do not think that anybody.
in this House would suggest that we have

. got to retliate in the same manner as it is
happening there and create communal pro-
blems in our country. Nor can we think of
warfare ; we should shudder at it. What
isleft ? Isit only the reminders that the
Government of India send repeatedly to
Pakistan that will solve the problem 7 I
was shocked to hear the hon. Minister say-

SRAVANA 8, 1892 (SAKA)

from East Pakistan 330
(Dis.)

ing yesterday or the day befoie in answer to
a question on this exdous that there was no
need for further publicity of our Ciplomatic
efforts more than what we are doing at pre-
sent. The Government are complacent about
it. What they have done in international cir-
cles is pretty little. Bacause of their bungling
they are not able to mobilise international
public opinion as to what is happening in
Pakistan. What is happening in Pakistan is, I
should say, worse than aparthied. At least in
Africa, we know that the people continue to
live there in spite of the difficulties, but here
it is a continuous trickle of people coming
to India, and you have totally failed. I do
not want to speak on the question of rehabi-
litation because that really does not pertain
te the Minister here and that has also been
dealt with at lenght by my friends. Also,
I do not want to go into the deails of what
is happening in Pakistan. We all know it
by and large. There may be a little
exaggeration here and there ; we all know
the tortuous experience that the minorities
are going through in Pakistan. I want to
concentrate on one aspect, particularly on
our failure to mobilise the international
public opinion and to bring pressure on
Pakistan to rcaiise the hard facts of inter-
national life.

1 may have to speak about certain harsh
truths and 1 hope the Minisier of External
Affairs will have an open mind to appre-
c:ate my points. I happened to be in one
of the delegations which went to the middie
east in February last, To my utter dismay
and shock, I found that even in Egypt which
is considered to be our best friend, the
public by and large, are not so well dis-
posed towards us as they are towards
Pakistan. If you compare the feeling that
exists in the minds of the populace there,
as to how they react towards the Pakistanis
and how they react towards Indians, you
will find that they have got a better apprecia-
tion and affection towards the Pakistanis
than towards us, Indians. I do not mean
to say that they do not have any affection
towards us. But if you take it in relative
terms, you will ‘find it so. When our em-
bassy gave a party and when we happened
to meet the housewives of our embassy
people there, we learnt this. The diplo-
mats, of course, were clever people, and that
is so because they are trained for
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it. When I asked them how those people
in that country reacted to us, they said “we
are all frisndly.” But when we talked to
the housewives, every one of them, told us
in no uncertain terms, very clearly and cate-
gorically, that it is their experience—whnenver
they go shopping or when they meet other
womenfolk—that they are more fond of
Pakistanand well-disposed towards the Pakis-
tanis than towards us. [ tried to find out as
to how it happens. It is definitely not be-
cause it is in the middle cast and they are
all Muslims countries ; it is not deliberately
because of their religious affinity or because
of their attachment to religion. It is not
as if they hate us delibcrately because of
that. Tt 1s far from that. Actually, it is
bocause of the propaganda that Pakistan
carries on through the radio and through
the press and her diplomatic efforts ageinst
our country. Not only that. We do not
do anything to counter that propaganda at
all. In some of the places, in fact, in
Sudan and elsewhere, when we asked some
of -our people who should know these things,
they are in the dark about certain basic
facts, They are not even aware of the fact
---gven the people working in our embassies
—that India has got the third largest Muslim
population in the world. They do not know
that. When they themselves do not know
it, how are they going to carry the impres-
sion to the country in which they are serv-
ing ? There is no vs:of your claiming
that you secular. In the outside world,
particularly in the Muslim countries, if you
cannot make these people carry this impre-
ssion and put across these facts (o the people
in those countries, how can Yyou succeed?
You should let them know that India has
got a sizeable section of Mushims; It is not
a small number ; and they enjoy equal
rights with other people along with the
Hindus and other. - If you cannot carry this
impression to the countries abroad, how are
you going to succeed in countering the perni-
cious propaganda that Pakistan is indulging
in?

MR, CHAIRMAN : Your time is up.

SHRI S. KANDAPPAN : Sir, I have
two or three more minutes. 1 hope I am
making some useful points. If the hon.

Minister of External Affairs has got an open
minad, it will help him.
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MR. CHAIRMAN : Please listen ; my
difficulty is the limited time ; the time
allotted is only two hours, and if every
speaker cxceeds his time, thzan it will become
very difficult,

SHRI S. KANDAPPAN : Nobody can
finish his speech in two or three minutes,

MR. CHAIRMAN : It is the Speaker's
orders.

SHRI S§. KANDAPPAN : In that case,
let us extend the time for this. (Jnrerrup-
tion).

SHRI H. N. MUKERJEE (Calcutta
North East) : At least the spokesman of the
partics should speak, and thcn you can think
of the other speckers. You cannot compel
a Member to finish his speech in just
two or three minutes,

SHRIL SHRI CHAND GOYAL (Chandi-
garh : In the other House — Rajya Sabha—
this was discussed for a whole day.

MR. CHAIRMAN : You have spoken
for six minutes already.

SHRI 5. KANDAPPAN : Now, Sir, we
had enother experience in Algeria when we
were supplicd with an interpreter from our
Indian embassy, when we went to meet
the Foreign Minister there. In most of
the middle-eat countries — there are about
a dozen of them — the Arabic language
is the official language and is predomina-
ntly spoken. Within a few minutes we found
that the interpreter we took with us was not
upto the mark in translating our questions
and the Minister's answers. It was very
embarrassing for us and after a few minutes
the Foreign Minister of Algiers asked one
of his men to be the interpreter and our
interpreter was brushed aside. It may be
a small incident, but you imagine it. The
Indian sdueents go to Cuiro and other places
to study the Arabic language and the Islamic
culture which is identified with their language,
Such ‘a poor performance on our part exposes
our inability and inefficiency and is bound
to create a bad impression. Our claim of
interest in Island and its culture when we
are not even able to master that language
and speak fluently in it would naturally be
suspected. It a is not a small thing.
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Our Foreign Minister seems to think
that diplomacy means communication to
our Ambassadors and vice-versa. Of course
I am a novice in international politics, but
my common sense tells me that all over
the world diplomacy is more than that.
Every country tries to reach the people
across. During thg 1965 Indo-Pak conflict,
without any provocation, the late Dr. Sukarno
said that he was even prepard to send his
navy in favour of Pakistan. Why 7 It was
because of the public mentality there and
psychology that prevailed in  Indonesia.
We have miserably and criminally failed to
counteract the propaganda of Pakistanis.
Nothing reached the people of other countries
from our stations. Ouly after that, from
Tiruchi and some other stations they have
started broadcasting in Malay language to
reach the maximum number of people in
South-East Asian countries, 1f we make
a little effort, I am surz we can counteract
the Pakistani propaganda. It is simply by
_diplomatic manoeuvring that they are able
to succeed against us. It is not that every-
where in every country they think that
Indians are by and large brutal, cruel and
barbarous and only Pakistanis are noble
people. I do not blame any country if
they have that impression because they have
no other way of knowing what is happening

in India. You do not provide them with
enough media to  appreciate the Indian
position.

Somebody referred to Ceylon, I am

actually conscious of the bungling of the
Government of India. The Indian problem
is the problem of Tamils m Ceylon. Senti-
ment, religion and language are involved.
The present Prime Minister of Ceylon
unfortunately has got an impression that
Tamils in India, particularly the DMK, have
got sinister motives in Ceylon. When some-
time back the previous Prime Minister of
Ceylon was invited to India, when therc was
protocol arrangement, I suggested that he
should be brought to Madras, so that he
may have contact with the Tamils there and
see for himself what an amount of goodwill
Indian people have for Ceylon. But we have
missed that opportunity. During the 1965
conflict, there was a dangerous pamphiet
girculated by the Pakistan High Commission
in Ceylon distorting historical facts. None
of our embassy people bothered Lo counter
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it.  Unfortunately I “do not have that
pampllet with me now, but in that th~y said
that Tamils from India are always cnemies
of Sinhalese. The historic truth is far from
it There is enough evidence in Sinhalese
history itsell to show that they have been
living like brothers for centuries. But the
Indian Embassy there did not bother about
it. Thes= are very vital things to my mind
and unless they wake up to the realities, I
am afraid, the situation is going to continu
India cannot afford this luxury of taking
numbers people from all sides. No country
throughout the world faces such an exodus
problem as India is faciug today It seem.
to be a continous problem and the way we
act seems to tempt other countries create
such a situation. Even where there is no
problem suddenly one find morning pro-
blems are cropping up. Other countries
scem to think that wherever Indians are
living India would be prepared to take them
back. Is there no international law ? Can't
we take it to the forum of the United Na-
tions 7 Can't we do something about it ?
Problems of this magnitude faced by an
under-developed country like ours should
draw the atteniion of the international com-
munity. We should tiy to create a forum
at the United Notions. 1 do not think it
is an impossible task. I am sorry to say
that the diplomacy of the External Affairs
‘Minister in this ficld is a total and complete
failure.

SHRIMATI 1LA PALCHOUDHURI
(Krishnagar) : Mr. Chairman, Sir, today in
the month of Bhadra we arc discussing
the p:oblem of the refugees caming over to
Bengal from East Pakistan. The dark rain
clouds have been made darker by the sight
of the lakhs of homeless people. At this
time of heavy rains in Bengal the tears shed
by the refugees have made the heavy rains
heavier. It is on such sad circumstances
that we are discussing this problem.
The storm clouds are indeed dark over
Bengal,

1 would like to say that there has been
some effort perhaps from the side of the
Govenment of India to solve this problem.
1 do not think that the Indian Government
is doing nothing. But there are certain
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thigs which it is absolutely imminent for
them to do. I must say that there is one
ray of hope. 1 understand our External
Affairs Minister has contacted the External
Affairs Minister of Pakistan. What the
correspondence has been, what the answer
has been, I do not know. We are told that
they are encouraging. . Encouraging to what
extent 7 Has the influx stopped in any
way 7 We would like to know that.

Secondly, when we sit down to a con-
ference table we are always browbeaten by
Pakistan who says; let us discuss Farraka,
let us discuss Kashmir and thrash them out
before we can solve other problems. Let
us insist that this live human problem be
solved first before we can discuss anything
else. The problem of the waters of the
Farraka or the Kashmir question can be
solved later but this human protlem brooks
no delay.

You will see from the figures that out of
the total number of 145,595 refugees who
have come from Pakistan 1,35,950 have
come to West Bengal. S0, you can
imagine the stress and strain on thc econo-
my of West Bengal. If you take the figure
from 1964 onwards it will come to over six
lakhs. So, the economy of West Bengal
as it is today has been strained to the
utmost. Therefore, the whole problem has
to be looked at from the national angle and
all the refugees must be properly rehabili-
tated, What is still more depressing is that
political capital is being made out of human
misery. My hon. friend opposile has sug-
gested that businessmen should try their best
to absorb the refugees from East Pakistan.
The businessmen would be quite ready to
do that. 1 have myself talked to some
businessmen and I know that they will do it.
If politics is kept out from refugees, if the
refugees are not induced to hold all kinds
of demonstrations in front of business
establishments, 1 am sure businessmen would
come forward not only in hundreds but in
thousands to absorb these refugees from East
Pakistan. But the political parties must
realise that human suffering is not a thing
from which they should make political capi-
tal. But there are many parties which are
making it today......(inferruptions) Ask the
r fugees themselves if the CPM is not doing
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it. Secondly, I would like 1o stress the
point, that Pakistan makes the most perni+
cious propaganda about India. Every little
incident that happens in India is magnified
a thousandfold and we hear of all kinds of
tales of genocide, this and that. Of course,
communal trouble sometimes flares up here
and there but India has declared herself to
be a secular state and we tdke full responsi-
bility for our Muslim brethren. There are
more Muslims in India than in either part
of Pakistan, East' or West, and they are
residing in India in peace except sometimes
when some trouble flares up. But pro-,
paganda is carried on by Pakistan and we
hear of genocide in India. But where is our
propaganda ? What have we been doing ?
Our propaganda machine does not say what
is happening in Pakistan.

Let me come to the human problem.
Let this problem be taken to every inter-
national forum to the WUN, the Human
Rights Commission and everywhere to
mobilise world opinion. The Minister has
said time and again in the Hous that we
have “nothing to gain by taking it to the
UN." but I certainly feel that if we can
mobilise world opinion the UN is one of the
forums where we can usefully do this. I
hope that it will be taken to the Human
Rights Commission and to the UN and our
propaganda is made stronger so that the
world knows what is exactly happening in
Pakistan which has declared itself to be an
Islamic state and wants to squeeze out people
of all other religions,

Lastly, what is happening in the Hasna-
bad and Basirhat areas ? It is a sad state of
affairs even today, OQut of the refugees that
have come there, how many have been dis-
persed up to date? I find from the figures
that up to date the total number of disper-
sals is 84,573 whereas lakhs have come,
1 have been round to Hasnabad and Basir-
hat. In this month of Bhadra, as you know
in Bengal it is either terribly hot or it is
raining heavily. 1 have already written to
the Prime Minister that the tent supplies are
inadequate. About the hashas that have
been made, there is very litlle to say,
Human excreta is so horrible that pollution
is something unheard of; ‘you will refuse to
believe it. 15 to 20 children die every day
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owing to this infcction. Of course, the
Government is making efforts in that direc-
tion to innoculate people and so forth, but
it is inadequate.

From the list we have been given, I
find that some 700 tents have been supp-
lied and another 600 tarpaulins have ‘been
asked for. This is absolutely insufficient and
will serve a few hundred people The Rs.
34 lakhs given "on account' to West
Bengal Government is also entirely inad-
equate to rehabilitate these displaced persons.
West Bengal, Sir, will ultimately need
anything up to Rs. 100-200-300 to 400 crores
if they have to be rehabilitated. They
constitute the people who are feeling frus-
trated. They have left all that they had
behind and here they have not found any-
thing.

As to what is happening to the women
while they cross over the border, even as
they come into India, it is really shamefull.
Some of them have been degraded, misused
and all kinds of things have been done to
them. Even after they have come to India
there is no safety for the younger women.
I think, they must be well guarded and
the women must be made to feel that at
least they have come into a society where
womanhood is honoured. I will appealto
the Minister to put better vigilance there
to sce that they are taken over the border
safely and what little belongings and jewel-
lery they may have been able to bring over
are not snatched away from them from
the other side of the border. This is hap-

pening daily.

Also in many cases, their visas and pas-
ports are not in order. Let usnot be
technical about it. There has been the case
of a wonan who had to leave her child
behind because his name was not included
in a hurry in the slip. If there is a child
whose name is not there, let the mother
not suffer more with all the suffering she
already has. The mother should be helped
to bring over her child. Of course, in this
case she was able to get her child across
the border ultimately. But 1he agony of
the mother during all that time can be very
well imagined.

The medical facilities are also meagre,
Various voluntary organisations that are
working encouraged. The idea that if we
let the Congress organisation work, then
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we will have to let other parties work
should not be the consideration. The
Bharat Sewak Samaj, Ramakrishna Mission
the women’s Coordinating Council etc. are
doing very good work and they should be
encouraged. We can supplement the Go-
vernment work.

The first and foremost thing that re-
mains to be done is about our attitude. We
do not want war, But we want every kind
of discussion between the two countries.
Let the two Ministers, Shri Swaran Shingh
and his counterpart in Pakistan mect, if
possible, and discuss the problems across
the table. Let us insist that we discuss
this human proplem first before we take
up any other question so that human misery
can be stopped. It is piontless making-
rehabilitation plans, putting them here and
putting them there.

I would also particularly emphasize that
when you rehabilitate them, very often
they come away from the camps. They

.are huddled together and sent back like

cattle. They are asked, why have they
come ? We never think of the reason,
why they have come ! They are the peo-
ple who used to have enough water and
they used to have beside the beautiful
rivers of East Pakistan, the Padma Dhalesh-
wari and Maghna. And they are being put
in dry places. They cannot live without
water. You rchabilitate them where they
can get water, where there is some work
to do and where they can live. Let India
accept them, At the same time, let us do
some thing to see that this influx is stopped
which is wunfair, barbarous, Communal and
absolutely inhuman,

SHRI H. N. MUKERIEE (Calcutta-
North East) : Mr. Deputy-Speaker, Sir, I
shall try to speak telegraphically because
there is very little time.

About 150,000 frosh migrants have come
in the last six months and the Minister of
Rehabilitation tells wus that he expects
about 180,000 more who are waiting to
come aeross. The first job is, if they come
and when they come, 1o give them relief that
is necessary, to disperse them wherever
we want to send them and then to rehabili-
tate them. These are the three jobs to be
dome,
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As regards rehabilitation, 1 am afraid,
it is still pending in the case of 8 lakhs of
old migrants who had come after 1964 and
now we have this addition of numbers. It
will be very heavy job. In regard to im-
mediate relief, whatever reports we have
been received are very disquieting. Har-
rowing conditions have been reported by
everybody and I do not want to add to the
sentimentalism in the¢ House by giving
instances of distress. But the fact is that
harrowing conditions have prevailed. One
instancz which I was given was that at
Hasnabad till the other day at least there
were 60,000 refugees while rations were
being supplied to only about 13,000 re-
fugees, and that where the people were liv-
ing, there was no cover and no place to live
a human life,

The hon. Minister told the Rajya Sabha
the other day that the principle *responsi-
bility for the administration of relief was
with the West Bengal Government. The
West Bengal Government and the Central
Government are today, more or less, the
same kttle of fish. But I fear in West
Bengal some superannuated officers are
incharge who are utterly unfit by tempera-
ment and by training for this kind of job.
It requires a human approach. I would
suggest that at least one of the two Minis-
ters, Shri Sanjivayya himself or Shri Bhagwat
Jha Azad should go and seitle down in
West Bengal for a short while at least till
the crisis is over, |

We have been told by the hon. Minis-
ter that he agrees that in so far as West
Bengal, Assam and Tripura are concerned,
the saturation point has becn reached and,
therefore, the other Staies must help in a
big way.

Shri Sanjivaya has told us that
nearly one lakh refugees are going to be
taken charge of by several States which have
already offered. The only difficulty is that
a State like Madhya Pradesh has offered
land in the Chembal ravines which might be
rather a difficult proposition. It is exactly
here that T would like to remind our freinds
of diffcrent persuasions who talk so much
about all India being one and that sort of
thing. Hercis an acid test that all the
other States really and truly come farward
to assist people in distress who happen to

JULY 30, 1970

Jfrom East Pakistan (Dis.)) 340

be Bengalees. Let all of them come and do
it. Till the other day the West Bengal
Government has been saying that they will
g0 as far us possibly can but it is not physi-
caily possible to scttle every body inside
West Bengal. Therefore, you must all come
and do something about it., Government
must do something about ancillary occupa-
tion apart from agriculture to which most
of these people are accustomed and for that
purpose whatever confabulations are neces-
sarry ip government before execution of
progammes should beg in,. they should start.
And this reminds me of what the Chief
Commissioner of the Andamans had expres-
sed again“t the settlement of the refugees in
his part of the country, in Nicobar in parti-
cular and the argument given was that these
Bengalees cannot be settled and should not
be settled in strategic areas. This is a very
strange proposition.

SOME HON MEMBERS : Shame, Shame.

SHRL S. M. BANERIJEE (Kanpur) :
Call him back. Send him out.

SHRI H. N. MUKERIJEE : It has been
reporied repeatedly that the Cheil Commi-
ssioner of Andamans said it and the ground
given was that for strsategic reasons you
cannot rely on Bengalees and they may not
be a stable and reliable factor, This is a
dangerous and defamatory notion and
Government must do something about it.

I come to the other factors in regard
to the causes that have brought ubout this
bussiness. This is a continuing sore in
our body politic which leaves everything in
tense and distressful condition to all of us
in this country as well as to a certain extent
in Pakistan. There is no doubt abouf jt
that perhaps the main reason is ecconomic
distress particularly in the contiguous areas
of Jessore and Khulna districts of Pakistan
where the distress is more acute and possi-
bly the idca that perhaps in India condi-
tions might be better might have gripped the
minds of some people. Apart from the
causes listed, namely, the insecure condi-
tions there and economic distress and dis-
crimination against the minorities we must
remember that the main cause has been
something which somehow is being sought
to be low-lighted. Even when Shrimati
Kripalani was speaking, 1 noticed that she
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did not stress that factor which is the most
important of all, We have to remind our-
selves that our record being what it is ... it
is bad enough ... we should be very careful
that on no account must communal passion
be roused over this issue in our country.
I am not going into that aspect of the
matter. 1 am referring to what is a shining
new phenomenon in East Pakistan to-day
to which testimony has been brought by no
less a person than Maharaj Chakravarti. He
was mentioned by Shrimati Kripalani. But
1 am sorry she did not go on to say that
repeatedly specch afier speeech Maharaj
Chakravarti who has spent 30 years of his
life in jail and who has come over here as
an honoured guest of this country ... he has
chosen to live whith his people in Pakistan
and not come over here and he has lived
30 years in British jail and Pakistani jail...
he repeatedly said in speech that the at-
mosphere in East Pakistan is one of the
utterest friendliness for India, that among
the students, among the youth, among the
surging masses of the people who are trying
to have a new life, there is an idea that
we must have fricndship with this country
and I am sure he has appcaled to our peo-
ple here not to be led by reports of whatever
is happening there and not to be misled by
this migration which is a distressing
proposition enough to-day and do anything
which might damage this perspective, this
developing perspective of a possible friend-
ship between India and Pakistan, This is
somelhing which is terribly important.

I got from the External Affairs Ministry
Which brings out the World Press Review
from time to time, an extract from a fo-
reign paper ... we prefer things foreign on
many odcasions...the Scotsman of the 13th
of June, which talks about this right-left
clash  which is coming in Pakistan
and it says that 'i. is a bewildering trans-
formation." I am quoting its exact words.
It says :

“Looming over e¢verything else in
East Pakistan is the clash between
right and left, between parties of the
status quo and parties that want a

change.”
This is the position. So many other
things I could quote, but it is not neces-

sary.

It is on account of this that Yahya
Khan and company who want to perpetuate
their position that they are using certain
mechanisms n order to bring about some
sort of distrurbance in the minds of the
people of Pakistan and fecling of hosti-
lity against India and also to make India
hostile towards Pakistan so that it is casier
for them to continue their position.

So, there is in Pakisian a conspiracy
which is ceriainly conducted by those peo-
ple who are in power there...the conspiracy
to shift some people from Pakistan into
India. It is on acecount of this that such
a thing has happeded.

Recently in Pakistan, over the Tagore
Annivensary and WNazrul Islam Birth An-
niversary there was such demonstration of
affection and goodwill for India and for
Bengal in particular which has been shown
that we share the same feelings in the east
and west in my part of the country, It is a
magnificant ph nomenon of which if we do
not take advantage we should be trying the
interest not only of India but of the cause
of peace in our part of the country. This is
therefore, Sir, something which is terribly
i mportant.

I am afraid 1 did not quite understand
this. I came a little late yesterday to listen
to the Exiernal Affairs Minister answering
certain questions. Did dot our Deputy High
Commissioner and his office have intimation
about these matters 7 Did they not know
about these things? Don't they give ad-
vance intimation about the kind of aimos-
phere in the couniry and don't they give
some kind of advice ? Has not the Govern-
ment of West Bengal been instructed by
the Government of India to do something
to take advantage of this feeling of friend-
ship ? Could not we send Writers' dele-
gation to East Pakistan at this point of
time, when in East Pakisian in particular
the democratic upsurge is so very much in
evidence so that steps could be taken in
order 10 stop the kind of distressful happen-
ing which have taken place when they did
not inform the Government in regard to
the possibility of doing something important
about this position ? Was Government
unaware of this sea-change, so to speak,
in the atmosyhere of East Pakistan ? And,
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if Government did know, why was it caught
so dismally happening ?

Sir, that is the position to which I hope
the Government would give us some sort of
response.

Mow, Sir, I know that there are some
people and Mr. Kanwar Lal Gupta while
opening the Debate, give a particular twist
to the entire discussion which was unfortu-
nate.

We should not huff, a huff which is
delibsrately fanned by some people in the
House as well as in the country, and we
know who they are. We should not be in
huff and take a negative stand regarding the
solution of our outstanding problems.

We do happen to have outstanding
problems, whether it is trade with each
other or Kashmir or river waters or minori-
ties, It is a fact whether we like it or not-
that we do have outstanding problems and
these outsianding problems have got to be
settled.

It is an irresponsible and in the circum-
stances of today a criminally resprehensible
demand if we ask for territory from Pakistan
to sottle the rofugees. Such talks hit the
headlines in the Press tomorrow but they
do the greatest injury to the cause of our
country as well as the cause of peace in our
part of the world.

It was a small mercy that Shri Kanwar
Lal Gupta conceded when he said that
he did not like the idea of exchange of
population. I am very greatful that he has
that he does not like exchange of popula-
tion. But he wants this business, of some
land from Pakistan, Sir, if it was so easily
had, nobody would have any objection,
But, let us not do this kind of thing. We
cannot even give land in the Andamans to
the refugees but we are asking for land from
Pakistan,

Sir, ] am reminded of what has been

said by so many Members here. Why it is

- that our image is so bad ? ([Interruption)

1 will conclude in a cuple of minutes. [
know my time is up,
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This is essentially a bilateral problem
which we have to solve. | do not want
this matter to be raised in the United
Nations as so many people have asked for
because we know that the United Nations
Organisation is like. For a variety of rea-
sons, we have never been for given our
freedom by the imperialist and the neo-
imperialist powers of today, and they will
take a certain attitude against us. Besides,
we live in a glasshouse, and we caonot do
very much about it. Going to the UN or
to any comparable organisation might re-
bound us in a bad way. It is not necessary
for us to go to the United Nations, but the
worid should be kept informed of the fact
but not in a captious way or in a fractious
way, that India has a terrific and over-
whelming and stupendous refugee problem.
We do not even tell them about it. We tell
them more about what we da to the Tibetan
refugees, but we do not tell the world that
we have no our hands so many million
refugees who have had to be rechabilitated;
wa do not even tell them that. But we
have to tell them in a self-respecting way.

Do not go with begging bow! belore the
UN or any comparable organisation, because
they will give you the order of the boot;
there is no doubt about it. If Jan Sangh
goes and argues the case, they will know
what to accept, and in view of the image of
India being as bad as it is on account of a
variety of factors which cannot be discussed
now, we cannot except anything happening
on account of that.

So why shouwld we not continue a
policy of bilateral discussion, really and
truly ? Even if we have provocations, we
should come forward, offer the hand of
friendship and ask for talks in regard to the
trade restrictions being remoyed, in regard
to the river waters problem, in regard to
common tackling of the problems of the
eastern rivers, in regard also to the other
problems which are agitating the relations
botween our two countries. There are the
two methods. Do something for God's
sake in order to really and truly have relief
and rehabilitation properly, and from the
long-range point of view, do follow policies
of friedship for which in East Pakistan,
a climate has been created, and if we do not
take advantage of it, it would be a terrible
crime for which we shall have to be answer-
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able to history.

SHRI JYOTIRMOY BASU : (Diamand
Horbour) : While speaking on this, we can
not ignore the fact that the refugee problem
is an outcome of the Partition of the coun-
try which took place due to the impatience
of certain national leaders and the present
party in power. (Interruptions). At that
time, the national leaders and the people in
Government gave certain assurances which
sound so hollow today particularly in West
Bengal. Today, it is a mere lip-service.
We had the Prime Minister in Calcutta on
the 17th, and the whole area is within about
35 miles from herse. We have heard about
helicopter flights quite often about her, but
in this case, she had not had any time be-
cause she was busy politicking and intrigu-
ing and planning repression in 'West Bengal,
They are anxious even to co-operate with
East Pakistan in the matter of giving over-
flying opportunities to the troops to supress
the agitations of students in East Pakistan,
We know that our Government are anxious
that progressive movements should not gain
ground in Fast Pakistan. So, it is no use
hiding that fact from us. Today, in both
the countries, you have the same pattern of
Government, namely the landlord bourgeois
class ruling both the countries. So, a per-
manent solution is not an easy task. But
at lcast we must be sincere in trying to nor-
malise the relations. I am quite confident
that Delhi has really not tried to normalise
relations, the relations of trade, travel and
culture. 'What we see today is that people
in West Bengal are suffering in the same
manner in the hands of Delhi as the East
Pakistani people are suffering in the hands
of Pindi. There has been recently an article
in the Pakistan Observer advocating
normalising of trade. We are very grateful
and very thankful to the writers of that
article that they are trying to get things
straightened out so that those miscreants
cannot play mischief for very long.

This is a fresh influx. Why is this
happening ? It is happening because it is
being done by reactionary forces, backed
by Pindi. Scores of agent provocateurs
are roaming about in the villages trying to
terrorise people and pushing them out.
They are even telling them ‘if you go to
India, you would be getting money and land
and your miscries will be over’, There had

been some partial crop failure in certain
districts, and they have taken the opportu-
nity. I had been to the border areas, and
I have spoken to the refugees. Let me cite
to you just one instance. [ saw a man and
asked him ‘Why did you leave your country'?
*He said ‘it is very difficult to live. The
Muslims are making things difficult for us.'
I said, “Tell us why vou left." He said;: ‘A
man came to my house one evening. He
had a bjri. He wanted to light it and ask
for fire. So he went to the veranda. The
woman in the House got frightened. She
pulled her veil and ran away from the place.
So the man with the hiri went near the
kitchen and lit his hiri on the oven. That
was bad enough. There has been no com-
munal riot there, there has been no cause
for trouble, no provocation.........

SHRI SAMAR GUHA (Contai) : All
absurd. There have been enough provoca-
tions. He can say that there has been no
communal riot. But we know what has
been happening (Interruptions).

SHRI JYOTIRMOY BASU : I am
speaking on my own responsibility. He can
say what he wants when his turn comes.

SHRI SAMAR GUHA : I have noted
500 case histories. I know what has been
happening. (Interruptions)

SHRI JYOTIRMOY BASU : We know
that the students’ the progressive forces are
not doing anything wrong. These men
have also been given a threat by thess
agents provocateur that if in the October
1970 clections they voted for Mujibur Reh-
man's Progressive party, the Awami League,
they may have to - pay the price for it. All
these things have been spread. But there
has been no immediate riot, there had been
no basic cause for provocotion. I have meet
and talked to 50 people in two days and
spent no less than 20 hours with them.

* SHRI S. 8. KOTHARI (Mandsaur) :
Then why are they coming in such large
numbers ?

SHRI JYOTIRMOY BASU : We know
his colour; let him keep it to himself.

Daily we are having 1,500 to 2,000
migrants, They all belong to the Namasudra
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class, the Sheduled Castes who have been
trying to stay in their land of birth. But
here this Government has failed the country
and the migrants wholly and miserably.
I am making this charge against Shri
Swarn Singh, the External Affairs Minister,
He has no right to remain in the -chair be-
cause he has utterly failed to caution the
Ministry of Rehabilitation in advance about
this influx. Why is he maintaining a High
Commission office in Dacca ? Why is he
having his establishments in East Pakistan ?
Was it not their duty to caution Government
that this sort of thing was going to take
place ? Because that duty was not dis-
charged, we sec more misecries.

Today we sec in the machinery of
Government, as Prof. Mukerjee has very
rightly said, an old superannuated variety
of civil servants in West Bengal looking after
the refugee problem. They have shown no
trace of human compassion. 1 am ashamed
at the way the migrants are being treated
in respect of their basic needs of food, shel-
ter, medical carc and other human noeds.
One has to hang his head in shame before
any civilised person at this treatment meted
out to the migranis.

On the other hand, we see communal,
reactionary forces making hay while the sun
shines; They arc shedding enough crocodile
tears,

There are three different jobs to he
done. Shri Sanjivayya may make a note
of this, though I believe he knows it.
One is reception at the border, The second
is dispersal and the third is rehabilitation.
In regard to the first, I have seen the most
glaring instances of failure. I have seen
families cxposed to Bengal's torrential mon-
soon rain and the scorching sun for days.
Shri Swarn Singh and Shri Sanjivayya have
beautiful air-conditioned hunglows in Delhi
to maintain each of which the country pays
at least Rs. 30,000 p.m. But one has to go
over to tho barder and look at the way in
which our flesh and blood, kith and kin,
are being treated. 1 have scen them expo-
sed to torrential rains for ihree consecutive
days. 1 have seen them exposed to the
scorching sun. Then what happened after-
wards? They were provided with some sort
of half covers plastic sheets of a very thin
variety. You can crawl into it, but when
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the big showers came everything was floo-
ded. There are no latrines, sanitary ar-
rangements are unknown, water supply is
very inadequate, and as a result they are
rushing to the cities, and in Secaldah Sta-
tion the whole floor space is covered by
these unfortunate refugees, men, women
and children, tottering old men huddled
together like rotten piecos of sardines. You
ought to be ashamed of yourself that you
belong to a Government that has tracted
humanity in this manner to day in the twen-
ticth century. You talk about socialism,
you talk about welfare state, all humbug,
just to get voles and give stunts to the peo-
ple of the country.

What is being given to them? Not all
of them are given, bui those who are given
get only a portion of it. Those who cook
their meals are given 300 grams of rice,
30 grams of lentil and two pieces of oniens.
Mr. Swaran Singh's dogs are given better
mcals 1 can assure you, if he has any.
Where they are given cooked meals, as in
Bongaon, it is one meal in 24 hours to a
300 gram of rice. Nothing special for the
children. If some big man wants to get rid
of sub-standard, bacteria-infested, old, out-
dated milk powder, that is given there.
There is milk for the children, no fuel for
cooking. And to find fuel, they arc enter-
ing local gardens and there are minor clash-
es quitc often. You have a big number
of Muslims in that area, very law-abiding,
peaccful, " loyal muslims and they are being
vexed. I am sure a day will come when
this will pose a problem for us. How do
the Government expect a man to cook his
food without fuel, without vegetables,
without soap to maintain himself, kerosene
for little light in the evening, cloths and
personal needs? This is what is happening
to-day.

But you see the vigorous foreign agen-
cies functioning there like CARE which has
been thrown out of Ceylon, because it is
a subsidiary of the CIA by Mrs. Bandarnaik
I congratulate her, and CASA. It is bor-
der area, very sensitive, but they are all
there, and the Government of India dares
not touch them because their grand-fathers
are sitting in Delhi, they will give a twist
and thess people will start crying. Are
they coming here for charity with American
church money? They want to creale trou-
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ble. Why is it that you require these foreign
agencies to distribute and go in the midst
of the refugees when you by the Food Cor-
poration of India? Because your rice is given
them to fish in troubled waters in Bengal.

Look at the dispersal programme, how
miserably they are failing. If we say that
1} lakhs was the total arrival till 10th July,
they have not been able to get rid of more
than 50 per cent. They are all huddled
together, and that is going to create tension,
and that will create trouble for all of us.
There will be more arrivals, and they must
do something.

‘What is happening ? They are sending
some of these people to Bettiah and one or
two other camps. The arrangement there
are very poor; no walls, no latrines, the
officials are rude, and they are coming back
to the big cities of: West Bengal, and that
will create problems for all of us. For
Cachar, North Bengal and Tripura we are
not awere of any arrangement, I am told
the arrangements are not there.

The Prime Minister must call a Chiefl
Minister's Conference at the national level
and demand of the Chief Ministers to take
their quota for rehabilitation, and nobedy
should be allowed to give any pretext, If
you talk about national integration,
how is it that you have sacrificed this part
of the country and the people ? When you
have taken the power, what right have you
got today to refuse place and shelter for the
refugees ?

18. hrs.

We had been to Andamans last year,
There is very good scope there for resettle-
ment, but if you listen, 1o the bureaucratic
ghosts of the Home Ministry, they have been
posing the security problem saying that if
you allow these Bengali refugees there, they
may not be hund-ed per cent loyal. This
is what the Britishers used to say : Bengalis
are non-martial people, unrealiable; keep
an eye on them; do not allow them to go to
sensitive arcas. There seems to be the samc
thinking. How do you expect things to
move 7T The Andaman dcvelopment pro-
gramme must be taken in hand with great
hurry. We must take immediate steps to
shift refugees straight from the 'dispersal
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camps to Andamans where the climatic
conditions are suitable for a person coming
from East Pakistan. Mr. Vajpayee, as Prof.
Hiren Mukerjee pointed out, talked about
Butalia; who said, “we want strongly built
good Indians to go to the border areas”,
Mr. Vajpayce agreed to that; and he is of
the opinion, I take it, that the Bengali
refugee should not be sent to Andamans,
particularly to certain islands. May I say
to the Jan Sangh which sheds crocodile
tears...(Inferruptions.)

SHRI KANWAR LAL GUPTA : It is
absolutely false. He is misguiding the House
and I deny his allegation on th= floor of
this House,

SHRI1 JOYTIRMOY BASU : Views were
expressed that, because of the condition in
East Pakistan, a large number of migrants
would not find it convenient to obtain travel
documents and were, therefore, coming over
to India wilhout such documents and that
they should also be registered. We should
like people not to be harassed under any
pretext,

About the old refugees, we heard that
there were 507,000 applications from West
Pakistan refugees and they were paid
Rs. 192 crores by way of compensation and
we were happy that it was done. But in
the case of East Pakistan refugees it was al-
most next to nothing. Ont of a total of
46,55,030 refugees, 25,99,000 have got no
benefit at all.  West Bengal needs nothing
short of Rs. 250 crores for the resetlement of
the refugees. According to the existing order
of the Government of India, they are not
willing to regularise the squatters’ colonies
formed after 31 December 1950, It is most
unfortunate, It should not bo done. May
I suggest as my last point that a parliamen-
tary delegation should visit the border are as
so that they can see things for themselves
and come back with the correct impression.
If necessary they, the MPs’ should also be
taken to the dispersal camps and made to
understand what specific arrangements the
Government  are making. Mr. Sanjivayya
should either go himself or his State Minister
should have an office in Calcutta or near
about Basirhat of Hasanabad so that these
things could be supervised directly. Decisions
should be taken on the spol so that human
misery could be reduced to the minimum,
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SOME HON. MEMBERS rose—

MR, DEPUTY-SPEAKER : This is a
question on which Members are so much
agitared and there is a long list of Mem-
bers who want to speak. We shall have
to continue this debate on the next occasion
which will be decided by the Business Ad-
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visory Committee.
18.05 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, July 31,
1970/Sravana 9, 1892 (Saka).
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